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LOK SABHA
Tuesday, April 12, 1960/Chaitra 23,
1882 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mgr. SpeakEr in the Chair]
ORAL ANSWERS TO QUESTIONS
Export of Shoes

+
(Bhri Ram Krishan

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
372 on the 27Tth November, 1959 and
state the result of efforts made by
the National Small Industries Cor-
poration and the State Trading Cor-
poration to find out other buyers for
selling the surplus shoes?

The Minister of Commerce (Bhri
Kanungo): Efforts are still being
made to dispose of these surplus
shoes.

Shrl Ram Krishan Gupta: May |
know the names of the countries in
which efforts are being made for the
sale of these shoes?

Shri Eaningo: We have tried in the
East Suropean countries and failed.
We are trying in the South-East Asian
countries, West Asian countries and
Africa.

Shri Ram Krishan Guepta: What is
the total quantity of shoes still sur-
?

168 (Ai) 1.8--1.

11134
Shri Kanungo: It will be of the
value of Rs. 10 lakhs.

Wt T 0 F v AT g
fir v ox oo fadet & o o ot
firt o & av 9= o ek T = g
t .

ot wrrmit o, e Ay g
t

SBhri Hem Barua: May I know whe-
ther efforts were made to persuade
Soviet Russia io buy these surplus
shoes? If so, were they unsuccessful?
it that is the case, what are the re-
asons for this failure on the part of
Government to persuade them to buy
these shoes?

Bhri Kanungo: It is because the
USSR specifications did not  match
the shocs in stock.

Some Hon. Members rose—
Mr. Speaker: Next question. This
is coming up again and again.

Export of !Mg Goods

. Shri S, C, Samanta:
. {Shri Subodh Fansda:

Will the Minister of Commerce amd
Industry be pleased Lo state:

(a) whether export of Engineering
goods to Burma has improved as a
result of specific steps taken during
the last few months;

(b) if so, the position at present;
(¢) to which other countries these
Engineering goods are axported:

(d) whether any complaint as re-
gards the quality of goods has been
received; and
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(e} if so, whay steps have been
taken in the matter?

The Minister of Commerce (Bhri
Kanungo): (a) Yes, Sir.

{b) Exports to Burma since August
1959 have shown some improvement.

(¢) The exports in 1950 were 10 as
many as 98 countries, but mainly to
countries in South East Asia, West
Asia and Africa.

{d) and (e). A few complaints
against the products of individual ex-
porters were received by the Director
General of Commercial Intelligence
and Statistics. Some of them havg
already been disposed of and a few
others are reported to be still under
investigation.

Shri 8. C. Samanta: May I know
which of the items entered in the pro-
tocol of the 1858 agreemenmt with
Burma are in great demand now?

Shri Kanungo: I could not say that.
But the question is about engineering
products. They have shown up.

Shri 8. C. Samania: May [ know
how long this agreement will conti-
nue? Is there any chance of its being
renewed?

Shri Eanungo: The agreement will
continue until it is revoked by either
party.

Shri Ram Krishan Gupta: It was
just stated that complaints have been
received against some manufacturers
of these goods. What action has been
taken against these manufacturers?

Shri Kanunge: Thesc are very few.
The dispute was not about the quality
of manufacture but about trading
terms. Out of a total turnover of
more than Rs, 8 crores, the complaints
received were not more than 5 or 6.
Out of these, 3 or 4 have been settled
and the rest are under investigation
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Co-axial and Telephone Cabies

H.
Shri R. C. Majhi:

*1428, Shri Subodh Hansda:

| Shri 8. C. Bamanta:

Will the Minister of Commeree and
Industry be pleased to state:

(a) whether the principal raw mate-
rial for production of Co-axial Cables
and Telephone Cables are all avail-
able at present in the country; and

(b) if so, what steps Government
are taking to meet these from indi-
genous sources?

‘The Minister of Industry (Shri
Manabhal Shah): (a) and (b). A state-
ment is laid on the Table of of the
‘House.

STATEMENT

The principal raw materials used in
the manufacture of telephone and
co-axial cables are given below:—-

Telephone Cables:

1. Copper Wire;
2. Insulating Puper & Paper

. Antimonial Lead;
Steel Tape;
Bitumen;
. Hessian;
Timber; and

8. Whitewash,
Co-axial Cables:

a e s w

1. Special silver free centre con-
duetor;

2. Copper Wire and Tape;

3. Polythene Washers and Granu-
les;

4. Insulating Paper snd Paper
strings;

5. Antioxidant &
Master Batch;

8. Antimonial Lead;

7. Steel Tape;

8. Bitumen;

9. Hesslan;

Colouring
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10. Timber; and
11. Whitewash.

Out of the above, Antimonial Lead,
Bitumen, Hessian, Timber and White-
wash are being obtained from indige-
nous sources. As regards steel tape,
only 15 per cent. of requirements
are being obtained from indigenous
sources. There is no indigenous sup-
plier for copper and insulatling paper
and paper strings so far, For paper
and paper strings, several indigenous
manufacturers were approached in
this connection and the samples re-
ceived have not been found suitable,
Efforts are being made to find indi-
genous source for Polythene Washers
and granules also. As regards other
raw materials, no indigenous sources
have yet been loca‘ed so far.

Shri R. C. Majhi: May I know when
the construction work for the manu-
facture of co-axial cables will be com-
pleted? Also, when will production
begin?

Shrl Manubhal Shah: We expect
production to inilially start in Jume
this year,

Shri R. C. Majhi: What will be the
rate of production of co-axial cables
per year?

Shri Manobhal Shah: That will be
known as soon as the machinery s
tested. But it is about 300 miles per
Year.

Shri 8. C. Samanta: As regards stee:
tape, only 15 per cent is available
from indigenous sources, May I know
whether the manufacturers have de-
manded any help from the Central
Government in this regard?

Shri Manubhai Shah: No, here the
question is to get the right type of
raw material in the form of metal
Therefore, it is not worthwhile to get
the metal for preparing the strips.
Hence the necessary strips for the
cable are being imported.

CHATTRA 23, 1882 (SAKA)
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Employees' Stale Insurance Corpora-
tlon Hospital at Caleutta

+
Shn Tangamani:
Shri 5. M. Banerjee:
*1426. 4‘ Shri Ram Krishan

Gupta
[ Shri T. B. Vitial Rao:

Will the Minister of Labour and
Employment be pleazed to refer to
the reply given to Starred Question
No. 389 on the 27th November, 1958
and state the nature of progress made
so far in the construction of a Hospi-
tal in Calcutta by Employees’ State
Insurance Corp-orll..im'.’

‘The Parll tary to the
Minister of l.llnnr and lnmr-nn
and Planning (SBhri L. N. Mishra):
A plot has been selected for the hospi-
tal in 24 Parganas, Plan and est-
mate are under preparation. Acqui-
sition of plots for other hospitals hux
also been taken up.

Shri Tangamani: On the last occa-
sion, we were told that the premises
of the Sagar Dutt Hospital in 24 Par-
ganas had been earmarked and the
plot had been chosen. May I know
whether the plot has been acquired?

Shri L. N. Mishra: The plot has
been acquired. We are proposing to
have 100 beds in the Sagar Dutt Hos-
pital.

Shri T. B. Viital Rao: May | know
wha! would be the bed strength of
this hospital?

Shri L. N. Mishra: In Calcutta, there
will be 8 to 10 hospitals. The Sagar
Dutt Hospital will have 100 beds.

Shri Tangamanil: How long will it
take for this hnspital to be completad
and the beds Lo be installed, because |

Mr. Speaker: No ‘hecause’ is neces-
sary. He will answer it, whether it
iz "because’ or otherwise He is bound
to say when it will be completed.

Shri L. N. Mishra: The construcuon
15 1o be taken up by the State Gov-
erament. 1t will be difficult for us
to give any exact time.
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Shri Tangamanl: 15 it not a fact
that the ESI Corporation had decided
more than two years ago that the
hospital should be set up? If so, why
has there been so much delay?

Shri L. N. Mishra: We propose to
have a number of hospitals at a num-
ber of places, Therc have been de-
lays because land has not been avail-
able  and building materials have
also not been availab'e. But now we
have drawn up a time-schedule and
we cxpect that during the Second Plan
period, many hospitals will come up.

Sbrl T. B. YViltal RBao: We were told
that some constitutional objections
were raised by the West Bengal Gov-
ernment. Have these been examined
and a decision arrived at?

Bhri L. N. Mishra: That has been
straightened.

Shri Aurobinde Ghosal: In view of
the fact that one lakh workers are
working in the Howrah district, may
I know whether any hospital will be
set up in Howrah? This hospital is
only in the 24 Parganas district.

Shri L, N. Mishra: There are a
number of hospita's to be provided in
West Bengal. So far as Howrah s
concerned, 1 have not got information
at present.  But 1 believe there s
provision for a hospital there also.

Shri Ram Krishan Gupta: May |
know whether there is any proposal
to set up such hospitals under this
scheme in other parts of the country®

Bhrl L. N. Mishra: There must be
But | canno: give the exact details.

Dr. Sushila Nayar: Is it a fact that
administrative difficulties on the part
of the State PWD are primarily res-
ponsible for the delay in the construc-
tion of the hospi‘als”™ If so, is there
any proposal that the ES] Corpora-
tion themsclves take up such cons-
truction directly like the LIC?

Shri L. N. Mishra: The question
was discussed at the last meeting of
the S'ate Labour Ministers. Some
ways have been found ous to expedite

the construction. So far as construc-
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tion work being taken up by the
Corporation is concernced, it has not
vet been decided.

Shri Tangamani: This quesion
refers to the Sagar Dutt Hospita'. The
hon. Parliamenlary Secretary has
stated that these hospitals will  be
completed by the end of the Second
Plan period. Are we to take it that
this particular hospital in the 24
Parganas also will be completed dur-
ing the Second Plan period?

Shel L. N. Mishra: I cannot say.
But as I said, most of the hospitals
are coming up during the Second
Five Year Plan period. So far as the
Sagar Dutt Hospital is  concerned,
land has been acquired and  other
preliminaries have been completed.
Construction will start very soon.

Shri 8. M. Banerjee: Since the
construction of this hospital is likely
to take some more time, I want to
know the number of beds reserved in
the existing hospitals in Calcutta, and
the places where the hospitals are.

Shrl L. N. Mishra: It is a fact that
pending the construction of the hos-
pitals, we have made reservation of
beds in the existing civil hospitals in
Caleutta, We propose to reserve in
the R. G. Kar Medical College, Cal-
cutta (100 beds), Mayo Hospital, Cal-
cutta (50 beds) and the Caleutta
National Medical Institute (100 beds)
ele. for new areas

Matinee shows in Delhi Cloemas

*1427. Shri A. M. Tarlq: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether the Chief Commis-
sioner of Delhi has issued order
which prohibits children under 18
years of age to sce matinee shows of
cinemas on all days except Saturdays
and Sundays;

{b) if so, whether the parents have
lodged a protest against the above
order for the inconvenience caused
to them: and
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(c) the steps, if any, being taken in
the matter?

The Parllamentary Becretary to the
Minister of Information and Broad-
easting (Bhrl A. C. Joshl): (a) Yes,
Sir.

(b} It is understood that some stray
complaints have been made,

(c) The Delhi Administration has
issued the orders after full consider-
ation of the views of education autho-
rities, its Public Relations Commit-
tee and also representations received
from interests concerned.

Bhri A. M. Tarig: The children have
been stopped from attending only the
matinee show but they can go for the
9.30 show which is more troublesome
to the parents and children. If you
want to stop children below 18 then
you should stop them for all the shows
and not only for the 3.30 show and
allow them to sec the 9.30 show.

The Minister of Information and
Broadeasting (Dr. Keskar): I cannot
answer for every detail on behalf of
the Delhi Administration. What 1
understand is that the order of the
Delhi Administhration is only meant
to see that during school hours chil-
dren are not tempted to go to cinema
shows. Once when an order was issu-
ed year before last, I understand, there
were representations about certain in-
convenience caused by the order and
they were fully considered by the
Administration. And, they later on
modified it as it is today.

Bhri A. M. Tariq: It was said that
it was done so because it was intended
to stop children from going to cinemas
during the school hours. But most
of the schools in Delhi close at 1.30.
It was also further stated that there
were certain ocounter proposals from
parents; and it was done only becausc
some students were not going to
school, Moset of the children that go
to school want to enjoy the cinemas
after school hours.

Mr. Speaker: Why should the hon.
Member argue? What is the question®

CHAITRA 23, 1882 (SAKA)
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Shri A. M. Tariq: It was said that
they have received counter proposals.
Most of the schools are ciosed ot
1.30 and they can go at 3.30.

Mr, Speaker: I should know the
question so that the hon. Minister may
answer. Does the hon. Member sug-
gest that the parcnts lodged a protest
that they wanted the schools to  be
closed at 1.30 so as to enable all the
children to go and attend the cinemas
in the afternoon?

Shri A. M. Tarig: Most of the achools
of the children are closed at 1.30.

Mr. Speaker: What is the question?

Bhri A, M. Tarig: The question s
this. The hon. Minister said that the
matinee shows are always during
school hours. | say that it is not cor-
rect. Same schools are closed at 1.50.

Mr. Bpeaker: The hon. Member is
giving some information.

Shri A, M. Tarig: My question |s
whether they have received counter
proposals from the parents that this
should not be done.

Dr. Keskar: As far as the factua)
position is concerned, the position Is
that even the moming shows are
closed for the children. Omly in the
evening and afterwards are they
open.

warc wo fre wyTe : W g W
¢ fr orwi & ffont o o aoft
swr i dpfar £ ¥ e @i
wfirerc mirea ) og wrdw frsrrr ot
fawer g qgran ?

Wo lawr N gf, ag Wk
Shri Pabadia: I want to know whe-
ther only school-going children below

the age of TB yearn are prohibited or
all the boys and girls below 18 yoars

Dr. Keskar: All persons below 18
years have béen prohiblited s
presumad that most of the people be-
low 18 years are school or collage-
gnog
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Dr. Sushila Nayar: At present even
on holidays, except Saturdays and
Bundays, the children are not allow-
ed to go to the 3.30 shows, So, will
the hon. Minister see to it that on
other holidays besides Saturday and
Sunday at least the children are per-
mitted to go to mid-day show?

Mr, Speaker: Who prevents them?
(I'nterruptions) .

Next question, Shri
Tantia.

Dr. Sushila Nayar: My question is
whether there is any proposal. ...

Mr, Speaker: Next guestion, Shri
Tantia.

Renovation of Textlle Mills

*1428. Shri Rameshwar Tantia: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that the
renovation of the textile mills has
been delayed because no import
licences have been given for machi-
nerles during the last six months;
and

Rameshwar

(b) if so, the reasons therefor?

The Minister of Commerce (Shri
Kanungo): (&) No, Sir.

(b) Does not arise.

Bhri Rameshwar Tantia: May 1
know whether it is a fact that certaln
machinery like the mercerising
machinery etc. which were to be
manufactured In the country are not
manufactured according to the re-
quirements of the textile mills? It
s0, what will be the policy of Gov-
ermnment for importing such machi-
nery?

Shrl Kanungo: The fact is that we
have set ceilings within which im-
port would be permitied; and the
ceilings have not been reached for the
last two years.

Shri S, M. Bansrjee: | wani (s
know what quantities we are import-
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ing from foreign countries and at what
stage is our scheme for attaining self-
sufficiency in the manufacture of tex-
tile machinery.

The Minister of Industry (Shr
Manubhal Shah): The House would
be glad to know that in the year
1959, we manufectured a wide range
of textile machinery. Quantitatively
speaking, about Rs. 12 crore worth of
machines were produced. Of course,
the demand in the country is about
Rs, 30 crores worth. Therefore, a
working group has been appointed:
and we hope that in the next 3 years
the production might come up to Rs,
20 crores worth a year.

SBhri 8. M, Banerjee: | wani 1o
know what types of machinery are
being imported and when we will be
able to manufacture those in our
country.

Shri Manubhal Shab: If I give these
names the hon. Member will, perhaps,
be more confused. They are all con-
nected with combing, carding, spin-
ning, finishing, mercerising, dyeing,
bleaching etc.

Mr, Speaker: The House is not in-
terested in such details.

Shrimati Renoka Ray: | think
what the last questioner wanted is
whether the more important compo-
nent parts are being manufactured im
this country as yet or not.

Shri Manubhal Shah: All machines
in the mills are important because
they from an integrated process,
Therefore, practically all the machines
which are of importance are being
manufactured. There is no question
of component parts. The present
policy is to sllow indigenous produc-
tion in the shortest space of time.

Shri T, B. Vittal Ras: The hon.
Minister said that the textile machi-
nery manufacturing capacity will be
raised up to Rs. 20 crores worth. May
I know whether it will be by the ex-
pansion of the factories already exist-
ivg or by granting licences to new
ones?

Shri Masuwbhal Shak: Both,
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[The State Governments have
accepted the suggestion of the Plan-
ning Commission.)
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Shri Assar: May I know whether
any suggestion to this effect has been
made to the Bombay State by the
Planning Commission? If so, what
is the reaction of that Government?

Shri L. N, Mishra: No, Sir. We
have taken it up only with the two
States of Punjab and UP.

ot wer win: F gy I Y
o Fe g ot Ferordw oy o oY
e s genr g fr s e oy
afufeat woam s Wiy T fr ?

ot we Moh:ﬁﬂﬂ,w
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Shri Ram Krishan Gupta: May I
know whether there is any proposal to
appoint such consullative commitiees
in those two States for other back-
ward areas?

Bhri L. N. Mishra: No, Sir; so far as
other regions are concerned, no com-
mittee will be appointed.
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mittee appointed by Government to
examine the guestion of intensive de-
valopment of the remote tribal areas
was also taken into consideration by
the Planning Commission? 1Iff 50,
with what results?

Shri L. N. Mishra: The question re-
fers to the hilly regions of Punjab
and Uttar Pradesh and 1 have said
that the Committee is going to  be
set up only for the hilly regions of
these two States.

Bhri Hem Barua: No. It was set
up for the whole country to examine
the Pilot projects and suggest ways
and means for the development of
the tribal arcas all over the country.

Bhri L. N. Mishra: I take that in-
formation from the hon. Member.

it wew Ty e wRw i
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Sino-Indian Border Dispute

1430. Shri Dinesh Singh: Will the
Prime Minister be pleased to state
the steps taken by Government to in-
from the public in India about Sino-
Indian border dispute?

The Deputy Minmister of Externsi
Affairs (Shrimati Lakshmi Menon):
A statement is placed on the table of
the House. [See Appendix ITI, annex-
ure No. 85].

Bhri Danesh Singh: From the state-
ment it appears that the Ministry has
taken some trouble lo translate the
various speeches and publications in
various languages. Have they pre-
pared any simple booklet or pamphlet
which explains the position in simple
language which would be understood
all over the country?

Shrimat! Lakshmi Menea: It is also
siated In the statement that a swsll
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pamphlet was prepared by the Minis-
try. It has also been translated in
the various languages.

Shri Dinesh Singh: My question has
not been answered.

Mr. Speaker: The hon. Minister says
that the pamphlet referred to in the
staterment is a sufficiently good ome,
‘The hon. Member wants to know whe-
ther its style is easy and so on and
the hon. Minister has said; “Yes; we
had issued a pamphlet and that satis-
fles all the requirements which the
hon. Member wants.”

Bhri Hem Barua: From the state-
ment it is seen that the pamphlets are
translated in the regiomal languages
but the prioritles are given to Hindi,
QGujarati, Marathi, Urdu, Tamil and
Malayalam. Other important langu-
ages, such as A for i
where there is actual aggression Mve
been neglected. May [ know whether,
besides these, the Government proposes
to bring out pamphlefs explaining our
onsg for those areas, particularly
Ladakh and NEFA, in their own dia-
lects?

Mr. Bpeaker: How is it that the
hilly areas have been excluded—that
is the border areas? All that be
wants to know is this, These have
been issued in a language, for inst-
ance, Malayalam which hag little or
nothing to do with the border.

Shrimatl Lakshml Meson: Hindi is
supposed to cover all these arems.

Bhri Hem Barua: Hindi is not sup-
posed to cover NEFA. 1 do not know
about Ladakh.

Shrimati Lakshm| Msoen: Transla-
tion in Telugu, Kannada, Bengali,
Assamese, Oriya, Gurmukhi, Urdu and
Nepali are being relemsed shortly.
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Shrimatl Mafida Abmsed: In view
of the fact that an uneasy border
situation naturally creates confusion
among the inhabitants of the border
areas, may I know whether proper
steps are being taken to keep up the
morale of the border people, especial-
ly the tribals, in the NEFA; whether
they are also appraised of the facta?

Shrimati Lakshml Menon: All these
pamphlets and brochureg are meant
to appraize the people of the facts
of the case. Regarding the improve-
ment of the morale of the people, that
is not covered by this question,

Bhrl Tyagl: Since there is an un-
imaginable ignorance about these
matters, may I know If these pam-
phlets contain any detailed maps of
the area or any detailed historical
background of the northern border?
Have any such literature been sup-
plied to the newspapers, elc. so that
the people may be educaled?

Shrimatli Lakshmi Memon: All this
material—policies, background, maps,
etc.—has been supplied to the news-
papers. 1 am sure that the hon,
Members know that thes¢ are pub-
lished from time to time in all the
papers in Enghish as well as  the
other regional languages.

Mr. Speaker: Do these pamphlets
contain maps, ete.?

Shrimati Lakshmi Menon: | do not
think the pamphieis contain maps,

Dr. Ram Subbag Singh: The prime

" thing in this matter is that China has

commitled aggression and occupled
12,000 square mileg of our territory.
This literature is being circulated for
that purpose. In view of these facts,
may 1 know whether the atlention of
the Government hag been drawn to
the annual report of the Defence
Ministry in which it has been clearly
stated on page 5 that some incidents
occurred on the Ladakh border of
Tibel? May I also know when the

Shri Hem Barua: These |
are not given priority whereas
Malayalam, Tamil, Gujarstl and Hindi
were given priority over these aress

Gaver are going to correct jt?

Shrimail Lakshen] Mewss: | want
notice ., . (Interruptions),
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Mr. Speaker: She wants notice.

Dr. Ram Babbhag Singh: There is a
point of privilege, Sir, This matter
‘was raised in the Defence debate also
and the Defence Minister did not say
anything about that. If the Govern-
ment do not know anything about the
reports which are suthentically pub-
lished on behalf of the Government,
we do not know what to do and what
is the good of circulating such
materials | . . (Interruptions).

Mr. Bpeaker: Very good. Is the
hon. Minister in a position to answer?

Dr. Ram BSubbag Singh: If it is
left to the hon. Defence Minister, he
would have replied to it.... (Inter-
ruptions),

Mr. Speaker; But the hon. Members
are asking the External Affairs Minis-

iry.

Shri Dinesh Singh: This gquestion
was originally pug to the Ministry of
Information and Broadcasting and
they have passed it on to the External
Affairs Ministry. May 1 know what
is the agency employed for distribut-
ing these pamphlets?

Shrimati Lakshml Menon: The
Press Information Bureau, does it.
The other departments also do it....
(Interruptions).

Dr. Ram Bubhagy Singh: In para 2
of this statement, it is said that they
have brought out an Atlas of the
Northern frontier of India as a priced
publication, Earlier, in para 1 of the
statement it is said that an aflas of
the Northern frontier of India was
produced and put on sale. May I
know whether these two references to
the atlag refer to one atlas or thers
are two?

Shrimail Lakshmi Memon: To the
same atlas,

Dr. Ram Subhag Singh: Why is this
mistake committed in thiy statement
then? May [ also know why that
atlas Is not being distributed
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Shrimati Laksheni Menon: Both
refer to the same atlas. The hon.
Member knows why it was not dis-
tributed free—because it is priced
Rs. 15.

Mr. Speaker: | think they are there
in the Library,

Shri Tyagl: Members of Parliament,
who are responsible guardians of
India, must be acquainted fully with
the situation and I propose that the
atlas must be given to all the Mem-
bers of Parliament so that they can
acquaint themselves with the altua-
tion.

Mr. Speaker: I do not know. Hon.
Members make a suggestion easily.
Hon. Members will see that there are
a number of documents. The atlas is
s0 big. Nobody can carry it in his
pocket. However big the hon, Mem-
ber might be, the pocket is too small
for this.

Shri Tyagl: The price has been rais-
ed from Rs. 5 to 15. I do not know
whether this rising of the price has
been done with a view to attach more
importance to this atlas.

Mr. Speaker: Why cannot give con-
cession rates to Members of Parlia-
ment?

Bhrimati Lakshmi Memon: They
were sent free to the members of the
consultative committee.

Shri C. D, Pande: May 1 know whe-
ther the Government's attention has
been drawn to a map which has been
published by the Government itself?
There is some divergence between the
original map of India and what is now
produced. According to the new map,
the Karokoram pass is shown on the
border whereas that pass formerly
was shown about forty miles inside
the border.

Mr. Speaker: The question relates
only to the manner of publicity:
whether publicity is being given or
not. The hon. Minister cannot be

ted to go into the details of the

the Members of Parlimment?

m;nhln
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Shri Raghunath Singh: We want

accurate information.

Dr, Ram Subhag Bingh: If you will
permit me, Sir, in this very atlas
which has been published on behalf
of the Government of India, the
Northern frontier of Ladakh is wir-
tually a straight line in the maps
published by the Government of India
and China. But now, in the recent
maps, it has become curved and,
therefore, Karakorum range is being
shown now in our atlases in China.
That is the point.

Mr. Speaker: This may be a very
important matter. All that I can say
is that this question does not relate
to the details of the atlas or the map.
The question asked is only whether
the people have been sufficiently ap-
prised of the situation. It has been
done. If hon, Members have got any
particular point as to why it has been
changed, why the border has been
shown as 25 miles instead of 20 mliles,
they may put a separate guestion.

Shri Hem Barua: Sir, this statement
explains nothing, in the sense that it
is done in a very flimsy way and does
not give the required information.
Yor instance, Sir, the people would
like to know this. Supposing the
people in Ladakh and NEFA under-
stand Hindi as the hon. Deputy Minis-
ter says, may I know the number of
papers or pamphlets distributed
among those people in order to en-
lighten them on this point? Thiy is
a wvery flimsy statement. And, |If
you, Sir, are pleased {o ask us to bank
on the statement then we bank on
nothing,

Mr. Speaker: 1 am really surprised
at this, I do not know what the hon.
Members would have done if they
had been on the right here, on the
Treasury Benches.

Bhri Hem Barma: We would have
given not a torso but a complete
image.

Mr., Speaker: 1 am sure all of us
are anxious. Let them walt and see.
Now, so far as this Is concerned, all
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that I can say is that he canno! expect
the information as to how many
copies have been distributed. Al-
though the pamphlets and other things
have been printed and circulated, the
statement does not say so. If hon.
Members want they may put supple-
mentaries, how many have been dis-
tributed and if the hon, Minister or
the Deputy Minister has got the in-
formation it will be given.

Shri Hem Barua: Supposing the
people in Ladekh and NEFA under-
stand Hindi as the hon. Deputy Minis-
ter says, may I know the number of
pamphlets distributed in Ladakh and
NEFA in order to enlighten them on
the border issue?

Shrimati Lakshmi Menon: 11 is
stated in the statement already, that
1,20,000 copies were distributed.

Shri Hem Barua: In Ladakh and
NEFA?

Mr. Speaker: We cannot say.

Shri Braj Raj Singh: May I know
how many coples of the atlag have
been sold out, because It is very highly
priced publication and 1 think the
public will not be able to purchase It
May I know whether the Government
are prepared to supply free coples to
colleges, social institutions and politi-
cal parties?

Bhri A. M. Tariq: Sir, the hon.
Deputy Minister said that this atlas
has been circulated among the mem-
bers of consultative committees, [
am sorry to say that Is not correct. 1
am one of the members of a consulta-
tive committee and I have not receiv-
ed any atlas so far.

Mr. Speaker: Very well, he will re-
ceive |t

Bhri Manaea: Is it a fact that an
official of the External Affairs Minis-
try of the Government of India is
regularly bringing out special pam-
phlets in Nepall language from
Kalimpong? If so, would the Govern-
ment teike steps to circulate such
pamphlets and leaflets more exten-
sively? Also, may | know whether
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the Government would take steps to
bring out leaflets and pamphlets in
Tibetan language in view of the fact
that there are a large number of
Tibetan refugees in Kalimpong and
Sikkim? Also, more leaflets are re-
quired to be sent to Bhutan.

Mr. Speaker: That is a suggestion
for action. All hon. Members may
kindly send in suggestions as to how
the publicity should be improved if
they are not satisfled with the pre-
sent arrangement, (Interruption).

Shri Braj Raj Singh: [ wanted to
know, Sir, how many copies of the
atlas have becn sold out Can we
not have this information from the
hon. Deputy Minister?

Mr. Speaker:

now,

He cannot have it
Loans to Textlle Industries

+
[ Shrl Aarobindo Ghosal:

Will the Minister of Commerce and
Industry be pleased to state:

() whether any new loan has been
sanctioned for modernisation and re-
habilitation of machineries in textile
mills in 1980; and

(b) if so, what arc the terms and
conditions of this loan?

The Minister of Indusiry (Shri
Masubhal Shah): (a) and (b). A
statement giving the required infor-
mation is laid on the Table of the
House. [See Appendix III, annexure
No. 86).

8hri Aurcbindo Ghesal: From the
rtatement we find that shout Rs 2
crores were declined after being
sanctioned by the cotton textile milla
May 1 know what are the reasons for
their declining this amount?

Bhri Manuhhal Shah: Sometimes
the mills ind their own resources and,
tharefore, they would rather use their
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own reserve funds rather than bor-
row from the NIDC. As the amounts
indicate, 52 mills have teken advant-
age of this and Rs. 12 crores have
been committed,

Shri Aurobindg Ghosal: May I know
the terms on which the loans are
given? We do not find any terms
given here. In how many years have
these loans to be repaid and what is
the rate of interest on which these
loans are given?

Shri Manubhal Shah: The rate of in-
terest varies from 5§ per cent. to 6
per cent. and the usual terms of 15
instalments after modernisation is
completed starting from the next
vear will apply.

Bhri B. Das Gupta: May 1 know
whether the terms and conditions
have been finalised or not? If they?
have been finalised, may I know
whether this condition that afier
modernisation there should be no re-
trenchment of workers in the factory
has been imposed or not?

Bhri Manubhal 8hah: There are two
quite different aspeets. One is  the
ic and rcial aspect, and
the other is the labour aspect. As
far as the first aspect is concerned,
the scheme is under operation tor the
last four years and a large number of
mills have been modernised as a result
of NIDC. About the second aspect,
already, ag the House is aware, all
the modernisation is without retrench-
ment; that is, against the normal
leave reserves and casual labour going
out the expension is adjusted,

Shri 5. M. Banerjee: May I know
what positive steps have been taken
to see that this money sanctioned by
the Government as loan is not mis-
used or used for purposes other than
textile industry, and what restrictions
have been imposed?

Shri Manubhai Shah: The real res-
triction is, as the House would be able
to sppreciate, that cut of the Rs 12
crores which have besn approved asd
sanctioned only those mondes are re-
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leased which are actually to be paid
for obtaining the machinery at site.
Till the machinery is obtained either
by import or through local purchase
no money is allowed to be withdrawn.
That is a great safeguard and, there-
fore, the rest of the money remaing in
balance with us.

Shri Rameoshwar Tantia: May 1
know whether it is possible that the
NIDC loans can be given at two
stages if it is necessary for further
modernisation and il is applied for?

Shri Manubhal Shak: The general
policy is that the financial help re-
quired for the first phase of the
scheme should be taken as otherwise
it becomes overlapping and, as the
House will appreciate, such & loan
would become infruciuous. There-
‘fore, the first stage has to be imple-
mented before the second loan will
become eligible.

Bhri Heda: In view of the appre-
hension that after the Te¥TNe Mills
Wage Board Award it is likely that
many mere mills may be affected,
have Government made any relaxa-
tion in the terms or is there any
liberalisation in the sttitude for mak-
ing these industries to stand on their
own legs?

Shri Manubhal Shah: This, of
eourse, does not arise put of this ques-
tion, but 1 may inform the hon, Mem-
ber that in the decislon ol the Wage
Board announced by the Government
all such mills—not all covered by
these loans but those which have
been the subject of enquiry under
section 15 of Industries Act—are to
be differentially treated so that those
which are closed down or are highly
uneconomic are not saddled with the
same burden as the running mills

Shri 8. M. Banerjee’™ From the
reply of the hon. Minister, Sir, should
1 take it that those mills which were
facing closure bul which were helped
by the Centre and are making a profit
will also be taken on a different foot-
ing or they will also be under the
policy contained in the report of the
Wage Board”
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Shri Manabhal S8hah: The wording
of the resolution of the Wage Board
is very clear. Tt 15 said that those
mills where the State Governments
are working as autherised controllers,
if they are eligible, for loans they
will be certainly assisted like any
other miMls.  Bul as far as the appli-
cation of the decision of the Wage
Board is concerned, if they have been
laken over as a resull of section 15
enquiry cerlainly the decision will
apply to them, but if lhey have been
taken over due to any other type of
liguidation proceedings as some of the
mills in Bombay have been taken
over they do not furth part of the
declsion.

Shri Punnoose: I hope that appli-
cations are called for loans, the
applications are examined and then
the loans are granted. How is it that
some of the loans are declined? Is
there anything fishy about it?

Shri Manobhal Shah: Sir, il natural-
ly takes 4 to 8 monthg or some-
times even 9 months, for doing all
this detailed examination because the
amounts involved are large, In the
meantime the mills, in some cases, are
sble to make their own arrangements.
Therefore, they go ahead with the re-
habilitation scheme without the assist-
ance of the NIDC. | may say this
for the information of the House thal
this scheme has worked as a grest
catalytic agent, and twice or ewen
three times the amount we have ap-
proved of and sanctioned has gone
into modernisation under this scheme.

Sbri Jadhav: May | know what will
be the amount of foreign exchange
involved in the application considered
and finalised”

Shrl Maonubhal Bhah: That will be
quite distinctly different, but on an
average what we produce today s
about 33 per cent. lo 50 per cent. of
the textile mill unit requiring differ-
ent types of machinery, and the same
ratio would perhaps be true for these
loans also
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Shri Tangamani: May | know how
much out of these loans sanctioned for
the year 1859 has been utilised? I
would like to know whether the one
crore loan which was granted to the
Madura Mills has been utilised in full
or in part?

Shri Manubhai Shah: As far as the
Madura Mills are concerned, ghey
are definitely utilising it, but it would
be difficult to give different Agures for
different years and for different
States. If hon. Members are interest-
ed we have circulated a detailed note
to the members of the informal con-
sultative committee, If other friends
are also interested, T will be happy
to supply them also the same infor-
mation.

Shri Tangamani: The information
may be given to other Members also.

Shri K. N, Pandey: May I know the
names of textile mills in Kanpur who
have applied for loans for moderni-
sation?

SBhri Manubhai Shah: They are all
included. Kanpur industry is also a
part of the modernisation scheme.

Shri §. M. Banerjee: Some of the
mills in Kanpur who have been facing
closure have closed and they have also
applied for loans, 1 want to know
the total amount sanclioned for the
Kanpur mills.

Shri Manubhai Shah: T will certain-
ly supply the figures to the hon.
Member. But I can say that except
the one application from the Kanpur
Cotton Mills where the security was
madequate, all the rest of the ap-
plications have been included.

Shri M. B. Thakore: May I know
whether the Government propose to
give loans to all the closed mills in
Gujarat?

Shri Manubbai Shah: Yes, Sir;
everyone, whether in Gujarat or else-

where, wherever the mill is closed and -

the corpus is secure and the scheme
is good and the working is going to
be ecanamic by the change of manage-
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ment or some improved management,
is entitled and eligible for the loans.

Allotment of Land to “Link”
Magazine

*1432. Shri Raghunath Singh: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether it is a fact that a piece
of land is allotted to the Link maga-
zine to construct its building; and

(b) if so, the terms of such
transfer?

The Deputy Minister of Works,
Housing and Supply (8hri Anil K,
Chanda): (a) and (b). Presumably
the question refers to the plot of land
allotted to Mis. United India Periodi-
cals (P) Ltd. who are publishing the
“Link" magazine. A half acre plot
on the Delhi-Mathura Road at Delhi
has been allotted to this party. They
have paid the premium money and
taken possession of the gite. Agree-
ment to lease etc. have yet to be con-
eluded. The standard terms and con-
ditions for perpetual lease will inter
alia include payment of premium @
Rs. 1,25,000 per acre plus 2§ per cent.
on it as the annual ground rent, com-
pletion of building within two years,
the building to be used for the pur-
pose for which the land is allotted,
no subletting or transfer of property
without the permission of the lessor,
revision of ground rent after every
thirty years.

Shri Raghunath Singh: Thy market
value of this land will be more than
Rs. 6 lakhs at the present prevailing
rate in Delhi. May I know if it is
not a fact that all the newspapers who
have béen alotted land have got
printing presses gxcept Limk, and why
an exception was made in this case?

Shri Anll K. Chanda: I do not know
what is the exact market value of
land in that area. But about tep
years ago, a decision was taken that
in order to attract the newspaper in-
dustry to Delhi about ten plots in an
area to the east of Delhi-Mathura
BRoad would be allottad 49 the nows--
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paper industry. Nine plots had al-
ready been allotted and this is the
tenth plot. This is a concessional rate
in order to encourage the newspaper
industry in Delhi. It is not a fact
that all the parties who have been
allotted land have a press of their
OWTL.

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): I would
Yke to add to what my colleague has
answered. So far as the market value
of this land is concerned, we have got
some basis to go upon. The Home
Ministry had set up a committee to
find out land values in the various
localities in Delhi and recommend
certain steps in order to control land
values. According to the information
that has been made available by that
commitiee, the land value In this loca-
lity is between Rs. 2 lakhs and Rs. 3
lakhs per acre. So lar as the second
part of the question is concerned,
certain plots of land were reserved to
be given for encouraging the news-
paper industry. This was done about
nine years ago, I think, when Shri
Gadgil was the Minister of Works.
About nine to ten plots have been
given to various newspapers of vary-
ing complexions, if I may say so, and
in the same terms as have been given
to the United India Periodicals

Shri Raghunath Singh: My simple
question is this. All the newspapers
who have been allotted land have got
their printing presses. This paper has
got no press, and this is a weekly
paper. What will they do with half
an acre of land?

Shri K, C. Reddy: | have already
answered the gquestion, giving the
details, According to the aims and
object mmntioned in the articles of
association of This United India Perio-
dicals, it is mot only to own a press
and to establish a press but also to
bring out various magazines. This
Link is only the first magazine that
they have brought out. They are
going in for & press,

Shri Amsar Harvani: Are the Gov-
ernment aware that & number of

CHAITRA 23, 1882 (SAKA)

Oral Answers 11162

proprietors who have been allotted
land there, in spite of having the
press there, have sublet the buildings
and have been making large sums of
money and violating certain condi-
tions which have been imposed on
them?

Shri K. C. Reddy: Yes, Sir. In
two cases. where land has been fiven,
it has not been properly used, accord-
ing to the terms of the lease. Gov-
ernment have already exercised the
right of free entry on these lands, and
certain litigation is going on. The
matter ig sub judice.

Sardar A, S. Salgal: How many
other magazines have applied for land
to construct buildings, and may I
know whether their requests have
been accepted by the Governmem?

Bhri K. C. Reddy: Therc have been
several requests from time to time,
and by and large, they have been
dealt with Tn the order and at the
point of time at which they were re-
ceived. There are several other re-
quests also pending at the present
moment, but unfortunately, no land is
available in that particular area.

Shri Tyagl: May I know if such
concession is available to papers
which are already established or also
to those who intend to establish a
paper?

Shrl K. C. Reddy: Every case is
considered on merits. (Interrup-
tions).

8hri Raghunath Bingh: May [ know
what is the price of the land, the price
which was charged from the Indian
Express, which owns neurly one acre
of land? As far as my information
goes, they have been charged Rs. 16
lakhs for one acre.

Shri K. C. Reddy: In all these cases
where land has been given in  this
area, there has been a uniform charge
of Rs. 1,25,000 per acre, There has
been no deviation. We have made
no discrimination between one paper
and another. Even in the case of the
Indian Express to which the hon.
Member has referred. land has been
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given only at the rate of Rs. 1,25,000
per acre, I do not think It is about
an acre a5 the hon. Member has said.
but something less.

Shri M, R. Krishna: What was the
date on which this Link had applied
for land and at that time, how many
other applications for land were pend-
ing with the Government?

Shri K. C. Reddy: There were
several applications. For instance,
the Times of India had .applied for
land. They have also been given half
an acre. There were some other ap-
plications which were pending and all
these have been duly considered.
Some were in the incipient stage, if I
may say so. They had not given the
requisite information which we had
desired, As 1 indicated every case
has been considered on merits.

Bhri Tyagl: 1 want to know the
date of the application in respect of
the request for the land.

Shri K. C. Reddy: I require notice.

Bhri Vajpayee: In view of the fact
that the Link is & relatively new
magazine, may I know whether it is
a fact that several applica™ons were
pending when Link applied for a plot
and that Link was given preference?

Shrl K. C. Reddy: No, Sir, 1 do
not accept the implication of the
-question of the hon. Member.

Several Hon. Members rose—

Bhri Vajpayee: My question has no!
been answered. Sir, on a point of
fact . . . (Interruptions),

Mr, Speaker: Order, order. 1 think
the same question was put by another
hon. Member on this side—whether
there were other applications also
pending and so on. I remember to
have heard the hon. Minister saying
in reply that there was an application
from the Times of India; that it was
given half an acre. Some others were
also given. So far as some others
were concerned, they were in an inci-
pient stage; some information that was
called for was not given. All these
questions have been  sufficiently
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answered. What is the meaning of
cross-examining?

Shri Prabhat Kar: May [ know
whether it is a fact that so far as
the [Indian Exrpress s concerned,
having acquired the plot and having
constructed the building, it has let out
all the flats that the building possess-
es and therefore has violated the
provisions of the agreement?

Shri K, C. RBeddy: To be fair to the
Indwan Express, of all the papers to
whom land was given, the Indian
Exrpress was the only paper to put up
& building according to the terms of
the agreement within the stipulated
period of time. Other papers to
whom land was given have not done
50. It is true that after the building
was put up, the entire building waa
not immediately required for the pur-
pose, and they applied to the Gov-
ernment to let wul a portion of the
building for other purposes. The
change of purposc was recognised and
according to some terms which were
mutually agreed upon, they have
been allowed to let out a portion of
the building for other purposes.

Shri Raghunath Singh: How much
was charged from the Indian Express
when the change of purpose wag re-
cognised?

Bhri K. C. Boeddy: I am perfectly
willlng to place a statement on the
Table of the House, giving all the
Information that hon. Members ask
for, and more,

Some Hon Members rose—
Mr, Speaker: Next question.
Atomic Radiation Fall-out
].l.
Shri Narasimhan:

Shri Supakar:
Dr. Samantsinhar:

1483,

Will the Prime Mimister be pleased
to state:

(a) whether further measurements
were taken of the subsequent waves
of atomic radistion fall-outs ino India,
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consequent on the recent French
Atomic tests in the Sahara; and

(b) whether Government's attent-
ion has been drawn to such measure-
ments taken in Japan and published
in the newspapers and in particular in
the “Hindu" of 13th March, 19607

The Parliamentary Secretary to the
Minisier of External Affairs (Shri
Sadath All Khan): (a) Yes. Substan-
tial  increase in radicactivity was
wbserved during the second circuit of
the radio-active cloud around  the
globe. The increase has however been
well below the permissible level.

(br Yes.

Bhri Narasimhan: In view of the
fact that even though the sea-water
strontium level is not dangerous, the
fish living in the sea-waler absorb a
dangerous level of strontium and it
may be dangerous to the consumers,
may I know what steps are being taken
10 watch the level of absorption of
slrontium by marine creatures living
in the coastal areas?

Shri Sadath Alli Khan: I have
given a general answer to this ques-
tion. In order to keep a close watch
on the radioactive contamination of
air, water, foodstuffs and soil, the
Atomic Energy Commission of India
has set up 30 sampling stations in
India from which milk samples are
collected for analysis  of radioactive
flssion products such as cesium—137
and strontium—$80. In addition, 7
permanent monitoring stations have
been set up in Srinagar, Delhi, Cal-
cutta, Nagpur, Bombay, Bangalore and
Ootacamund to cover the whole of
India.

Shri Supakar: Just as Japan has
set up her machinery to measure the
intensity of radioactive fall-out, may
1 know whether we in India have set
up any machinery o measure the in-
tensity of the radioactive fall-out from
the tests?

Bhri Sadath All Ehan: That is ex-
actly what I said;, sampling stations
and other machinery have been set
up.

188 (Ai) LS—2.
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Dr. Samantsinhar: May [ know whe-
ther the recent rains in some parts of
the country have any bearing on the
increased radioactivity?

Shri Sadath All Khan: A detailed
analysis of all data is being carried
out at the atomic energy establish-
ment at Trombay and I suppose the
results will be known soon.

8hri Dinesh Singh: May I know
whether the radicactive radiation from
this bomb is greater than the radio-
active radiation from previous bombs
cxploded in the Soviet Union and in
the Pacific?

Bhri Sadath All Khan: [ cannot ans-
wer that question. [ do not think it
was as big a bomb as the other bombs.
However, the radioactive cloud also
caused substantial increase in radio-
activity during its second circuit
around the globe—the so-called second
wave—and the increase was detecled
at different stations from March 3, to
March 15, 1960.

Shri Narasimhan: Have Government
considcred the desirability of taking
special measures about marine-living
creatures and their absorbing radio-
active fall-out?

Shri Sadath All Khan: Yes, Sir;
this can be taken into comsideration.

Shri Narasimhan: Have Government
any flgures to show the effects of
second bomb recently exploded?

Shri Sadath Ali Khan: [ am afraid I
have no figures at present with me.

Central Fertllizer Technological
Institute

*1434. Shri H. N. Mokerjee: Will the
Minister of Commerce and Indusiry
be pleased to state:

() what progreas, if any, has taken
place over the setting up of a Central
Fertilizer Technological Institute;

(b) whether it is a fact that some
time ago a report was submitted in
this regard by a body of United
Nations experts;
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(¢) whether & certain sum  of
money was offered for this purpose by
United Nations agencies;

(d) if so, how much; and

(e) the reasons for delay in setting
up the said Institute?

The Minister of Industry (Shri
Manubhal Shah): (a) to (c). A state-
ment is laid on the Table of the House.

STATEMENT

(a) The development of the exist-
ing Research Laboratory at Sindri
into a full fledged Central Technologi-
cal Institute for the Fertilizer industry
in India is progressing satisfactorily.
The building for the Institute is ex-
pected 1o be completed by June—July,
1960 and most of the items of equip-
ment required for the expansion have
already arrived at site.

(b) Yes. Sir. A UN. expert (Prof.
Ivanovsky) who visited Sindri during
October—December, 1858 has submitt-
ed a Report.

(c) and (d), The UN, agencies have
not offcred any assistance in cash in
regard to the expansion of this In-
stitute.

(e) The development programme is
progressing satisfactorily.

Shri H. N. Mukerjee: I find from
the statement that the development
programme for the projected institute
is progressing satisfactorily. 1 want
to know when the institute will start
as a full-fledged organisation, apart
from  the building which perhaps
might be completed by July this year?

Shri Manubhal Shah: By the end of
this vear. Perhaps the building will
be ready in June or July. The equip-
ment has already arrived and  four
experts  from India  had been 1o
Moscow and USSR. They have brought
with them their experience. The
Russian experts from USSR also will
be coming, Perhaps by the end of
this year, the full-fledged institute will
wtart working.
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Shrl H N. Mukerjee: May 1 know
whether the USSR is the only foreign
country which is assisting us tangibly
in the setting up of this institute?

Shri Manubhal Shah: No, Sir; it is
not so. The UNTA is an international
organisation for supplying to all the
under-developed countries  technical
assistance, rescarch, machine-designing
and various types of personnel {rain-
ing. It was as an allocation in the
whole of the global aid that we got
this particular institute from the
USSR.

Shri Hem Barua: May I know whe-
ther the USSR and other countries that
are interested in setting up this in-
stitute are supplying us with materials
also, free of foreign exchange?

Shri Manubhal Shah: They are giv-
ing us equipment a'so.

Shri Tangamani: May I know whet
ther the reports submitted by  Prof.
Ivanovsky about the projected insti-
tute will be made available to  the
Members?

Shri Manubhai Shah: As far as the
report is concerned, there is no com-
prehensive report as such. But cer-
tainly as soon as the institute works,
an annual report of the progress made
will form a part of the activity «of
Sindri Fedtilisers and will be made
available to the Members,

Shri Tangamanl rose—

Mr. Speaker: He knows what the
hon, Member wanted. He says, there
is no such report which can be placed
on the Table.

Shri Tangamani: It is said in the
statement that a UN. expert visited
Sindri and has submitted a report
On the basis of that report alone, this
cxpansion work is taking place T
would like to know the nature of the
report and whether the centents of
the report will be made available to
Members.

Shri Manubhal Shah: There is no
comprehensive fully integrated report
as such. There have been recommen-
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dations by different experts who
wisited, including the Soviet experts.
Our four Indian experts went to
USSR. All are being collated. The
whole institute is for the purpose of
fertiliser machinery manufacture, fer-
tiliser machinery development and
also science and technology of fer-
ti iser production.

Shri Raghunath Singh: Sir, I have
given notice of Q. 1450 on anti-pass
riots in South Africa. It is a very im-
portant question and it may be taken
up.

Mr. Speaker: Shri Raghunath Singh
has written me a letter saying that I
may call Question No. 1450 on anti-
pass rio's in South Africa. Is the
House in favour? Let me apprise the
hon, Members.

Some Hon. Members: No.

Mr. Speaker:: The House is not
unanimous about it

Withdrawals from Provident Fund

*1435. Shri Anthony Pillai: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the Housing Ministers'
Conference made a recommendation
that steps should be taken io permit
workers to withdraw moneys from
Provident Funds to encourage Indus-
trial Housing Co-operatives;

(b) whether the Ministry of Finance
have been addressed by it, with a
view to amend the Provident Fund
Scheme or to accord sanclion to ex-
empt Provident Fund Schemes to
enable workers to withdraw moneys
lying to thelr credit for the construe-
fion of houses under the subsidised
Industrial Housing Scheme; and

(c) whether the Ministry of Finance
have agreed to accord the sanction?

The Deputy Minister of Laboar

(8Bhri Abld All): (a) Yes.

(b) and (c). The Employees’ Provi-
dent Funds Scheme has been amended
% permit advances from the Em-
ployees' Provident Fund for this pur-
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suss. As regards exempted provident
funds, a suggestion has already becn
made to the Income-Tax authorities
to approve changes analogous to the
provisions in the Statutory Scheme,
being made in their rules.

Shri Anthony Pillal: The Finanec
Ministry has been addressed. But I
want to know what is the reply of the
Finance Ministry and what is the
action taken by the Income-tax Com-
missioner?

Shri Abid Ali: | have said that in-
siructions have alrcady been  issued
to income-tax authorities to aceept
these changes and to permit advances,

Shri Tangamani: May 1 know whe-
ther the workers will be allowed to
draw from their provident fund this
year wherever they have formed
workers' co-operatives?

Shri Abid Ali:
eligible.

Yes; if othorwise

Shri Anthony Plllai: Are they ireat-
ed as loans to be taken from the pro-
vident fund or withdrawals from the
provident fund that need not be
refunded?

Shri Abld Ali: Loans advanced for
construction or purchase of a  house
will not be refundable; no refund
will be asked for.

Shri K. N. Pandey: May [ know
whether Government propose (o make
relaxation in the provident fund rules,
so that loans may be given for other
purposes also?

Shri Abld All: For prolonged illness
and for insurance premium they will
be allowed.

Shri Tangamani: What is the mini-
mum allowed for each worker to
draw from the provident fund under
this scheme?

Shri Abid Alli: Probably he means
the maximum. The maximum may
exceed Rs. 1,000
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Fertllizer Factory for Andhra Pradesh

(Shri Venkatasubbalah:
| Shri M. V. Krishna Rao:

Will the Minister of Commerce and
Indusiry be pleased to state:

“1434.

(a) whether Government of Andhra
Pradesh have made any request to
the Union Govermment for partici-
pation in the capital structure of the
proposed Fertilizer Factory in that
State; and

(b) what action Union Government
have taken in this matter?

The Minister of Industry (Shri
Manubhal Shah): {(a) Andhra Pradesh
Government had at an earlier stage
made a suggestion that they had mno
objection to contribution by the Centre
in the capital structure of their fertili-
ser undertaking.

(b) It has later on after discussion
with officers of the State Government
been decided not to paricipate in the
gshare capital as the State Government
have the necessary financial resources
and technical competence.

Shri Venkatasubbaiah: May I know
whether any effort has been made to
provide adequate foreign exchange
for the cons'ruction of the fertiliser
factory?

Shri Manubhal Shah: Yes; from
the EXIM Bank they will get credit:
they will get the necesary foreign ex-
change and Rs. 1 crores has alreaay
been nominated for that,

Shrl Venkatasubbalah: What is tne
capital outlay of this fertiliser factory?

Shri Manubhal Shah: Rs. 30 crores.
Authorised capital Rs, 24 crores; net
investment and immediate issue of the
paid-up capital will be Rs. 2 crores.

Shri Ram| Reddy: May I know whe-
ther the State Government of Andhra
Prade'h has not approached the
Centre for capita' participation?

Shri Manabhal Shah: That is ex-
actly what I mentioned in the an-
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swer, We had discussions with them
and at the earlier stage they request-
ed our participation and we agreed.
But, later on, they said “We have our
own resources; we are also going to
the public and the farmers of the
State. Therefore, Central participat-
ion is not necessary.”

Shri T. B. Vittal Rao: May 1 know
the grounds for actual refusal by the
Government of India to participate in
the capital structure, in view of the
fact that it is going to be a great
burden on the State Government?

Mr. Speaker: The hon. Member
should put the question the other
way—what are the grounds on which
the Andhra Pradesh Government re-
fused to have participation of the
Central Government.

Shri T. B. Vittal Rao: Not refused,
they have asked for Central partici-
pation.

Mr. Speaker: The hon. Member must
hear the answer of the hon, Minister
very carefully before putting ques-
tions. At the earlier state, the Andhra
Pradesh Government wanted Central
participation, but, later on, they said
they will get the resources from their
own State and, therefore, they do not
want the participation of the Centre.
‘Why did they do so?

Shri Manubhai Shah: Yes, Sir. They
said they have the Telengana funds
and they will draw from those securi-
ties. They did not want any central
participation,

Shri Rami Reddy: May I know whe-
ther the Industrial Finance Corpora-
tion gave any loan for this venture?

Shri Manubhal Shah: That is one
of the reasons. 51 per cent will be
subscribed, under the present scheme,
by the Andhra State Government. An-
other 25 or 30 per cent, they will re-
lease to the pub’ic and the farmers of
the State. About 20 to 30 per cent
or more, they will borrow from the
Industrial Finance Corporation of
India.
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Shri Heda: May I know whether it
is a fact that the Andhra Pradesh
Government refused the Central par-
ticipation in the share capital after the
Centre insisted that they would parti-
cipate only if they get 51 per cent. of
the shares?

Shri Manubhal Shah: No, Sir. We
wanted to be only a minority partner.
Since there has been much controversy
about the Andhra fertilizer factory, I
may inform the House that there have
been no differences of opinion bet-
ween the State Government and the
Central Government regarding the
Andhra Fertilizer Factory.

Shri Rami Reddy: Is it not a fact
that the Andhra Pradesh Government
has taken some loans from the growers
of Andhra State?

Shri Manubhai Shah: That I have
already mentioned. They are not
taken loans but they propose to take
equity capilal by shares from the
farmers and public in the fertilizer
factory.

WRITTEN ANSWERS TO
QUESTIONS

ECAFE Meeting

*1437. Shrl P. C. Borooah: Will the
Minister of © and Ind ¥
be pleased to state:

(a) whether it is a fact that the next
session of ECAFE will be held at
New Delhi; and

(b) if so, the details thereof?

The Minister of Commerce (Bhri
Kanungo): (a) Yes, Sir. An an-
nouncement was made by the Leader
of the Indian Delegation to the 16th
Session of ECAFE held in Bangkok
between 9th to 21st March, 1960, that
India would be glad to offer  host
facilities for holding the next (ie.
17th) Session of the ECAFE in India
in 1881,

(b) Details will be worked out in
consultation with the concerned Min-
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istries of the Government of India
and the Executive Secretary of the
ECAFE only after receipt of the
formal acceplance of our offer by the
ECAFE Sectt.

Publlc Undertakings

*1438. Shri Ram Garib: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether it is a fact that the
requirements of the staff in the new-
ly set-up Public Undertakings are
generally ear-marked before such offi-
ces come into being and opportunities
are not given to all persons by ad-
vertising or circulating the posts to
be filled up; and

(b) it so, the action Government
propose to take in the matter?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). Before
any new Government Undertaking is
sot up, various steps are required to
be taken under the Companies Act
and other rules and regulations; ne-
gotiationg with foreign Government(s),
Companies etc, are also to be con-
ducted and completed. The staff en-
gaged in or associated with this work
during the preparatory stage is nor-
mally continued, even after the estab-
lishment of the new undertaking till
the new unit takes its root in  any
location sclected for it. At this initial
stage, some of the necessary techni-
cal, managerial and other administr-
ative staff essential for the unit have
to be selected, and appointed, prior to
the actual setting up of the unit, so
that smooth functioning of the wunit
in the initial stage(s) could be en-
sured,

When once the new Company or
organisation for the Govermment
Undertaking is set up, recruitment to
all posts, including those who were
taken from the nucleus staff associ-
ated in the initial stage, in the Under-
taking is governed by its Articles of
Association and/or the recruitment
rules framed for the purpose with the
approval of the Board of Directors of
the undertaking.
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Import of Shaving Blades and Brushes

*1439. Shri Achar: Will the Minister
of Commerce and Industry be pleased
1o lay a statement showing:

(a) the quantity and value of the
shaving blades and brushes imported
during the years 1858-50 and 1958-

(b) whether there are any proposals
or schemes to produce those articles
of equal standard and quality in the
country; and

(c) if so, the main details of those
schemes?

The Minister of [Industry (Shrl
Manubhal Shah): (a)

195 5-5§ l.959-60 (A l;ll
=Dec.)

Qty. Val. Qry. Val
Rs. Rs.

Sﬁet} Rum‘. . 4462 36,000 69.? K.D:I:Il
Blades
(in Gross)
Tuilet Brushes
(in Dozens)

(Figures for Shaving Brushes arc not scpa-
rately available)

4908 25,000 21,40 2,000

(b) and (c¢). Razor blades are al-
ready being produced in the country
and their quality and standard are
by and large good. At present there
are eigrht approved units for the
manufacture of Razor blades, out of
which four are already in production.
There are at present eight firms in the
large and small scale sectors known
to the Government to be manufactur-
ing shaving brushes. The quality of
the shaving brushes manufactured in
the country is also satisfactory.

Reéaearch In Nuclear Physics in Delhl
University

[Shri Nek Ram Negi:
- Shri Inder J. Malhotra:
*1440. { Shri Bahadur Singh:
Shr Raghunath Singh:
1Shrl Hem Barua:

Will the Prime Minister be pleased
to state:

APRIL 12, 1960

Written Answers 11176

(a} whether it is a fact that some
research on nuclear physics is being
carried in Delhi University;

(b) if so, whether it is a Central
Scheme;

(e) the total amount of estimated
expenditure; and

(d) the period for which the scheme
has been sanctioned?

The Parliamentary Secrelary to the
Minister of External Affairs (Shri
Sadath All Khan): (a) and (b). Yes.
The Department of Atomic Energy
is financing a research project entitled
“Investigation on the properties of
artificially produced elementary par-
ticles” under Dr. B. Bhomik, Reader
in Physics Department, University of
Delhi.

(e¢) and (d). The work on this pro-
ject commenced in 1958 and is still im
progress. The following are the de-
tails of the grants sanctioned and
paidi—

Year Sanctioned Paid

1958-59 . Ra. 49,131/-  Rs. 45,859/-
1959-60 . Rs. 42,8587/- Hs. 30.891.31
1960-61 . Ra, 43,343-50  Nor ver paid

This being fundamental research,
there is no question of completion of
the project, although one step after
another may be completed,

Orissa Textile Mills Ltd.

*1441, Dr. Samantsinhar: Will the
Minister of Labour and Employment
be p'cased to state:

(a) whether the management of
the Orissa Textile Mills has contribut-
ed fully its share of provident fund
in accordance with the provisions of
the Emplovees’ Provident Fund Act;

{b) the total amount paid by the
management since the introduction of
the said Act;

(¢} how much still remains to be
paid till the end of 1959; and
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(d) the action taken to realise the
balance?

“She Deputy Minister of Labour
“(Shri Abid Ali): (a) to (d). Provident
fund amounting to Rs. 34,86,832 being
«mployers' and workers' contribution
has already been received and nothing
is in balance on this account. How-
+ever, damages concerning delayed pay-
aments remain to be realised for which
wecovery and prosecution proceedings
‘have been launched.

Dearness Allowance to Coal-Miners

fShrirm.li Ranu Chakravarity:
Shri Chint i Panigrahi
*1442. . Shri Prabhat Kar:
Shri 5. M. Banerjee:
Lﬁhrl Muhammed Elias:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is proposed to in-
-ercase the dearness allowances to coal-
miners from April 19680 following the
rise of 23 points on and above the 102
points accorded in the average All
India cost of living index for the
period July-December, 1959;

(b) whether any representation has
been received on this matter from
the workers' organisations; and

(c) what steps Government propose
1o take to implement the Labour Ap-
pellate Tribunal’s award in the matter?

The Deputy Minister of Labour
{Shri Abid Ali): (a) In accordance
with the formula laid down by the
Labour Appellate Tribunal and also
the agreements reached st tripartite
meetings of coal mining interests held
in August, 1958 and May 1858, the
workmen employed in the coal mines
are entitied to an increase in  their
dearness allowance from the 1st April,
1960,

(b) Yes.

(c) The employers’ organisations in
the Coal Mining Industry have already
issued instructions to their members
to pay the workmen concerned the
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enhanced dearness allowance from
the 1st April, 1960.

Monazite Sands

*1443. Shri D. C. Sharma: Will the
Prime Minlster be pleased to siate:

(a) whether it is a fact Lhat reserves
of monazite sands have been found
recently at Ranchi in Bihar, Purulia
and Bankura in West Bengal and
at Kurnool in Andhra;

(b) the estimated quantily of re-
serves at vach place; and

(c) the steps taken or proposed (e
be taken to explore them?

The Parliamentary Becretary to the
Minister of External Affairs (Shri
Sadath All Khan): (a) The monazite
deposits in Ranchi (Bihar), Purulia
and Bankura (West Bengal) and Kur-
nool (Andhra) were discovered in
1958-57.

(b) The present cstimated reserves
of monazite in Ranchi (Bihar) and
Purulia and Bankura (Wesi Bengal)
are of the order of 1'5 million tons
and 15,000 tons in Kurnool (Andhra).

(¢} Reconnaissance surveys of the
inland placer deposits in the above
arcus have already been carried out
and detailed investigations have heen

commenced in selected areas. The
work is in progress.
Alternative Employment for Re-

trenched Employees

*1444. Shri M. B. Thakere: Will
the Minister of Labour mand Employ-
ment be pleased to state:

(a) how many retrenched Central
Government emplovees are register-
ed with the Directorate General of
Resettlement and Employment as on
15th March, 1880 for alternative em-
ployment;

(b) whether the Employment Dir-
cctorate have so far convened any
meeting of the representatives of the
Ministries of Government of India in
regard to the absorption of retrenched
employees; and
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(e) if so, with what results?

The Depuly Minister of Labour
(Shrl Abld All): (a) 1,881

(b) Yes.
(e) It was agreed that special
efforts should be made to absorb the

surplus employees in the subordinate
Organisations and Projects.
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Bomk Expl near J
< {Shri P. G. Deb:
*1446 Shri Raghunath Singh:
" ) Shri Achar:
| Shri P. C. Borooah:

Will the Prime Minister be pleased
1o state:

Border
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(a) whether it is a fact that a bomb
explosion took place near Jammuw
border during the last weck of
March, 1380; and

(b) if so, the steps taken to check
such subversive activities of the
Pakistani elements?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath All Khan): (a) No explosion
was reported from the Jammu-Sial-
kot border. Presumably the reference
is to three explosions which occurred
in and near village Mankot, Police
Station Mendhar, on March 15 and
18, 1880, causing some damage lo a
Panchayat Ghar and a school,

(b) The authorities take every
possible step to check the activities
of saboteurs from Pakistan-occupied
Kashmir.

Border Road Development Board

[ Shri Hem Barua:
*1447. { Bhri Achar:
[ Shri D. C. Sharma:

Will the Prime Minister be pleased
lo state:

(a) whether it is a facl that a
Border Road Development Board has
been sct up by Government recently
with the Prime Minister as its Chair-
man;

(b) if so, the details thereof; and

{e) the priorities fixed in point of
arcas?

The Deputy Minister of External
Affairs (Shrimatl Lakshmi Menon):
(a) Yeos, Sir.

(by A statement showing the com-
position of the Board and its func-
tions is laid on the Table of the
House. [See Appendix III, annexure
No. 87].

(c) It is not in the public interest
to reveal this information.
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Irregular allotment of Land in Punjab

. Shri Ram Krishan Gupta:
l4gs. '{Shﬂ Ram Garib:

Will the Minister of Rehabilitation
and Minority Affalrs be pleased to
refer to the reply given to Unstarred
Question No. 1022 on the Tth Decem-
ber, 1858 and state:

(a) whether Government have since
examined the report of the Enquiry
Officer appointed to investigate the
complaints of irregular land allot-
ments in Punjab; and

(b) if so, the result thereof?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b). The report is
still under examination.

Coal-Miners in Assam

[Shrimati Renu Chakra-
| vartty:
*1449. { Shri Prabhat Kar:
Shri 8. M. Banerjee:
[ Shri Muhammed Ellas:

Will the Minister of Labour and
Employment bc pleased to state:

(a) what steps are being taken to
bring the Assam coalfields also under
the purview of the Labour Appellate
Tribunal's Award;

(b)Y whether any representation has
been made on behalf of the Cherra-
punji coal-miners; and

{c) whether the Regional Labour
Commissioner was appreached in this
matter by the workers, and the steps
taken by him in this behalf?

The Deputy Minister of Labowr
(Shri Abld Ali): (a) and (c). With
the help of the Central Industrial Re-
lations Machinery and the Govern-
ment of Assam, an understanding has
been reached between the employers
and the workers according to which
the employers have agreed to imple-
ment the provisions of the Award.
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(b) Yes.
Antl-Pass Riots in South Africa

*1450. Bhri Raghunath Bingh: Will
the Prime Minister be plesed to
state:

(a) whether it is a fact that U.N.
Afro-Asian Group met on the 24th
March, 1980 to discuss possible U.N,
action on the recent anti-pass riots in
South Africa;

(b) if so, the stand taken by India;
and

(c) whether India has moved the
matter in UN.O.?

The Parllamentary Secretary to the
Minister of External Affalrs (Shri
Sadath All Khan): (a) Yes, Sir. The
Asian-African Group met on the 23rd
March, 1860 and discussed the situa-
tion arising out of large scale killing
of Africans in the Union of South
Africa; and at a later meeting on Z4th
March decided to ask for an urgent
Session of the Security Council,

(b) India, along with the other
members of the Asian-African Group,
was a signatory of the letter dated
25th March, to the President of the
Security Council calling for an urgent
meeting of the Security Council.

(e) Yes, Sir. The Indian represen-
tative was the first Asian African
nation, not a member of the Council,
to ask to be heard by the Council.

Retrenched Employees

*1451. Shri M. B. Thakore: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) how many Ministries have ap-
proached the Direclorate General of
Resettlement and Employment for
the nomination of Class I11 and Class
IV retrenched employees for recruit-
ment during 1959-60;
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(b) how many Class III and Class
IV retrenched employees of the Gov-
ernment of India have been absorbed
at such during this period;

(e) how many retrenched em-
ployees are on the waiting list as on
1st April, 1960 in the Directorate; and

(d) the time by which these re-
-maining employees are expected to be
absorbed in the Central Government
“Dffices.

The Deputy Minister of Labour
(Shri Abid Ali): (a) Three.

(b) Class III 161; Class IV 63.
(e) 1,881,
(d) It is not possible to indicate
:this,
Indians in Burma

Shri Achar:
Shri Raghunath Singh:
L_Shrimu Sahodrabai Rai:

*1452.

will the Prime Minister be pleased
‘to state:

(a) whether the Indians in Burma
and the Tamil Association in Burma
presented a memorandum to him ex-
plaining their difficulties regarding
their citizenship in Burma and other
matters;

(b) whether Government have
taken any steps to solve these diffi-
.culties; and

(c) if so, the results thereof?

The Parliamentary Secrefary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) A memoran-
dum from the Tamil Association in
PBurma has been received.

(b) and (c). The majority of the
points raised had previously been
brought to the notice of the Govern-
ment and of the Indian Embassy at
Rangoon and, wherever mnecessary,
the Indian Embassy had made repre-
sentations to the Burmese authorities
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concerned. These points have been
further considered in consultation
with the representatives of the Tamil
Association and suitable instructions
have been sent to the Indian Embassy
at Rangoon. Results of the represen-
tations made to the Government of
Burma will have to be awaited.

Assault on Films Division Personnel
at Amritsar

Shri D. C. Sharma:
Sardar A, S, Saigal:
Shri Hem Barua:
Shri P, C. Borooah:
Shri Achar:
Shri Khushwagqt Rai:
| Shri Vajpayee:
| Shri Daljit Singh:
|_Shri Aurobindo Ghosal:

Will the Minister of Information
and Broadcasting be pleased to state:

*1453.

(a) whether it is a fact that the
personnel of the Films Division of the
Ministry of Information and Broad-
casting were assaulted by some peo-
ple at Golden Temple, Amritsar while
taking shots of the place with requi-
site permission and equipment was
also damaged;

(b) if so, the cause of the incident;
and

(c) the action taken against the
persons responsible for the same?

The Minister of Informati and
Broadcasting (Dr. Keskar): (a) Yes,
Sir.

(b) and (c). The State Government
have intimated that a case has been
registered under Section 435/427 of
the Indian Panel Code and investiga-
tion is in progress.

Goa-Bombay Steamer Service

Shri Ram Krishan Gupia:
Shri Pangarkar:
LShri D. C, Sharma:

Will the Prime Minister be pleased
to refer to the reply given to Un-
starred Question No. 1017 on the Tth

*1454.
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December, 1959 and state the latest
position in regard to introduction of
steamer service between Goa and
Bombay?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): There has been
no change in the position.

Industrial Training Institutes

1994. Shri Madhusudan Rao: Will
the- Minister of Labour and Employ-
ment be pleased to state:

(a) the number of Industrial Train-
ing Institutes working in Andhra
Pradesh; and

(b) the number of such Institutes
proposed to be established in 1960-617

The Deputy Minister of Labour
{Shri Abid Ali): (a)-Ten.

(b) Two.

Employment Exchanges

1995, Shri D. C, Sharma: Will the
Minister of Labour and Employment
be pleased to state:

(a) the total number of persons
registered with the Employment Ex-
<hanges during the year 1959-60
{state-wise);

(b) the total number of wvacancies
notified to the Employment Exchanges
«during the same period (state-wise);

(c¢) the total number of persons
who actually got jobs during the
above period (state-wise);

{d) the number out of these to
whom service was provided in States,
at the Centre, in semi-Government
and private firms; and

(e) whether any change in the oc-
«cupational distribution of employment
seekers has been noticed?

The Deputy Minister of Labour
(Shri Abid Ali): (a) to (d). The in-
formation is given .in the statement
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laid on the Table for the period April
1959 to February 1960. Figures for
March, 1960 are not yet available.
[See Appendix III, annexure No. 88].

(e) The percentage distribution of
the number of applicants on the Live
Register by broad occupational groups
at the end of February, 1959 and
February, 1960 is given below, for
comparison.

Occupational Group  Percentage distribu-
ton of applicants om
Live Register as om
28-2-59  29-2-60
(1) (2) 3)
Industrial supervisory o8 o9
Skilled & semi-skilled  7-9 76
Clerical . . . 260 246
Domestic Service . 39 3-8
Educational . . 43 4.6
Unskilled . . 52°§ 537
Others . . . 46 48
TotaL . . . 1000 1000

Unemployment in Delhi

1996. Shri D. C. Sharma: Will the
Minister of Labour and Employment
be pleased to state the number of un-
employed graduates, intermediates
and matriculates on the live registers
of the Employment Exchanges in
Delhi on the 31st March, 19607

The Deputy Minister of Labour
(Shri Abid Ali): The information is
given below:—

Category No. on the Live Re
ister as on the 3IsC
mn:h,lgéo
(e3] (2)

Graduates . . 4,014
Intermediates . . 2,202
Matriculaes . 20,164
Total . 26,380
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Production of Salt in Rajasthan

1997, Shri D, C. Sharma: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) the total gquantity of galt pro-
duced in Rajasthan during the years
1957-58, 1958-58 and 1959-60 separate-
Iy;

(b) the factory-wise production of
salt during these threc years separate-
ly;

(c) the mmount of financial assist-
ance given to different factories dur-
ing these three years {for increasing
salt production;

(d) whether any financial assist-
ance has been exiended to Rajasthan
for improving road communication in
the salt producing areas of Rajasthan;
and

(e) if so, the amount of aid given?

The Minister of Indusiry (Shri
Manubhai Shah): (a) and (b). A
gtatement giving the information re-
quired is placed on the Table. [See
Appendix 111, annexure No. 89].

(c) to (e). As almost the entire pro-
duction of salt in Rajasthan (except
for a small quantity of salt manufac-
tured at Phalodi) is in the salt works
run either by the Salt Department or
by the Hindustan Salt Company Limi-
ted, a wholly Central Government-
owned limited company, no financial
assistance has been extended to pri-
vate parties or the Government of
Rajasthan cither for increasing salt
production or for improvement of
road communications in the salt pro-
ducing areas of Rajasthan.

Slum Clearance in Calcutta

1998, Shri D, C. Sharma: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether any amount has been
sanctioned for Calcutta in connection
with the slum clearance scheme; and

(b) if so, the amount sanctioned in
1960-607
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The Deputy Minister of Works,
Housing and Supply (Shri Amnil K.
Chanda): (a) Out of Rs. 380 lakhs,
upto which slum clearance projects
can be sanctioned in West Bengal dur-
ing the 2nd Plan period, two projects
of the approved cost of Rs. 71-04
lakhs were sanctioned for Calcutta in
October, 1957, while five further pro-
jects of the approved cost of Rs, 135'40
lakhs for Calcutta are awaiting san-
ction of the Stale Government.

(b) As against the Central assista-
nce of Rs. 81 lakhs allocated to West
Bengal under the Scheme durin
1958-60, a sum of Rs. 2036 lakhs
was due to them based on the expen-
diture likely to be incurred against
the sanctioned projects during the
year. The amount actually released,
after deducting overpayment made
during 1858-50- was Rs. 551 lakhs
only,

Bagge Award

1999. Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Quoes-
tion No. 1440 on the 15th December,
1959 and state the further detailed
particulars and figures which have
been collected in respect of transfer
of territories under the Bagge Award?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): The information was placed
on the Table of the House on l4th
March, 1960,

Tractors and Bulldozers

2000. Shri D, C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state the number of
tractors and bulldozers imporied into
India during the year 1959-607

The Minister of Commerce (Shri
Eanunge): A statement is laid on
the Table. [See Appendix III, an-
nexure No. 801.
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Slum clearance in Andhra Pradesh

2001. Shrl Madhusudan Rao: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) the total amount allotted to the
Andhra Pradesh Government for
clearance of slums in the cities of
Andhra Pradesh during 1859-60;

(b) whether the sum has been fully
utilised by the Andhra Pradesh Gov-
ernment during the period; and

(c) how many cities and towns
(with names) have been cleared of
the slums so far?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K,
Chanda): (a) and (b). Out of an
amount of Rs. 24-30 lakhs allocated as
Central assistance to the Government
of Andhra Pradesh under the Slum
Clearance Scheme during 1958-60, a
sum of Rs, 578 lakhs became due to
them based on the expenditure like-
1y to be incurred during the year.
The amount actually released, after
deducting overpayments made under
ihe Scheme during 1958-59, was
Rs, 513 lakhs only,

(¢} 11 Slum clearance projects of
the approved cost of Rs. 5805 lakhs
have so far been sanctioned for con-
struct'on of 2,751 housing units for
the slum dwellers in the towns of
Hyderabad/Secunderabad, Vijayawada,
Visakhapatnam, Guntur and Chirala.

Chewing Tobaeco

2002, Shri Nanjappa: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
10 Starred Question No. 271 on the
22ng February, 1980 and state:

(a) the names of countries to which
chewing tobacco is exported;

(b) the quantity, if any, imported
by our country annually: and

{c) the parts of our country where
imported tobacco is used”

The Minister of Commerce (Shri
Kanunge): (a) Aden, Ceylon, Singa-
pore and Malava.
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(b) During 1959, 58,883 lbs. of un-
manufactured chewing tobacco was
imported.

(c) South India, mainly the Kerala
State,

Release of Boaty Captored by
Pakistanis

[ Shri Ram Krishan Gupta:
1 Shri D, C. Sharma;

Will the Prime Minister be pleased
to refer to the reply given to Un=-
starred Question No. 1701 on the 18th
Deccmber, 1859 ang state the latest
position with regard to the release of
the three boats loaded with jute cap-
tured by the Pakistani military per-
sonnel on the river Padma near Nur-
purkati (West Bengal) in the third
week of November, 19587

The Prime Minister and Minister of
External Affalrs (Shri Jawaharlal
Nehru): The Government of Pakistan
have now informed the Indian High
Commissioner thal under an order of
the court, the cargo of jute has been
sold by public auction, but the amount
realised has not been intimated. The
three boats are, however, reported to
be in the custody of the East Pakistan
authorities,

2003.

The Government of India are
endeavouring through their High Com-
missioner in Pakistan to arranage for
remittance of the sale proceeds of the
cargo of jute and also for the release
of the three boats.

Inquiry into Kerala Planiation Strike

2004. Shri Ram Krishan Gupta: Will
the Minister of Labour and Employ-
ment be pleased to refer to the reply
given to Unstarred Question No. 1426
on the 15th December, 1958 and state
whether the inquiry into the Kerala
plantation strike has been completed?

The Depuly Minister of Labour
(Shri Abid Al): Due to various cir-
cumstances the enguiry could not be
conducted. However now it has been
decided not to proceed in the matter
because more than 1} years have
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already elapsed since the incidents.
Moreover no useful purpose may
served by holding the enquiry.

Export of Manganese Ore

2005. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Unstarred Question No. 1462
on the 15th December, 1959 and state:

(a) whether the sub-committee
appointed by the Committee for pro-
motion of mangancse ore trade to
make recommendations for reducing
the cost of Indian manganese ore by
improving mining methods, providing
adequate facililies for transport of ore
etc., has submitted il report;

(b) if so, the nature of recommen-
dations made; and

(c) the action taken thereon?

The Minister of Commerce (Shri
Eanungo): (a) to (c). Owing tn the
strong sectional interests of Commit-
tee which was set up by the STC was
not able to make any uscful sugges-
tions for evolving suitable arrange-
ments for collaboration which would
be of general benefit to all interests.
In view of this the Committee has
virtually ceased to function, and no
attempt has therefore been made to
prepare any formal report or record
recommendations as from the Com-
mittee.

Heavy Foundry Forge Plant

[ Shri Ram Erishan Gupta:
2006, ) Shrl S. C. Samanta:
J. Shri Subodh Hansda:
 Shri R. C. Majhi;

Will the Minister of Commeree and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 1428 on the 15th December, 1059
and state the progress made so far in
the finalisation of the Heavy Foundry
Forge Plant?

The Minister of Industry (Shri
Manubhal S8hah): The Detailed Project
Report of the Plant which was receiv-
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ed on the 21st November, 1859, is
likely to be accepted very shortly.
The Heavy Engineering Corporation
have gince entered jnto a contract with
Technoexport, Prague on the 30th
March, 1960 for the supply of a com-
plete range of machine tools and
cquipment for the establishment of a
Rolls shop at a cost of Hs. 87 lakhs
for finish machining the rolls that are
planned to be manufactured in the
Plant.

Benzole Acld
2007. Shri P. K. Deo: Will the
Minister of € ce and Industry
be pleased to state:

(a) the quantity of Benzoic Acid
imported into India in the years 1958-
59 and 1958-60 and the amount of
forcign exchange involved;

(b) how it is used in the country;

(¢) whether indigenous production’
of Benzoic Acid can be taken up on
a commercial  scaw ss @ result of
research earrs-d out  at the Regional
Research Laboratory, Hyderabad;

(d) the finances that will be requir-
ed to set up an indstry for its pro-
duction; and

(¢) whether any application for
licence has been received for its pro-
duction in the country or whether
Government want to produce it in the
Public Sector?

The Minister of Industry (Shrl
Manubhaj Shah): (a) The following
quantities of Benzoic Acid were im-
ported during 1958-59 and 1959-60.

tite imported  Value
Year Q’“{l{ln CWT];n (In‘oon’ Rs.)
;;sn-sz 624 134
19" 9-60{ April- Dec. 1979) 448 92

(b) Benzoic Acid is used in dyes
and as an Antiseptic, Anypyretic and
Food preservative,

(¢) The Regional Research Labora-
tory, Hyderabad, has not yet carried
out any research for the manufacture
of Benzoic Acid
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(d) The cost of an integrated pro-
ject based on } ton per day capacity
is estimated to approximately and
tentatively Rs. 9 lakhs.

(e) No application for grant of a
licence under the Industries (Develop-
ment and Regulation) Act, 1951, has
been received so far from any private
party. The manufacture of Benzoic
Acid is, however, covered by the
Nationa] Industries Development Cor-
poration's scheme for the manufacture
of Basic Organic Chemicals and Inter-
mediates.

Benzyl Benzoate

2008. Bhri P. K. Deo: Will the Minis-
ter of C and Indusiry be
pleased to state:

(a) the quantity of Benzyl Benzoate
imported into India in the years 1958-
59 and 1959-60 and the amount of
foreign exchange involved;

(b) how it is used in the country;

{c) whether indigenous production
of Benzyl Benzoale can be taken up
on a commercial scale as a result of
research carried out at the Regional
Rescarch Laboratory, Hyderabad;

(d) the finances that will be requir-
ed to set up an industry for itz pro-
duction; and

(e) whether any application for
licence has been received for its pro-
duction in the country or whether
Government want to produce jt in the
Public Sector?

The Minister of Indusiry (Shri
Manubhai Shah): (a) The following
quantities of Benzy| Benzoate were
1mpur1t-d during 1958-59 and ]959-&0

chr Quantity mpnmd

(in Cwis) (m. ‘aoo Ru )
1958-59 445 T162
|959‘5° April-

December,
19w 99 206

{b; Benzyl Benmte :; used as an
anti-spasmodic, plasticizers and miti-
eide.

(¢) The Regional Research Labora-
tory, Hyderabad, has not carried out
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any research on the commeréial pro-
duction of Benzyl Benzeate

(d) The cost of an infegrated pro-
ject based on a production capacity of
4 ton per day is estimated (o cost
approximately and tentatively Rs. B¢
lakhs.

(e) No application for grant of o
licence under the Industries (Develop-
ment & Regulation) Act, 1851 has
been received from any privale party
for the manufacture of this item.
There is also no scheme to manufac-
ture this article in the public sector.

Benzyl Acelate

2009. Shri P. K, Deo: Will the Minis-
ter of Commerce and [Industry be
pleased to state:

(a) the quantity of Benzyl Acclate
imported into India in the years 1958-
59 and 1950-60 and the amount of
foreign exchange involved;

(b) how it ig used in the countiry;

(ey whether indigenpus production:
of Benzyl Areiate can be taken up om
a commercial scale as a result of re-
search carried out at the Regional
Research Laboratory, Hyderabad;

(d) the finances that will be requir-
ed to set up an industry for its pro-
duction; and

(e) whether any application for
licence has bern received for jts pro-
duction in the country or whether
Government want lo produce them in
the Public Sector?

The Minister of Indastry (Shrl
Manubhal Shah): (a) The following
quantities of Benzyl Avetate were im-
pcnud ﬂurmg 1988 and 1959,

Yeu Quﬁtlty . -\;';nlue
{in Cwis) (in‘ooo’ Ra.)
19;-. . 1050 283
5md|nuq ScptemA
983 38

(b) Bcnz:l A.oeute is uud As Faw
material for perfumery and also as &
solvent.
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(c) The Regional Research Labo-
ratory, Hyderabad, has not carried out
any research on the commercial pro-
duction of Benzyl Acetate,

(d) The total cost of an integrated
projection with a capacity of § ton
per day is estimated to be approxi-
mately Rs. 9 lakhs.

(¢) One scheme in the private sector
has so far been licensed for the manu-
facture of thig item. There is no
scheme to manufacture this article in
the public sector.

Baggars

2010. Shri P. K. Deo: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the quantity of Saggars im-
ported into India in the years 1958-59
and 1858-60 and the amount of foreign
exchange involved;

(b) how they are used in the coun-
try;

{c) whether indigenous production
of Saggars can be taken up on a
commercial scale as a result of re-
search carried out at the Central Glasg
and Ceramic Research Institute, Cal-
cutta;

{d) the amount that will be required
to set up an Industry for their pro-
duction; and

(¢) whether any application for
licence has been received for their
production in the country or whether
Government want to produce them in
the Public Sector?

The Minister of Industry (Shri
Manubhal Shahk): (a) Saggars are not
imported.

(b) As containers for firing pottery-
ware to avoid contsmination of furnace
gases.

(c) and (d). Saggars arec already
being produced by pottery factories.
There is no special technique involved
in their production. The problem that
was undertaken by the Central Glass
and Ceramic Research Institute, Cal-
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cutta, was the improvement of
existing techniques and material
already in use. There is no question
of exploiting any particular result nor
is the work covered by any patent,

(e) No application has been received
nor do Government prpose to under-
take production in the Public Sector.

Refractories

2011. Shri P. K. Deo: Will the
Minister of C and Industry
be pleased to state:

(a) the quantity of Refractories im-
ported into India in the years 1958-59
and 1850-80 and the amount of foreign
exchange involved;

(b) how these are used in the coun-
try;

(c) whether indigenous production
of Refractories can be taken up on a
commercial scale as a result of
research carried out at the National
Metallurgical Laboratory, Jamshed-
pur;

(dy the amount that will be reguired
to set up an industry for their pro-
duction; and

(e) whether any application for
licence has been received for their
production in the country or whether
Government want to produce them in
the Public Sector?

‘The Minister of Industry (Shri
Manubhal Shah): (a) A statement is
placed on the Table. [See Appendix
111, annexure No, 81].

(b) As lining materials for the
furnaces and reaction vessels involv-
ing high temperature.

(c) Refractories of all types are
already being produced in the coun-
iry in various places on a commer-
cial scale. Four processes developed
by the National Metallurgical Labo-
ratory, Jamshedpur have been
entrusted to the National Research
Development Corporation of India for
leasing out to industry for commer-
cial exploitation. Out of these, the
process of Mullite Refractories from
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Kyanite has been released to a Dhan-
bad company for commercial exploi-
tation. Arrangements for manufac-
ture of oher refractories are under
consideration of the National Reseurch
Development Corporation of India.

tdy It is estimated that an amount
between Rs. 8 lakhs and Rs. 25 lakhs
would be required for commercial ex-
ploitation of the process referred to
in (¢) above, depending on the nature
and production capacity of the plant
for refractories. A Standard Refrac-
tories Plant of 20.000 tons of annual
capacily iy estimated (o cost about
s 40 lakhs.

(it A number of applications for
licenee have already been considered
by Government and licences issued in
several case. The question of estab-
lishing a few units in the Public Sector
for making special types of refrac-
tories for sleel plants is under Gov-
ernment’s consideration.

Pakistani Nationals

2012. Shri Pangarkar: Will the
Prime Minister be pleased 1o stale:

{a) the number of Pakistani
Nationals who crossed into Jammu
and Kashmir State since the Ist
December, 1958 and  were arrested;
and

ib) how these figures compare with
the corresponding period of 19587

The Prime Minister and Minister of
External Affalrs (Shri Jawaharlal
Nehru): (a) Between December 1,
1959 and March 31, 1960, 72 Pakistani
nationals and persons from Pakistan-
occupied Kashmir infiltrated into
Jammu and Kashmir and were appre-
hended.

(b) The corresponding figure for
1958-50 was B4.

166 (AD) LB8—3.
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Indo-Pak. Border Incldents

Shri Pangarkar:
2013 4 Shri b. C. Sharma:

Will the Prime Minister be pleased
to state:

(a) the details of the Indo-Pakistan
border incidents which have taken
place since the last slatement was luid
on the Table on the Tth December,
1959;

(b)y the cxtent of loss in ife and
property; and

(e) the steps taken by Government
in the matter?

The Prime Minisier and Minister of
External Affalrs (Shrl Jawaharlal
Nehru): (a) and (b). A statement is
laid on the Table of the House.
|See Appendix 111, annexure No, 92),

(¢) Border incidents wre deall with
m accordance with the agreed deci-
sions reached at the Indo-Pakistan
Border Conforenves of Ocloper, 1958
and January, 1980, Each incident is
taken up immediately after its occur-
rence by the local Commander and
districts authorities in India with their
counterparts in Pakistan., These inci-
dents are also discussed at the month-
ly meetings of the District Officers of
the two countrics, The more serious
ones are brought to the notice of the
Provincisl Governments of Pakirtan.
The number and scriousness of the
incidents have declined since the
Border Conferences.
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Standing Labour Committee

2015. Shri Tangamani: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the 18th Standing
Labour Comittee which met in Delhi
ori the 5th January, 1960 took decisions
on appointment of Wage Boards;

(b} how many Wage Boards will be
set up this year;

ic) whether it is a fact that the
Committee continued jts sitting in
February, 1860; and

(dy if g0, the date and venue of the
sittings?

The Deputy Minister of Labour
(Shri Abid All): (a) No.

(b) No such decision has been taken
by the Government.

{c) and (d). Yes. The Committec
met gt New Delhi on the 10th and
11th March, 1960,
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Import of Woollen Fabrics

2017, J Shrl Bhanja Deo;
° "\ Shri Manabendra Shah:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that licences
were issued to individuals for im-
porting woollen fabrices to the tune
of 41'95 lakhs on certain stipulation’
of exports during the vear 1959-60;
and

th) if so, what was the exient of
export against these imports?

The Minister of Commerce (Shri
Kanungo): (a) Licences were issued
for import of woollen fabries on cer-
tain stipulation of exports during
October, 1958 to July 1959, to the
value of approximately Rs. 2418 lakhs.

(b) Information regarding the
extent of exports against the licences
issued is not yet availabd since the
last date for submission of documen=
tary cvidence in respect of  exporis
coffected is 27th April, 1960.

Indian Oxygen angd Acetylene
Company

2018, S Shri 5. M. Banerjee:
| Shri Muhammed Elias:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether the Indian Oxygen and
Acetylene Company has not imple-
mented the Provident Fund Scheme
for all its employees;

{b) if so, whether this was brought
to the notice of Government; and

(e) if so, the steps taken by Gov-
ernment in the matter?

The Deputy Minister of Labour
(Shri Abid Ali): (a) The Company
had applied for exemption from the
operation of the Employees' Provi-
dent Funds Scheme 1952 It has now
withdrawn its application for exemp-
tion and will implement the Scheme.

(b) and (c). Does not arise.
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State Trading Corporation

2020. Shrl Chintamoni Panigrahl:
Will the Minister of Commerce and
Industry be pleased o state:

(a) what is the total quantity of
barter deals entered by the State
Trading Corporation so far; and

(b) the countrics, and the items of
imports and exports and their prices?

The Minister of Commerce (Shri
Kanungoe): (a) and (b). Three stale-
ments  are placed on the Table,
[See Appendix III, annexurc No. 84].

State Trading Corporation

2021. Shri Chintamoni Panigrahi:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
State Trading Corporsiion has given
the monopoly of supply of iron ore
to the three public gector Steel Mills
to Ms. Bird & Company; and

{b) if not, the actual position in this
respect?

‘The Minister of Commerce (Shri
Kanungo): (a) No, Sir.

(b) Purchases are made by S.T.C.
from almost all the mineowners of
Barajamda area who agreed to supply
iron ore to steel mills and are in a
position to load from the loading
stations acceplable to the Railways.

Displaced Persons from East Pakistan

2022 Shri P. C. Boroosh: Will the
Minister of Rehabilitation and Mineri-
ty Affalrs be pleased to state:
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(a) whether Government propose
to consider applications of displaced
pursons from East Pakistan now resid-
ing in colonies, where they are unable
io make oul their living for reasons
beyond their control for fresh rehabi-
litation in the Dandakaranya Project;
anid

(b) if so, the procedure 1o be
adopted?

The Minister of Rehabilitation and
Minority Afairs (Shri Mehr Chand
Khanna): (a) The guestion of settling
displaced persons, other than those
residing in camps in West Bengal, in
the Dandakaranyas area can only be
considered after the needs of the dis-
placed persong lwing in camps have
been met,

{b) Does not arise at this stage.

Strike by Transport Workers in
Dandakaranya

2ge3, J Shri Aurcbinde Ghosal:
"7 Shri B. Das Gupta:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) whether the transport wrokers
of Dandakaranya Project in Bastar
District went on strike in the first
week of March, 1860; and

(b) if so, the reasons therefor?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Yes. The transport
workers werc on strike for one day.

(by The sirike was resorted to by
the transport workers in protest
against the arrest of a driver wanted
in a case of assault.

Displaced Persons in Kingsway Camp,
Delhi

Shri 8. M. Banerjee:
. {Shrl Braj Ra) Singh:

Will the Minister of Rehabilitati
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(a) whether the refugees who have
been  occupying  the Reid Lines
Barracks, Kingsway Camp, Delhj have
been asked to wvacate the Barracks;
angd

(b) if so, what alternative accommo-
dation is being provided to them?

The Minister of Rehabilitation and
Minority Affairs (Shrl Mehr Chand
Khanna): (a) and (b). The displaced
persons occupying the tenements  in
Reids Lines, in Kingsway Colony will
be provided alternative accommoda-
tion in the lenements that are being
constructed on Mall Road. No con-
struction, however, ig being under-
taken by  the Ministry  for the dis-
placed persons who have occupied
some barracks in the Reids Lines un-
authorisedly. This will be a matter
for the Delhi Munivipal Corporation to
consider.

Employees’ State Insurance
Corporation

2025. Shri Anthony Pillal: Will the
Minister of Labour and Employment
be pleased to slate:

(a) whether any enguiry was con-
ducted inte the complaints of unfair
labour praclices alleged by the Em-
ployees' State Insurance Corporation
Employees' Federation;

(b} whether a copy of the report
will be laid on the Table;

(c) what are the main findings of
the enquiry; and

(d) what action has been taken
thereon?

The Deputy Minister of Labour
(Shri Abid Ali): (a) to (d). A depart-
mental enquiry of a general nature
was held by a senior officer deputed
by Government. [t is not proposed to
place a copy of the Report on the
Table of the House. Government do
not ider it appropriate to disclose

and Minority Affairs be pleased to
state:

the findings of the departmental
enquiry and the action taken thereon.
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Constitution of Central Information
Service

Shri S. M. Banerjee:
z026. { Shri Jagdish Awasthl;

Will the Minister of Infermation
and Broadcasting be pleased to state:

(a) whether at the time of initial
constitution of the Central Information
Service, Officers holding duty posts in
Grade Il have been demoted to Grade
II1 in officiating capacity;

(b) whether persons officiating in
Grade III posts have been confirmed
in Grade II and given officiating
appointment in Grade I; and

(c) if so, the steps taken to rectify
this anamolous position?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) to
(c). The constitution of the Central
Information Service has been done in
the manner prescribed by rule 5 of
the Central Information Rules 1859,
According to the rules departmental
candidates arc selected for appoint-
ment to the different grades. There is
no question therefore, of promotion
or demotion. Officers for whom there
are no permaneni posts in a given
grade have, therefore, been appointed
in an officiating capacity in that grade
and substantively in a lower grade.

Confirmation of Persony In Journalistic
and Pablicity Posts

2027 {Shrl 5. M. Banerjee:
* 7| Shri Jagdish Awasthi:

Will the Minister of Infermation and
Broadcasting be pleased to state:

(a) whether some persons working
in Journalistic and Publicity posts in
the Ministry of Information and
Broadcasting have been confiremed
against the normal service rules
framed by the Ministry of Home
Affairs;

(by whether persons having no
qualifying service in a particular
grade have been confirmed In
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that grade at the time of the initial
constitution of the Central Informa-
tion Service; and

ic) whether persons having longer
approved service have been supersed-
ed?

The Minister of Informalion and
Broadcasting (Dr, Keskar): (a) (o
(c)., Officers were confirmed in the
CIS at its initial constitution in
accordance with the recommendations
of the Union Public Service Commis-
sion reccived under Rule 5(2) of the
CIS Rules, 1857. The rules were
framed in consultation with the Minis-
tries of Home Affairs and Finance and
the Union Public Service Commission,
The appointment of officers to the
Central Information Service has been
made on the principle of selection
taking all relevant factors into account
and there g no criterion such as
qualifying service or approved service
in the Rules.

Confirmation of Officers at the time of
Constitution of Central Information
Serviee

2028 J Bhri §, M, Banerjee:
| Shri Jagdish Awasthi:

Will the Minister of Information and
Broadeasting be pleased o stale:

(a) whether it is a fact that persons
having no qualifying service in a parti-
cular grade have been confirmed in
that grade at the time of the initial
constitution of the Central Informa-
tion Serviee;

ib) whether persons having qualify-
ing scrvice have been superseded as a
result thereof;

(c) if so, the reasons for this super-
session; and

(d) the steps taken by Government
in the matter?

The Minister of Information and
Broadcasting (Dr. Keskar) (z) to
(d). The Central Information Service
Rules 1050 were framed in consulla-
tion with the Ministries of Home
Affairs and Finance and the Union
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Public Service Commission. The ap-
appoiniment of officers to the Central
Information Service has been made on
the principle of selection as prescribed
in the Rules taking all relevant factors
inte account. Consequently the ques-
tion of taking other steps does mnot
arise.

Bharat Sevak Samaj

2029. Shei A, M. Tariq: Will 1the
Minister of Planning be pleased o
slate:

(a) the amount given to the Bharat
Sevok Samaj for Jammu and Kashmir
as grants during 1959-60,

{b) the details of work done by
them during this period for which
grants were given; and

(¢) the number of branches of the
Bharat Sevak Samaj in Jammu and
Kashmir?

The Parllamentary Secrelary to
the Minister of Labour, Employment
and Planning (Shri L. N, Mishra): (a)
The Planning Commission have sanc-

tioned three Lok Karya Kshetras for

Jammu and Kashmir and have paid
in 1959-80 to the Central Bharat
Sevak Samaj Office grant at the rate
of Rs. 5,000 per Kshelra per annum.

(b} The report on the working of
these Kshetras for the full year
1959-80 is still awaited from the
Bharat Sevak Semaj.

{ey The Planning Commission have
no information regarding the internal
organisation of the Bharat Sevak
Samaj in Jammu and Kashmir.

Indian Political Officer, Sikkim

2030. Shri Hem Barua: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that there
have been certain complaints of cor-
ruption and mal-practices in the Office
of the Political Officer, Sikkim;

(b} whether it is also a fact that
smport and export permits were issued
by the Office of the Political Officer to
certain {raders whe are alleged to
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have worked against the intercsts of
the country;

{c) it so, whether these allcgations
have been investigated; and

(d) if so, with what results?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru). (a) and (b). Yes, certain al-
legation of mal-practices by Indian
traders in collusion with unknown
persons from the office of the Political
Officer, Sikkim and the Indian Trade
Agent, Yalung, were received in 1958.
The allegations related to Indo-Tibetan
trade,

{c) and (d). The investigations are
not yet complete,

Parks and Squares in New Delhl Gov-
ernment Colonies

2031. Shrl Ram Garib: Will the
Minister of Works, Housing and Sapply
be pleased to state:

(a) whether Government are aware
that the parks and squares in Vinay
Nagar and other Government colonies
in New Delhi are not properly attend-
ed to; and

(b) it =o, the steps Govermmnent

porposeto take to keep them grassy
and in order?
The Minister of Works, Housiag

and Supply (Shri K. C. Reddy): (a)
and (b). Parks and Squares in Vinay
NMNagar and other government colonies
receive due and adequate attention.
But as most of these parks are cxten-
sively used for recreation

also by people of all ages, the wear
and tear on the lawns is heavy.
Arrangements are being made teo
increase the supply of unfiltered water
to various colonies which would also
help in improving the econdition of
these parks.

E.CAAFE. Meeiing at Bangkok

2032. Shri Raghunath Singh: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether India has attended
ECAPFE meeting held at Bangkos;
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(b) if so, what were the main
points concerning the trade and com-
merce of India which were discussed
in the Conference; and

() the decisions taken thereon?

The Minisier of Commerce (Shri
Kanungo): (a) India, as usual, attend-
ed the Znd round of intra-regional
trade promotion talks, the 3rd Session
of ECAFE Committee on Trade and
the 16th main Session of ECAFE held
in Bangkok from 5th to 14th January,
18th to 25th January and 9th to 21st
March, 1980 respectively,

(b) The trade promotion talks with
the countries in the ECAFE region
were of an exploratory nature and
no decisions were taken. In the agen-
das of the other two ECAFE meet-
ings. questions particularly concern-
ing the trade and commerce of India
were not included. The subjects
discussed were to cover all the coun-
tries of the region and were, there-
fore, meant to be only general in
nature, For example, in the Com-
mittee on Trade, current developments
in trade and trade policies of member
countries were reviewed and taken
note of. Problems relating to Ship-
ping and Oecean freight rates were
examined. Technical subjects dealing
with commercial arbitration, customs,
State trading techniques etc., were also
discussed. A copy of the Indian dele-
gation's report on the 3rd Session of
the Committee on Trade has been sent
to the Lok Sabha Secretariat Library
on the 1st April, 1960. The report on
the Main session is being prepared and
will also be sent to the Library, as
soon as possible.

{r) Does not arise.

Subsidised Industrial Housing Sch
in Punjab

2033. Shri Daljit Slagh: Will the
Minister of 'Works, Housing and
Supply be pleased to state the num-
ber of quariers constructed and to be
constructed in the various industrial
centres in Punjab giving the phases
and the amounts allotted for the
centres under the Subsidised Indus-
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trial Housing Scheme of the Central
Government?

The Deputy Minister of Works,
Housing and Supply: (Shrl Anill K.
Chanda): A statement giving the par-
ticulars of houses constructed and to
be constructed against projecls sanc-
tioned in the various towns of Punjab
under the Scheme upio the 3lst
December, 1859, as reported by the
Punjab Government is laid on the

Table.  [See Appendix III, annexure
No. 85].
Economlc Commission for Asia and

Far East

2035. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether an ECAFE Committee
hasz suggested the need for setting up
joint industries for quick industriali-
sation of the ECAFE countries; and

(b) if so0, the reactions of Govern-
ment and the prospecis on an carly
action on the proposal?

The Minister of Commerce (Shrl
Kanungo): (a) and (b). Yes, Sir. A
detailed study of proposal is to be
made by the ECAFE Secrctariat. The
result of the study will be considered
by the Government in due course.

Indians In Sudan

2036. Shri Basumatari: Will the
Prime Minister be pleased to state:

{a) the number of Indian families
in Sudan;

b) whether they have become citi-
zens of Sudan:

(c) whether any representations
have been submitted by them to the
Government of India through the
Ambassador for special arrangement
of education for their children in
Indian language; and

(d) it so, action taken so far?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) to (d). The required in-
formation is not available with the
Government of India. Tt is being col-
lected and will be placed on the Table
of the House as soon as It is received.



11211 Written Answers

Hindustan Steel Ltd.

2037 Dr. Samantsinhar:
"\ Shri P. C. Borooah;

Will the Minister of Labour and
Employment be pleased to state:

(a) whether the Hindustan Steel
Ltd. have applicd to the Governments
concerned for the registration of their
factories at Bhilai, Durgapur and
Rourkela under the Factories Act;

(b) whether the factory at Rourkela
has been registered under the said
Act; and

() the delails of the labour welfare
schemies in each of these faclories in
the above-mentioned places?

The Deputy Minister of
(Shri Abld All): (a) Yes.

(b) No.

(e) Details are given below:—

(1) Bhilai

Two hospitals, with 150 beds, five
dispensaries and four first aid posts.

Ten primary  schools, one middle
school and onc higher secondary
achool, Children of the employees get
free education uplo the age of 14
YUars.

Labour

Six centres distribuling milk free of
cost 1o about 500 children of mazdoors
and to ailing mothers.

A creche in the railway division
camp.

(2) Durgapur

Necessary action in respect of wel-
farc measures is being taken.

(3) Rourkela

A 250-bed general hospital in the
township.

A workers' club and a staff com-
munity centre have been started
where various educational, cultural
and recreational facilities are made
available.

Uranium in Bilhar and Rajasthan
2038. Shri D. C. Bharma: Will the
Prime Minisier be pleased to state:

(a) whether it is fact that uranium
mines are being developed in Bihar
and Rajasthan;
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(b) how far they are cxpected to
raisc the alomic potentialily of the
country, and

(c) the progress made so far in their
development?

The Prime Minister and Minister of
External Affalrs (Shri  Jawaharlal
Nehru): (a) The uranium deposits
in  Jaduguda (Bihar) and Umra
(Rajasthan) only are at present under
active development,

(b)  As already reported in the
Sumary Report for 1958-80 of the
Dcpartment of Atomic Energy, the
Juduguda (Bihar) deposit is estimat-
ed 1o yield about 2'8 million tons of
ore ranging form 0'07 to 0'1 per cent.
of U308 and the Umra (Rajasthan)
deposit iz likely to vield ore to the
extent of 20 tons of Uranium oxide.

(e) Intensive bore-hole drilling and
underground development work 15 in
progress. The total footage so far
developed in underground workings
consisting of adits, levels, crosss-cuts
and winzes is about 5516 f1. in jadu-
guda (Bihar) and 900 ft. in Umra
{Rajasthan).

Coir Industry

2039. Shri Achar: Will the Minis-
ter of € and Industy be
pleased to state:

(a) whether the Central Coir Board
Is undertaking a statistical survey
of the coir industry in the near future;

(b) if so. the main features of the
survey and statistics to be collected;
and

(c) the arcas or Stales where such
survey i going to be made?

The Minister of Industry (Shri
‘Manubhai S8hah): (a) to (¢). The Coir
Board iz undertaking an Economic
and Statistical survey of coir indus-
try and the Board has already started
the work in the third week of March,
1860.
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The main features of the survey
are:—

(i) study of socio-economic condi-
tions of the people engaged in the
industry such as capital investment,
consumption of raw materials and
production and marketing of col
products;

(ii) study of employment and wage
structure in the industry;

(iii) ascertaining production of coir
varn, and coir products; and

(iv) ascertaining the number of
families and persons engaged in the
industry.

The survey will cover the States of
Kcrala, Mysore, Madras, Andhra
Pradesh, Orissa, Bombay and Wes!
Bengal. In Kerala and Kanyakumari
district of Madras, the method adopt-
ed is sample survey covering the
hand spinning, wheel spinning and
the manufacturing scector of the indus-
try and in other areas complete sur-
vey will be undertaken.

Import of Cookers
2040. Shri Harish Chandra Mathur:

Will the Minister of Commerce and
Industry be pleased to state:

fa) what is the number of (i) Elec-
fric and (ii) pressurised cookers
imported during cach of the last 3
years;

(b) who arc the importers; and

tc) what is the Janded cost, duly
and the price at which these are
sold?

The Minister of Commerce (Shri
Kanungo): (a) These items are mot
specifically shown either in the old
or new trade classification and as such
their import figures are not available.
However, the item Electric Cooking
Hanges is spearately shown in the
new trade classification which came
into force from 1.1.1857 and import
figures during the last three years
are as follows:—

Year Quantity (Nos)
1957 1318
198 660
1959 98

(b) Information is not available as
these items are not separately classi-
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fied in the Import Trade Control
Schedule also.

(c) The information regarding the
landed cost and the price at which
these are sold is not available. The
information relating to duty is given
below:—

Name of article  Standard rare  Drefer ential
of

dury rate of
dury
Electric Cookers oy Ad 30" ad
Valorem valoremt
Pressure Cookers Da, Do,
(not electric)
Cookers,Gas . 50% Ad valorem

grain darm & wda

%e¥y. Wt anfym . e gatw
Y WEIHEIN-WT AT 97 &9 §1
E B el £

(%) wearrm w1 qfewsit omen
®1 f Wi, Reto Ha= ¥¥ ¥7 ¥ art
% AT ¥ faory 1 A7) §77 & afromg-
oy germAg e edwifodt &
ATTAATT {1 AT €T O R

(=) w78 7 fem w0 wq-

W wrt Frwae feAm & far o
w35 N RE 7

qUNiE AW GEEeOE-wTd  WWY
(st Age wx wwr) o (%) & (7).
Ty i afewdt  oTem W
twtr § ax Al fegra o kA=
¥ €1 w1 wx aqw ger @ o ag
L L O
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12 hrs.
RE: MOTION FOR ADJOURNMENT

Mr. Speaker: Now papers Lo be laid
on the Table.

Shri Hem Barua (Gauhati): May I
seek a clarification? I have tabled an
adjournment motion on the latest note
of the Chincse, and raised certain
pionts of importance to be discussed
because this note is released al  the
psychological moment, on the eve of
the talks. In this note . . .

Mr. Speaker: Order, order. The hon.
Member has somehow the knack of
always going behind or beyond my
ruling. I said that this is not a matter
to be discussed on an adjournment
motion. I sent word to him that if
on the eve of the negotiation or talks
between that Prime Minister and our
Prime Minister the hon. Member is
able to persuade the House that it is
an important matter which has to be
discussied, there are ways of asking
the House to allow some time for dis-
cussion of this subject in all its de-
tails so that the Government may be
apprised of the view of this House,
Nothing will happen by tabling an
adjournment motion. All the same,
he has tabled it. It would not take
much time for him to do that. It is
only a quarter of & shevt of paper on
which he has to send a notice “I
want some time to be allotted for dis-
cussing this subject”. Then I will say
“l shall find out what can be done.

Shri Hem Barua: May I humbly
suggest that this adjournment motion
may be held over for the time being,
4ill the Prime Minister comes back
and then let there be a discussion?

Mr. Speaker: There is no meaning
in Members tabling and my holding
.over adjournment motions. Members
table them again and again. An ad-
journment motion is like a Brahmas-
thra, the last weapon in the ar-
moury, that is, more or less to get rid
of the Government if they do not
want it. Otherwise, for giving in-
formation or making suggestions etc.
wery calmly they can do it. They can
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discuss it and ask for tim: for dis-
cussion.

Shri Hem Barua: If this is not a
matter of importance . . .

Mr. Speaker: I am not going to dis-
cuss this matter. The hon. Member
has got his own views about il. What
can 1 do?

12.04 hrs.
PAPERS LAID ON THE TABLE

AMENDMENTS TO KHADI AND VILLAGE
InpusTtrRIEs CoMmission RuLes

ANNUAL REPORT OF INDIAN HANDICRAFTS
DEVELOPMENT CORPORATION LIMITED

The Minister of Industry (Shri
Manubhai Shah): I beg to lay on the
Table:

(i) a copy of Notification No.
GSR 330 dated the 19th
March, 1860 making certain
further amendmentg to the
Khadi and Village Industries
Commission Rules, 1857, under
sub-section (3) of Section 26
of the Khadi and Village
Industries Commission Act,
1956. [Placed in Library, See
No. LT-2084/60.]

(ii) a copy of each of the following
PaApCTs —

(a) Annual Report of the In-
dian Handicrafts Develop-
ment Corporation Limited
for the year 1058-59 along
with the Audited Accounts
and comments of the Com-
ptroller and Auditor Gene-
ral thereon, under sub-sec-
tion (1) of Section 639 of
the Companies Act, 1956,

(b) Review by the Government
of the working of the above
Corporation. [Placed in Lib-
rary, See No. LT-2085/60.]

AMENDMENT TO EMPLOYEES' PrOVIDENT
Fuwps SCHEME

The Depuly Minister of Labeur
(Shri Abid AID: T beg to lay on the
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Table, under sub-sectiom (2) of Sec-
tion 7 of the Employees' Provident
Funds Act, 1952, a copy of Notifica-
tion No. GSR 374 dated the 2nd April,
1960 making certain further amend-
ment to the  Employees’ Provident
Funds Scheme, 1952, [Placed in Lib-
rary. See No. LT-2086/60.]
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RESIGNATION OF A MEMBER

Mr. Speaker: | have to inform the
House  that Shri Chowkhamoon
Gohain, a nominaled member of Lok
Sabha to represent Part B Tribal
Arcas of Assam, has resigned his seat
in Lok Sabha with effect from the
15th April, 1960.

Shri Hem Barua: Has he given any
reason for that?

Mr. Speaker: I do not think he has
Eiven any reason.

ELECTION TO COMMITTEE
CENTRAL SiLx Boamrp

Shri Manubhal Shah: I beg to
maoeve. N

“That in pursuance of clause
(¢) of sub-section (3) of Section
4 of the Central Silk Board Act,
1948, the members of Lok Sabha
do proceed to elect, in such man.
ner as the Speaker may direct,
four members from among them-
selves Lo serve as members of the
Central Silk Board for the term
commencing from the 31st May,
1960, subject to the other provi-
sions of the said Act and the
Rules made thereunder.”

Mr. Speaker: The question is:

“That in pursuance of clause
{c) of sub-section (3) of Section
4 of the Central Silk Board Act,
1048, the members of Lok Sabha
do proceed to elect, in such man-
ner as the Speaker may direct,
four members from among them-
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selves to serve as members of the
Central Silk Board for the term
commencing from the 31st May,
1960, subject to the other prowvi-
sions of the said Act and the
Rules made thereunder,”

The motion was adopted,

12'06 hrs.
*DEMANDS FOR GRANTS-—conid,
MiINISTRY OF REHABILITATION —contd.

Mr. Speaker: The House will now
take up further discussion and voting
on the Demands for Grants under the
control of the Ministry of Rehabilita-
tion. Shri C. K. Bhattacharya will
continue his speech.

Shri C. K. Bhattacharya (West
Dinajpur): Mr. Speaker, yesterday
while I was speaking on this subject
the hon. Minister got unnecessarily
agitated. I had made no accusation
against him. In fact, what I wanted
was that he should reply and clear
the public mind of the accusations
that have been made in the news-
papers against him. 1 wanted to
create or give him an opportunity to
reply on the forum of the House it-
self. That was my intention.  This
accusation or allegation, whatever it
might be, to which I drew his atten-
tlon was rather a serious one. The
paper in which it appeared could not
be dismissed as a rag, as it was an
influential paper, and the hon. Min-
ister knows that the paper is owned
and conducted by & person who i
himself a Minister in the Congress
Cabinet nf West Bengal, and more
so, because he was himself the Min-
{ster of State for Rehabilitation.
Therefore, when such a paper pub-
lishes an accusation against a Central
Minister of Rehabilitation, that ought
to be taken very seriously and that
ought to be countered at once and as
fully as possible. If it had been
countered before, it would nol have
been my unfortunate lot to bring It

" eMoved with th..—mom"mﬂldlﬂﬂ of the President.
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[Shri C. K. Bhattacharya]
before the Houwse. But since it has
remained unchallenged, I wanted to
place it before the House and before
the Minister, who  can reply
to it and just clear it off, saying
that there is no basis for it, of course,
without being agitated. 1 am now
reading what appeared in the papers
on the 4th of April, which says.

Mr. Speaker: Why should be read
it now? The hon. Minister will look
into it if there is anything substantial
in it.

Shri C. K. Bhattacharya: I think
vou, I only wanted to draw his atten-
tion to the news which has appeared
in the press.

Mr. Speaker: If it is a substantial
malter, by all means let him refer to
it.

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): I have rcplied to it yester-
day.

Mr. Speaker: What are the sugges-
tions that he wants to make? What
are his views?

Shri C. K. Bhattacharya: The paper
ls dated 4th April. 1 will only put
the exact English translation of what
appeared in the paper itself, because
the original was in Bengali. 1 am
putting the exact translation, which
Bays:

“Khanna had not the least
hesitation to reaction the confi-
dential procecdings minutes of an
official discussion to the hands of
the Opposition. There is abso-
lutely no doubt that the confiden-
tial minutes which were disclosed
before the Assembly by  Sid-
dhartha Ray were manoeuvred
into his hands by Khanna him-
self.”

You will kindly note, Sir, that the
charge is direct, ctraight, clear and
categorical. Therefore........ ..
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Mr, Speaker: IHow does it help one
way or the other the poor refugees?
Let the charge against the hon. Minis-
.or that he hasg handed them over
deliberately stana or fall, but so far
as the refugees are concerned it does
not help them. 1 am going to allow
unly 15 minutes to him. He has
alrcady taken sx or seven minutes.
If ne has anything te say regarding
the condition of the refugees and
their amelioration........

Shri C. K. Bhattacharya: 1 have.
But these things are being openly
said about the Central Ministers and
1 submit that this is undermining the
confidence of the public in the hon.
Ministers and the Government of
which they arc parts. They should be
countered and challenged very effec-
tively and very properly. This iy not
the first time that it has been slated.
It was done previously also and 1 had
an occasion to bring it to the notice
of the hon. Minister himself,
Shri Ajit Prasad Jain was the
previous Minister of Rehabilitation.
It was stated then that the previous
Rehabilitation Minister was going
about telling things against the pre-
sent  Rehabilitation  Minister It
appeared in print. This is not a good
thing that the names of two Central
Ministers should continue to be men-
tioned in this way before the public.
This should be openly challenged. I
hope the hon. Minister remembers it.
It Shri Jain be here, he might als?
remember that I had approached him
over this thing.

The question came up before the
West Bengal Assembly and they
passed a resolution demanding what
could and should be done for the dis-
placed persons in Dandakaranya. I
should give a summary of what had
been stated in the resolution by the
Assembly itself so that it might be
made clear as to what they wanted
It said that the Rehabilitation Minis-
iry should not be closed down in 1961
as reported until the arrangements
for complete rehabilitation of refugees
in Dandakaranya and other places are
made more effective: that the West
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Bengal Government should be more
closely associated with Dandakaranya
Development Project; that the depart-
ments in Dandakaranya Project dealing
with education, health, social services,
cte. should have officers who have inti-
mate knowledge of the custom, culture
and language of the East Bengal
refugees; that adequate funds should
B allocated b}' the Government of
India in the Third Five Year Plan for
the general development of the State
ceonomy with the particular object of
the economic integration of displaced
prrsons in the State and impressed the
nieed of early implementation of the
above recommendations.

So far as the Dandakaranya Pro-
Jjret is concerncd, 1 have something
more to say. The first phase of the
programme which was approved by
the Cabinet should be implemented
and chould not be allowed to be
seuitled. That  ic my  submission.
Considering  the  complaints  and
various allegations that have been
appearing in  the press about the
irregularities and the internal conflict
of the officers themselves and  the
dueve lopment authorities, there should
be :ome enquiry by hon. Members of
the House to find out what the diffi-
cultivs were and how they could be
checked, An impression is sought to
be created that the displaced persons
from East Pakistan are not inclined
to go to Dandakaranya, That im-
pression should be challenged and 1
challenge it here.

From the very beginning I have
extended my support to this scheme in
the House and in the papers with one
expectation that the displaced mass of
humanity will find in Dandakaranya
a congenial atmosphere and a place of
settlement where they could grow in
their own social environments and
according Lo their own traditions and
culture. That contention remains and
1 believe that the East Pakistan
refugees are completely agreeable to
go and settle there provided conditions
are crealed which are fit for human
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habitation. If there has been any dis-
inclination on their part anywhere it
is because reports have come that the
expectations with which the others
wenl have not been fulfilled. That
might have created some disinclina-
tion. But that should not be taken as
proof of the fact that there is no
eagerness on the pari of the East
Pakistan refugees to go  te Danda-
karanya.

In this connection I should refer to
@ press message issued a few  days
earlier from the Ministry, 1 believe,
stating that they were ready 1o send
6,000 displaved persons to  Danda-
karanya but they could not send them
because of the West Bengal Govern:
ment. I say sir, whoever might have
been  the source of that message
passed to the PTI has not acted on
fucts, This is an incorrect and a basc-
less message that hag been allowed to
g0 out to the public. It is noi that
thie West Bengal Government s
standing in the way of 6,000 displaced
persons going to Dandakaranya. The
fact js that the arrangements in
Dandakaranya are nol sufficient to
receive 8,000 displaced persens. What
to say of 6,000, I say that the arrange-
ments there are not fit to receive even
2,000 displaced persons. The hon.
Minister might accept it from me or
he might challenge it if he likes.
There are no sufficient arrangements.

Some days ago the Chairman of the
Dandakaranya Authority himself had
stated that only 72 worksite camps
were being constructed of these 72
worksite camps only 30 were ready of
which 14 are already occupied by the
1,400 displaced persons who arc there
and only 18 remain. How many
persons can be accommodated in 18
worksite camps? Taking 100 persons
for one camp only 1,600 persons can
be asccommodated. I am prepared fo
extend it to 2,000 persons, but not
more than that,

So the situation and the arrange-
ments in Dandakaranys being what
they are today, not more than 2,000
displaced persons can be taken there
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It is completely wrong on the part of
anybody who might have been the
source of that message to go out to
the public and say that the Authority
was ready to take 6,000 displaced per-
sons but they could not go because of
the West Bengal Government.

Complaints have repeatedly appear-
ed in the press about the large-scale
wastage of funds, intolerable condi-
tion of the displaced persons sent
there, rivalry among officials and even
about the hon. Minister himself that
he has interfered at times mnot to
repularise the thing but to cover up
irregularitics. That complaint has
apprared in  the press and that
requires clearing up.,

One particular factor that requires
mention is that the villages that are
being constructed there are not being
constructed in a way where displaced
persons  can find wery helpful
accommodation because the villages
are being constructed at such distances
thut even if people are sent there, 106
people will be here and 100 people
will be at 50 miles distance and they
will not find it encouraging to go there
It you construct villages and want
thesc people to go there, you must
allow them to live in contigous areas.
The fact should be taken into consi-
deration that these people have
once been uprooted from East Bengal,
have been living without shelter in
‘West Bengal and are now being sent
to another place where they are not
acquainted with the surroundings. So
they must be allowed to stay on the
site and re-construct their life in one
contiguous area. Villages should be
constructed according to that plan.
But I am afraid the information that
1 have been able to secure goes 1o
show that the villages are not being
constructed that way. Upto March,
1961 it was arranged that about 180
villages will be constructed. But upto
the present day, 1 believe, only 5 to
10 villages have been constructed and
nothing more and some of them are
still jn the initial stages.
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Then I draw the attention of
the hon. Minister to this fact that
between the three centres, Paralkote,
Umarkote and Malkangiri which are
at a distance of 150 miles there were
intermediate centres at a distance of
50 miles but all these intermediate
contres have been closed down. So,
prople living in these centres will be
apart from each other by 150 miles
and naturally they cannot have a
social life living at such long distances.

There i also the other thing about
the jobs which should go to the dis-
placed persons and which are not
being given to them. The jobs like
drivers or cleamers could be given to
displaced persons who will be able to
meet the requirements for those jobs,
But the complaint is that up till now
they are not being accommodated.
When they go there, they find them-
selves jn a distressed condition and
are allowed to live in that condition
till they are offerred accommodation
in these villages that are being con-
structed. The reports that have come
from these people have created a
commotion that the assurances that
are given to them in the beginning are
not being kept.

There is one thing more. There has
been some mention about the report
that Shri Dharam Vir has submitled
to the Prime Minister. Shri Dharam
Vir, the Secretary of the Ministry has
himself made certain observations
which are very complimentary to the
way things are being done there.
Would the hon. Minister be kind
cnough........

The Minister of Rehabilitatlon and
Minority Affalrs (Shri Mehr Chand
EKhanna): Sir, the moment the name
of my Secretary is taken and motives
are attributed to him, I would rather
contradict them and ask the hon.
Member to accept my statement in
this regard that no repori has been
submitted by Shri Dharam Vir either
to the Prime Minister or to me.
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Shri C. K. Bhattacharya: I am
happy that the hon. Minister has con-
tradicted me, but........

Shri Mehr Chand Khanna: [ am
only contradicting the statement that
appeacd, 1 believe, in one of the
Opposition papers.

Shri C. K. Bhattacharya: So far as
the Opposition is concerned, the
Opposition is with the Minister this
time. A Resolution was brought in
the West Bengal Legislative Assemb-
Iy by two splinter groups of the
Opposition, the RSP. and the For-
ward Bloc expressing ‘No Confidence'
in the Minister and asking for his
removal and the Resolution could be
defeated only by the Communist
Party remaining neutral and allow-
ing the Resolution to go.

Sir, we have known here that no
love is lost between the Communist
Party members and the Minister. 1If
one were to find an explanation for
this suddenly developed love of the
Communist Party—I should not say
an illegitimate love—for the Minister
in order to save him from that Reso-
lution of ‘No Confidence’' moved by
other two Opposition groups, one
should sav it is not for nothing that the
Opposition has this time gone over to
the Minister. Whatever that might be,
if any report has been submitted by
Shri Dharam Vir I request the hon.
Minister to place it before the Hous:
for our enlightenment and our infor-
mation,

Shri H. N. Mukerjee (Calcutta-Cen-
tral): Mr. Speaker, Sir, before |
proceed to discuss the demands for
grants and the working of the Ministry
of Rehabilitation, I would like to offer
my apologies to you for not having
been present vesterday when the
debatle started. As you know, there
was an eleventh hour change in the
programme and there were some un-
avoidable engagements which kept me
away from the House when the dis-
cussion started yesterday.
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Sir, while discussing rehabilitation
naturally we feel that this is a matter
where all parties should, if possible,
agree and co-operate and co-ordinate
their activities. [t is because we
alwavs bring to bear upon the prob-
lemg of rehabilitation this nationmal
approach that we are sometimes pre-
pared to give the Minister and his
colleagues a great deal of rope to hang
themselves later if they wish to do
that. But I ¢mphasize that this is a
matter where all the parties should
co-operate and co-ordinate their acti-
vities. But the Minister has led his
administration in to such a mess that
recently he has been almost franti-
cally trying to secure his own politi-
eal rehabilitation rather than the rea®
rehabilitation of the displaced persons
and this is a point of view which we
have cxpressed everywhere, in West
Bengal as well as here.

Shri Tyagi (Dchra Dun): Was he
politically displaced?

Shri H. N. Mukerjee: 1 find in the
Report  circulated to us  that  the
Minister has, what he calls—I quote
the words—"the first sensations of near
achievement. T am astounded that in
the year of grace 1860 only a few weeks
after we had that discussion on the
Dandakaranaya project in this House,
the Minister has these sensations of
ncar achicvement”., 1 know, the
Minister, perhaps, requires certain
sensations to cover up glaring failures.
But I say that as far as the work of
rehabilitation is concerned, it is not
complete, not even in the west. As
far as the western zone displaced per
sons are concerned, we hear a cry ol
distress from Kingsway Camp, Farida-
bad, Ulhas Nagar and other places
about which 1 am sure my colleagues
in this House will make a reference.
They have already spoken—Pandi!
Thakur Das Bhargava has already
spoken.

In regard to the Minisiry of course.
the Democles sword of retrenchment
is hanging over the heads of the em-
ployecs—about  7000—and they are
desperately trying to secure alterna-
tive employment. This matter as
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brought up before the House and 1
understand you, Sir, expressed your
sympathy for these people and your
desire that every effort is made 1o
assimilale them into other depart-
mentg of Government.

Now, as far as the castern zone is
concerned, there ig nothing like a
solution of the problems of rehabili-
tation. When even in regard to the
weslern zone there are problems cry-
ing out for solution, when the em
ployves are frantically trying to secure
some kind of rchabilitation for them-
selves, it is rather ironic that the
Minister has the first sensation of
near achievement.

As far as the eastern zone is con-
cerned, the tragic  story which  we
hear from year to year continues. We
heard in this House how in the Miki.
Hill arca there was firing, how
clephants were used to crush down
huts and how paddy was destroyed. 1
know, the Minister might say it was
none of his business and it was net
within his jurisdiction and all tha‘.
But my grouse is exactly there. The
Minister's business iz to co-ordinate
the work of rehabilitation wherever
displaced persons are to be found and
that is why I say it is not for the
Minister or any of his collcagues at
the Centre or in the States to come
forward and say that there are hlack
sheep in the fold of the refugees and,
therefore, they all should be penalise !
for the sake of a few black sheep.
It is not right, proper or moral. Very
eften our Minister invokes the name
of God. It is not moral to refer only
to the black sheep in the fold of the
refugees and try to justify these
punitive expeditions of the sort which
took place in the Mikir Hill area.
This same lack of sympathy is
found in the premature closure of
dirplaced persons' camps in Orissa
‘Inevitably there was some resistance,
and the police repression followed.
It is m sorry tale which only a little
more efficiency and  sympathetic
understanding could have prevented.
The Minister may consider that to be
a flea-bite so to speak when he has
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to deal with so many enonnous
wounds, but I am sure he has to show
sympathy and understanding ana
capability, but I am afraid he has no.
justificd his position and his responsi-
bility.

Then again, lately in Caleutta there
were  demonstrations by refugee
studently against the decrease in edu-
cational facilities. 1 quite understand
that screening is  necessary, I quite
realise that avoidable expenditure
should be avoided, that wasteful cx-
penditure should be stopped, but this
is not the right way of doing things,
and the way the Minister has proceed-
cd has caused such a spate of protests,
My hon, friend Shri DBhattacharya
was referring (o certain papers. I
have got sheaves of papers. 1 have
gol no time to refer to these papers,
papers which are published not by the
Opposition  but  Congress-supporling
journals which are published not by
the thousands, teng of thousands, in
West Bengal, and  they are  always
referring to the kind of inefficicncy
which the Minister is demonstraling
particularly during recent months. I
would like the Minister to take very
specific steps, and as soon as ever that
is  possible to regularise these
squatters’ colonies in the eastern
region and then to make & very
special examination of the condition
of the camps.

1 would like to make an appeal to
vou in this connection. The Minister
very often would try to foist the
blame on opposition elements and say
that the opposition people always try
to fish in troubled waters, and
bring wup  these matters  only
to get some political advantage. 1
would appeal to you to select any ten
Members of Parliament excluding the
Opposition altogether, and ask them
to go and examine the condition which
prevails in the camps in West Bengal
and Assam and Tripura and those
other places.

So, there is a whole belt of these
camps from Tahirpur to Gayeshpur
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near Kanchrapara which is a fairly
big railway station on the Eastern
Railway, and in this area there is a
huge concentration of displaced per-
sons.

Mr. Speaker: 1 believe some hon.
Members including Ch. Ranbir Singh
went there and there were different
Versions.

Shri Tangamanj (Madurai): Yester-
day Shri D. C. Sharma told us what
the conditions there were.

Mr. Speaker: The hon. Member
may remember that some hon. Mem-
bers including Ch. Ranbir Singh went
round and they have contradicted
some gtatements relating to these
affairs. 1 think it was about the
famine conditions and so on.

Shri Prabhat Kar (Hooghly): That
was in conection with the food si‘ua-
tion.

Shri H. N. Mukerjee: These matters
which require @ human approach have
got to be tackled. If there are diffi-
eulties, if there are some preliminary
obstacles, political prejudices opera‘-
ing even in regard to these matters,
they have to be overcome, and some
efforts have got to be made, and they
can only be made from a level which
is beyvond controversy, and that is
why if there is a body of Members of
Parliament chosen in a manner which
is unexceptionable, surely that might
conceivably lead to some good results.
And 1 say that no cffort should be
aspared so that this problem can be
properly solved.

1 was talking about the condition of
these camps which really beggar des-
cription. Here in this area in Tahir-
pur, a township which was supposed
to have been set up, a few buildings
were being constructed. They were
generally left half-completed, and it
was an area where no attempt was
made to integrate, 50 to speak, the
possibiliies of economic development
with the population which was being
newly settled, and the result is that
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the whole area has the appearance of
a ghost territory, and it has been ab-
andoned.

Tnen again, we find many instances
of test relief being conducted. Some-
times tanks are being excavated, and
what happens is even very old people
have to work. My hon. friend Shri
Prabhat Kar, who is & Member for
that area, tells me that he has actually
seen an old man of B0 years of age
having to go up 50 feet and down with
loads of clay in order to get four annas
and one secr of wheat or something
like that as the reward of his labours.
This kind of test relief is not going to
produce anv rehabilitation. Tt is go-
ing to produce a lot of beggars. It is
going to convert a whole chunk of
the Bengali population into o race of
beggars. and that is exactly whuy we
do not want. [ have heard the Minis-
fer sometimes telling us. ...

Shri Mehr Chand Khanna: May 1
enquire how my Ministry is concern-
ed with test relief?

Shri H. N. Mukerjee: It is neces-
sary that therc is a rational plan so
that the moncy given as loan or in
any other form can  be utilised  for
purposes of productive activi'y. It is
necessary that there is a 'ink up of the
rehabilitation plans with the work of
the community development projects,
with the work of the Planning Com-
mission and its subordina‘'c agrneies,
with the work of the other nation-
building departments of Government.
If it so happens that the bureaucratic
traditions of Delhi are so important
that the Minister of Rehabilitation does
not know what is being done by the
Ministry of Community Development
and Co-operation, then [ am very
sorry about the future of my country.
I fear that the future of my couniry
is verv dismal when we find the Min-
isters operaling in the way in which
thev do.

The Minister has often told u=. he
has shoved it in our faces so to =peak;
oh, these chaps are going round ask-
ing for doles, for loans which they
never would repay, they are a lot of
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unsightly beggars. Maybe some of
them have been converted into the
condition of unsightly beggars, but
nobody wants doles. Do not throw
this kind of argument into the face
of the displaced perions. Arrange, for
God's sake—and I do invoke the name
of God, even though 1| may not be &
believer in the sense that the Minis-
ter,—for gainful employment for the
refugees. Whether you like it or not,
the displaced persons are our own
prople, and they are turned into a
race of boggars, and they demonstrate
sometimes much to the dislike of the
Minister, but I can understend it be-
cause between hunger and anger the
line is very thin. And if they con-
tinue in this posture, the condition of
our country might very well de-
gencrale into a position which all will
have to regret.

In West Bengal, the rehabilitation
effort included the appointment of a
committee for industrial development
with Shri G. D. Birla, Padma
Vibhushan, as the Chairman. As far
as 1 know, the results are nil. As
far as 1 know, in the Chakda area,
very near the constituency of my
hon. friend Shri Prabhat Kar, there
was a project for setling up some
textile mills, but nothing has come
about, As far as I know, some
moncys were given by the Minister
to certain textile magnates on  the
condition that they were going to set
“Ip new installations where displaced
porsons would get a lot of employ-
ment, but as far as I know, not very
much, tangibly speaking has resulted
from that kind of effort.

Then again, only the other day
all Members of Parliament were sup-
plird with beautifully printed pictures
of tencments, prinied on art paper,
built for the refugees. They look
wvery good., but I have seen some of
these tenements in the Beliaghatta
#rea very near my own constituency
in Caleutta, and T know that for
publicity purposes the pictures of
these tenements can serve very well,
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but the refugees are not gelting much
advantage out of it because not being
in a position of economic rehabilitat-
ion, they cannot always go inlo those
tenements. They cannot even pay the
subsidised rates of rent, and on a
number of occasions non-refugees have
been permitted to go into those tene-
ments, becausc the relugees are not
in a position to occupy the space in
these tenements, space they cannot
really pay for.

These problems are there, but, all
the:: problems are  perhaps over-
shadowed in the mind of everybody by
the problems which emanated from
the mistaken aclivities of the Minister
ani his collegues \n relation to  the
Dandakaranya project. In regard to
the Dandakaranya project we hai a
discussion some time ago, and i do
not wish to go into much d.'ail over
it, but I do hope that the [@iinister
tries to keep to his promises, T
Minister had promised some time
earlier in this House, he had said, I
am quoting his words:

“I undertake to provide every
single  family that 1 take to
Dundakaranya with shelter, medi-
cal and educational facilities,
work and ultimate rehabilitation.”

This is a promise which the Minister
solemnly made in this House, and 1
hold him to it, He has made also a
promise that he is going to take more
penple to Dandakaranya as quick as
he can. 1 do not  wish that a few
months later, the Minister comes fo
this House and suys, ‘oh, you people
are very ignorant about the geogra-
phical, climatic, conditions of that
part of India, vou do not know that
the monsoon there is so heavy and
continuous for several months in the
year, and whatcver I said about the
monthly exodus that T could manage
has been found to be impossible’ I
do not wish him to come to this House
and tell that sort of thing: if he
continues to be a Minister, T want him
to behave differently. and come and
tell this House information very diff-
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erent from the kind of very dismal in-
lormation which I am anticipating.

In regard to this Dandakaranys,
much has been said already, and re-
ference has been made in regard to
the large-scale waste of funds and the
sort of ignorable proceedings which
went on  when one officer was
found wanting; then, more were
found wanting; the Ministers them-
selves were found wanting; and
some sort of a makeshift ulti-
mately was brought about, with
what results in the future, I do
not know. But there are certain
things which were said on the last
occasion, when the Dandakaranya pro-
ject was being discussed, which re-
wquire to be repeated.

There was the demand last time for
a definitc parliamentary inguiry into
the conditions in Dandakaranya. We
conceded at that time that the Esti-
mates Committee were going into the
ma‘ler, and perhaps we could wait
for a while. 1 do not quite know
what the position is, and when the
Estimates Commit'ee's findings in re-
gard to the Dandakaranya project
would be available to us, and in the
meantime, things are going from bad
to worse, from the reports that we
receive, and the demand for a parlia-
mentary examination of the conditions
in Dandakaranya remains,

1 say this because so many things
happened such as that the o'd officer
in charge of the Dandakaranya pro-
ject, Mr. Fletcher, was given a charge-
sheet by the Secretary of the Ministry,
and the officer concerned gave a de-
tailed reply. Now, we have not seen
those documents at all. Then, the
Secretary made an investigation, we
are told, he has submitted a report.
Now, we have no idea as to what the
Secrciary said. The Minister might
consider that we are rather sub-nor-
mal people with intelligences which
do not need to be taken into account.
But in any case, over a matter of such
importance, reports made by respon-
sible officers, and a controversy which
went on, which might be of very
great importance, with such things
said on either side, nobody knows
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who is so absolutely correct; and,
therefore, it is very necessary that
certain documents have got to be
here before us, but hose documents
have not been given.

‘We have been given no opportunity
of finding out the real facts about
the Dandakaranya project. Lately, on
the 6th of April, this year, that is,
only the other day, there was a letter
in The Statesman, a very long and
closely documented letter, from a
gentleman called Mr. Sushil Kumar
Banerjee, who does not belong to the
Opposition, but who is well known
as a Congressman with Sarvodaya
ideas, who al one time collaborated
with Gandhiji in some very good work
during the communal disturbances. He
has made some very specific com-
plaints which I think ought to be
answered by the Minister,

One matter which he has brought
into prominence is also considered to
be very serious by all of us, and that
is that quite some time ago, a phased
programme was drawn up, and the
end of 1960 was sct as the target date
for the completion of the first phase.
I want the Minister to be found down
to this; the first phase of the pro-
gramme, the implementation of the
work for the completion of the first
phase of the programme should be
our target; we may not reach
it absolutely but something like
that has got to be a target which we
shall achieve by the end of  1860.
But up to now, on the figures given
by this correspondent, about 10,000
acres have been reclaimed against a
target of 70,000 acres.

Then, as it was pointed out earlier,
schemes to rehabllitate displaced per-
sons in Dandakaranya in contiguous
stretches, as far as possible, so that
vou can take the displaced persons
and their families together and make
them live as near each other as possi-
ble—tha' idea of having them in
contiguous areas has completely gone
out of the picture, and new arcas In
the jungle are being developed, rther
too far away from other areas where
some sort of preliminary devclopment
work had proceeded. There might be
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some kind of explanation for it, but
generally speaking, the  principle
should be observed that as far as
possible, contiguity should be a matter
which the Ministry must give greater
imporiance to. And these refugees are
being sent to an area which admit ei-
'y is a difficult area, in absolutely un-
familiar terrain; not everybody has
the spirit of adventure. They go with
their families, their women folk, their
children, and you cannot expect them
to be happy and do work in the way
that they should work, if they find
conditions as excruciating as every-
body reports that they are; and the
non-supply of drinking water, the
absence of irrigation facilities, to
which reference was made during the
last discussion on the Dandakaranya
project were no! really answored sat-
isfactory by the Minister, and T fecl
that the Minisier should take very
special steps to make sure that at
least the first phase of the programme
which was set as the target by the end
of 1960 is a'tempted to be achieved,
If we cannot fulfll the target com-
pletely, we should fulfil it at least as
near the final figure as it is possible
for us to do

In regard to Dandakaranya, I would
say a great deal more, but I fear 1
would not have time. But in regard to
the position in West Bengal now and
the reactions of the people of West
Bengal to the Minister's activities they
are a matter of some considerahle im-
portance. The proceedings of the
‘West Bengal Assembly recently are
also of very great interest.

As T said, carlier, one of the Minis.
ter's trump-cards used to be: the
Opposition is always trying to get
poli‘ical advantage out of these bicker-
ings,—and, therefore, we specialise in
bickerings. But. now, you find in
West Bengal, unanimous  resalutions
ar~ heing passed. And it was because
of the desirability of having a unani-
mous resolution of the West Bengal
Assemhly, which would make the Min-
fster sit up, it was because of  that,
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and not for any soft corner that we
have for the Minister's failings—per-
sonally, I may have a sofl corner *- -
him, but, for his fai.ings, I have no
sott corner at all; it is not  because
we have a soft corner but only be-
cause we wanled a unanimous resolu-
tion in the West Bengal Assembly
that we agreed nol to press for  the
amendment which asked for the dis-
missal of the Minister of Rehabili-
tation. So, we do not hide our fecl-
ings. 1 may be a very cantankerous
person, but 1 do not mind expressing
my feelings uncquivocally; and on the
last occasion, here, I have said that the
Minis'er has no constitutional business
to remain where he is, which in plain
English is interpreted to mean that
the Minister should go, that the Min-
ister shoud not be where he is. We
have never made a secret of his
intention of ours. Bu! in Wes' Bengal
we discovered that the who'e of the
State is now up against the Minister
of Rehabilitation. Last time, the
Minis er tried to turn the tables un
us, and he said, ‘five years ago, vou
welcomed me, and now, you do  not,
what have I done?” We had welcomed
him P e years agn, not because he wasz
a Munister of Government, because we
kow that tribe too well, but we wil-
comed him as a Minister of Rehabi'-
tation because he was himself a cis
placed person. and we expected that
when he was in charge of the admin-
istration, a certain guality of sympalhy
would be introduced into the admin-
istration, and we waited and waited
and waited. Everybody in West
Bengal was willing to give Shri Mehr
Chand Khanna as much opportunity
as possible to serve the country, and
they discovered, especially over this
business, that he was pursuing "
poliey which led nowhere and he was
trying also in a very subtle manner
to introduce chauvinistic elements into
our political thinking. I hope I am &
good  Bengali, but T am a  better
Indian. and surely, I would say that
it is not because of chauvinistic re-
asons that wc are attacking him as a
Minister. Thre Minister is being at-
tacked in the West Bengal papers. The
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Minister is being attacked by his own
parly members in the West Bengal
Assembly; there is not a soul to say
a good word about the Minister's ac-
tivities. That is not for Bengali pro-
vincial reasons. On the contrary, if
the Minister could show results, if the
Minister could show real understand-
ing, if the Minister cou'd show that he
had a human approach to the problem,
then, surely, he would have continued
to enjoy the popularity which he got
when he first went there. But now
the position is that everybody there
has combined, and combind against
the Minister, on account of the fal-
ings of his administration. And that
is why [ say that nobody in West
Bengal would be sorry when the Min-
ister goes. The refugees have shed
too many tears during the regime of
the Minister of Rehabilitation to have
any tears left when he goes out  of
the Government. I say this with a
full sense of the words which I am
using.

That is why I say that when Lhere
is in West Bengal this kind of fecl-
ing, when the West Bengal Assembly
passed a unanimous resolution, when
the Minister had to announce that
leaders of the Government in  West
Bengal along with certain other mem-
bers of the Assembly should specially
go to Dundaknranya and find out
what is what, then it is time for the
Minister to make a very humble ap-
proach to his own conscience, to ask
those questions  whirh he osught to
have been asking throughout his ten-
ure as Minister of Rehabilitation, If
he does ask those questions even now,
I am sure he can make amends. But
I have very little hopes, because T
have found him at work for som
fime. That is why I say ‘hat I fecl
rather strongly, my State feels strong-
Iy, my people feel strongly, and the
whole of India would fee! very strong-
ly. at the failure of the rehabilitation
programme as far as the castern zone
is concerned. That is why I am
astonished when he says that he s
getting the scnsation of the near fulfil-
ment of the targets. If this is the kir.
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of terms in which he thinks, he does
not deserve to continue a day in the
position that he occupios at the present
moment.

1 wish, therefore, that this House
will consider these matters very care-
fully. I know our posilion so.far as
votes in this House are concerned. 1
know it very well. That is why 1
make an appeal even at this very
late stage to his conscience so that
he can ask guestions of himself and
then decide what he ought to do. I
repeal against that as far as Danda-
karanye is concerned a parliamentary
examination of what has happened
there is still a very imperative neces-
sity. Surely if Members in this House
are contacted informally and in their
human capacity, they will all agroe
it has to be done at once so that this
project does not turn out to be the
failure iy threatens to be.

Mr. Speaker: | think the Estimales
Committee went there and made a re-
port.

Shrimati Renuka Ray (Malda): Mr,
Speaker, some of the difficultics that
surround the problem of the rchabili-
tation of refugees from East Bengal
are well known to this House.

Mr. Speaker: Out of o total of 4
hours allotted for these  Demands,
when we started today, 55 minutes
had already been spent and 3 hour: §
minutes remained. We starfed  at
1225,

Shri A. C. Guha (Barasat): Would
it be possible to extend the time?

Mr. Speaker: How can I go on ex-
tending the time? How long A.ov
the hon. Minister propose to ta! _¢

Shri Mehr Chand E'ar ... About
onr hour.

Shrimat! P_.uka Ray: Please ex-
tend the “.me. It is a very important
subjr.. we are discussing.

Some Hon. Members: More time
should be allowed.
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Mr, Speaker: If hon. Members are
willing to sit 1ill 7 P.M., we can have
one hour mare,

Some Hon. Members: Yes.

Mr. Speaker: Then I will call the
Minister at 3 QO'clock so that these
Demands will be disposed by 4
O'clock. .

Hon, Members will be brief, taking
not more than 1§ minutes.

Shrimatli Renuka Ray: Please allow
a little more grace.

Mr. Speaker: How can I give more
than 15 minutes?

Shrimati Renuka Ray: The House
is somewhat better aware of some of
the problems of rehabilitation in th=
eastern zone such as the fact that cut
of the 45 lakh refugees, 35 lakhs are
in one small State and thal there is
no such thing as an evacuee pool or
‘evacuee property, and loans cannot be
offsent against claims. But not o
well known perhaps are some other
features, some of the disastrous poli-
cies  that have been followed due
which the rehabilitation problem in
the castern zone is still completely un-
solved.

At the very outset, though it was
recognised in West Bengal, it was not
recognised elsewhere that this was @
problem that was anything but =&
temporary phase. In the report of the
Ministry, we got the complete figures
amounts spent on relief and rehabili-
tation. These also include the figures
of infructuous expenditure on hut-
ments built on the border thinking
that the refugees wili go back, money
spent on persons who were induced to
go back and who ultimately came
back and others followed them. There
is inclusion in these flgures of in-
fructupus expenditure on military
hutments. When I went there In
1952, 1 found that lakhs of rupees had
been spent on repair of military hut-
ments year by year. This went into
crores later. In spite of repsated en-
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deavour, I was not successful in con-
vincing the Ministry of Rehabilitation
that it would be better to put up
something more permanent, which
would be an asset to the Central
Government and which would help
belter the refugees also. This was
the way in which infructuous exX-
penditure had gone on from the
very beginning.

I want this House to remember
that “he who pays the piper calls the
tune. This saying is most true of this
Ministry, it is unlike any other; Minis-
try deals with a state subject which,
is a State subject and the finances are
divided. But this is a Central res-
ponsibility. The finance is all of the
Centre and whatever has happened
when blame is apportioned, it should
be remember that the State can al-
ways be over-ridden and the State
cannot have the last say. Even where
agrecments—so-called agreecmentis—are
reached, it is the State Government
that is very often overborne. In later
year, the interference became greater
and greater.

I am one of those responsible for
wanling a strengthening of the branch
secretariat of the Ministry in West
Bengal, . In doing so, I thought that
the delays that took place in getting
granis and loans would, in that case,
be obviated, that we would be able
to go faster with the work of rchabi-
litation. But no, that was not the re-
sult. The result was greater inter-
ference and delay in sanctions schemes
And the most disastrous result of all
is the policy that has been followed
of differentiation between the camp
refugee and the non-camp refugee.
Out of the total number of rcfugees
who have come into the State of West
Bengal, about T lakhs have gone to
camps from the beginning till now
at some time or other. Yet it seems
incredible that it is on the camp re-
fugees that the focus of attention is
there. Why is that so? It is a strange
thing that a man who came over but
with some little money took rented
accommodation for a monthly or two
hoping that the assurance of rehabili-
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tation would be kept was given the
last priority of all in respect of getting
any rehabilitation help. Secondly,
those who stayed with friends and
relations and tried to find some kind
of accommodation for themselves
were also not to be dealt with early.
The man who squatted on  other
people’s land, who did not keep the
law, was given some better position.
Best of all, the first priority went to
the man who went to the camp. In
spite of repeated endeavour on the
part of the State Government—I have
personal experience of this—io con-
vinee the Centre that this was a very
short-sighted policy, we were not
successful. The result was that those
who came in later years all went to
camps, as is evidenced by the figures.
Refugees who had come in 1948, 1450
and 1951 all awaited rehabilitation,
while othurs came and even  those
others for whom the Ministry of Re-
habilitation had taken the full res-
ponsibility after June, 1954 for re-
habilitation in other States, were to
ke given priority over those refuge:s
who had come in earlier yeas.
Naturally, all refugees who came in
later years displayed no initative and
wenl to the camps. This is another
bit of infructuous expenditure which
was due to the policy that was follow-
cod.

Then there is the problem of the
non-camp refugees which has 50
inadequately been tackled in  West
Bengal. In this House on an earlier
occasion, perhaps not  pertinently,
enough I pointed out that the report
of the Survey Committee which con-
ducted a survey in 1855—here I am
speaking of matters of which I have
personal experience—had borne ouf
what the State Government had said,
namely that 1817 lakh refugees had
by that time received rehabilitation
benefits of some kind or another. But
they were partially rehabilitated.
Certain points were made about full
rehabilitation. I would like to read
something interesting from the report
of that statistical survey itself.
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13 hrs.

“The above calculations” that is
after they calculate the position, they
state, “applies to the migrant popu-
lation as & whole, consisting of
5,14,000 families. Applying this ratio
to 3,85,000 families that werc being
given rehabilitation benefits, the num-
ber of employments that must be
created for raising the income of the
refugee families to the all-India stan-
dardg will be approximately Rs.
1,90,000. According to the estimates
published by the Planning Commis-
sion, it would appear that Rs. 5,000
will br necessary for granting one
industriel employment on an average.
As it would be too expensive the
report recommended labour intensive
schemes. It went on to say that it
could, perhaps, be cut down to
Rs. 3,000 per person, Bul it comes to
Rs. 57 crores. It comes to Rs 57
crores only on this one point and
there were many who received no
rehabilitation at all. This is the
statistical survey of 1855, but as the
problem has not been  substantially
dealt with, it still holds good.”

1 do nol remember the exact figure,
but, I think, it is something like Rs. 80
crores, which was suggested as  the
amount necessary to deal with  the
remaining non-camp refugees, But,
nothing was done. And, I have o
bring this on the floor of the Housc
because of this year's report of the
Ministry. It says that the residual
problem of non-camp refugees in cach
State had remained indefinite and the
celling presumably being the total of
displaced persons. Why should it be
presumably? Naturally, it must be
more or less the total of the displaced
population, But it forgels the fact
that in earlier year it was placed be-
fore the Central Government. If it
was not totally placed, it was not
totally placed because the State Gov-
ernment was not asked not to give a
final date for applications because
it might be an overwhelming number,
And, this was borne out by facts of the
past. Then, in the report it is said—-
it is rather strange—that the

“Brief details of the assessment
made by the<r two States and ac-
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cepted by the Ministry arc indicat-
ed below:—"

After that, they say,

“then residual problem in res-
pect of about 54,000 families in
West Bengal and Tripura has al-
ready been assessed, the estimated
financial requirement for assist-
ance to them being Rs. 647
crores.”

“The schemes for the remaining
families would be considered
during the next financial year, by
the end of which it ijs hoped that
the problem will, by and large, be
resolved.”

Sir, posterity will call us to attention
if we do not bring this before the
House because this House is not aware
that the non-camp refugees' problem
has not been solved properly. How
can anyone bring this? [ do not
plead for the retention of this Minis-
try or uny other; and 1 do particularly
plead that the Branch Secretariat of
this Ministry should be closed forth-
with. There is no reason for its being
kep! on. But I do say that the pro-
blem of the non-camp refugees can-
not be dealt with in this manner.

It is easy to take kudos in  this
manner. But the problem remains
and destitution faces people. You
have  to deal with the T.B. cases
apgainst non-camp refugees, When they
came across, most of them were inci-
pient cases. [ say that they have not
been properly dealt with. Had they
been dealt with properly they would
have brought down the incidence of
T.B. As far os [ can gather the State
Government has asked for funds and
thiz too is being reduced as the hon.
Minister has ouilined.

Sir T am not one of those who wish
to stand in the way of the hon. Minis-
ter. Let him go from better to betler
i+h3; let him climb the ladder. But
let him not do so trampling on  the
hearts of the East Bengal refugees.
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Then, I turn to the camp families
about which the responsibility is that
of the Ministry of Rehabilitation it-
self. These are the people who have
been there from June 1954 when West
Bengal was over-saturated with re-
fugees. Tt was decided that they will
be sent for rehabilitalion outside in
other States. It was also decided that
the arrangements that are made must
be made in such a manner that they
go in large bloc. Preliminary ar-
rangemenis were made so that some
cultural affinity amongst those could
be maintained. But this was not done.

13.06 hre.
[Mr. Derury-Speaker in the Chair]

I do not say that the Union Minis-
try of Rehabilitation did not search
for places. 1 do not say that confer-
ences of the Eastern region Ministers
were not held. But it was not till
the end of IB56, that the first idea of
Dandakaranya in its present form was
evolved. 1 might say that the Prime
Minister thought about it even earlier
—a couple of years earlier—that the
Bastar district should be explored.
But when we from West Bengal ask-
ed we were told that that would not
be a feasible proposition later on. In
BNY CASC.......

Mr. Deputy-Speaker: The hon. Mem.
ber should conclude now.

Shrimati Renuka Ray: Please give
me a little more time, Sir. I have
brought to this House some of the
things which I would not have brought
but for the report It has become im-
portant that my experience should ba
placed before the House.

Mr. Deputy-Speaker: If 1 could 1
would have requested the hon. lady
Member to occupy the Chair and dis-
tribute the time.

Shrimati Renuka Ray: Please be a
little more lenient for once. Next
time you can be very hard on me
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Mr. Deputy-Speaker: I have my own
difficulties.

Shrimati Renuka Ray: In regard to
the Dandakaranya scheme, as 1 said,
it was evolved earlier. And, in 1857
this House was informed about it.
And, in 1958, the DDA, was set up.
1 have not been there. I have not been
there not because I did not wanl to
g£o; but it would have been another
excuse and another peg to hang the
failure on people like me who have
gone there. So, I had no option. It
may be that pictures may be shown of
tube wells and drinking water. The
most impor:ant thing for the refugees
to be sent to a place is that drinking
water should be there. Thirty-five
thousand families were chosen to be
sent thereby July, 1959 Then  this
target was changed to 6,500, Previous
speakers have spoken on this and 1
only wan 1u point oul one thing that
if there was re uctance on the part of
the refugoes to go, outside, how is it
that some months ago they wanted to
go to the Andamans. Some Members
of the Opposition might wish to fish
in troubled waters. How is it that
there is this slowness and this dislike
of Dandakaranya? How is it that in
West Bengal which was in favour of
this scheme now opposition has arisen
-and the Chief Minister feels that he
should go and sec what is happening,
because of the refugees that have al-
ready gonc only 131 families in
Pharasgaon and some others have been
given some land, Title to the land is
not there and it is khas land. It is
important that because it is khas land
that title shou!d be fixed. But that
is not done for those who have gone
there. More important still, there is
no drinking water. The tube-wells
that ars there—some of them—are not
working. That is the information. T¢
one delves into the whole thing I feel
like Alice in the Wonderland, becom-
ing “curioser” and “curicser” nll  the
time. How is it that conditions are
g0 changed that they are now liked by
the so-called provincial-minded re-
fugees and he had to go so suddenly?
How  is it that when refugees arc
taken to Dandakaranya from camps

CHAITRA 23, 1882 (SAKA)

for Grants 11246

that they are not taken en bloc? Peo-
ple have come; they have been up-
rooted and they have been scitled in
one camp coming irom the same area
in East Bengal. They are divided up.
Who is trying to cause reluctance? ls
it the miniono of the State Gowvern-
ment? Or is it the State Government
who now follow the directions of the
Centre? Who is it that does it? 1
think this bluff must be called to g
halt, that the refugees do not want to
to go to Dandakaranya. They do want
to go if the place is ready. They will
go tomorrow, They wen! to Andamans
and setlled there, They will certainly
go to Dandokaranya.

Mr. Deputy-Speaker: The hon.
Member's time is up.

Shrimati Renuka Ray: I come to the
last point. This Minister received
such a welcome as nobody, almost no
Bengali received in West Bengal. He
came at the invilation of the State
Government who wanted him. He
came as adviser. He stayed there as
the Minister. He wanted strengtlicn-
ing of that Ministry. 1 was one of
those who wanted it. All partics wel-
comed him, The Press welcomed him
and gave him the most wonderfu, wel-
come. Why is il that the Press which
was 50 much in favour of the present
Minister? Why is it that the public
of West Bengal was so much in favour
of him and willing 1o put the cntire
blame on the Staie Goverament? Why
is it that all the opposition  parties
together today fecl thal it would be
better if the Minister did not  stay?
Why is it like that? Let the Minister
search his own heart. Was uny wel-
come greater than the weleome of
these provincial minded people?

Mr. Deputy-Speaker: The hon. Mem-
ber’s time is up.

Shrimau Renuka Ray: Are the en
ple of west Bengal so  provincial-
minded when thev gave him that
wonderful welcome? T will finish
in two sentences.

Before 1 conclude, there is one word
1 have Lo say. That is the most im-
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portant thing. Those who are not
refugees, wherever we live, should
remember that we have the first res-
ponsibility towards the refugees. Why?
Because, it might have so happened,
easily might have happened, that
when the Partition of the country
came, we might have been the re-
fugees ourselves. That is the treat-
ment that should be given to them by
those who are not refugees. It is no
use saying that this problem is near
completion in West Bengal when it is
not. Many things are half-finished. 1
know that myself.

Mr. Depuly-Speaker: The two sen-
tences shou'd not be extended.

Shrimati Renuka Ray: I have nn
time to give you all the information.
1 beg vou to give me an opportunity
in future when I can place more facts
before this House.

Mr. Deputy-Speaker: The hon. Mem-
ber's time is up.

Shrimati Renuka Ray: The problem
of the refugees, particularly, non-
camp refugees should also be solved
I suggest that the Prime  Minister
should take over Dandakaranya under
his own control and only then will it
succeed.

Mr. Deputy-Speaker: Shri Achint
Ram. I should not be compelled to
that extent,

oft wiwm ©m (vfzgran) @ s
fecht =fiF< oTEd, W1 59 W w7
@ g L3 W g, W 9 O
am wr @ wd o AR § fregw A

ST 7 w7 ar far 0
TE o AR wFTEEEH I F ATY
TF F% T TEAA E | OF WATRaT
AT & WL 4g wgr AW fwogw A W
ST %1 AT 7A@t frT, ww fw wewT
w wv ¥ gy wwT aven § feogw A
ez mifeeara o S A g wT AT
bt TRmg At fem T WA
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Fexarfer @ dxz awme & Fggfrar
% waTfeas ag earer a7 fafaees wma
w6 IFiT 99 o0 w1 a1 far 0
TF gE % FT4 T047 Wl | FH ave
¥ ot wferw iz @ fafre
BT 18, IF aw Foweves w7 gw
&1 wft o= few g ag waw Freet
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wa o wr 7R 1 gw F wwwy A7 fE
AT ®eq g1 o df¥w e
ot & arz A AR W T R, A
A FTET I AE e 7 W T
ot resm agdt @ €

ga oz @ wF am o faefr &
& favimme sfiree ot @ 99 % o=
e femim gt mn & W o A
T 7 a1 fR Far Zevies fewow
&, Afer 3w &1 Ader ag g
fF ¥ # we=T 733 9 9 ow Ay
¥ weraz 21 g1 T | U A W Ew
ﬁ'ﬁ‘ﬁé%mml T F Y, 000
fomafaa 7 goamoog ¥ A7 # =
b1 | Wih’f‘ﬂ“ﬁ R}eoofl‘q's% I
AR T AATAT AT W7 AT G Al ¢
™ ¥ fad & wuwan g e mEdaz A
TET AT w1 owrEe @, Afe
ot qfewd § IT 1 @A w F few
TG TATAT FATET HATIAT EOT | wW A
w9 & &1 TAT qHwAr g | onft fewToy
T OFTH AT T W, AfFA 0% @
# wwe a¥ wmw & we wwgm f o
wgae T g fr grarowm o =
Tt WA &, AT AvE A A E oA
= Tl 91, 79 AT FT A4 99
o, At oF aff a1 S g R aw
a7 # fe a@ T R R fr
&, 99 A 9w SA N T g
ghimam At fraoag wis
R, I ATEn G AP
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7 | ¥ A § fr W =g dw o
w1 Afe gw w1 e dn A
tfr 39 ¥ fFaY ok & | F oF wEw
g wgm W § e w1 owr &
qwn A & S S aeew e
it figw w1 ®F amw 7Y & | TT g
A o wver § A arr Fefefaen aer
g o &1 5w &% W W FTEw
TE | worE A e 1 & A
g fF & e 5w ame ¥ dW s ond
1 T WreAW &1 g4 w7 & 1 A
gea g 4z @ R oW s qaeg
& o, avey 7 w0

g gz qfHEATA & AT § ower
ST WA FCAT SEAT E | AR 9 AT
1 wyat @ i Tz arfaeamr & qenfeas
TRz 7 g G 7 A fEoww gw
gt fafredl &1 oF A= & fog oix
TAAT | TAEA A WA T
ag AT W1 3 2 afes ag e+ W
st dogafera & 1 37 w0 fw
FESTTA F ATAAT & | ORI &
TfFedea 1 TR, FE F1 F7H, Ao
1 fqAMA & &9, 4% AHH FIH W
w wTa B g Faw § fr aeeem
¥ gafeas @Y WRTIZ T AR W
ford am#Y § | Wit {20 Wi wOAT &
fear maT, Z1 T A A oW ® Tl
FTAT HAT W7 | W FTR TR OE L K
3% w7 wf) qwwar | 1 for f e
o f ARz Fi g ae g,
¥eq fafred) & @iz 7 &, e & aw
1 &, A 1 ATy iz iy g
# x77 v a1 fF 7 oA gy
TR T[T A qH A Ay g T fe
wrf oYt smar wrfeZz adt g7 w1y
w771 & fad @ Wi v fw wifeee
g o maw i e e &
T # wre feeft 29 97 et fafaeee
sTvaTa g wwaT § A1 gare oy fafree
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wTHaTT {1 WG §, g A wifmde Y
& wfe wo wfr g, oo A
HUET T T T & oA, OF A
FE AW § A W | T W s
et ¢ fooie F ag ot fomn ger ar
fs gw @ T whw 3¢ W ad
TFT T BT T Wi W17 Qg 9%
79 v ame ey mee fae &) AW
T qae § fF {y e eded oww
o w1 fadt 1 o g @ dlw @
e ¥ fpma & o= ATed @
T /Y FUT Fo WIT 419 FUF Fo TF
T TOT 45 FUT 5o 71 qrodf gy
form & & Roo FIT ®o fyem, Yiw
FUT §o T § | AT AHT TTAT 97
tomgm AT e sm d At &
et fqgm wwar g f
w1 grox wrf fomeee famr 7 qun
e w1 g1 g & 7 snferewre wrE ame
it gk, w1 Fvw A Ay ok 7 ApETe
ap WAt gt A Ay & o e ATe
g g A gE T AT F, e
A EH A FHAT § AR AT AwATE
w1 Fadt fard v o 7 ¥ @A T
At & 1w wnfew oA & o
fF W qa wTHeTA ®1 A K o g
ST § OATASTA ¥ GiER A
& ar gy fr g f gaTe FAr AEw
oft 7 gu q frgm & gmfeas am
74 & ford | 1 Yo HIIT o & FAT
AT R T AT /| 9T ¥ T gH1 2y
¥ ¥q a7 o wAwed |

¥ ¥ aiT ® oan fear nar
q1 f& g shafaaws wdow 51 fasig
&1 o fefragfadi wr 1f v ovd =
szT 7T &, A H A ue, fo AT we
FTIT TIAT AAT 6T § 9T 4 wowr
fom awm @ A1 & wwT FRE W
TR A g AFAT 6 vo s Ty e
o9 X A% 7 fad 1 any ar e
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g FF 91¢ 517 %0 Far g7 | A
Y 7 §o WM T Fsqez FT AT
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g TF ol 0007 & A0AT 9L G A
gr37 T we ® A faar a5 7
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ANt I % &M gAT 7 AT FT A
F45 1 6o FFIT Ao F 48 gawr
AAAT T FAT R o AT | & faem yo
FLI §o, AT 77 o7 fyar a4f 1 =0
FUT §o Arwl § A1 P I AT
Fryar mmg ¥ & o 7 g awa &
s &1 5 34 aamr af w77
13T AT HIAT SO TIFT | A
oF At A, F wawn g FE w3
7 {iq7 1 AL AT @ w OfAT,
W06 T WTAT T WA T H A FAT
g1 % 24 wrf trow Adi &

11 wifweara WoTEaT gan, 39 F
$3 v fa 77 gy qiw wa faa
7T, AEITEE TSET FAT AT 7T AT |
AT¢q 39 afq wEt # PoogdAr @ go
4. & 3% faa = gAaam T4
g7w, § amaw g fr 37 71§35 ©-
ATH T T AGT AT |

w7 dfsq sgT A AT F
qETH ® qaifeaw o (fed § &
qafer® Ta @1 | § A A T2 A
T ¥ i 7 AHA, W oag F
Fsr iz AR fFm aTa A A fE
7 {17 % fafymer ama & From
FIEr A% & F qAY W wEA A4l
T 1 IT F AT ofr wTRr AT
Ax1 & vz 3 fe w3 v mAAT
1 AWAT & W AT F Ww ¥ 9w
A 57 W g #7977 § o Froarre
ax W FL | F AT T R
Z fF um srivm 1w v o i
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a1 ¥4 qF F §T aFa1 § A1 W9 & A
F WIT FTFAT | 99 w1 @47 fed
ffegdm sreete fea 581 an
¥ TH W G Aqal § W F AE)
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w31 g1, ¥12 Ihg w=F 7w g7 Y,
aRme gl B wr fedr & Ay
9T OF GIEr A7 Al IT AT ;T
w1 37 &7 urfast &1 fefefay o
o #ar e gt & 1 frfafaiom
wgEN A AT wrafadl w FEan, S
faver fe7 &7 B1I A1 IT F qg o7
Iy oA ®IE ATRAT AT & A FA R
e @™ &1 gg w0 ffafaZo fos-
#z ¥ frar €1 %7 9g w9 I N
TEATHY &Y 07 ) 57 F 979 %1 FR7A77 ¥
wr§ ar Al &, F W ®r wWAEM
W F, AT A FF A F, 1 T F
wATaT & aaaar § e gz £ 59 o
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awr gar . W7 I | S fw g
YT T JIAT | AT AT AT F A9H §
FAT T WA AT W ZEIT T FATS
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am & 9 fF ow F W fer oey
¥ fet warr #¢ oo @, 9@ ® o
AT FT @ E | Wi a7 59 FH
®T FOUW 7 9T QA oA ST, &
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W F AT wfEd | e wAt
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& 7 fF fred e A, fad wfer
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aF ) & Fpetr fafares an 301 781 *emr
dfee form &1 w9 & 36T w1 AR
qg a9 AT F FA § |

# 7 FIT WEFAIA T AT FEI,
oq ¢~ ¥ AT wEATE | TR AT
gurdr fafadt s=dT df, g9 =57 41 7
ng, foai §i & | AR EFTFISI T |
e dte ¥ Fiam &, w7 o Ao
Teera A e qrAT 4 3w w0 G
w1 grz & ary o oY @ fafed 24
gt ) ww g e g fafrEr @
Fo4 & A1 A i & Fr e qre Awn
aft # 1 wa oo fyar sy P owowm
& 8t g1 4 7z gfai 7 w0 Ag, gare
9 A T A T AR A FAFRAL 7
1 g & navew 1 aw Afwd
agi 0 oHEE W@ L T %I
GFIH R AT ¥ 9 &, iwA faa &
ol ge # #Y g rf, 99 %1 FF
o gg I ¢ & wEar § fE oaw W
fafasst & =7 ® =4 ¥ 9w w7
wgrA woa arfgd, fofaigzam =
w7 F7AT T0hed, Freqaf ¥ wemrm
T WA TTAT AT |

IAH AT I KT A AT g
I m fer v gw gfefaoe 0
Yot g W Y T gy A AN
aaw # gt oré e w9 o -
fax wm #, A9 s ¥, ofeAw
Yoo gmd At b gare aE AT
AT g% A vy fas w1 i
9T 1 3 % dfveTee A ¢ wAw
WY FTE FT 9T | HT T W T 6T
dfwTe sdE WO oy A
v %1 our #qfer mw o ow ah
wftws & ¢ AW, ¥ AW, 3 oTA wEA
wTa to At famr 1 ww fafeex
HTRw ag 8T ®19 AW & qary ¥k
A wigh § ! ooy s wY s ?
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w7 |19 Ay diz Wy & fi g oar ark
qm i o wd § &fer g I
o TTH 1 &9 w0 7

TGN WEET WA AT IHE
W oS W A A § oA WT A
w3 § 7

st wfam ww ;. fafah &
%9 wad & fad 3AF om oSt WA
Fram & 7 7Y § 3% A AW WY
oA oY ara F A v, fafaed
®ET T AT R oAA W T T d
wrw 3F o % T & oft wwAT A6 & di
wiv gg fafr= sy w9 g1 @ @1
i Tt w g fafedte Ay
¥ dgae oz e &) oo &
et &1 § oY onft ey w o @
Fmer gare fafae sew Y =W
wt

wa 7 38 Wr§ vy 7 v oagt
mfFem & a7 frfrde 1 20 amr
T qeT d | WA IRE T g7 Ak
T fF am mmr & e e
TN 9T TETAT KT AT M AX RATIT
wy Fofrar gam « wa a7 w9 g W@
Tar g W A deAa e & 7T i
& g garo oy fewafedY w4y qur
g ¢ Afer am wod £ oo e
Yo TerEm Wi AW Ay woar fadrar
o ¥ AW § 9y oF " am
o oz fafrer amw ¥ o
oz ®W wrar M § 1 &% gz A
farrs &7 8 1 3o AW AT FAET
¥ wvar & ot 39 97 A gzver Y
Ty it 7% TE ol ol mE e
A FEY ¥ A fear T & Wl &
s § fe fafret weem i fad
w1t gafer g &% mfe 3T
ag v fam A7 1 w4 gg W
ot E & ferd e w1 W g3
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Ari & faot & Wy Owr wac g f
ug weg Y wmT &1 W
T At & faer @ fFoww oo
gt FoAe &= @ § @1 I
a9 & F71 6 97 o 29 97 owaw
W% NN # g § am A
& wm iy § are g e frgem
& &% 08 wagE § O fF agl woer
qTE BT FT AGT AAT TR FOT
ot vt Fg arferm & e f o
B # 9w TR g W At
& gt fegmm ¥ wT qAw W
/8wy feferedio &1 oo a2
afer &% oz wrf agA ad swEEw
Ag & | A UF gET wTTR €W A
%2 fr @ fr e dar adtee &
H A1 dgTC W AR e e
w7 fomn g | oEES S W ST
w1 A EW 9T a1 EET Al #
gfefaaua afm o oy owREw
W Of T § Wi o A
wm o

wifaz 7§ oy aa sgm f wve
oIl T4 T E1 fEoEm a4 am sy
g e A o gafas o O
o OATE AT A 3EE 41T § Eq
TAATET | gE A OAATA w7 ST
g fe fwaar ®m wdr F73 K7 € ¥
fetar ez AT 2 fraa
ffafazaa w1 wmar § wraw g
fam f& ard g7 &9 mft ¥73 w197
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g a1 feT ga fafaet =1 age wv w4
frar I @1 @ W1 AT 34T A4) gATY
ZET & AT o T T 9T S
w3 & wgw g f5 gare fafaex wgmm
®! wft  FE ATH A q15 Ag0 A
afr =fge wtr g4 Fonw A G
g7 wrfaw A1 Ga1 & & IAFT |qAT
# At Fa g W& Fav fE 53 0T w1
aar ¢ fr & fafaes ama w1 gaarr
ATz g A1 &g off a9 A § AN AW A
FET ARAATE A1 IT% FfaTE w7
7 oft Iy AfY wT | AERE AT
fir gt fafaeer wimg & ag Aar
wY W, gftfra ey oite w0 81w
&1 ag feaar &t qiews #9177 gY g
B w7 odlr wiafaaw @ fr 9w waew
¥ w1 grar @A AfFT w0 owmIE
wey qf & 3981 Frarfed i v
wd o faq wrdT 1 AW FTMIE FEA
mET AT @A | o oA F G4 wgEmw &
o =it goora & WYT GAT § frdT =T
& avge 7Y w2 o7 7§ a7 = S
o A GATE RIS AT g wE
@ g 19193 7 ok dmAfaa ¥ A
# &7 i /v | wror fa s € afew
Erzd Fara & A fw o aga wsar
ww frgy w7 wrw ot 0 g4 faem F
F O KT RN W AT T FARA
dmwn wal g | A W afed
A * gIEA F OO A wTH F7 @
& 3% forg F STYw! qATTRATT TATE
wTTF FTHT ¥ GATE A2 F AT AT
oToE A ATz g | a9 i o wfus
T TF ®7 TATA FAIE VT HIA FN
g f& & & 7 a= qarfram € § 3770
Aafaw Ao fean S

Shrli Bimal Ghose (Barrackpore):
Sir, 1 would like to confine myself to
the problem in the eastern region; not

that 1 believe the weestern region pro-
blem has been completely solved, but
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other hon. friendg will take that up
and I have no personal knowledge of
that.

It it is assumed, as it should be,
that the task of the Rehabilitation
Ministry is not merely to provide
doles or relief but to provide econo-
mic rehabilitation to the refugees,
then the performance of the Rehabili-
tation Ministry judged by any yard-
stick that we may take must be con-
sidered to be a dismal failure.

Let us understand as to what has
happened to the East Pakistan
refugees. Two policy decisions were
taken by the Government, which were
inflagrant violation of the assurances
that were given to the minority com-
munity of East Pakistan, both, as the
hon. Minister would say, to contain
the East Pakistan refugee problem.
One was taken in 1956 which virtual-
ly sealed the border. I do not say
the border was sealed, but migration
certificates would not be allowed and
they were allowed under very string-
ent conditions which could not be
fulfilled. The other decision was
taken in 1858—I do nol know what
month—that no refugees coming
after would be entitled to any reha-
bilitation benefit. 1 say both these
decisions, you will understand, in the
context of the assurances that were
given at the time of partition of the
country, were extremely unfair, parti-
cularly in the eastern region,

Then, having contained the pro-
blem that way, let us understand
what has been done. If we take it
that about 32 lakh refugees have
come into West Bengal, then, out of
that, 8 lakhs did not ask for any
assistance from the Rehabilifation
Ministry. About 21 to 22 Takhs were
refugees who anly obtained partial
assistance or, as the Minister would say
had obtained assistance from the Reha-
bilitation Ministry. If you take the
expenditure that has been incurred on
these refugees—between 20 lakhs and
22 lakhs—you will find that the per
capita expenditure comes to about
Rs. 350 or so. The Minister would not
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tell me that these people could have
been rehabilitated with that paltry
sum.

Then there is the question of two
lakh refugees who are in camps and
about whom Shrimati Renuka Ray has
rightly pointed out and said that we
are worrying ourselves about these
particular refugees. What has hap-
pened to these twd lakh refugees in
the camp? That also requires some
elucidation, because in 1858 I believe
a decision was taken that 35,000
families would be taken out of Bengal
and put either in Dandakaranya or
outside, and that 10,000 {families
would be rehabilitated in Bengal by
the West Bengal Government, 1 do
not know what was the actual num-
ber of persons. The number of fami-
lies was about 45,000 and if you take
five per family., it comes 1o 2,25,000.
I would like to inow from the hon.
Minister whether the 10,000 families,
for which responsibilily was taken by
the West Bengal Government, have
already been taken out of the refugee
camps and whether the camp popula-
tion today is the solc responsibility of
the Central Government. The camp
population today is about 1.30.000.
What has happened to them? Even
if it were 30,000 to 35000 families
only, which would come tn about
1,75,000 persons, at flve persons per
tamily, is the diminution or decline
due to any screening? Some have
been taken out to Dandokaranya; it is
about 8,000 only, until about March.
So, we should like to know some
facts from the hon, Minister as to
what is the number that has been
taken out, what wat the original res-
ponsibility, what he has donc sn far
and what is the residuary problem.

Next comes the question of Danda-
karnaya, because Dandakasranya was
supposed to provide for these camp
familics. Before I come to the camp
families, T would like to say a few
words about the non-camp families to
which reference was made by Shri-
mati Renuka Ray. Thes non-camp
families have not ai all been reha-
bilitated. Incidentally, I should like
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1o say that when camp families are
shifted tv Dandakaranya and other
places, then preference should be
given to non-camp refugees in Bengal
in Dandakaranya over other people,
because, the hon. Minister would
agres with me that they have not at
all been  rehabilitated. Even the
State Finance Minister stated that
about G0 to 70 per cent. of them were
not at all rehabilitated, So, there is
& responsibility, on this question, cast
on ihe Ministry. If rehabilitation is
our primary objective, then there is
the responsibility of the Rehabilila-
tion Ministry in relation to the non-
camp families.

Shri Mehr Chand Khanna: It is not
very clear to me. [ would like the
hon. Member to clucidate it a little
further. Is it the intention of the
hon. Member that after the refugees
who are in camps in West Bengal
have been rehabilitated either in
Dandakaranya or by the State Gov-
ernment there, then we should take a
large body of persons who are par-
tially rchabilitated from West Bengal
to Dandakaranya?

Shri Bimal Ghose: Yes; thosc per-
sons who are willing to go and who
are non-camp displaced persons at the
moment. About Dandakaranya, there
Is a mystery as to what is happening
there, Firstly, the difficulty is aboul
the conflict between two Govern-
ments. How did this difficulty arise?
The hon, Minister here says that he
has done everything in consultation
with the State Government, but the
State Government do not agree with
that statement. Where lies the truth
and how are we to find it out? In
regard to Dandakaranya, tall claims
have alwavs been made by the Re-
habilitation Minister. They have all
stated that they would discharge so
much of work by such and such a
period, bul they knew that such and
such work could not be done within
such and such a period, because it
was not possible to do that much of
of rehabilitation within that period of
time. Tt is said in the note that has
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been given lo us,—the note which
Eives the dcteils of the progress of
the Dandakaranya project—in the first
paragraph—that the State Govern-
ment had a programme to remove
5,000 to 6.000 families by 31st March
but that they had only moved 1464
families. There is a dig at the West
Bengal Government. I understand
that the State GoVernment have not
been able to move all the families
they wanted to move. The fact s
that the Rehabilitation Minister
staled in the local Assimbly inm Wost
Bengal on the 1st April, that they
were not willing To move any  dis-
placed person to Dandakaranya un-
less the conditions in Dandakaranya
were adequate and satisfactory.

Shri Mehr Chand Khanna: The
movement was to have started from
October-November-December and
January.

Shrl Bimal Ghose: 1 have seen that.
It has declined in March again, But
it is also a fact that the State Reha-
bilitation Minister stated in the West
Bengal Assembly that the conditivns
in Dandakaranya at presemt were not
satisfactory and there was a danger if
the refugees go there that they might
come back. Therefore, unless the
State Government is satisfled that the
conditions there are satisfactory and
adequate, they will not take up the
responsibilily of moving the displac-
ed persons there. They also stated
that the Union Rehabilitation Minis-
ter has not done his duty properly in
that notices are issued to refugees
without linking them to specific
schemes. I hope the hon, Minister
will explain where lies the differcnce
between himself and the State Reha-
bilitation Minister.

Shri Mehr Chand Khanna: No
difference.

Shri Bimal Ghose: The Union Re-
habilitation Minister stated that
notices were being issued in consulta-
tion with and by the State Govern-
ment, whereaz the State Rehabilita-
tion Minister has said that the notices
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were issued not according to what
wag agreed upon but in accordance
with the wishes of the Rehabiiitation
Minister at the Centre, and that there
was no linking with specific Schemes.
I would like to know what has hap-
pened to the B,000 persons who have
been taken to Dandakaranya. As far
as our information goes, upto the end
of February, not more than about 90
families were given land for cultiva-
tion. What ha: happencd (o the
others? How are they being em-
ployed in Dandakaranya? Land could
mot be given to many people because
only about 7,000 acres of land were
reclaimed, as has been stated. Out
of that, a little less than 2,000 acres
have been distributed tn the tribal
wreas; if we take it that seven acres
arc to be distributed per family, ther,
there is not enough land to be given
10 the families that have moved to
Dandakaranya, with the result that
1hey must be employed otherwise,
Even if we go up to the end of June,
by which time the hon. Minister ex-
prets to reclaim about 9,000 acres of
sand, how many displaced persons can
be settled on land on 8000 acres? 1
would like to know that, because,
that would give us an idea as to the
number of displaced persons who
ould be moved to Dandakaranya with
& view 1o be rehabilitated, The
hon. Minister himself has stated that
most of the families who are now in
the camps are agriculturists and they
have to be scttled on land. 1 am also
told that thnse whe have been given
land have been given land which is
full of stumps and roots. So that the
land cannot be cultivated properly:
that the title has not been passcd on
to them; that they have not been
Eiven any agricultural implements or
equipment to cultivate the land. In the
circumstances, probably they would
not be able to cultivate the land that
has been given to them, in this season.
What is the position? These are the
things that have been stated to us. I
would like the hon. Minister to clarify
the position in Dandekaranya,

Some other points about Dandm-
karanya have also been miade: how
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the displaced persons have been treat-
cd there; how, when they were firet
taken there, there was lack of even
drinking water, etc. These have
been referred to by other hon. Mem-
bers and it would be only a repeti-
tion if 1 were to mention them again,
and 1 have no time to refer 1o them
cither.

As il appears now, in Dandakaranya
9,000 acres can be reclaimed by the
end of June. The season will again
begin in October-November and not
more than 2,000 to 3,000 acres of land,
or probably not more than 4,000 acres
of land would be reclaimed by the
cnd of the year. So, if 2,000 to 3,000
acres are reclaimed throughout the
vear, I do not know how many fami-
lies the hon, Minister could really re-
habilitate. It is no good making big
claims and one of the reasons why he
is in this difficulty today is that claims
have been made which have not
materialised subsequently, If he had
not made those claims, 1 think the
position would have been very much
better. It is a fact that in the begin-
ning he got & very hearty reception
in Bengal. [ would like to ask him
today the question he asked the other
day in this House, viz., why is it that
he is not today so much welcome?
The Minister explained that that was
probably due to his having dispensed
with a particular officer. 1 should say
that is & very uncharitable explana-
tion, because the people of Benga!
are not concerned with any particular
officer. The reason is—if he will
examine the whole case himself—his
policy has failed and all this condem-
nation today is an expression of the
disatisfaction of the people of Bengal
at the failure of the policy hce has
adumbrated. He is made responsible,
I think quite legitimately, because the
Minister had outlined a policy which
he has not been able to implement.
Therefore, in a parliamentary system
of Government, he must accept the
responsibility for this failure, To
that extent, I do mot think the agiia-
tion that is now today going on m
Bengal is in any way unfair.
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My next point is about the approach
to the problem of rehabilitation by
the Minister. 1 think the approach
is wrong. All the time hc has said,
the camps must be closed down by
a particular date, whether it is Juiy,
1959, December, 1960 or March, 1881,
The real attitude which will be ap-
preciated by the refugees is rehabili-
tation by a particular date. 1 wish
the Minister would say, "I would
rehabilitate all the refugees by a parti-
cular date”. The result will be the
same, because if he succeeds in re-
habilitating the refugees, his work
will be done, So, the emphasis should
be on rehabilitation and not on clos-
ing down the camps, because the ides
has got around that the Minister is
anxious to close the camps anyhow
whether by screening, driving them
out or imposing on them impossible
conditions. That idea should not get
around. Therefore, the Minister
should try to reorient his attitude and
say, “I shall take upon myself the res-
ponsibility and I shall rehabilitate the
refugees by a particular date”. When
they are rehabilitated and then If he
goes, nobody will say anything, be-
cause even in the West Bengal Gov-
ernment resolution, which the Cong-
ress also approved, it was stated that
the Rehabilitation Ministry should not
be closed by the 31st March, 1861.
Not that the péople of West Bengal
have any particular love for the Re-
habilitation Minister or Ministry, but
because they feel that the task will
not be completed by that date. If
the task could be completed, if the
Minister could give an assurance that
he will really provide economic re-
habilitation to the refugees in West
Bengal and if he gets higher jobs, no-
body would be sorry. Even if he
gets now he may go, But the Minis.
try may continue,

So far as East Pakistan refugees are
concerned, they have always been at
a disadvantage compared to the West
Pakistan refugees, They have never
got any compensation because of cer-
tain circumstances. [ think the
Minister will reallse that although
theoretically they may sell their lands,
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practically they cannot. Therefore,
something should be done, so that tha
compensation facilities given to the
West Pakistan refugees may also he
given to East Pakistan refugees.

Then, there is this question of re-
trenchment to which other hon. Mem-
bers have also referred. 1 would not
like the hon. Minister to turn into
refugees again the people who have
been employed under his Ministry. I
think he will take it on himself to
see that not only the employees who
are in the Secretariat, but also who
arg in the branch offices and other
offices are fully employed if and when
the work of the department is cur-
tailed or the depariment is absolute-
ly closed down,

Shri A. C. Guha: Mr. Deputy-
Speaker, Sir, ever since I came to
Parliament and the Ministry of Re-
habilitation was created, every year
that I have been sitting as a private
Member in this House, I have parti-
cipated in the debate on this Ministry.
Only last year, I began my speech
with an optimistic tone. Year after
year, 1 have been bitter crific of the
entire administration of the Reha-
bilitation work.

Last year the optimism was occa-
sioned by certain things done and [
expect the hon. Minister will be able
to assue the House that that optimism
will be maintained, even if at present
it has come under certain clouds and
something has happened which has
made us doubtful about that optimis-
tic vlew, I think most of the trou-
bles the Minister is facing today
have come from an unrealistic ap-
proach that the Ministry or the Gov-
ernment have taken in this matter.
In 1958, an announcement was made
that in July, 1858, the camps will be
closed. It was an unrealistic and un-
wise decision. Then the target about
the Dandakaranya scheme also was
unrealistic and optimistic. I should
not lay all the blame on the Ministar
himself, because it was a decision of
the entire Cabinet, arrived at after
full discussion in the Cabinet. It was
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an unrealistic decision to say that the
primeval forests of Dandakaranyn
wuld be cleared up and thousands of
acres of land reclaimed by a certain
date as fixed.

From this report which has bedn
circulated to us, we find that out of
70,000 acres to be reclaimed, the
Ministry has got only 32,000 acres
released by the two respective Gov-
ernments. So, the target was certain-
ly wunrealistic, The Ministry could
not reclaim 70,000 acres when the
Ministry had got only 32,000
acres of land from the two res-
pective Governments, who ‘were
really the owners of that land.
As regards the movement of
refugees, it has been stated here that
it was arranged that the West Bengal
Government would send 5632 families
by the end of March, 1860, but they
have sent only 1484 families.

In this connection, I would like to
refer the hon. Minister to a statement
made by his counterpart in the West
Bengal Government, On the 2nd
Aprll, he said:

“The only difference that exist-
ed (between the West Bengal
Government and the Central Gov-
ernment) was that the State Gov-
~rnment suggested to the Union
Government that the latter (ie.
the Union Government) should
sarve notice on camp refugees
only when plans and schemes
were matured and they could be
removed and not before that.”

So, the West Bengal Government
wanted notices to be served on refu-
gees against specific schemes only
and they were against giving notice
on an enmasse scale. The hon. Min-
ister should make the position clear
in this respect, as to who really serv-
ed the notice. If the West Bengal
Government demand that notices
should be served only when plans are
ready to absorb the refugees, 1 do not
think that is an unrealistic and un-
justified claim. Who served the
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notices on so many refugees, which
created a lot of trouble in Bengal
and hardships for the refugecs? It
was not possible either for the Gov-
ernment or for the Dandakaranya
Development Authority 1o receive
that number of refugees. Then why
have notices been served? And who
served the notices? Was there any
policy decision on this matter either
by the Central Government or the
State Government?

From this note | find that practical-
ly notlung has been done about small-
scale industries. Dhanki industry is
not an occupation in that sense of
the term io provide suitable means
of livalihood. Only twenty automatic
looms have been installed and nothing
else has practically been done. I
would like to know whether the Gov-
ernment has got any schemc in this
matter. Out of the reclaimed land of
7.132 acres, after giving 1,780 acres
to the Adibasis, the remaining 5342
acres have to be disiributed to 1,785
tamilies. So, they will get at the rate
of 3 acres per family though the tlar-
get is at least 7 acres, if not more. It
is not possible to rehabilitate even
this number of refugees who have
been moved there to be rehabilitated
on land and there is no scheme as
yet initiated for cottage and small-
scale industries. So, what is the actual
proposal before the Government for
the rehzbilitation of the refugees
there?

1 do not like to refer much to the
very regretiable dispute that has come
out in the paper and also in the Ben-
gal Assembly. I wish my hon. friend,
Shri Bhattacharya, had not referred
1o this matter at all. I think he might
botter have kepi out of that dispute.
1 only expect that after the visit of
Dr. B. C. Roy to the Dandakaranya
area some amicable settlement would
be arrived at. If necessary, the Prima
Minister should take the Initiative in
settling this dispute.

1 am very carnest and secrious about
the Dandakaranys schem«. It is neces-
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sary not only for the welfare of the
Fast Bengal refugees alone but for
the economic reconstruction of West
Bengal as well. West Bengal requires
some outlet for its population which
has reached the saturation point. So,
1 support the demand made out by
Shri Ghose that the facilities that are
now crealed in Dandakaranya should
not be limited to the camp refugees
alone. About eight to ten lakhs refu-
gees have not taken any aid from
the Government so long, because they
have been denied any aid. Why should
they not be given some opportunity
for rehabilitation in Dandakaranya,
if they like to go there?

I should also like to refer to the
care of the partial rehabilitated refu-
gees. On a previous occasion, I refer-
red to that matter and said that loans
were given in small instalmenis and
in such a way that nobody could be
rehabilitated in that way. Rs. 500
were given for house building in 8 or
4 instalments spread over a period of
three years, minus some amount to
he paid for the tents etc. No wonder
that they could not be rehabilitated
by taking advantage of that. 1/ (here
was anything wrong in th: rehabili-
tation scheme, that wrong should be
remedied either by he Central Gov-
crnment or the State Government. In
any case. the refugees have not com-
mitted any offence. Why should
.y be denied rehabilitation for the
failure or their rehabilitation due to
faulty administration of the scheme?
So. 1 would suggest that the Minister
should look inte the question of the
wirtially rehabilitated refugees also.
This is not the first time that I am
making this suggestion. Every time I
stand up to speak on the Demands of
the Rehabilitation Ministry, 1 refer to
this. On the 3rd of March a'so I re-
ferred to this, though it was some-
what out of place on that occasion.
Fvon then 1 suggesied that the ques-
tion of the partially rehabilitated
refugees should not be outside the
points for consideration. The hon.
Minister then interrup'ed and said
“He Is referring to the old cases™.
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Yes, they may be old cases. But the
Government as & whole is responai-
ble for the rehabilitation of these
people.

About the Dandakaranya scheme [
would like to suggest certain things.
In this connection, I would like to
refer to the discussion in the Bengal
Assembly. At present, it appears
there is no phased programme for
the removal of refugees there. Is
there any phased programme connect-
ed with specific schemes, with pro-
per facilities created for rehabilita-
tion and for proper accommodation
there or haphazardly the refugees are
removed there?

About the West Bengal Assembly
Resolution, of course, I would not
like that Resolution to be moved in a
matter like that in the State Assem-
bly. But, really speaking, I do not
think there is anything very unjust
in thay resolution. The firsy part of
it says that the Ministry should not
be closed by 1961, That demand has
been made by every member of this
Housc and I am alse making it. The
second point is that the West Bengal
Government should be more closely
associated with the Dandakaranya
Development Project and on that the
hon. Minister hns assured us to con-
sult the West Bengal Government on
important matter., The third point is
that the departments in the Danda-
karanva dealing with education,
health and social services should have
officers who have intimate knowledge
of the customs, culture and language
of the East Bengal refugees. The
Minister admits that they have been
doing that also. 1 would not make
any claim on the ground of officers
belonging to certain States but there
should be a psychological integration
within the administration and of the
refugees. Without that psvchological
integration rehabilitation cannot be
properly done. So, on this demand
also we could not say that such a
demand should not have been made
Then, adequate funds should ke allo-
ca'ed by the Central Government to
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the Government of West Bengal. The
State Governments have always been
asking for that from the Central Gov-
ernment. So, that is not anything un-
usual. The fifth point is that the
Chief Minister of West Bengal should
present their case before the Central
Government.  As far as the Resolu-
tion goes, I do not think there is any-
thing wrong in that or anything anti-
Union Government or anti-Minister
as such. There might have been
something in the speeches, but wc
should not concern ourselves with
that.

About the Dandakaranya scheme 1
would suggest that the refugees re-
moved there should be associated
intensely and intimately with  the
development works, of course, consis-
tent with their working capacity. They
should not be made to work in such
a manner as their physical condition
cannot bear. But consistent with
their physical capacity they should be
intimately associated with the deve-
lopment works, which can provide
them some means of livelihood.

Then, as far as possible, contracts
should be given to the refugees them-
salves, especially small contracts.
There may be some big contracts
which require expert knowledge or
big capital which cannot be handled
by them. All small contracts should
be given to the refugees, either to
their co-operative societies or to
groups of refugees. Purchases should
also, as far as possible, be made from
the products of the refugees. Here I
want to make my position clear. I
know that Orissa and Madhya Pru-
desh have got a claim over anything
that is going on in the Dandakaranya
area. The Adibasis nlso have a claim.

Shri Mahanty: What ls wrong with
it?

Bhri A. C. Guba: I shall never say
that any claim of Bengal should go
contrary to or supersede the interests
of the local people. I should never
make that suggestion. But, consis-
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tent with the claims of Orissa and
Madhya Pradesh people, and also the
local Adibasis, I think the next prio-
rity should be given to  the Bengal
refugees and, as far as possible, they
should be accommodated and provid-
ed work in the services, in purchas-
ing, in contraets, in fact in the whole
developmen! scheme,

On the 3rd of March the hon. Min-
ister has made a statement in thi-.
House about the tractors. I hope he
would in future be more particular
in taking the right tractors. Som«
tractors were taken from the Centra’
Tractor Organisation, some sawing
machines from Faridabad or Nilokheri
and some tractors from the trial
manufacture by the ordnance faec-
tories and they have not given him
good service so long.

14 hrs.

I think much of the delay in recla-
mation may be duc to this. So he
should not consider that this scheme
is just a promotion scheme for the
development of other industries or
for dumping of scraps from other
establishments. It is primarily a
scheme for the development of that
area to rehabilitate the East Pakistan
refugees and subsequently for other
considerations.

Before 1 conclude. .. ...

Shri Mehr Chand Khanna: Before
he sit: down I want one clarification.

Bbri A. C. Guha: I do not want 1o
be interrupted.

8hri Mehr Chand Ehanna: Only a
clarification. The hon. Member has
just now said that all those persons
in West Bengal who have not received
any rehabilitation benefits up till now
—he used the word ‘denied’ which I
do not accept and the number was
also given as 8 to 10 lakh persons—
after the camp ended should also be
taken there. The second thing is that
he has said about partially rehabili-
tated families. Could he give me
rome idea about that?
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Shri A. C. Guba: I think 21 or 22
lakhs have been claimed to have been
rehabilitated but most of them are
partially rehabilitated.

Shrimati Renuka Ray: Omly par-
tally.

Shri A. C. Guha: | think the Gov-
crnment should make proper assess-
ment as to how many of them have
becn properly rehabilitated. 1 would
suggest that Shri Achint Ram and
Pandit Thakur Das Bhargava go and
make an assessment. 1 do not suggest
any Bengali to be sent there. He may
be partial. I would suggest even
Lala Achint Ram alone. Let him go
there. 1 would claim that on behalf
of the refugees 1 can give him the
entire responsibility. Let him go and
mike an assessment as to how many
of them have been properly rehabili-
tated, that is, in the sense of economic
rehabilitation. If they have not been
economically rehabilitated, whatever
the number, the hon, Minister must
take charge of them. By the word
hon. Minister I mean the Government
of India; I do not mean Shri Mehr
Chand Khanna personally.

Before I conclude I should make
one submission, The East Bengal re-
fugees have not got any compensa-
tion. That is a point which the Gov-
ernment should consider. When the
Compensation Act was passed condi-
tions were somewhat different. That
condition has totally and completely
changed now. The hon. Minister is
also the hon. Minister of Minority
Affairs. He knows the conditions now
prevailing in East Bengal. There is a
deliberate policy of squeezing out the
minority in East Bengal. He cannot
deny that As a result of that in
spite of the strictness in the issue of
migration certificates a large numl?er
of people belonging to the minorities
are now migrating from East Bengal.
They cannot sell their property. There
is no possibility of that. Those who
have come have also left their pro-
perty behind. What will happen to

them?
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It is claimed that nearly Hs. 88
crores have been spent so far on the
rehabilitation of about 22 lakhs of
relugees. That means on each refugee
only Rs. 300)- have ben spent, That
cannot be considered a proper amount
for rchabilitation. So I ‘would suggest
that either he may take up the matter
with the Pakistan Government that
those refugees who have come or who
are willing to come may be compensat-
cd by the Pakistan Government and
their assets may be transferred or the
Government of India should take
some measures. If the Government
here cannot give them compensation
as in the case of West Pakistan dis-
placed persons, at least they should
try to write off the loans,

Mr. Deputy-Speaker: The hon.
Member's time is up.

Shri A. C. Guha: I would like to
have two minutes more.

Mr. Deputy-Speaker: He bas already
overdrawn by two minutes.

Bhri A. C. Guba: You know, Bir, I
am & refugee. I can claim some
sympathy.

Shri C. D. Pande (Nani Tal); He has
been in India for the last 30 years.

Mr. Deputy-Speaker: He should
show as much n to the refug
as he claims for himself,

Shri C. D, Pande: The Chair is also
a refugee,

Shri A. C. Goha: You are discon-
necting my whole trend.

So I would suggest thal the loans
now pending against the refugees
should be scaled down or In some
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cases should be completely written
off, Let the refugees fecl that they
are honoured citizens of India. Let
them not feel cringy and crafty. Let
them not develop some crafy outlook
as to how to evade the payment of
loans and how to evade their dues to
psychological the Government. This
is a approach which th: Government
should adopt. They will not be able
to realise the loans. The West Bengal
Government had made it a condition
that hundred per cent the loss would
be of the Central Government. So, it
is admitted that the Government of
India would not be able to realise
that. So why put burden of this loan
on them? Why make them feel that
they are all indebted to the Govern-
ment of India and all the time trying
somehow to evade this? This mental
attitude of theirs should be removed
by a serious approach.

Lastly, I say, that this decision about
the sealing of the border also should
be reconsidered. A large number of
people are still migrating,. They may
not be accommodated in camps but
some provision should be made about
them.

Shri Aurobindo Ghosal (Uluberia):
Mr. Deputy-Speaker, Sir, a time has
come to re-assess the situation that
has arisen in West Bengal on the
rehabilitation problem. Time has also
come to review the Rs 100 crores
project of Dandakaranya. Time has
also come to consider the activities
of the Rehabilitation Ministry, speci-
ally the activities of our ambitious
hon. Minister, Shri Khanna, We are
flooded with bulletins full of statlsties
and always & wrong plcture has been
given to us, But from those statistics
T can give you the real informatlon
about his performance.

The hon. Rehabilitation  Minister
took direct responsibility In rehabili-
fation matters in 1957. At the end of
1956 there were 2,17,000 refugees In
West Bengal. In the beginning of
1957 the hon, Minister sald. ... ..

An Hoa, Member: In camps.
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Shri Aurobindo Ghosal: Yes.

In the beginning of 1957 the lhon.
Minister said that he would take the
responsibility of about 55,000 families
comprising about 24§ lakhs people. In
1857 he  could rechabiliate 7,000
families only outside West  Bengal.
Till December, 1958, he gave rchabi-
litation to 4,000 families more. In
1959 he could give rehabilitation only
o 2,000 familics. So the total comes
to 13,000 families out of 55000 fami-

Ties,

In 1957 he announced that he has
got 10,02,000 acres of cultivable land
in Bihar, Orlssa, Madhya Pradesh,
Uttar Pradesh and Rajasthan. Now
his statistics reveal that he has been
able to prepare  schemes for 50,000
acres only. In 1856 Rs. 2,07,00,000
were sanclioned for the development
of colonies of non-camp refugees. In
1857 the sanction came down to
Rs. 56 lakhs and in 1938 to Rs. 45
lakhs only. In many cases the actual
payment of the sanctioned money has
not vet been made though  several
vears have passed.

In 1857 he promised that he would
legalise the colonies speedily. In the
last three years only 80 colonies have
been legalised out of 140 colonies. He
assured that he would make arrangc-
ments for the employment of 9,000
persons by giving financial ald to 19
factories. For that scheme
Rs. 2,45,00,000 were sanctioned. But
out of thiz amount only Rs. 1,30,00,000
have been granted and only 2,000
refugees have been employed out of
the $.000

1 want to give further examples of
his performance. 441 rehabilitation
centres are sald {0 have been set up
from the beginning. Do you know
how many colonles have  received
financial help and how many are
habitable? Out of 441 centres only
44 centres are fully developed colo-
nies and 24 colonies have been partl-
ally developed. The remaining 373:
colonies have received no help from
the Government and arc quite unfit
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for human habitation. Two schemes
for the development of 373 colonies
were submitted to the Ministry but
only 18 have been approved and 355
have been refused the development
grant. Out of 24 colonies which were
approved for partial help, 13 colonies
have got the money and the rest have
nol yet received it. Upto  March,
1858, Rs. 43,71,00,000 were spent for
the camp refugees who are awaiting
rehabilitation for the last eight or
nine years.

Now after spending this amount
the Government has come to the con-
clusion that 70 per cent of the refu-
gees arc not entitled to get any reha-
bilitation benefit. In fact from 1947 to
1958 financial help or rehabilitation
was only to the tune of Rs. 19,28,00,000
Out of the remaining Rs. 47,33,00,000
only Rs. 44,00,000 have been spent for
the maintenance of the refugees in
camps., This amount has been com-
pletely misspent for the slackness of
the Ministry in  rehabilitating the
camp refugees. But now he wants to
close down the camps in West Bengal
by 1961. But besides the camp reful-
gees there are eight lakhs non-camp
refugees who are dragging on with a
miserable life in West Bengal
There are 1 lakh  refugees driven
from various camps on different pleas
who are roaming unemployed in
towns and cities of West Bengal.
Hulf of the 23 lakhs of people who
have rehabilitated themselves on their
own cfforts and at their own expenses
are living on their slender resources.

As regards camp refugees, by 1580-
61 the hon. Minister will not be in a
position to rehabilitate more than
12000 families out of 35,000 families
which he has promised to rehabilitate.

Now I come to Dandakaranya pro-
ject. The Danakaranaya project was
evolved in 1957 for solving the refugee
problem of West Bengal. The Danda-
karanaya project came into existence
because the Central Government took
the responsibility of the B0 per cent
of 3 lakhs camp refugees of West
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Bengal. Now, we have to see if there
has been any progress in Dandakara-
naya since its inception. I do not say
of the progress in paper or in the
bulletins of the Ministry which mis-
lead the readers.

In January 1857 the Rehabilitation
Sub-Committee of the Cabinet made
four decisions. The Cabinet was of
the opinion that West Bengal had
attained the saturation point. Natur-
ally they decided firstly that the
Dandakaranaya area will be develop-
ed so0 that both the [East Pakistan
refugees and  Adibasis can reside.
Secondly, in course of time the area
will be rehabilitated by 40 lakhs of
people out of whom 50 per cent. will
be refugees and 50 per cent will be
Adibasis. Thirdly, an Authority for
Dandakaranaya will be formed in
which the Central Government and
the State Governments concerned
shall have their rcpresentatives. Four-
thly, this arca for administrative
purpose will be under the Union
Ministry of Rehabilitation.

So, the idea was that 20 lakhs of
refugees of West Bengal will get the
benefit of rchabilitation in Dandakara-
naya, not 240,000 refugees. Subse-
quently the Rehabilitation Ministry
said that their aim was not to make
provision for 20 lakhs of people but
for only 2 lakhs of people. In 1958-
59 the target still came down to 50,000
refugees. Have they been able to
achieve that target even? No, Sir.
The Rehabilitation Minister and his
colleagues declared that before the
end of 1859 20,000 families will
be provided in Dandakaranya. But
in reality upto March, 1960, only 1500
families have been taken as mgainst
20,000 families, Even  these 1500
families have not been rehabilitated
on land and the majority of them are
living in camps in Dandakaranaya and
they are cmployed in the work of
clearing jungles like slaves without
knowing what is in store for them tm
future.
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There were schemes for construct-
ing villages for refugees in Dandakara-
naya, How has it been implemenu_d?
In 1958-59 the target was for se_&tmg
up 28 villages, but not a single village
was completed. In 1059-60 the target
was for setting up 57 villages, but the
work for even a single vilage has not
yet been started. In 19-60-_51 the
target is for sitting up 95  cillages.
During the last three years 25
villages might be constructed.

In the blue-print jssued in the
beginning of 1958, the scheme was fl_)r
reclaiming 1,43,000 acres of land in
five arcas of Dandakaranaya but it
was subsequently reduced to 75,00
acres of land. But till now only 4,000
acres of land have been reclaimed and
trees covering 6000 acres of land have
been cut,

In the beginning of 1958 it was
decided that arrangements mrlesll.n—
blishing cottage industries will be
made, that multi-purpose farming 151-
cluding agriculture and poulty will
be made, that small factories for
manufacturing agricultural implements
will be set up, that vocational and
craftsmanship training centres will be
set up and that educational units will
also be opened. It was also estimated
that more than 30,000 persons will be
employed in these works. But not &
single item has yet been implemented
and 18 months have been taken to set
up a Directorate for this purpose
Only a saw mill was set up which 1s
now on the point of being closed
down.

Sir, this is the position about Danda-
karanaya, As regards the policy of
employing persons it was decided that
the refugees and the Adibasis will be
glven preference. But I regret to say
that the percentage of refugee em-
ployees is only 12. As regards the
tribal people their percentage does not
come to anything at all, The West
Bengal Government has been merely
an onlocker for the last four years
since 1957. There are already 25
lakhs of refugees in West Bengal and
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the Minister wants to wind up his
business by presenting 2 lakhs of

refugees 1o the overburdened West
Bengal.

The conditions of the refugees who
have been seni to other States are
miserable. The refugees were senl to
Orissa but no attempt was made

to
rehabilitate them.

In 1950 after the communal trouble
in East Pakistan Dr. Mahtab promised
to rehubilitate 25,000 refugees in his
State and according to his assurance
35,000 refugees were sent to Orissa
but all of them came back because of
the mismagement of the Rehabilita-
tion Ministry in thoeir rehabililation,
But still about 12,000 refugees are
residing there, Charbatia camp has
been closed and a large number of
refugees sent to Orissa have not yet
been rehabilitated, though a sum of
Rs. 2 crores and 58 lakhs has been
spent for them up to date, Dr, Mahtab
had complained that the sudden
stoppage of grants to Orissa Govern-
ment for rehabilitation of
had hampered the
works in Orissa,

refugees
rehabilitation

In Bihar, Batia camp has been
closed though 543 families have yet to
be rehabilitated

Ln the month of November, Decem-
ber and January, 1791 refiugees were
sent to U.P. and Madhya Pradesh but

none of them has yet been rehabili-
tated.

‘This is the present situation so far
the rehabilitation programme is con-
cerned.

Now, Sir, I want to know who is
responsible for thls great bungling?
Who is squandering away public
money in the name of rehabllitating
refugees? Who is gambling with the
lives of 3 lakhs of people besides other
non-camp refugees? With all respects
I must say that the reponsibllity
lfes on the hon. Minister.
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Sir, all the political parties includ-
ing the Congress have strongly
criticised the hon. Minister and made
him responsible. On behalf of the
‘West Bengal refugees, I beg to place
some demmnds. The first demand is
that Shri Khanna must resign.
Secondly, Dandakaranaya Development
Authority should be reconstituted, and
thirdly, the reprcsentatives of West
Bengal and Andhra must be there.
Fourthly, Dandakaranaya Develop-
ment Authority should be endowed
with more powers and will be directly
under the control of Parliament.
Fifthly, more employment should be
provided to refugees and Adibasis.
Bixthly, refugees should live in unity
and peacefully with the tribal people.
At present the authorities by their
actions are trying to poison the rela-
tions of refugees with the Adibasis
and local Muslims. They should give
up this sinister attempt. No refugee
should be taken to Dandakaranaya
without proper arrengements for
drinking water and a proper supply
of irrigation water must be made
before they are sent there. The pre-
sent camps of refugees in Danda-
karanaya should be replaced by huts.
They must know what is their title.
They do not like to quarrel with their
Adibasi friends because two types of
lands are being allotted, one is Adibasi
land and the other is khas land. Then,
assurances should be given that no
increase in rent will be made.

Rehabilitation should be made not
by driblets of 50 families but by
chunks of 200 or 300 families in order
to maintain their cultural and social

lite.

I would suggest that no refugee
should be taken from West Bengal
before proper arrangements are made.
No doles should be stopped till they
have been rehabilitated. No education
facilities should be stopped. No camp
should be declared closed i1l all of
them are fully rehabilitated. More
money should be given for the
reclamation of land 1o West Bengal
and similarly more money should be
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given for establishing industries in
the public sector in West Bengal.
Lastly, the bainanama scheme should
be reintroduced.

It these demands are granted I
assure the House and the hon. Minis-
ter that we will all support him and
will make Dandakaranava a success.

Sir, a great philosopher once said,
“You can befool some men for all
times and you can befool all men for
sometime but you cannot befool all
men for all times".

Shri Shobha Ram (Alwar): Mr.
Deputy-Speaker, Sir, I will confine
myself to three major problems of the
displaced persons of the western zone.
One is with regard to the non-claimant
displaced persons in relation to the
status of their allotments. Secondly,
I would deal the question with regard
to the management of the acquired
evacuee land and thirdly with regard
to the question of compensation which
has accrued to the Meo Biswedars as
a result of the enforcement of the
Rajesthan Zamindari and Biswadari
Abolition Act of 1958,

With regard to the non-claimant
agricultural displaced person, I find
that the value of the wugricultural
evacuee land in possession of the dis-
placed persons has been fixed at the
rate of Rs. 450 per standard acre. The
determination of this value will apply
in three cases: firstly, for purposes of
adjustment of the value of land in
possession of the claimants; secondly
for the purpose of selling the agricul-
tural evacuee land in. possession of the
local pattedars to the State Govern-
ment; thirdly, for purposes of deter-
mining the proprietory rights to be
glven to the non-claimant displaced
persons.

1 do not want to deal with the first
two categories at the present moment,
but with regard to the third category,
I would submit one thing.
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As we all know, agricultural dis-
placed persons mostly from areas
other than Punjab were settled on a
temporary basis. Such allotments
were made purely on a rehabilitation
basis, irrespective of the fact whether
such allotiees owned land in Pakistan
or not. There are two issues involv-
ed in this connection, so far as the
displaced persons settled in the dis-
tricts of Alwar and Bharatpur of
Rajasthan are concerncd. Firstly,
will the khatedari rights be given to
them without paying any charge of
the land for the simple reason that
their allotments were made purely
on a rchabilitation basis, and that
their claims below Rs. 20,000 were not
entertained?  Secondly, will they
continue to remain simply as tenants,
and not be ejected unless they want
to acquire the ownership right by
paying the price of the land in 16
instnlments.

Before coming to the first question,
1 would like to deal with the second
one, that is, with regard to the status
of these displaced persons as tenants.
‘We know that there is wrong impres-
sion given to the displaced persons of
Alwar and Bharatpur Districts that in
every case they will have to part with
the price of the land, even if they do
not want to mequire ownership rights,
Under rule 83 of the Displaced Per-
sons (Comp tion and Rehabili
tion) Act, 1854, we have given the
option to the displaced persons that
if they want to acquire the ownership
right, they have to pay the price, but
not in every case. I would like to
appeal to the hon. Minister to issue a
circular to this effect that ull non-
claimant agricultural displaced per-
sons settled in these districts will
continue to remain in possession for
ever without paying any price for the
Jand, but that if they wanted to
acquire ownership rights, they will
have to pay the price of the land.

With regard to the proprietory
rights to be given to the non-claimant
agricultura] displaced persons, I quite
concede that they should be given
only when they pay the price of the
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land, but if they are not proprietors,
what is the status of these allottees
in these two districts?

The system of land tenure prevail-
ing in Rajasthan envisages certain
rights even for the sub-tenants. Under
the Rajasthan Tenancy Act of 1856
every cullivator who, at the com-
mencement of the Act, was & tenant
of the land otherwise than as a sub-
tenant or tenant of & khudkasht,
became a khatedar tcnant, because the
khatedar tenant has got the right to
transfer his land by sale or gift; he
can effect a simple and usufructory
mortgage of his holding. Not only
that, even the sub-tenant or tenant of
a khudkasht has got the right to culti-
vate the land; he cannot be ejected
except for non-payment of rent or
any act detriment to or illegal trams-
fer of the land. He can make certaln
improvements upon his land too.

Such is the condition of the tenant
under the Tenancy Act of Rajasthan
In the light of this the position and
status of the allottees should be
considered.

In this connection, I would like to
quote the reply of the Ministry of
Rehabilitation given to & memoran-
dum submitted by the President of
the Rajasthan Purusharthi Sammelan,
which is as follows:

“Although occupancy rights in
evacuee lands have not been
given, it may be mentioned that
as & matter of fact, the allottees
are not being ejected from these
lands and are continuing in their
allotments. Howewver, to acquire
ownership rights, they will have
to pay the price of the land in
15 instalments as mentioned
above, The khatedar does not
seem to possess any such right of
acquiring proprietory rights over
the land cultivated by him. There-
fore, the allottees on evacuee lands
do not seem to be worse off than
the local persons enjoying khate-
dari m A
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In the light of this reply given by
the Ministry of Rehabilitation, it seems
quite clear that in the cyes of the
Ministry of Rehabilitation the status
of the allottees was no worse than the
statuy of the khatedar tenants. [ am
not concerned whether ownership
rights are granted to them or not; if
they pay, they will be granted. But
the time has come when it should be
made clear that every non-claimant
agricultural allottee, when he does not
pay the price for conferment of
ownership rights, will enjoy at least
the same rights as the khatedars
under the Rajasthan Tenancy Act.

Now, a word with regard to the
management of the acquired evacuee
land. Since the acquisition of the
evacuee properties by the Central
Government under the Displaced Per-
sons (Compensation end Rehabilita-
tion) Act of 1054, all power of
administration vest in a managerial
organisation of the Central Govern-
ment, It is, however, a fact that the
managerial organisation of the Central
Government has not got the neces-
sary staff to handle the administra-
tion of the land at the tehsil and
village level.  Therefore, it has
become most ecssential now to see that
the Rajasthan Government is permit-
ted to continue to handle such land,
and the necessary powers under
section 34 of the Displaced Persons
(Compensation and Rehabilitation)
Act of 1954 should be given to it. No
delegation of power hms been made
despite the repeated requests from the
State Government. There is one fear.
If the powers are not delegated, it
might result that the action taken by
the local officers of the State Govern-
ment might become ultra vires in
relation to the administration of un-
allotted land, and might be questioned
in a court of law. It is, however,
surprising that in spite of the revenue
officers of the State Government
carrying on this administration even
with the concurrence of the Ministry
of Rehabilitation, there have been
cases In which the officers of the
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managerial organisation have chal-
lenged the validity of the action taken
by the officers of the State Govern-
ment. This parallel system of run-
ning the administration should be put
an end to. I think the time has come
when power should be given to them
under section 34 so that the officers
might carry on the administration;
otherwise the local officers feel hesi-
tant in carrying on the administration,
because they do not want to lend
themselves open to the allegations of
illegalities or of unauthorised inter-
ference in this evacuee land. There-
fore, the delegation of the powers
should be made as soon as possible.
While delegating these powers, the
Ministry of Rehabilitation should also
kindly seec that the powers of the
managing officers are given to the
tehsildars, and the powers of the
settlement officers be given to the
collectors  within  their respective
jurisdictions.

Lastly, I would say a word with
regard to the question of the Meo
Biswadars. As we know, with the
adoption of the Rajasthan Zamindari
and Biswedari Abolition Act of 1855.
every Biswedar has become entitled
to receive compensation for the lands
which were in his possession and
which were in the possession of his
tenants. I am just now referring to
the cases of such Meo Biswedars who
have not gone to Pakistan, but who
are here since then in the same dis-
trict. I am glad that they have been
given either the original holding or
alternate holdings, but what about the
compensation for the lands which were
in the occupation of the tenants at
the time of the Partition, that is, in
1847" No Muslim or Meo Biswedar
can be divested of his right simply
because the Partition of India had
taken place. He cannot be put at a
more disadvantageous position than
that of a local Biswedar. The Meo
Biswedar is entitied to receive com-
pensation for the land In the occupa-
tion of the tenant, which Is now under
the cultivation or the occupation of
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the allottee or the local pattedar, So
far as the local pattedars are con-
cerned, you may take the money from
them. Wce have nothing to say about
it. But from whom are the Meo
Biswedars to receive the compensa-
tion?” When we ask the State Govern-
ment, they say that the land does not
belong to them, and that it is under
the occupation of the local pattedars
or in the possession of the allottees
=0 they cannot pay compensation. So
far as the Central Ministry are con-
cerned, they say that that is evacuee
land and thus no compensation. 1
would submit that the issue cannot be
just put off in this way. The Meo
Biswedar iz entitled to recelve com-
pensation, when he has not gone to
Pakistan and when he has never left
the district. He is entitled for com-
pensation, just like other Biswedars.
The Central Government and the
State Government should sit together
and finally decide as to the authority
from which the Meo Biswedars are to
roceive compensation,

1 hope that all these poinis would
bhe taken into account by the hon.
Minister,

dfen see T Wk (frare):
FATA, § WOIEY ATHA H OF FATA
TAAT WRATF WALIA HHAT AR A,
F ot A7 qF ¥ oAz T A
ary ¥, yafag IAF 47 F qrAra
qgAT WA gt ) AR A
nwz ¥ garfaw it am grysie g
faerrardt wifaa w77 & fan fafasdy wt
q7% TR EAT £ fae At ey
A T FET WY AT g
aTEA ¥, 34% €I IA w0 BT @Y,
asify  faeaerdy q1 amm g1 Q€T )

LA QY A AT HiAT
TEeT A QT R, A TATEET 34T 98
HFifme 1 a7 Wl @ I

Shri Jaganatha Rao (Koraput): 1

wish to confine myself to the work-
.ng of the Dandakaranya Project. My
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district of Koraput lies in this Danda-
karanya area. The other day, on the
30th March, I visited the Umarkote
area of the district, and, therefore, I
can speak with confidence and with a
certain amount of authority.

Some hon. Members have condemn-
ed this project as a failure. They have
said that it is a failure of the Ministry
and it is a failure of the Minister.
One hon. Member even suggested that
the Minister should resign. 1 am
sorry to say that that a correct state
of affairs of the project is not depicted.
No hon. Member who spoke in these
terms had seen the area, the work
that has been donc ete, and, there-
fore, I wish to speak being in a posi-
tion to rebut the allegations that have
been made in this connection.

Shri Braj Raj Siogh (Firozabad):
That is always expected of the hon.
Member.

Shri Jaganatha Rao: | could say so
because I had been to that area on
30th March. [ have seen the Umar-
kote area. Six village sites have been
formed. 1 visited three of them. I
talked to the displaced persons there.
I found them constructing their hut-
ments. Some hutments have risen to
the plinth level; some have laid the
basement, and some other displaced
persons have progressed further in the
construction of houses. I talked to
them, and they were anxious 1o know
when they would be put in possession
of the lands. None of the displaced
persons that has been there is anxious
to get out. Eweryone of them I
anxious to settle down. They are eager
to get the lands; they are anxious to
know when they would be given pos-
session of the lands. 1 told them that
they would be given possession of the
lands not later than the end of this
month. For, about 8,000 acres of land
have been reclaimed, contour bunding
is going on, and each family would
be given seven acres of land, and the
displaced families have to build their
fleld bunds and make the land ready
for cultivation. The monsoon will set
in by the middle of June. Therefo:ie
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there is every possibility of cvery
displaced family getting land, and
they can proceed with the agricultural
operations this year in right earnest.
‘They were happy. Such of them as
arc there, and with whom I had a
talk, were contented, and they were
only anxious to get the lands so that
they could settle down, because, for
the last twelve or thirteen years, they
have been leading the life of nomads,
as they have been moving from place
to place. Thercfore, they are only too
anxious and too glad to know that
they have been settled on land, where
there is every possibility of their get-
ting the land, so that they may lead
the rest of their lives in contentment.

This scheme has been condemned
on the ground that there has been
fallure of the project, because so many
families, which the hon. Minister said
earlier would be taken, could not be
taken there. But we lose sight of the
fact that there are inherent difficulties
that beset projects of this kind. This
area is mainly a forest area. There
is lack of communications, lack of
man-power, machinery and so on. But
wll the difficulties have now been
overcome, and we have turned the
corner. The work is in progress.
Only, it has to be accelerated, so that
the families that are there in the
wvarious campe could settled on the
Jand before the monsoon sets in.

I am personally convinced, having
gone there and seen the conditions
myself, that there is every possibility
of achieving the target this year. The
displaced persons who are in  work-
centres are now put on work, excava-
tion of tanks, renovation of tanks,
sinking of wells, and road-work and
mo on. Therefore, they are getting
every opportunity for work. Every
adult member of the family is getting
wages, and whatever deficit remains
is made up by what is called the
transitional allowance that is paid to
the families. Therefore, there is no
difficulty for their livelihood.

I have seen also some of the villa-
gers carrying on some petty trade

APRIL 12, 1960

for Grants 112¢8

They go to a8 weekly 'hat’ in a place
calleq Navrangpur; they purchase
vegelables and sell them in the
colonies. Somc of them ure carrying
on petty trade also. Sowme of them
purchase fowl and sell them there
They are getting themselves accus-
tomed to the conditions. It is said
that these displaced persons should be
put on work. Certainly, they are put
on work, and they have even got a
system called the group leader sys-
tem. A group of displaced persons
with a group leader are allowed to
carry on somec petty contracts in regard
to earth-work and collection of
metal.

In this connection, I would say that
there is no need to bring in contrac-
tors for doing this work of metal
collection or earth-work there from
outside the area. [ understand that
cne contractor from West Bengal has
been asked to undertake a contract
for the collection of metal for the road
from Umarkote to Amraoti which is
just 20 miles in length. I seec no
reason why the displaced persong and
the local Adibasis should not be given
this privilege and the benefit of this
work.

Regarding health, measures  are
taken—several mobile units are in
operation. In this connection, I wish
to point out that the Chief Medical
Officer of the Project, it seems, want-
ed some trained nurses, and the civil
surgeon of Koraput had with him 20
tralned dayis and he offered to give
them, but the Chief Medical Officer of
the Project would not take even ten
or five of them. It seems he is await-
ing the applications from the Employ-
ment Exchange at Calcutta, After all,
the nurses need not know the langu-
age; after all, it is not the language of
the nurses, that soothes the patient,
but the healing touch of the nurse
that gives relief to the patient. I do
not see why these five or ten dapis
who are available at Korapuf readily
should not be taken.

Another difficulty at the present
moment in that area is that hospitals
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have not been constructed. There is
just a small hospital at Umarkot:
with a six-bedded ward, The mobil:
units are getting these patients and
dumping them in this hospital, and
the local doctor is not able to cope up.
I would suggest to the hon. Minister
that till the hospitals are constructed
according to the Plan, the existing
hospital at Omerkote has to be ex-
panded, the supply of medicine has to
be increased, so that the doctor whu
is there can look after not only the
displaced persons but also the local
people for whom he is there,

Regarding engineering works, [
have a word to say, The progress of
engineering works is not very satis-
factory. It is very slow. There are
several building roads and bridges
which have to be constructed, but are
not being taken care of. I understand
that the Chief Engineer there, I think
Bhri Bandopadhyaya, Is not very co-
operative, or is creating difficulties to
solutions, I have a feeling that
history may repeat itself. The condl-
tlons and difficulties that be set Mr.
Fletcher are still there. I have a feel-
ing that Mr, Johnson, the Administra-
tor, may go the same way as Mr
Fletcher did unless they are set right.
S0 I would request the hon. Minister
to take note of the situation, go there
and live there the whole of Muy and
wee that the work is proceeded with
in right earnest, the families that are
there are settled on land so that the
-scheme would be a success

A word about the Adivasis. This is
an integrated development scheme.
The Adivasis are entitled to 35 per
cent of the land. It is true as the
Collector of Koraput told me that
more than 1500 acres of land had been
allotted for them, But mere giving of
the land to Adivasis is not enough.
They should be given the same facili-
Ues as DPs are given. They should
also have huts or homesteads as are
being given to DPs, so that there
would be no discrimination and all
live happily as member: of ane
family.
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In this connection, I would say that
hon, Members from West Bengal in
this House or elsewherc -ieed not get
worried. They can leave the care of
these DPs in Dandakaranya to the
local people who are prepared to
share their joys and sorrows. The leas
interest others take in the DPs who
are there, the more happy will the
DPs be.

Bhri Mahanty (Dhenkanal): My
State is very vitally interested in the
prolreu of the Dandakaranya project,

ing to the d ds of this Minis-
lry, one fcels that it is not merely =
problem between the Government of
West Bengal and the Ministry of
Rehabilitation. It i{s not a problem
between the East Bengal refugees and
the Government of India. It is basi-
cally & national problem in its range
and a human problem in its intensity.
My only grievance is that this debate
has, to a certain extent, been pulled
down to a personal level, This could
very well have been avoided, while
considering jssues of momentous
sentimental, human and national
importance.

The fact has to be remembered by
all concerned that this misery-ridden,
misgulded, sometimes unguided,
humanity whom we call refugees are
the very foundatlons of our .
In their sweat and tears, In their
sufferings and sacrifices our indepen-
dence has been consecrated, There
fore, while considering their pro.
blems, one has to bring to bear upon
these a sympathetic conslderation and
human- kkindness. We could have done
well in avolding personal references.

In thig context of rehabilitating
these displaced persons, the Danda-
karanya Authority was concejved as
late as 1956, Beforc I deal with the
Authority iteelf, I would vemture to
submit that the way in which it was
constituted, # was bound to be a
failure. We have created an automo-
mous body wielding powers which no
autonomous body in this coumtry s

wielding. It can  sanction projects
, costing upto Rs. 40 lakhs without
referring to the  Minister, without
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referring to the Parliament. It could
appoint incumbents to posts carrying
Rs. 1500 per month—which the Minis-
ter does not know and the Ministry
does not know. It could create posts
warrying 8 maximum  salary of
Rs. 2000 per month. It had a special
dispensation regarding purchases aud
placing of orders. 1 would like 1o
know how this body could come to
exist, a body which was a  direct
challenge even to the limited, trun-
cated  parliamentary control with
which we are acquainted. No proce-
dures were ever laid down. No rules
of business were cver framed. Thete-
fore, you find this body with Rs. 100
crores to go round entrusted to @
number of officials who  naturally
worked at cross purposes. It is time
that this body was disbanded and re-
vonstituted on a statutory basis clearly
delimiting ils powers. We cannot
allow a handful of officers, whatever
be their integrity, being  entrusted
with a project costing Rs. 100 crores
withoul anything clearly lald down.

Having come into existence, I could
have even considered this Authority
us desirable, had it conformed to the
basic stipulations. Here 1  would
repest that the Ministry had pretty
little control over this. It was prc
grammed that 5632 familics would be
sent between 1st November, 1058 and
31st March, 1960, But we have been
able to send only 1,464 families con-
sisting of 8,000 persons. We thought
of land reclamation and so far 13,000
acres in Umerkot and 36,000 acres in
Parlekot had been acquired. As
against these, only 7,132 ucres have
been reclaimed, if I am 1o rely on the
figures  supplied by the Ministry
figures about which I have my
grave doubts. According to a note
which was circulated in December, if
1 calculated the lands which had been
reclnimed, it came to aboul 5000 odd
acres, In terms of another ncte that
has been circulated in the month
of March, it comes to 7.)% acres. Be
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that as it may, even in the crse o
land reclamation, we will finu that
there has been a serious shortfall. For
that, I believe the Members in cL.urge
of Agricuture and Engincering have
to answer, as to why there has been
this shortfall.

Coming to small scale industries,
much has been said about it. The hon.
Minister will agree that in the scheme
of small scale indusirics, the dhonki
still occupies the pride of place. With
dhankis the Dandakuranya Authorhy
is thinking of rehabililating the
refugees,

An hon. Member: What is dliankf ?

Shri Mahanty: Dhanki is the thing
with which they pound ricr,

1 venture to submit that there has
been a failure in the dischasce of
responsibility. I am sure tue failure
is not so much on the part of the
Ministry as on the Iendakaranyu Pro-
jeet authoritics. It i, time encugh nll
these gentlemen were shown their
proper place and mcu wjth &  hittle
imagination, with drive end a
little morc sympathy and sense of
responsibility were put there.

Why do 1 say this? It is because,
as | said in my preface, it is not an
administirative problem. It is basical-
ly & human problem. How has that
human problem been tackled? 1 have
got an annexure before me  which
giveg details about construction and
building works in progress under the
engincering units in the project, The
total estimated cost of these works is
Rs. 87,24,000, Most of this money |Iu
for residential accommodation for
officials at Jagdailpur and Koraput for
staff on working centre etc. On the
other hand, what is the provision for
the people, those who are going there
for scttlement? They are living in
conditions which are little short of
primitive.

The time at my disposal 1s short.
So 1 am not going to dilate on it
Otherwise, 1 could have told you
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what sort of exploitation has been
going on in Danakaranya. A match
box costing 6 nP was sold for 12 nP.
One refugee was exploiting the other.
1t has been said that work should be
given to the group leaders. But do
you know that contracts given to
those group leaders meant the worst
exploitation which most of the old
type contractors could not imagine?
1 need not go into it. But I want
once again to appeal to all concerned
that it is time enough we eschew that
kind of attitude towards this very
fundamental and human problem.

I have a feeling that we have
traded all these days in human
misery. I can say that at least from
my experience of the refugees that
came for settlement and rehabilita-
tion in my State, Instead of appeal-
ing to the inner urge and instead of
appealing to the human dignity in
them, there were people, men placed
in responsible positions, who taught
them how to cringe before adminis-
trations and how to big money. This
kind of attitude has been generated
in them—no work, nothing, and liv-
ing on doles. I may be forgiven if I
say thal it is not a fact that the East
Bengal Refugees have not received a
fair deal. They have received doles
to the extent of Rs. 43°71 crores till
March 1959, After  having spent
Rs. 41 crores on these doles, it was
found out that 70 per cent were not
eligible. 1 would beg of the House to
consider who paid these Rs. 41 crores
to these non-eligibles. It was, cer-
tainly, not Shri Mchr Chand Khanna.
It was, somebody else. Let us not
forget that the State Government of
West Bengal has a direct responsi-
bility in this matter and no kind of
parochialism or pettifogging is going
to ¢liminate that responsibility and
the country would like to know who
was responsible for  these Rs. 41
crores being paid to men who were
not refugees. Dr. B. C. Roy has a
case to answer and I am sure he has
<courage gh to this
charge.
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Grants were paid to the East
Bengal refugees to  the extent of
Rs, 19°28 crores and loans lo  the
extent of Rs. 47°3 crores, which is
again going to be commuted o grants,
for, these loans are not going o be
realised (Interruption). 1 would like
know how much has gone to the men
who are genuine refugees. There-
fore, let us not try to trade in human
miseries and try to find scapegoats to
hide our own acts of commission and
omission.

Then, I would say that as far as
these refugees are concerned mnone
could be dcarer than they to us. But
let them not try to think that these
80,000 sg. miles of land in Danakar-
anya carved out of Andhra, Madhya
Pradesh and Orissa are going to be
the exclusive preserve of the displac-
ed persons from East Bengal.

An Hon. Member:
that.

Nobody wants

Shri Mahanty: It has been said that
nobody wants that. But if you want
milkmen, if you want rubble collie-
tors all from Bengal, then, are Yyou
going to make us refugees. The fact
hag to be remembered that we are
releasing 148,000 acres of wrable land
and large forest wealth is also com-
Ing under it. If we will have no-
thing to do with that and if all the
jobs should go to you and all the
services should go to you and even
opportunities for developing are to
be given to you, I beg to differ.

I would conclude with this. The
fate of this Ministry is hanging in
the balance. It is time that this
Parliament gives consideration to the
employees of the Ministry. Somctime
back the Speaker had said that some
steps should be taken whereby these
employees are absorbed in the various
departments of Govrrnment. But [
am told that there is a sort of a caste
system which has come jnto play in the
meantime; becausc they come from a
lower rank hence they could not be
portals of the

Secretariat . It is & wvery |bad
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attitude. The Parliament and the

Cabinet should consider how best to
absorb them.

Shri Ajit Singh Sarhadl (Ludhi-
ana): Mr. Deputly-Speaker, Sir, I am
gald that 1 have another opportunity
to speak on the western wing of the
Ministry of Rehabilitation, When I
was speaking last year I said that
despite all the efforts of the hon.
Minister and his  Ministiy to liqui-
date the western wing, it would be
difficult for him to do so, for, the
problem is so colossal and huge that
it would not be easily solved. 1 would
repcat the request I made on the last
occasion that it would b: in the fit-
ness of things that a committee be
appuinted to go into and assess the
achievements of the western wing
of the Rehabilitation Ministry, and
see where the things ar: left. At
that time the  hon. Minister  was
pleased to stalr that he had  sent
letters to his colleagues, the  State
Ministers and that he would be hold-
ing a meeting at Srinagar thereafter.
I hope he would have come to the
conclusion that really there are some
features of rehabilitation which are
left undone,

I would also like to know what has
been the opinion about the liquidation
of the Ministry from the side of the
State Ministers and what has been the
opinion of the Regional Settlement
Commissioners on this issus whether
the Ministry can be so easily liquida-
ted.

Leaving that aside, from the figures
that have been given in the report
I find that out of 4'85 lakhs displac-
ed persons who have filed compensa-
tion applications up to the cnd of
December 1958, over 444 lakh clai-
ments were paid compensalion  amo-
unting to Rs. 12684 crores. [ believe
that this flgure of 44 lakhs includes
those also who have been given a
statement of claims. If that is so—and
I belive that is eorrcct—because
simultaneously with this I find this.
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“The break-up of this amount
is Rs. 56'20 crores in cash, Rs.
50'53 crores by transfer of pro-
perties.”

If out of the evacuee pool of Rs.
100 crores, Rs, 50'53 crores have been
transferred, this clearly indicates that
nearly Rs. 50  crores—or Rs. 49-47
crores still remain.  Se, it is incon-
ceivable that there are only 36,000
applications that remain to be satis-
fied, while half the pool of the evacuce
property of Rs. 100 crores still awaits
tranfer to the claimants and others.
Thercfore, 1 submiy that the fipures
that are given arc not absolutely
correct; they are rather misleading
and the problem still remains.

On this I will enly submit the case
of Delhi as an illustration. Here 1
find that out of a total of 88,000
applications for comp:nsation, so far,
14,000 remain absoultely untouched.
Nearily 15,000 others have been given
statement of accounts. It means thal,
as you would appreciate, the real
work starts after the finalisalion of
the actounts particularly in the light
of the policy of the Rehabilitation
Ministry that the Regional Settlement
Commissioners  have o allot the
property in vicw of the statement of
claims if the c¢laimants do not
themselves come for purchase of the
evacuee properly. Therefore, the real
work would start only now. In the
case of Delhi, out of #8,000 compensa-
tion applications, 14,000 yet remain
absolutely untouched; in the case of
15,000 only statement of accounts have
been given and in the case of another
10,000, they have been partly satisfied
and 50,000 have been fully dealt with.
Does it not show that only half the
work has been done and half still re-
mains? 1 will not dilate on this point
because my time is short and I will
come 1o some other points.

Another point which altracts my
attention is this that if the hon, Minis-
ter wants to have the Ministry liqui-
dated he should do it calmly. Where
he has done so much for the refugees
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he should continue and hasty steps
should not be taken.

I am grateful to the hon. Minister
for the rcport in which he says that
the refugees outside Punjab would also
be conferred permanent rights. That
is a very good achievement and I con-
gratulate him on that.

15 hrs

In this connectlion, I would draw
your attention to one thing. At the
time of Parlition and subsequent to
it, about 47 lakhs of pcople came
from Woest  Pakistan  as refugees.
They went throughout the  country
and spread themsce'ves. Many of the
people went away to UP and a very
large number of people are settled
there, on their own initiative, energy
and stamina. They have been able
to rehabilitate themselves to some
extent. In onc case, about 20,000
familics were invelved. Some of them
belonged to your district in  West
Pakistan—your former distriet in
West Pakistan. You were kind
enough—as you always are—to tlake
up the just cause of thsee 20,000 fami-
lies. They settled themselves in the
Naini Tal, Pilibhit, Bijnor and Ram-
pur districts of UP. They went as
refugees. They occupied the Gov-
ernment bhanjar lands. I am not
supporting those rare cases though,
who took farcib'e possession of lands.
But a very large number of the dis-
placed persons took up the bhanjar
lands and reclaimed it, investing a
lot of money and rehabilitated them-
selves and increased the production
of the country and of the State. Now,
under an Act passed by the UP, Gov-
ermnment, the UP. Public Lands
(Eviction and Damages) Act of 1950,
they are being ousted. I am glad
that you had been pleased to take up
the noble cause as you always do.
But the reply that was given to you
by Dr. Sampurnanand, the Chief Mi-
nister of Uttar Pradesh, was the most
disappointing. When he replied he
referred to them and equated the
Jat Sikhs, Kamboh Sikhs, Rai Sikhs
as criminal tribes. This is besides the
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main point I want to deal with, and
leaving that aside, there are three
issues which need consideration and
mrise pertinently.

These persons are displaced per-
sons and they have been in posses-
sion of the Government lands for the
last 12 years. They spent huge sums
and reclaimed and improved the
lands and thus contributed to the
welfure of the State. It is the policy
of the Rehabilitation Ministry to re-
gularise such possession. But why
is an exception being made in  this
case? In this connection, T am glad
to say that an hon. Member from
Naini Tal, Shri Pande, had scen the
Minister also in 1956 and he was
given an assurance that it would be
regularised.

Mr. Depuly-Speaker: The hon.
Member's time is up.

Shri Ajit Singh Sarhadl: I have
taken seven minutes and 1 shall take
a litt'e maore.

Mr. Deputy.Speaker: [ have rung
the Bell after eight minutes.

Shri Ajit Singh Sarhadl: 1 will try
to be as brief as possible and the
hon. Minister will allow me a little
trespass in his time.

Now, that is the first issue. The
second is the country's onc. The re-
fugees have spread  themselves
throughout the country. These peo-
ple are landless. They never sought,
nor waore they given any Govern-
ment help. They themselves reclaim-
ed the land. They are also landleas
people. But why in their case an
exception is being made and they are
being shunted out?

The third issue is this. The refu-
gee problem is not a State problem;
it is an all-India problem and it has
been dealt with in that manner, Why
should the U.P, Government make
a discrimination between their land-
less people and the landless people
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[Shri Ajit Singh Sarhadi]
going there from this side? Dr. Sam-
purnanand says that the Punjab Gov-
ernment should deal with this prob-
lem. I am afraid he is very much
mistaken. If we want emotional in-
tegration of the country and the one-
ness and the in egrity of the country
to be strengthoncd, there should be
no discrimination of this kind. I hope
the hon. Minister would deal with it
and see that these people who are
thrown on the road would not again
be displaced by their own country.

Now, I would draw the particular
attention of the hon, Minister to the
application of rule 65. He is aware
of the decision of the High Courts
of Bombay and Rajasthan. There
are about 5,500 applications lying from
the people who had non-substantial
houses. I have received many letters
from the people that these applicants
are not given any grants........

Mr. Deputy-Speaker: He should
now conclude.
Shri Ajit Singh Sarhadi: Two mi-

nutes.

Mr. Deputy-Speaker: No two mi-
nutes.

Shri Ajit Singh Sarhadl: In that
case, 1 endorse the remarks of the
hon, speakers who have espoused the
causg of the 8000 cmployecs of the
Rehabilitation Ministry who are to be
turned out, The hon. Minister should
take up with the Home Ministry the
pelicy of no further recruitment by
the Ministrics and see that these peo-
ple arc absorbed. Similarly, I also
plead for the Faridabad people where
the va uation of the housc was ori-
ginally put at Rs. 18,000 and the
valuatinn has now gone up to about
Rs, 43,000 The interest and other
charges have been  accumulated. 1
hope that these points will be taken
into consideration by the hon. Minis-
ter. With these words, 1 commend
and support the Demands of this
Ministry.
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Mr. Deputy-Speaker: Shri Baner-
jee may have a few minutes.
Shri 5§, M. Banerjee. (Kanpur):
Ten minutes.
Mr, Deputy-Speaker: It is very

difficult.

Shri 8. M. Banerjee: Sir, I shall
confine my speech to my two cut
motions: one relating to the failure
of the Ministry in Dandakaranya
and the second about the ab-
sorption of the retrenched em-
ployees. You remember that an ad-
journment motion was moved in this
House and 1 pleaded that 200-300
employees were likely to be retrench-
ed on 29th February, 1960. As far
as my knowledge goes, about 300
have a'ready been retrenched and
with the winding up of the Ministry,
abou' 7,000 people would be re-
trenched. Apart from the non-gazet-
ted staff and the lower and the
upper division clerks, the settlement
organisation comprises 280 gazetted
officers. 40 are class I and 240 are
class II. With the best of cfforts
only 87 or 90 lower division clerks
have been absorbed under the De-
fence Ministry. The Defence Minis-
try was kind enough to interview
more people and they wanted to ab-
sorb about 180 employees. But evem
today they have not been able lo take
even 100. It is time that the hon.
Minister considered whether  there
was work for them in the Ministry
or not. [ am subject to correction
but if the figures 1 quote are correct,
there is enough work and thesc peco-
ple can be retained for another month
or for about six months more till
they find alternative employment.

The summary of the work relating
to evacuee property, ete. is here. The
total number of saleable properties
comes to 5885 in Delhi of which 1992
still remain untouched. Of the 5138
allottable properties, 2550 remasin un-
touched. Of the 1478 located in pre-
dominantly Muslim localities, still
1382 remain untouched. 1900  are
still non-evaluated and 2097, wunae-
quired. 0030 cases of evacuee pro-
perties remain untouched out of =
total of 16,464,
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I want to impress upon the Minlster
by these figures that there is con-
siderable work and retention of these
employees may be possible. I would
request him to consider whether the
notice period can be extended and
whether these men could be absorb-
ed in the various Ministries. The hon
Speaker of this House was kind
enough to form a committee and one
meeting was held under the chair-
manship of my hon, friend, Shri Ajit
Singh Sarhadi. It passed a resolu-
tion and recommended unanimously
to the Home Minis:ier that there should
be no ban in cmploying persons from
the attached offices in other superior
effices of the Secretariat. We should
like to know what the hon. Minister
has been doing or is doing to absorb
these men,

A lot has been said about the
Dandakaranya scheme. What was
the aim of that scheme? The man-
ner in which the official activities are
conducted in Dandakaranya leads to
large-scale wastage of funds. The
hon. Minister or his Deputy may say
that I have not been to Dandakaranya.
Last time when [ spoke, I said my
fear was only that this Dandakaranya
project might not be added as an-
other scandal to the series of scan-
dals or chains of scandals,

Sir, in Dandakaranya funds have
been misused, It is a question of
extravagance. My information is that
& sum to the tune of Rs. 70 lakhs to
Rs. 80 lakhs has been misused. 1 was
rudely shocked to read the news-
paper report on the statement given
by one social worker, an ex-revolu-
tionary gentleman, Mr, Sushil Kumar
Banerjee. He has written to the
Prime Minister thrice. He wanted a
reply from the Prime Minister. He
is ready to place all facts before the
Prime Minister and discusg this ques-
tion of Dandakaranya.

Sir, I want only to mention this.
It is high time for the hon. Minister
to think whether it is better for him
to resign gracefully and peacefully,
because a time may come when peo-
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ple may force his resignation. With
all my respectg for the hon. Minister,
for the Herculean job he has done
to scllle down those displaced per-
sons, 1 would only submit that this
Dandakaranya projert is nothing but
a bundle of failures.

The ex-Finance Minister had to
resign from his post because he was
said to be involved in a transaction
of Rs. 1,2500,000. Here is going to
be a transaction or a project worth
Rs, 10 crores—ultimately it going to
cost Rs. 100 crores. Therefore, it is
high time that he resigns. After all,
he has served the displaced persons,
It is a question of unemployment. I
know unemployment is o very bad
thing, but I am sure with the pre-
sent Prime Minister in the country
he is going to be employed. 1 feel
it is high time that there should be
resignation of the hon. Minister. T
am not against him. He has done no
harm to me.

What happened in Bengal? Is he
going to answer those charges made
by wvarious representatives of  wvari-
ous parties in the West Bengal As-
sembly? He has returned from Cal-
cutta and he says: “We have patch-
ed up everything, everything iz good."
He wanted to  play between  Shri
P. C. Sen and Dr. B, C. Roy. He want-
ed to play between the Opposition and
the Congress. He wanted to gather
support from somg group or many
groups. Unfortunately, he has miser-
ably failed, and it is high time he re-
signs. If Shri Lal Bahadur Shastri
could resign because of a few acci-
dents, if Shri Ajit Prasad Jain could
resign so gracefully because he could
not solve the food problem or he
thought it should be handed over to
the other Minister, why should he
stick to these things? I do not know.
Let him resign. Let him resign and
establish that he has done a good job.
Again we will pass a resolution, pass
a vote of thanks and ask him to con-
tinue as Minister. He has miserably
failed. He has failed in both ways.
Sir, this is my honest submission,
rather a brotherly advice to the hon.
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[Shri S. M, Banerjee]

Minister, that he should resign grace-

fully and peacefully. T A T = W Wt q@‘ W

Arfa w7 frar man, @ fe
U qU-AfaAe ¥ q@ w1 F@T 8 |
9§ f "TT 7% F vEFrOR warfAr

Mr. Deputy-Speaker: We have al-
ready exceeded the time. If Shri
Braj Raj Singh insists on having some
time, he may speak for five minutes.

i wxn ux | (fFOaER)
FurEE WErEW, § 1A FEAT AEAE )
agAt a1A &1 9z § fe gratE daea &
w97 A i STl T 17 A
%, 3T a1t § a0 & A{RATES
Frare ey =i o were ag feafa gt
& ga% form w4t w5 Fa@ T grm, ar
ey g e o A dr
wwA gn A & s ted WA o
q17 gwr wafagt &1 w94 F
arT &1 €A AATA A TA AW FY
¥ A E1 T @ WY @ wAEa
af wft w7 a1 2 | 97 O A AAR
® Ag1 wAr 1 fagE AT wew
fafrezr & @z aa & dr fe gt
FAFT AT HAT ARG &5 10
WA WS 4 T # | U
et mivad 1 A e gA FATEi
# gq Ay w1 @ g R oF qarem
FEaarll gt § Af 9 oAwA # )
& qawan § fe g wfr-ww ow v
g7 wefrarEs fae sTm el W
RAAG F F FHATA AFTLET T E, IAR
T GAMW A U1 IT AT #, AE
o 7y @, weT AR faerErd ameft o

gl A & gvewTrg gt
® ey A w0 WEgAT g | Ty e
¥ fx gvewron Wit &®E d oOF
AT a2 99 waifE ¥
fawtor warv ®§ wifaarz w1 9AT
aff & ot 3% A § Afrqe W
wrf faowg a@ R iwgraTn
s weftert  aman n, ga fA
wfr e &  faem 7

& are § F1f Toiegee o € § T
AT T AF § A FIH FT A% 3,
A1 FATT WG 7% AFEATE & AvRed &
TE Wt % wwar § 9 fafaeed =t
I F AT F qAT A% A 1 Al W
# Tt qrn fF @ oA A owafE
a1 & wf ¥, fordy waft gae FdE
Q%A & fagy w7 §, A6 39 F
fadt Y w8 @ ) Fafree ame
A oW At § 9wl Az wgee fem
g 9§ @Amar @ fE ow garfedr
® YT TT AR T Jof SRTFHECR
¥ 19w & gy warfdy ot @, & dv
FCGRE | RGO R fE fey
%2t v, 137 mwT FHA &1 argA A
T RE | v gw fgma g R oo
ZazT ¥ foaeY softar oY &, @t gw o
g f& oot uwe of oF dweT § A
RWIAE RENL AF FT 3L AW, 1E%o
F T & 1 & Y e fr frgem
o avg Y feqeadt & fod qare 2
AT AEE 0w & W # e A,
a1 17 a9 7 uF dwev fas e
T ad ®) A, & o' g ?
79 99T g% § F0E 0%y Jfm A
AT T TIATH AATAT AEH § | TUEHTOR
# g9 91 ¥B T I §, IW § TN AWH
#1 aet T T | s g qeETe
qArmAr Y, @A a iR ATy W
€1 " W A qEEAT § 5 S
a4 | TvEwreg wartdy 0y
wAFAAT, T ¥m H S WA ofr
gt &, fom & & &Y wwet @ W Iy
&t A€ 1 WY §, 39 & w0 wfasy
¥ gurt ¥ & fod w0 @ amedr
T W o T § R svesToer e
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#Y T T FY W HT 34T A1 |
&9 T AW § fr weter e Wi gwt
wfewfat & v & 1 w7 w7 STAT
t & =t wFmm W g el
¥ wEiE E1 aFAT & | 59 NETC ¥ qeT
¥ Ayt w9 F a6 wwEE W 0 F
g e war s § fr 7w warfed
femgeam Y T oAT & GF & aqard
Tt & 1 gz vE wgy frafy & fe gy
WFAT WOH ¥ WEAT F1 A w7 qOF
FA O aEw aE s AE
oy oy & fr o warfe & o
F qfew® avc wt frar ord, o o w1
w1 wegl aag A, fear fel @ &
F7 9T qgt 9T 7w =7 fawar @ <@ v
2 39 %t 3 &7 & faww ol o
ot & qreRraT & A ard | o
FOET &97 ME AT TR &, T A w4
FH AL G T | &Y o A feeAvy
wfaeftor 7€ &, 37 ¥ 7 77 vw ST
1 AT ¥ JENT &7 w1 fawre femr
oM T E ) F a8 e wwen g oaw
1 %1€ o & A IIAT A | Ay HIHT
SET & A% | 0,033 T AHA H ¥
gete uwy wifgarfagt & fad &
7 # feet o & 7 ag wwem
# am 2 fx ogaw fegr mm a1
s amm & w13y dfieha
Tk e W oaw § fag
p,veY  Gfgetor omT Wi g 27
FW wwr fowdee @7 dag amen
=igar g fe % fam gt s
forerr @ ar st IR wORTT
fosigre &, ofewit @ gt O
¥ T § Y FET A T R,
T afesft A FTET o FEar
TET A S AR fwd ) WA
& am 7 & faww F anaw e

5 A ¥ wgraan & fe oag &
st § §g axdda mia &1 ¢
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& gY wmwaT fs g e g @
o o & 5 g e B ol T
- | F A aran B fafreet
TEEY qF AT AETE T ®7 @ 7 a1 fEer
W FTM 7 | WX W AR
w1 459 fa o & fie avewrog F AY
T 5, 1 ¥ & wfeey & fAu oax
T AT WAATE g0 | 4% TE A
=fge | At 47 wmwT wifEfadl ®
fom 3, gt wifat @@ gw
FATT AH 9Fe 47 4% ¢ e g Teen
arfen fr 37 & feat sy o @Y dar
€ F gawar § fe ww faow 9 39
gt fear o i d ) & wawar § R
awg wr T g e aewrog qafEr
® gara fer o W felt g
a% o o ey %1 fa fen amd Wi
it @ & faenft &1 gredeares
awi 97 fear ang

Mr. Depuiy-Speaker: The hon. Mi-
nister.

Shri M. C. Jals (Kaithal): Sir, a
few minutes may be given to me,

Mr. Deputy-Speaker: I am  very
sorry. 1 have alrcady trespassed into
the other Ministry's time,

Shri Mehr Chand Khanna: Mr. De-
puty-Speaker, Sir, I have listened to
the specches since last evening with
great attention and respect.  Certain
ubservations have been made  about
me and I do not want to go Into
them. It has also been imputed that
possibly there are vital differences
between the policies that are  being
pursued by the Government of India
and the State Goveraments. I enly
wish to say that as far as | am per-
sonally concerncd, for the last 12
wyears 1 have been  associaled  with
this Minigtry, either as an adviser or
as a Minister, and leaving aside Shri
Jawaharlal Nchru whose association
with the External Affairs Ministry
may be longer, I do not think there
is anybody clse in any other Ministry
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who has been associated with a Mi-
nistry for such a long time,

From the very first day that 1
joined this Ministry it has been my
honest ¢ndeavour to see that  the
unfortunate persons—I am glad Shn
Mahanty paid a very high tribute to
them—who are the victims of parti-
tion, who sacrificed their all in the
cause of the independence of  the
country were rehabilitated, and to
see whether I can honestly and con-
scientiously render any service to
them. A Minister, whether he lives
in office or he goes out of office, is
not very material. It is the poliey
that the Government pursues or a
Minister pursucs which has to  be
either accepted or rejected.

There was a time when we started
in very humble surroundings and in
very humble beginnings in the M-
nistry of Rehabilitation about ten to
12 years agoe. We have achieved
great heights, Perhaps it may be
correct that our performance in the
eastern region has not been so  good
as in the weslern region, whatever
the reasons may be. But we have to
see whether the Government, which
is in charge of the country today, has
spared any efforts, any pains or any
funds to tackle the problem which is
considered human. [ have never gone
into narrow limits. Whenever I had
an opportunity of consulting either
a Member of this House, of this party,
or that party, I have done so will-
ingly and cheerfully because the in-
tention throughout has been to see
that the human suffering is alleviated
and the problem solved in the short-
est possible period.

Human gacrifice cannot be measur-
ed in terms of money. So, I do not
want to say that this Government has
spent so far Rs. 330 crores on the re-
lief and rehabilitation of displaced
persons from Pakistan. It may be a
big sum of money in the context of
our loans, our borrowings, our poor
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economic conditions and so on, but
taking into consideration all that
these refugees had to suffer and ex-
pericnce, 1 am prepared to say that
as a rcfugee myself, that 1 wish we
cou'd have done a little more. But
one thing has to be remembered.
What I wish to place before this hon.
House is this. Schemes are not for-
mulated by the Government of India;
schemes are formulated by the State
Governments. Schemes are imple-
mented by the State Governments.
Qur duty is to make funds available.

May I tell the hon. House that as
fur as the eastern region is concern-
cd, 100 per cent of the funds, whether
by way of relief or loans, are made
available by the Government of India.
100 per cent losses are borne by the
Government of India. Whether the
expenditure is infructuous, whether a
particular scheme fails in a particular
State, whether the loans are given
through touts or whether the loans
are given in driblets, the ultimate res-
ponsibility for bearing the losses is
that of the Government of India, and
the ultimate responsibility of the un-
fortunate Minister of Rehabilitation
is to face the Parlisment, face the
audit and to face the Public Accounts
Committee. I do not shirk that res-
ponsibility, What I am trying to place
before this House is that the Minis-
ter, however mighty he may be,
under the Constitution, and though
he provides 100 per cent of the funds,
he can go only up to a limit and no
further,

Let me take the eastern problem
first. Today, in the eastern region, in
which I include Orissa, Bihar, Tripura,
Assam and West Bengal, the total
refugee population is 40°81 lakhs. In
Orissa, the total refug-c prpulation is
only 12,000. Two or three y.ars ago
we set up a camp there by the name
Charbatia. There were 6,000 persons
in the camp and it was closed a few
months ago. We have no camp now
in  Orissa. We have spent Rs. 258
crores on the rehabilitation and relief
of these 12,000 persons in that State.
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No loans or grants have been grudged.
If you ask me to give you a loan in
any particular camp either in Orissa
or West Bengal—whether it is my
good friend Shri H. N. Mukerjee or
my good friend Shri Bimal Ghose—
I say that I have not got the right to
give a loan to a single person. We
made allocations to the extent of
Rs. 258 crores for the rehabilitation
of only 12,000 persons.

Then 1 had the residuary problem
assessed only & month or two ago in
econsultation with the State Govern-
ment, and we have been told that the
residuary problcm would be some-
where in the wicinity of Rs. 18 lakhs
to Rs. 20 lakhs. We are making that
sum available to the State Govern-
ment. What we have told the State
Government is: “Here is your existing
problem; here is your residuary pro-
blem. You have no camps in the
State. Take the money and accept
full responsibility as far as the reha-
bilitation department in your own
State is concerned”,

1 next take Bihar. The number of
displaced persons in Bihar is 66,000,
28,000 of them were in the Bettiah
camp. Today the number is only
about 150 to 200 families, or roughly
about 1,000 to 1500 persons. All of
them have been rehabilitated. We
have spent up till now Rs. 610 crores
in Bihar. 1 am not shirking my res-
ponsibility in Bihar either.

About a month ago T went to Bihar
and saw my colleague, the Rehabili-
tation Minister there, and I asked
him: “Will you please tell me what is
your residuary problem? Put it down
on pap:r and thern give me your time
factor. Take the money. After all,
this department has gone on for 12
years and if you have no more camps
in the State, adequate funds have
been given to you already and please
tell me what is your residuary pro-
blem.” I have been told that an
estimate will be given {o me within
the next two months. When the
estimates have been given to me and
when the money is made available ta
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the State Governmnt, 1 feel that I

have hardly anything to do in the
State, because, as I said, the rehabi-
litation of an individual family, the
acquisition of lands, the grant of loans,
etc., are done by the State Govern-
ments and not by the Government of
India.

Next I come to Tripura. The num-
ber is 3,74,000. The camp population
was 43,000, now nil. All the camps
in Tripura were closed a few months
ago, maybe 10 months ago. We have
spent Rs. 12'77 crores in that area.
My position is the same whether it is
Tripura, Bihar or any other State.
We arc a ing the residuary pro-
Blem and that should be done within
the next month or two.

I come to Assum. There have not
been any camps for a very long time.
The total population is 4,87,000. Expen-
diture HRs. 1020 crores. 1 sent my
Secretary to Shillong only last month
for consultation with the Chief Minis-
ter. In all these cases, Chief Minis-
ters have been consulted. The Chief
Minister of a State—I will not name
him, but certainly not West Bengal—
told me that the depariment in his
State should have been wound up 5
vears ago. In Shillong, a meeling was
held, the residuary problem was
assessed and we are trying to convert
it into money and time factor. So,
the intention is not to run away from
the problem. The intention is to come
to grips with the problem. When once
we know the size of the problem, the
extent to which it has been resolved
and the extent to which it remains to
be resolved, then we convert it into
money and time factor and resolve it
in the shortest possible period.

If T may sum up all these States,
the population comes to 9,39,000. The
camp population in these States was
77.000. Barring a few hundred as I
told you in Bihar, the rest have all
been rehabilitated and the expendi-
ture was round about Rs 32 crorrs.
Whether the residuary prohlem costs
another Rs. 2 crores or Rs. 3 crores is
not material. I honestly belicve that
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where we can spend Rs. 350 crores—
my budget for this year may be Rs. 20
crores or Rs. 30 crores—we should not
grudge another few lakhs or crores.
But we must see that every pie that
this Parliament votecs is spent in a
manner that there is no wastage.

Now let me take West Bengal. I
admit that during the last few months,
Bengal has not taken very kindly to
sne. Benpal Press has  been very
critical of me. There must be some-
thing very materially wrong with me,
because it is Khanna whose head is
being asked for on a charger or what-
ever it is, but not his poliey. I am
yet to see in what precise manner
my policy has ben criticised in West
Bengal. I would like to dilate on it
a little with your permission.

In Bengal, the total numbor of
persons is 31,42,000 today. The money
spent is about Rs. 120 crores on the
relief and rehabilitation of displaced
persong in West Bengal. Today the
number of camp inmates is  about
1,10,000, though it was about 2} lakhs
lasy year or may be 18 months ago.
There were 3 spurts in West Bengal.
The first spurt was in the early stages
round about 1948-48, when the per-
centage of the migrants as compared
to the number of persons who sought
admission in camps was only T'8. In
the second spurt which was round
about 1850, it went up to 22'8 per
cent. Of every four persons that
came from East Pakistan, one went
into the camp. But in 1955-56, the
porcentage rose to as high as 53

T did not open a single camp in a
State. Camps are opened by the
State Governments and maintained by
the State Governments. Admissions
are made by the State Governments.
I plead guilty in the case of Bettiah
and Charbatia, because I sent persons
there., But 8s regards West Bengal,
the Government of India never opened
& camp and it neither runs nor mam-
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persons have gone into camps in West
Bengal out of 32 lakhs 1 have just
mentioned. In the last phase, 53 per
cent. of the migrants went inside the
camps. That was the problem with
which I was faced.

I have recently talked to opposition
leaders. [ do not want to name them.
Leaders belonging to differeni groups
in West Bengal came to see me. The
question that arose was whether these
persons can be rehabilitated within
the State of West Bengal or they
should be taken out of the State. As
regards my colleague the Rehabilia-
tion Minister there, he has told me
categorically that every single agricul-
tural family in the camp must be
taken out of West Bengal, because
“we have no room for them". I have
becn told that in relation to the agri-
culturists, these bainanama schemes
should not be pursued, because no
lands are available within the State.

Not even thal. I am told—I am not
a party to it; when I say ‘I, I am
referring to the Government of India
—that as far back as June, 1954, a
decision was taken that every refugee
who came into West Bongal after
June, 1954 shall not be rehabilitated
within the State and he shall be taken
outside the State. My friends, the
opposition leaders—everyone of them
—have condemned me, You must
have heard them today, Sir, though
indirectly they have expressed con-
fidence in the Ministry, because they
want the Rehabilitation Ministry to
be continued. Everybody, including
Pandit Thakurdasji, Lala Achint Ram
and others—they do not like me, but
they want the Ministry to continue. 1
feel the West Bengal Assembly, where
different interests are represented,
passed a unanimous resolution that
this Ministry should not be wound up.
I do not want to take credit for that,
but so far as the Ministry of Rehabili-
tation is concerned, there are no two

tains any camp. Even for a
no permission is sought from the Gov-
ernment of India. As many as 8 lakh

The opposition leaders came
to me and categorically stated that
they do not accept the statement of
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Bhri P. C. Sen, who still maintains
that there are no lands in West Ben.
‘gal.

Shri C. K. Bhattacharya: One of the
opposition  leaders, Shri Propulla
*Chandra Ghosh, a leader of the P.S.P.
group has categorically stated in the
Assembly that there is no land for
‘the refugees in West Bengal. The
proceedings are with me and the
Minister may look into them if he
likes.

Mr. Deputy-Speaker: The Minister
is speaking about leaders who met
'him and talked to him; not the others.

Shri C. K. Bhattacharya: The Minis-
ter should not make any exception.

Mr. Depuly-Speaker: The Minister
must be allowed to go on. He must
have an opportunity.

Shri Mehr Chand Khanna: If it will
not be improper, I am going to quote
my hon. friend, Shri Jyoti Basu who
still maintains that there are cnough
lands available.

Shri C. K. Bhattacharya: What about
Shri P. C. Ghosh?

Mr. Depuly-Speaker: Order, order.
When the hon. Minister is talking of
one person he should not be inter-
rupted like this.

Shrimatl Renuka Ray: May [ ask
whether the Minister holds the same
opinion?

Mr. Deputy-Speaker: He is giving
the opinions of the leaders.

Shrimati Rennka Ray: I should like
io know his opinion.

Shri Mehr Chand Khanna: I will
give my opinion very frankly. Dr.
Suresh Bancrjec came to me and he
insisted that lands were available in
West Bengal. I told him, and I
repeat that, as far as 1 am personally
concerned, or the Govermment of India
is concerned, whether a displaced
person s rehabilitated within the
Dandakaranya, Bihar, Uttar Pradesh
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or any other place, the money has to
be found by the Government of India
to the extent of hundred per cent.
The losses are hundred per cent. that
of the Government of India. So, to
me it is not material whether a dis-
placed person is rehabilitated within
the State of West Bengal or he is
taken outside West Bengal

Shri C. K. Bhattacharya: What does
Shri P. C. Ghosh say?

Shri Mehr Chand Khanna: So, I told
him that this is not a matier for me
to decide; this is a matter for th: State
Government to decide. And if my
colleague the Rehabilitation Minister
of West Bengal holds and maintains
that there are no lands available in
West Bengal (Shrimati Renuka Ray:
There are) 1 feel that Bengal has
reached the saturation point. It reach-
ed the saturation point long ago.

I wish to place only one thing before
the hon. House, and that is this, that
I do not want the Government of
India to be accused of this fact that
we are dragging people out of West
Bengal, we are taking them out of
West Bengal by force. My position
today very clearly is that if these
gentlemen can be rehabilitated within
the State of West Bengal, then it is
for the Goverrment of West Bengal to
formulate schemes and tell me the
money that is required to rehabilitate
them p'us the period in which the
whole problem of rehabilitation can be
phased out. Let me be more clear. For
cxample, we have today 25000 agri-
culturist families in West Bengal and
it is stated that 10,000 families can
be rehabilitated within the State. The
Bainanama scheme costs Rs. 3,000 to
4,000 per family, So, multiply 10,000
with 4,000 and whatever the amount
is, Rs. 14 crores or whatever it is, take
Rs. 14 crores. 1 do no formulate any
scheme in any State.

Then, for example. you say that
these 10,000 families can be rehabili-
tated over a period of one year, mean-
ing thereby that 1,000 families can
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be rehabilitated each month, Well,
for this month take full doles for
10,000 families. For the next month
take doles for 9,000 families, for the
third month take doles for 8,000 fami-
lies. That way, take the money and
absolve us of the responsibility. But
there must be a finality to the pro-
blem. The programme must be
definite.

After all, these camp refugees have
been there for the last 8—10 years.
Rs. 55 crores have been spent up till
now on their relicf, which is a very
big sum of money. 1 am not denying
that. I am accused of dragging out
displaced persons from camps.

May 1 tell you that when we start-
ed this screening two years ago there
were 2,64,000 persons in camps? Joint
committees of the Government of
India officers and the State Govern-
ment officers went from camp to
camp, checked up all these families
and out of these 2,64,000 persons only
about 12,000 to 15,000 persons were
found ineligible, The Government of
India accepted the responsibility for
the remaining 250,000 persons. Let
me tell you here who were the per-
sons whom we considered ineligible.
‘There may be a camp superintendent
working in a camp drawing his pay,
though his family was drawing doles.
There were persons who have been
trained in the Transport Department,
and had received full rehabilitation
benefits.  Still, they may be living in
camps and drawing doles. I came
across a case not very long ago—I
would not name the colony or camp
where 1 went—where there are about
400 families which have been living
in that camp for the last three or four
years. All these families are gainfully
employed. There is a little dispute
about the price of the land. The own-
er wants about Rs. 60,000. The State
Government want to pay, 1 am told,
about Rs. 30,000 to Rs. 35,000. There
is also a writ in the High Court. Dur-
ing the last four years the Govern-
ment of India had to pay Rs. 16 lakhs
as doles in this camp. So, please pay
Ra. 30,000 or Rs. 40,000 more If neces-
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sary. Why not do it? If by giving
Rs. 40,000 exira you can get the land
why not you do it, especially when.
we have given in doles far more than
that amount? Why not resolve the
problem? So, my approach has been
that as far as camp families are con-
cerned, it is entirely for the State
Government to decide whether they
shall rehabilitate them within the
State of West Bengal or they want
them to be taken outside the State of
West Bengal. As far as the Govern-
ment of India is concerned, taking the
cost of rehabilitation of one single
family and the time factor ruquired
for relief, the whole amount can be
examined and the money given to the
State Governmeni, Then the Govern-
ment of India should have nothing te
do with that matter any more,

Now, I come to Dandakaranya,
where these familics are to be taken.
That is on> of our important schemes,
I have taken thousands of families to
Uttar Pradesh. We have taken a very
large number of families to Madhya
Pradesh, Dharamjaigarh and Ambika-
pur. We have taken a large number
of families to Rajasthan and also Bet-
tiab and Char Batia. For all my short-
comings I am sure that Shri Hiren
Mukerjee will bear me oul in one
thing and that is that there are hardly
any desertions either from these colo-
nies or from these States, because one
thing was takn care of, and that is
this, that we have given to each
family an economic holding and we
have tried to create a community
and cultural life for them.

Now, take Dandakaranya. My hon.
friend, the last speaker, was very
good at arithmetic. I failed once in
arithbmetic and so 1 hope the House
will forgive me if my accounting is &
little  wrong. The Dandakaranya
scheme was born on the 12th Septem-
ber 1958 with the resolution that was
adopted by the Government of India,
vesting wvery large powers on that
authority. My hon. friend conveni-
ently went to the year 1956. I took
over such tractors of the Centrsl
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Tractor Organisation &as were avail-
able. They had seen their life mostly.
But the work had to be started and
so these tractors were cannibalised.
“That is & technical phrase. You
assemble all these things together and
out of them you create something.
That is called cannibalisation. We
started work with these cannibalised
-old tractors of the CTO. Then I want-
ed more tractors, because these trac-
tors like me are growing old.

An Hon. Member: Growing old?

Shri Mehr Chand Khanna: Yes,
whatever was the ulility of Mehr
«Chand Khanna, that is morc or less
ever. We wanted more tractors and
we looked around whether we should
go abroad towards the west or we
should go abroad towards the east. I
am no cxpert either on exchange, or
on machinery or gn finance.

Whatever little financial brain or
responsibility 1 had was long before
1947, Since I have come to India I
have never bothered about finances
because my finances are looked after
by the people who go into my monthly
pay bill, make out a cheque and then
payment is made, So | do not know
much about these finances. Neither do
[ know much about my political reha-
bilitation because if by my remaining
within the Congress Party I have
become a Minister, 1 am certainly
very gratcful to the Party for the
cvonfidence that it has reposed in me.
I do not want to go into my pas'. I do
not want to tell anybody that before
] became a refugee 1 also had some
political position in my own province.
But that is an old story and [ do not
want Lo go into that, because there
are others who have sacrificed their
lives. I am still living and am a min-
ister—a Minister of a dcpartment in
which bouguets are few and brickbats
many.

But whay I was saying was that you
take Dandakaranya. Up till now my
priority is the campers.

Shrimati Renuka Ray: Why?
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Shri Mehr Chand Khanna: If my
hon, friends from West Bengal, if my
hon, friend, Shri Guha....

Shrimati Renuka Ray: Why?

Shri C., D. Pande: Because they had
to be rehabilitated.

Shri Mehr Chand Khanna: You take
other people’'s houses. You take other
people’s land.  You take other people’s
territory. You take other people's
forests. You take other people's mine-
rals. After all, I can persuade them
to give me morg but I cannot take it
by force. So today my priority is re-
habilitation of displaced persons who
are in camps in West Bengal plus the
Tribal population. If the State Gov-
ernment tomorrow decide that they
want to take the displaced persons to
Dandakaranya, then naturally the
doors of Dandakaranya are open, The
Madhya Pradesh Government, the
Orissa Government and all my hon.
friends who come from that territory
have given me every possible co-ope-
ration, help and assistance.

What 1 am trying to place before
the House is that in Dandakaranys,
there is a basic concept of the scheme.
The basic concept of the scheme is
that we will build our own houses, we
will build our own roads, we will
build pur own villages and with that
developmeny  in construction  pro-
gramme the displaced persons will be
associated, the middleman will be eli-
minated and for that we took a large
number of displaced persons from West
Bengal who were not even campers
g0 that we could set up thal contracts
organisation there.

1 am rather in a difficulty today. If
I give this work to the outsiders, then
the very concep! of the scheme changes
and I will be accused tomorrow of
taking Punjab's from Bhilai or taking
somebody from some other place. If
my friends from West Bengal will not
go there, the work cannot proceed. 1
admit and concede that till about four
or six months ago, we were not in =
very happy position so far as the
Dandakaranya Project was concernsd
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I created something to which a refer-
ence was made by my hon. friend,
Shri Muhanty ,saying, “You build up a
body like that, you give them power
to sanction contracts up to Rs. 40 lakhs,
you give them the power to make
appointmenis up to Rs. 1,500 or Rs.
2,000, you also give them the dispensa-
tion, to go to the Direclor General of
Supplies and place contracts direct
and thesc conditions will be relaxed
in your case, you can make purchases
from anybody that you want and you
can even give negotiated contracts.” 1
did it with the best of motives and
best of intentions. My idea was that
even if 1 lose a little in Dandakaranya,
two things were before me, One was
the life thay a camper was living in
West Bengal and the other was  this
tremendous waste of relief expendi-
ture of which [ have just now told you,
namely, that we have spent as much
as Rs. 55 crores. Things went wrong
though it was a big body with big
powers.  As thy Minister, T accept full
responsibility for all thal has happen-
ed in Dandakaranya. 1 do nat want i
shirk that responsibiliy. Whether it
is constitutional, legal or moral I frel
that I created thay authority. 1 picked
the men to run that authority. If any-
body has failed, it was 1. But that is
past history.

During the last four, five or six
months, I do not say that we have
made spectacular progress, but what
we have done is that we are now on
the road to the implementation of the
acheme. Unfortunately for me when
the scheme failed, nobody bothered
about it. Now thay the scheme has
started functioning and it is being im-
plemen‘ed, 1 am being condemned for
that.

Shri D, C. Sharma: How many miles
of the road have been covered?

Shri Mehr Chand Khanna: May 1
tell you one thing? 1 have already
extended an invitation to the Chicf
Minister of West Bengal along with
his colleagues and the Secretaries to
go with me to Dandakaranya and sec
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things for themselves. He is  going
with me on the 24th of this month. I
Aave also invited......

Shrl M. C. Jaln: Take Shri Sharma
also with you.

Bhri Mehr Chand Khanna: I have
also invited hon, Mcmbers of all the
parties 1n West Bengal Assembly, whe.
ther Communists, Congressmen, Praja
Socialists, Forward Bloc or backward
bloc. There are so many of them;
about a dozen of them, I do not know,
They are going there on the 2nd May.
[ will not stop there. I will take all
the editors of the leading newspapers
in West Bengal, including the Amrit
Bazar Patrika, the Statesman.. .

Shrimati Renuka Ray: What about
Jugantar?

Shri Mehr Chand Khanna: .. . ...
Ananda Bazar Patrika, Jugan‘ar, Hin-
dusthan Standard and my hon. friend,
Shri C. K. Bhattacharya. 1 do not
know the namo of the paper but he is
editing now one of our Congress papers
in West Bengal. I will take h'm ton.
You all go and see things for your-
selves,

Shri C, K, Bhattacharya: The invi-
tation has not yet reached me at least.

Shrl Mehr Chand Khanna: 1 am
very sorry.

Mr. Deputy.Speaker: This might be
taken as the invitation,

Shri C. K. Bhatlacharya: [ thank
you.

Shrl Mehr Chand Khanna: The other
day I extended an invitation to Lhe
members of the Consultative Commit-
tee attached to my Ministry, 1 take
this opportunity today to give an open
invitation to every hon. Member of
this House to come with me to Danda-
karanya and see things for himself. [
am not taking him there with a view
to show what I have done. 1 only want
him to go there and see wha; my fail-
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ings are and what possible construc=-
tive suggestions he can offer so that I
can benefit by hon. Members' cxpeo-
rience, their guidance and also by my
own mistakes. [ want the Danda-
karanya scheme to succeed, It is &
national project. It is a project which
is going to open up a vast area. Ipisa
project which i in the interest of the
prople of Madhya Pradesh and Crissa.
It is my misfortune that the States in
which I am operating know the poten-
tiality of that project. Shri Jaganatha
Rao was not so unkind in h's criticism
nor was Shri Mahanty.

An Hon. Member: He cannot be.

Shri Mehr Chand Khanna; But for
whom 1 am going to lay the red carpet
and the black durrie, taking them
there myself and show them round.
It is a national project. I have begged
of the State Governments of Madhya
Pradesh and Orissa. I was asked—and
very pertinently asked—"Have we not
Eot our own population in the Stute?
Have we not got people in the State
who are land-hungry? Do you think
it is fair on your part that today you
bring men from outside and we have
no share whatsocver in the spoils of
this exploitation which will be done
al the expense of the Government of
India hundred per cent.?” I appealed
to them in the name of humanity,
“These are my refugee brethren. [ am
bringing them therec and you should
do somethirg for them™.

18 hrs,

One more question [ was asked by
the PW.D. Minister of a particular
State—I would not name the place. He
said, “When you brought the people in
my Stale and when we were allowed
to develop lands, when we were allow-
ed o develop roads, when we were
allowed ‘o build houses, why do you
want to take over this work yourself?
Is it to the detriment of the local popu-
lation or is it that you want to give all
the work to your friends from West
Bengal?' | said, “Yes, 1 am prepared
to accept that™
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Shrimati Renuka Ray: East Bengal
refugees.

Shri Mehr Chand Khanna: Let it be
East Bengal refugees. [ am talking of
them.  (Interruption.) It is betwecn
me and my old colleague.

Shrimatl Renuka Ray: West Bengal
people are noy asking for new londs.
It is the responsibility of India and
the question of one State and another
State does not come in here.

Mr. Deputy-Speaker: Order, order.

Shri Mehr Chand Khanna: What [
was saving was that the idea was fo
take displaced persons there and re-
habilitate them. In Umurkote—I am
talking from memory—we are going
to reclaim 20,000 acres of Jand and they
are mostly in  contiguous areas. In
Paralkote, I am getting 30,000 or 35,000
acres of land out of which 15.000 or
20,000 acres will be recluimed, That
is ull a cont'guous area.

Then, Sir, we are going to have vil-
lages of 50 familics each, Wi give
them about 400 acres of land so that
they can look after the land and com-
mand the land. When a vilage will be
of 50 familics it does not mean (hat
other villages will be 50 miles away.
These villages will be near to  each
other. But if it is said, “You take all
the land in Madhya Pradesh or you:
take all the land in Orissa," then it
will be difficult. Last time, 1 was
taken to task as to why [ eliminated
Andhra. We have taken certain forests
and we have taken certain lands.

My hon. friend Shri Guha referred
to the resolution passed in the West
Bengal Legislative Assembly, There
are three or four operative parts of
that resolution. About the life of my
Ministry, that it should be kept for all
times to come, | am grateful for that
and I have nothing to say.

But one part of the resolution zays
that with a view to looking after the
linguist’c and cultural intereats of the
people who are taken there, this should
be associated with the people who
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know their language. In my last Re-
port on Dandakaranya, I have given
the figures which are very interesting.
Out of the staff that is there in Danda-
karanaya, the average percentage of
the Bengalis is 44. But in departments
like Education, Medical and other de-
Jpartments which have a direct bearing
on the cultural life or the community
life or the language of the people who
have gone there, the percentage of
the Bengalis is very overwhelming.

In the Medical department, out of
182 persons 140 are Bengalis includ-
ing all the doctors. In the Education
«department, out of 54 persons 51 are
Bengalis including all the teachers.
In the Resettlement department, out
of 132 persons, 87 are Bengalis. In
the Transport organisation—about
which an hon. Member spoke of—out
of 318 posts 169 posts are fllled by
Bengalis.

Shri Aurobindo Ghosal: What
.about officers?

Shrl Mehr Chand Khanna: The
.percentage of the officers is  fairly

high. [ cannot give the figures off-
hand now. 1 gave the flgures to the
Chief Minister of Bengal not long
ago. Tomorrow I will send the figures
to the hon. Member. I have divided
the flgures into the catcgories of
gazetted officers, the clerks and the
chaprasis. Even there the avcrage
percentage is 44. But if you take the
Bengalis from Orissa and you take
the Bengalis  from Madhya Pradesh
because they are also Boses, Basus
-ete. then the average pereentage will
come to 46

Shri C. K, Bhattacharya: As there
are Khannas in Delhi also.

Shri Mehr Chand Khanna: What T
was trying to say was this. About
-one thing 1 am clear in my mind and
that is that these carnps cannot be
kept open indefinitely. The
of persons in camps today is 1,10,000.
Lach person costs us—including an
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infant—Rs, 25 a month. I am not
leaving out any eligible persons when
we have paid them all these years. I
am prepared to look after them. But
I feel that there should be some kind
of finality. Either they are rehabili-
tated within the State of West Bengal
to the extent they can be rehabili-
tated or to the extent they cannot be
rehabilitated, and to the extent that
they cannot be rehabilitated there,
there comes in my responsibility. I
wake them to Dandakaranya.

Now, in Dandakaranya there are
four top executive officers. One is the
Chief Administrator, one is the Mem-
ber, Engineering, onc is the Member,
Finance and the other is the Member,
Agriculture. Out of them one js Shri
Bandopadhaya. Unfortunately  the
health of the finance officer who has
done a very good job of work during
the last one year, has broken down
and I am sending a Bengali officer by
the name of Shri Sen Gupta who has
been associated with my Ministry as
the Financial Adviser in Calcutta. W
are sending him there. So out of four
top officers, two will be Bengalis.

1 constituted a Committee with three
Chief Ministers and myself 1o look
into the problems of the Dandakera-
nya which may arise from day to
day. The Chief Ministers are of West
Bengal, Madhya Pradesh and Orissa
We had our lasy meeting cight months
ago and Dr. B. C. Roy told me that
be would very much like that we
should meet in Dandakaranya once
in three months. I accepted his sug-
gestion gladly. Dr. Roy is not only a
great Chief Minister  and a  great
leader but as far as I am personally
concerned, 1 take my inspiration
from him. I may have made mistakes
here and there. 1 may have tripped
here and there. But by and large in
taking any major and important deci-
sion in regard to the rehabilitation of
displaced persons in West Bengal, 1
have always consulted him. I told
Dr. Roy that I want that committee
to function.
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Now, there is one thing more. In
the Dandakaranaya Development
Authority {tself there are the Chief
Secretaries of two States, that s,
Madhya Pradesh and Orissa, and
they are to give me lands, to
give me forests, to give me “"OKs.” in
important matters and tie up all the
loosv-ends. 1 told Dr. Roy, “In any
effective form or in any precise form
that you want to be associated with
the Dandakaranyva Development
Authority, please let me know it be-
cause | want your blessings, I want
your guidance and I want your full
support in the implementation of the
Dandakaranya scheme."” 1 would be
repeating myself. 1 do hold and
maintain that though it may be wrong
on my part to lay targets but I feel
that with a little bit of efforl, as far
as the campers in Wesi Bengal are
concerned, we can, even if we take
2000 families a month, within  the
next six, seven or eight months, that
is, before the 31st December, ask
these people cither to go to Danda-
karanyva or o remain within  West
Bengal for which the State Govern-
ment should formulate schemes—they
can take money to the extent of 100
per cenl for relief and rehabilitation
from us—or under the decision of
July, 1958 which has been quoted so
many times to which Dr. Roy, Shri
Profulla Sen, Shri Ashok Sen, Shri
Morarji Desai and Shri Khanna are
a party, they can be dispersed after
their taking six months' doles. I do
not want the Ministry to be closed till
the work has been completed. But
I fevl that once the work has been
completed, there is no use of keeping
this Minigtry alive.

My hon. friend talked of the partl-
ally rehabilitated. 1 am all at one
with them. This year, we have sanc-
tioned 30,000 cases of the partially re-
habilitated, and a sum of Rs. 3 crores
has already been sanctioned for the
State Government. What 1 want 1o
know from my hon. friends from West
Bengal, whether on this side or on
the other is this. They should sit
with me in Calcutta, firstly they
should sit with the State Government,
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and put down on paper what the re.
siduary problem in West Bengal is.
Have I not got the right to find out,
till my secretariat is not wound up
there as my hon. friend has suggest-
ed a little while ago what the resi-
duary problem is, apart from the
question of the campers? Let it be
put down on paper, say, in terms of
money how much we want, how we
want it to be phased out and so on.
If, then, I shirk my (responsibility,
certainly my hon. friend can have a
legitimate grouse against me. But if [
wanl to know how many arc to be
rehabilitated within the State, that
is, campers, how many are to go out-
side, and what the extent of the resi-
duary problem is, and if 1 do not get
a definite reply, 1 certuinly have a
right to find out what the position is
going to be.

Shrimati Renuka Ray: The reply
was given many years back.

Shri Mehr Chand Khanna: My
memory is very short, and that is my
difficulty. I am dealing with the pro.
blem as it exists today. She had been
my colleague, and I have great res-
pect for her. When she spoke, 1 felt
@ Jittle hurt that my own colleague
with whom 1 had the privilege to
work for three years told me nothing
then, but suddenly today. ...

Shrimatl Renuka Ray: On a  point
of personal explanation. It is true
that I did not say anything for threc
years, because I hoped that in those
three years, these problems would be
dealt with. I found from the Minis-
try’s report that the residuary pro-
blem would be tackied in one ycar's
time, but I find that it has not been
tackled; on the contrary, the whole
problem has become much larger and
is not being tackled.

Mr. Deputy-Speaker: If that was
s0, the complaint is justified then,

Bhri Mehr Chand Khanna: She is
my sister, just like a mother of the
refugees in West Bengal; she give
those children 10 my care, and I have
been a bad father. | was énly hoping
that my sister would have told me,
you have done this which is not pro-
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per, you have done that which is
not proper, and in that case, I could
have benefited from her experience
and advice,

Shrimati Renuka Ray: I gave the
figurcs then.

Shri Mehr Chand Khanna: A re-
ference was made by hon. friend Shri
H. N. MukerJee to another point. 1
love his flowery language.

Shri C. D. Pande: He is a master
in language.

Shri Mehr Chand Khanna: He
speaks so beautifully, and sometimes,
if it was not me, I would be carried
away by all that he said; he speaks
50 beautifully well. But then when I
read what he says 1 find very little
of gubstanee in itl.

Anyhow, he made one or two re-
marks, which I feel, need a little ex-
planation. He talked about the sti-
pends to the students. He also made
a reference to the unfortunate dis-
placed persons suffering from TB. May
1 tell you that as far as the persons
suffering from TB are concerned, we
have about six  thousand of them,
about a thousand of them in camps,
and about five thousand outside in
West Bengal. Leaving aside about 600
beds, which we have reserved, and
for which the Gowvernment of India
are spending about Rs. 12 to 13 lakhs
a year, to the TB patients who are in
camps, we are paying them about Rs
75 p.m, while those who are outside
arc paid Rs. 50 p.m. We received re-
ports that quite 8 number of them
who were receiving this  assistance
were not actually suffering from TB,
or even if they were, their cases were
arrested a long time ago, and they
were no longer eligible for that
assistance.

A team of officers, who were TB
specialists wus appointed by the
Government of West Bengal, and 1
think Mr. P. K. Sen who is one of the
famous TB specialists was one of them,
the other person was Dr. Adhikari or
some other doctor, 1 do not know. I do
not know them personally. I waa ask-
ed to give a grant of Rs. 3 lakhs for
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the screening of each patient, at the
rate of Rs. 50 per patient. A grant of
Rs. 3 lakhs was given to the Govern-
ment of West Bengal for the screen-
ing of these 6000 sufferers. We receiv-
ed reports not long ago, and those
reports of the specialists of the Gov-
ernment of West Bengal indicated that
42 per cent of them were not eligible.
I have not stopped the grant to any-
body who is eligible, but if a doctor
who is a specialist, and who is apopint-
ed by the Government of West Bengal
themselves certifies that this person is
not eligible to any assistance, what
can 1 do? 1 have not stopped the TR
assistance in one single case. In the
case of the campers who have been
screened, and whose doles have
been stopped. 1 have categorically
laid down and made a statement that
if a hard case comes to the notice of
the State  Governmenf, let it be
brought to our notice, and we are
prepared to  reconsider it. Some
three hundred or four hundred cases
were sent to us, and their doles were
restored.

About studenls who are in schools,
receiving stipends and freeships, this
thing started round about 1950. Every
year we have been giving money since
then. About two years ago. a confer-
ence was held in Darjeeling. My hon.
friend Shrimati Renuka Ray was not
there. She had by them left. In that
conference, the four Rehabilitation
Ministers of West Bengal were there—
there are four Ministers for Rehabili-
tation there in West Bengal: 1 think,
today they are three or two. 1 am not
sure. They were all present. And a
decision was taken that there should
be a gradual cut of 20 per cent on the
stipends that were being  given, be.
cause, after all, ten or twelve vears
had elapsed by then. There may be a
displaced person who may have come
then, who may have joined a school
or a college, but a man who has been
in India for the last twelve years can-
not certainly be called a migrant from
Pakistan. Instead of stopping the
grants at once—I think the grant then
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was Rs. 70 to 80 lakhs a year we ap-
plied a 20 per cent cut. The first cut
was applied last year that is 1958-59,
and the second cut was applied this
year, and the difference beiween the
last cut and this cut is Rs. 14 lakhs on
the basis of 20 per cent. Dr. Roy talk-
ed to me, and [ have agreed, and Iam
sure my hon. friend opposite will be
happy to know that we have taken a
decision, and the decision is that in
respect of all these persons who are
reading either in a school or in a col-
lege, subject to the two tests laid
down by the Governmeni of West
Bengal—one is called the means
test, and the other is the merit test—
we do not want that the education of
any child, whether he iz reading in
a school or in a college, should be
interrupted; and to the extent that
money i5 required to complete his or
her education, 1 shall make up the
shortfall to the extent of Rs. 14 lakhs
which would be the sum required.
But from now onwards, there shall
be no new admissions. If the problem
has to be resolved and the stipends
are to be given according to a cer-
tain policy or programme {o those
who are displaced, who came ten to
twelve years ago, this problem can-
not be a continuous problem. So
this is our decision.

While summing up the problem of
the East Bengal refugees—after that,
1 will deal with the West for five
minutes with your indulgence; I know
1 have already taken more than the
time given to me and you are looking
at the clock—I would like to say that
the policy that I am pursuing is a
policy based on human considerations,
a policy according to which the pro-
blem should be resolved within a defi-
nite period, whether within the State
of West Bengal or outside. The pro-
blem must be assessed whether it
relates te campers within the State
or whether it relates to the partially
rehabilitated, and physical targets
fixed for its solution. About that,
there can be no two opinions, Beyond
that, 1 want nothing. When money is
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required after the schemes had been
examined and discussed even at the
highest level, we shall see that the
funds are made available to the State
Governments, whether of Orissa or
Bihar or West Bengal, But they should
accept full responsibility for the im-
plementation of those schemes and
the resolution of the problem within
a specified period.

As regards Dandakaranya, I want
my hon. friends from this House, from
West Bengal and from any other
part, whether from the Upper House
or Lower House to come with me and
see things for themselves and tell me
in what precise form they would like
the scheme to be implemented, which
should be in the best interests of both
the displaced persons and the iribal
population there, If the State Govern-
ment of West Bengal wishes to be as-
sociated with the project, so far as I
am personally concerned, I have told
Dr, Roy; ‘please tell me in what way
vou want to be associated, If your
Chief Secretary goes there or you
depute anybody else, at least tomor-
row all the anonymous letters that
are circulated and trealed as gospel
truth against me will not be believed;
at least you will have someone there
who should be in a position to krep
you posted’.

I would beg of my Bengali fricnds
concerning one thing. Some have been
to see me. I won't name them I have
been asked; ‘Please give a declara-
tion that no non-Bengali shall cver
be rehabilitated in this area”.

An Hom. Member: Absurd.

Shri A, C. Guha: I do not think
that is correct

Bhrimati Renuka Ray: I object to
that, That was not said.

Shri Méhr Chand Khanna: | am not
talking about her.

Bhri 8, M. Bamerjee: This is very
objectionable.

Skri Tangamani: He is making an
insinuation.

An Feu Member: Who are those
persons?
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Mr, Deputy-Speaker: Order, order.

Shrimati Renuka Ray: It is a con-
tinuous insinuation.

Mr. Deputy-Sp r: Hon. Members
here should not think that this is
being said of them alone If the
Minister feels and knows it as a fact,
and he had that experience, and has
disclosed it, why should we stop him?

Shri Bimal Ghose: A few people
might have told him so, But taking

Bengalis by and large, could he say
1hiz?

Mr. Deputy-Speaker: He is not talk-
ing by and large of the Bengalis.

Shri H. N, Mukerjee: I would like
to get your direction, The hon, Minis-
ter 15 answering a debate in the
House. I should think that if he
wanls to make a generalised state-
ment about what Bengal or Bengali
representatives want in regard to a
particular matter, it should be war-
ranted by refercnce to what has been
said In this House and not by refer-
ence lo gossip which he has collected
somewhere in the bazars which we
might requite. The way in which he
is making a generalised statement is
extremely objectionable. ., .

Mr, Deputy-Speaker: Order, order.
He has had his say.

Shri C. K. Bhattacharya: Unless the
hon_ Minister is prepared to disclose
the names of the persons, he should
not make this statement.

Shri Mehr Chand Khana: Let this
not raise any controversy. I am pre-
pared to withdraw whatever I said.

Let us not proceed any further with
it.

‘What I am saying is this I will put
it in a more positive form than in
& negative form, It is a project which
iz a national project. It is a project in
which we should all share responsi-
bility and take the fruits, whether a
man comes from Madhya Pradesh or
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from Orissa or from Bengal. I still
hold and maintain that as long as I
am in charge of that project I shall
se¢ that the highest priority goes to
the displaced persons from East
Pakistan.

It you will give me 5 or 10 minutes
more I will go towards the West, But
I have already taken much time,

Mr. Depaty-Speaker: The hon.
Minister might make just a reference
in 5 minutes if he wants to.

Shri Mehr Chand Khanna: As re-
gards the western region two or three
problems have been posed, One is
about retrenchment; the other is about
the Kingsway Camp colony and the
third is about the Rajasthan Tenancy
Act of 1959,

As regards retrenchment, it is  no
happiness fo me; it is nol a matter
of joy that all those who have worked
in my Ministry and who have been
with me for the last 10 to 12 years
and who have seen very difficult times
should be retrenched. It is always
said—and I still hold and maintain—
that the lite of an officer in this Minis-
try, whether he is a UDC, or LD.C.
or an officers, is not a very happy
one. If you see the fate of the Minis-
ter here you can well imagine what
would be the life of these officers,

An Hon, Member: They are most
happy.

Mr, Deputy-Speaker: Order, order.
(Interruptions).

Shri Mehr Chand Khanna: 3So,
where human sympathy and conside-
ration is concerned, nobody can feel
more sorry for them than myself.

Shri Bimal Ghese: How do you help
them?

Shri Mehr Chand Khanna: The only
way to help them is for you to pass
a HResolution tomorrow or the day
after tomorrow in this House saying
that as far as the Ministry of Reha-
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bilitation is concerned, until all those
officers or staff who become surplus
either here or in West Bengal, in
Assam, Tripura or Orissa they have
been rehabilitated, this Ministry
should not be wound up.

How can we ask for giving me ex-
emption from the Audit and the Pub-
lic Accounts Committee? Tomorrow I
am answerable to the Public Ac-
counts Committee, the Estimates Com-
mittee and Audit. Qut of 485,000
claims only 25,000 or 30,000 remain-
ed and with an output of 8,000 to
10,000 claims monthly the whole
work would be completed within
2 or 3 months and there would be
very little justification for me to keep
that department alive (Interruptions)

An Hon, Member: Not only of set-
tling the claims but of rejecting them
also,

Shri Mehr Chand Khanna: What 1
was submitting was, we have served
a notice on about 30 per cent of the
staff. After a month or two, there will
be notices Lo another 20 per cent
And, then, after 3 or 4 months, there
will be notices to a. further 10 or 20
per cent. That means that within the
next 6 or B months, 70 per cent of
the staff will be given notice. But the
most | can do is to go to the Ministry
of Labour and tell the Director of
Resettlement and Employment Ex-
change. ...

An Hon, Member: Why not the
other Ministries? (Interruption),

Shrimati Renuka Ray: Without re-
ference to any region, it is surely the
responsibility of the Minister to see
that these people are taken in other
Ministries where there is work.

Shri Mehr Chand Khanna: If only
the hon, Member would wait I would
make a statement. I have been to the
Director of Employment Exchange and
I have asked him that every possible
effort should be made to absorb thesc
people who are being retrenched,
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I have been to the Home Minis-
try; 1 have been Lo the Home Minis-
ter and, I believe, the Home Minister
has also circularised all the Minis-
tries that w hatever vacancies vecur
should be reserved and utilised for
these persons who are going out.
But the number of persons who have
to go and the number of vacancies
that may arise today or tomorrow &re
50 many that my own feeling is—if
1 were lo take the House into confi-
dence—that with all the best efforta
we shall not be able to absorb all
those men, (Interruptions).

Shri Prabhat Kar: The Railways
will be able to help you,

Shri Mehr Chand Khanna: [ can
only assure the House of one thing
that what you are trying to tell me
is my duty. They are my arms and
limbs who have worked hard, tolled
for me all thesc years. If T have a
little sense or a grain of human
consideration I shall not let them
down. [ can only go to the extent
that is humanly possible and I can
assur¢ you that 1 shall do anything
that is possible. As it is, I feel that all
of them ecannot he absorbed . . .(In-
terruptions,)

Mr. Deputy-Speaker: He is telling
us how far he can go.

Shri Prabhat Kar: Therc is the De-
partment of Parliamentary Affairs.

Shri Braj Raj Singh: Let him do
something for them . .. (Interrup-
tions),

Shri Mehr Chand Khannma: That is
all I have to say.

Shri 8, M. Banerjee: My fear is....

Mr. Deputy-Speaker: He has many
fears and 1 am surc they would not
be removed. It has been conveyed to
me that I have to put two cut motions
1541 and 1542 to the vote of the
House,

Shri Prabhat Kar: 1684 also.
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Shri Aurobinde Ghosal: 1481 also,

Shri S, M, Banerjee: Shri Ghosal's
cut motion can also be clubbed with
the others.

Mr. Deputy-Speaker: If the decision
is to be taken by wvoice, they can cer-
tainly be clubbed. But if a division
is pressed for, 1 shall have to take
them separately, One cut motion may
be selected.

Shri Prabhat Kar: 1541 may be put

APRIL 12, 1960

for Grants 11336

Shri Aurobindo Ghosal: My cut
motion number is 1681 and not 1481.

Mr. Deputy-Speaker: I shall put out
motion No, 1541 to the vote of the
House. The guestion is:

“That the Demand under the
head ‘Ministry of FHehabilitation’
be reduced to Re 1 (Failure to
rehabilitate displaced persons in
Dandakaranya). (1541)

Lok Sabha divided: Ayes 28; Noes

separately.

Division No. 5 ]

Bunerice  Shri Pramathanath
Bunerjee, Shri 5.M.

Beck, Shrilgnece

Bharuchs, Shri Naushir
Cratkwad, Shri B.K.

Crhosal, Shri Aurobinda
Giwose, Shri Bimal

Ghose, Shri Subiman
Gopalan, Shri A K.

Halder, Shri

Achint Ram, Shri

Adit Singh, Shri

Bangshi Thakur, Shri
Barman, Shri

Barupal, Shri P.L.

Basappu, Shri

Bhargave, Pandit ‘Thakur Day
Bhatischarya, Shri C K.
Brahm Prakaib, Ch.
Brajeawar Prasad, Shri

Chanda, Shr Anil K.
Chaturvedi, Shri
Chavds, Shri
Choudhrey, Shri C.L,
Chuni Lal, Shri
Diasappa, Shri
Deshmukh, Dr, P.5,
Db, Shri Mulchand

Bacharan, Shei V.
Gandhi, Shri M. M.
Gangs Devl. Shrimati
Cihosh, Shri MK,
Guhba, Shri A.C.

Gupts, Shri Ram Krishan
Mazarnavis. Shri
Harvani, Shri Ansar
Hathi, Shri

Jala, Shei M.C.

Tedni, Shri G.E.

108.

AYES

Kar. Shri Prabhat

Kodiysn, Shri

Maihi, Shei R.C.

Menon, Shri Narayanankutty
Mohan Swarup, Shri
Mukeriee, Shri ILN.

Nauir, 5hri Vesudevaa

NOES

Jena, Shri K.
Jhunjhynwals, Shri
Jma:handran, Shri
Kedaria, Shri C A,
Kesbava, Shri

Krishna, Shri MR
Krishos Chandrs, Shri
Kureel, Shri B.N.
Lachhi Ram, Shri
Lahiri, Shri

Matids Ahmaed, Shrimaty
Maiti, Shri N.B.

Mallish, Shri US,
Malvia, Shri K.B.
Mansen, Shri
Maniyargadan, Shri
Masuriys Din, Shri
Muthur, Shri Harish Chandrs
Mehts, Shrimati Krishne
Misrs, Shr. 3

Minsrs, Shri R.R.

Murty, Shri M.5,

Nair, Shri C.K.

Nair, Shii Kuttikrishaam
Haldurghar, Shri
Nallakoys, Shri
Marssimban, Shri
Maskar, Sk PS5,

[16°35 hrs.

Puanoose, Shri

Rai, Shri Ehuthwagt
Rao, Shri T.B. Vietal
Siogh, Shri Braj Raj
Seonule, Shri TLN.
‘Tangamani, Shri
Verma. Shri Rami
Warrior, Shr
Yajnik. Shri

(za, Shri

Padam Dev, Shn
Palaniyandy, Shri
Fande, Shei C.1),
Pandey, Shi K.N.
Paous Lal, Shri
Putel . Sushri Manihen
Patel, Shri M. N.
Prabhakar, Shri Maval

Ramanands Tirtha, Swami
Rane Shri

Rangarse, Shri

Raso. Shri Jagamaths

Rao, Shri Remeshwar
Reddy. Shri Bali
Reddy. Shri K.C.
Heddy, Shri Rami
Raoy, Shri Bishwanath
Sadbu Ram Shri

Subu, Shri Bhagabat
Sabu, Shri Rameshwar
Samanta, Shri S.C
Sarhadi, Shri Ajit Singh
Selku, Shri

Sharma, Pandit K.C.
Sharma, Shri D.C.

Siddananjeppa. Shri
Siagh, Ch, Raabir
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Singh,. IJr. Ram Subhag
Singh. Sardar Ighal

Sinha, Shri Anirudh
> nha, shri Chaiendra Prasad

Subramanysm, Shri T

Sim :::n!:hb:wh S nha, Shei Sarungdhars I Tiwari .S.::'-"
Singh, ShrD.N. Sinha, Shri Satys Narayun v:::‘“ﬁf.:""blh'c_ + Shri

natak , Shri Nardes

Singb, Shri Dinesh
Subbarayan, Dr, P,

singh, Shri Raghunath

Wasnik, Shri Hulkrishna
Wosdevar, shr

The motion was negatived,

1 shall now
motions

Mr. Deputy-Speaker:
put the other three cut
1ogether.

(The motions for Demands for Grants
which were adopted by the Lok
Sabha are reproduced below.—Ed.)

The question is:

Demanp No. Tl—Ministay or
REHABILITATION

“That the demand under the
head ‘Ministry of Rehabilitation'
be reduced by Rs. 1, (Failure to
pive alternative employment to

-.the retrenched employees of the
Rehabilitation Ministry.)”. (1542)

“That the demand under the
head ‘Expenditure on Displaced
Persons and Minorities' be re-
duced to Re. 1. (Failure of the

“That a sum nol exceeding
Rs. 30,890,000 be granted to the
President to complele the sum
necessary to defray the charges
which will come in course of
payment during ‘he ycar ending
the 31st day of March, 1861, in

Dandakaranya Scheme)." (1681) respect of ‘Ministry of Rehabilita-
“That the demand under the tion""
head 'Expenditure on Displaced

Persons and Minorities be reduc-
e«d by Rs. 100, (Failure to
rehabilitate displaced persons in
various Camps in West Bengal.)”..
1 1084)

The motion was negatived,

Mr, Deputy-Speaker: I shall now
put all the other cut motions together,

Demano No. T72—ExXPENDITURE ON
Dispracer PErsoNs AND MINORITIES

“That a sum noi exceeding
Rs. 18,59,16,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1981, in
respect of ‘Expenditure on Dis-
placed Persons and Minorities’."

All the cut motiong were put and
nepatived.

Mr. Deputy-Speaker: The gquestion
[ H

“That the respective sums not
cxceeding the amount shown in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-

DeEmMAND No, 127—CAPITAL OUTLAY
THE MINISTRY OF REMABILITATION

“Thay a sum not exceeding

sary lo defray the charges that
will come in coursc of payment
during the year ending the 3lst
Day of March, 1861, in respect of
the heads of demands entered in
the second column  thereof
against Demands No. 71, 72 and
127 relating to the Ministry of
Rehabilitation.”

The motion was adopted.

Rs. 20,32,48,000 be granted to the
President to complete the sum
necessary lo defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Capital Outlay of the
Ministry of Rehabilitation’"




!
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MinisTrY oF IRRIGATION AND Power

Mr. Deputy-Speaker: The House
will now take discussion and voting
on Demands No. 63 to 65 and 124 and
125 relating to the Ministry of Irriga-
tion and Power for which 6 hours
have been allotted,

28 cul motion have been tabled to
1hese Demands.

Hon. Members desirous of moving
cut motions may hand over at the
Table within 15 minutes and numbers
of the selected cut motions,

Hon. Members are already aware of
the time-limit for speeches.

Demanp No. 63—MINISTRY OF
InricATION AND POWER

Mr. Deputy-Speaker: Motion mov-
vd.

“That a sum not exceeding
Rs, 22,33,000 be granted to the
President to complete the sum
necessary to defrny the charges
which will come in course of
payment during Lthe year ending
the 31st day of Murch, 1861, in
respect of ‘Ministry of Irrigation
and Power'"

Demanp  No.  64—Murti-Punrose
River SCHEMES

Mr. Deputy-Speaker: Motion mov-
ed,

“That a sum not exceeding
Rs, 2,05,08,000 be granted to the
President to complete the sum
necessary 1o defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1861, in
respect of ‘Multi-purpose  River

Schemcs'.

APRIL 12, 1960
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Demanp No. 65—MISCELLANEOUS
DEPARTMENTS AND OTHER EXPENDI-
TURE UNDER THE MINISTRY ©F
IRRIGATION AND POWER

Mr. Deputy-Speaker: Motion mov-

“Thay a sum not exceeding
Rs. 1,60,52,000 be granted to the
President to complete the sum
necessary 1o defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1861, in
respect of ‘Miscellaneous Depart-
ments and Other Expenditure
under the Ministry of Irrigation

and Power".

Demanp No. 124—Caprtar  OUTLAY
oN MuLti-PurPose RIVER ScHEMES

Mr. Deputy-Speaker: Motion mov-
ed.

“That a sum not exceeding
Rs. 2,47,69,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during lhe year ending
the 31st day of March, 1961, in
respect of ‘Capital Outlay on
Multi-purpose River Schemes'.”

Demanp No. 125—0OTtHER CAPITAL
OuTLAY o©OF THE MINISTRY OF
IrmricATION AND PowEr

Mr. Deputy-Speaker: Motion mov-
ed.

“That a sum nol exceeding
Rs. 2,0707000 be granied to the
Presldent to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the, 31st day of March, 1861, in
respect of ‘Other Capital Outlay
of the Ministry of Irrigation and
Power'"
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ware gwewme foy ()
R fedtafwr e, ™ fafe
7 uw aw A7 w1 fed # 9 T |
& fad =1 97 % SW &% 99 w7 e
wTar § 1 #few ama | & o fafh
# afe &t avw At 35 TASeE feATr
wEat g | foee &€ a1 & @ gew
o o fowis w1 SEmar mar ¢ fe A
aree sfot oW sy § oy gfae
¥ qrav fafaedt & mfesr w7 ofied
7z w0 frw fie agr aw s sfoim
SIHAREH W ATE § g 0 vy
v we Tr qfrweas ¥ arege w0
afer 37 ot foamn W w9 g 2,
w7 fome ®Wa 37 a¢ & 8, 99 A
THE & Al w1 frady awAE gt &
TH T WRTAT ST KT KA | FT AT
TH §TIN § 17 a1 7 gy aan & e
aff fafedy wrge iy dfiwee
% 9T T A1 I%fAwa AT @TH £ W
q % ™ TRORH ®1 3% 7 owiET
N HHAT #, 7 IT T HH T Ao, 0
fad @ mTe Srorwes ot g ag fafardy
1% $fadt TaAgHe & o e ag,
w1 3 I q T GARH 7, § w0
¥e,000 Fo ﬁmﬁ,rxﬁ!ﬁﬁ?
T i Gx qrav & qre = q9 )
w7 vy famr amEm A g Ay 2w
& g ¢, W I w7 gfae ¥R
& qm g1, I w1 A Fom T & g
TGA T E AT | WTH I W AR
feat ty TR 7 A W oy T A
£ | W7 too WIWT ¥ § ¢Y ¥TH wEY
T A L, A1 WY I 5 g s 9
IH OET W 96T g1 AW o aefew
| A @A A gl vy wwgen g fw A
areA ofdom Srew @ wr wg
!o,eoo%oﬁmﬁﬁﬂﬁﬂ
7 fafrdt & AN @7 wifed arfe ==
9T &% 3 w19 A A | W Lo AW
%o ¥1 M S B @ Fr ay ¢Feem
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wy g fafret & wwee gt wifga
WifE o ATA To ¥Y wHIW Agw o
g gt & | 39 & afw wf gorr oy
AT T QY ZA7 graT &, I H © ifme
¥t sy gy &, W fr gl fafadt
o ARt AW T3 & g ey
To¥e ®1 ewfaesT e & w1
ERIATH BT & W1T A A 99 ®1 oferegz
¥ gedt § | w9 ot 9T Ay e
AT 9T WTEAT EfTUER ¥ wW omT
TAE T, W AR T IA
sitiwen w7 Y 8, ov w 0R
mag w e armgmi fr
g ®W £ gUT & | F A% AT A€Ar
gfeon &2 g A @i §
it fe wra & feeft oAk AW o d
w fafrdt o Fgfaft  TEATE
w1 fed w13, Afew o1 1 7T w9 &,
ag a1 ot Fafrdt & w17 wfgd
arfe 37 &HT 9T FATET AAIAE 4
w1 @k Wi 3T FTHT B FTET AT OET
AW B 5% | WET A% 6T ST WY
A & IZ X HAT §, Yo AT mEE
¥ wia a7 sfome Srem w5
Zriz ¢ 1 afes o famfae & ol
wriart wAry foeet 61, @« am o AT
ey 7 wrar ol w7 ardr af ¥
THA |

™ & A gy #gw AT Or
T AT & AT H AT A g
#Z9 arzT G% 9raT wfAwA & A1 W
= 2o & far § ag e Wt arlrs
¥ wifemr 1 3R faw | fegrma
N SRR ¥ rfa fe
foerft vt T owTH w1 fem B,
37 % zefren fam & fordt 7 &1 1,
ar foeft srdwew 9v owWogwn B
frmgeama & o & 7, ame of 3w
i arfiw g & | Afer g 8 4@
frfredY w1 ®TH @y T &, W & ATG
ag afwit § f dg= AT 3 amx
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[Fzar gwarT o)
stz #1 817w fear o anfs
g 7 T AN §1AE, T 7 FTH TG
AW F AW, TT G ¥ A F
mATfRa 1 7% W WAt 39 ® fer
1% feen & v g1 A1 92 fiea a®
far Srdvaza #1 ghdznadl 37 #1
frrerdt wel &7 & &t W% I AT
& aaa oft Fon afgw W 37§ a9
Aarq Fw w1 A1 A feet W oawy
Foar wfgd | 94 ¥ 7 onw fgew
e & #10 @F F7 | W7 AT §
fw arw &= fggem # femdy sfram
SA T | TA K IEF OF g4 & aq
& fal aordte fom o, foe 9ok @
Z@T 7w ¥ AT 7 4y w iR oawi
awTT ;AT T WY aAn Wm0 fe
dvert w2z 3w fo i i & awmw ag
w1 wifgy, ™ fa =far w1 s
ferm €1 99 W WY SgTET FEEE AT
~fgd | T AWG A IR orATEe-
o #ET & 39 1 of # A T aw
wfemm w7 @, o 7 g9 wwoes
T FT AWM I KT 5@ AT H
wrofas T Tfegd, ™ & fad o m
fam ®1 TaTeT WoA W A W

prft drx gy e § o
wE f1 2 wN aa §
qT ¥ w9 7 &% e Jgt
g arar & 1. wre wrf e wwaY §
W I H qEEE w T AT 3§ 9T
fodwe ot aga wmEr W g AR
firee # W S wumEr W &

o 3w ¥ agw @ foars o ar awd
i) = sRw § A A g
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T A9 7 T A AH @ W W JAH
AT SUTET FTEAT AGY FOAET | GATH
H ome @@ farw gd dr v
# e faw fo Freelt, 970 & A9
ok aewA I o7z o, Oy
w7 o a1 @ "e g fee d
i & wg e g fF AgA awx
T QAT ST F W= SRR W
&1 2w fordt 99 & W oF s
aw a1 areRE g wigE 1 T
far ez far gAn wifgn o
T f a1 of e R & a7 S
¥ amfas graT g, A AHw I 7 v
2wt e &7 oS oY T
vAfrad & o § form & gfeRs w1
Tt fif ofonepe T & @y IR g
g wifgd 1+ W o ofreeE w1
ww A ouw gy o Aoed
q g1, dfea A1 e w1 e
¥ FEA ART Oz T wfAIA F 9
grar wrfed W 39 & g frr
AR T ¥ IW ¥ 09 veAr g |
Wt frgear & #iré warz qpaTe foe
A F o faw ey o Afe
TAAT AT WET wgr A1 Awan ¢ fw ooy
& worg wrw At fovee et At
T g oE R AT @ I
T ot gE wt ,  w oA
T+ o folr & ag g g fw
fome Wodi w1 ®w F@ % faw
™ wfret ® ot arwr ga wf@
arfE o= 2w #7 A AT ¢ A ArE 4w
q w¥ g, e TRAET H oA T g
ag 7 g1 fr fefy Sofifec Fov A &
¥ v awt fear @ Afer 9w @A
TR B AT Y W7 L AT HT | I
ATE A WIE FTET T T AGY &1 www
1 ww fad fiwe et v W
fafr=t ®t gx 7= fawlz  wraww
& art ¥ foml 37 wifgh arfs ay v
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T a% @ at ¥ fon feem &1
w1 farar mar &

™ & aE WO A § e
AFAT § g Har areT farege & a0
qE1 o g § ek e
W ¥ 8 F9 a2 wae & fr dArw arew
forgz g g W 31w W ol
=arfem } e a7 7w @t aw anfe faw
fegram & amwr, SO0 s A
ot arex ferge & g 81 a7 frnid
s g, I A faeelt B odmaw
far wr =% 1 Afew gt F a8 W
o oAyt dfeeww am ¥ e o
A WTEHTA 9T IEF AT @ § |
fergeama &1 ¥w qW W fem w1 W
awe gt & %9 fr g wmrr A fs
AT B R o ¥ de s @
g, o st am v wmr @ A
g a9 wan g1 ) fam a9

u‘rzna"tqmzn. T wrrﬁr
9T i fegearT & AT, e @
ukh‘nwm wﬂmﬁl
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T At AT § Ag S ATy 0v fnix
¥ § & a7 weic § ama W,
#arr arer fevgz & Amv w1 1WA
@ F GUA T K SR T AW,
o9 g i fe 3 ®1 Mo & [T
awa e g, afw wfm ffw
WA § AEEEIaeA et
¥ Fur famr g WA g
% 4g WA to L 7w g oY,
afgm ww fgpema w0 Wk
gfaar & ma? ao # fx ag <1 o3y
% = q¥ & ) "rw e 7 Y
sEr g & fag 3 7y =nfzw & Fe
oy ATHAT £A &1 A, AfEa fev o qw
we Y g7 §F AA7T AL WTATI TH ATHR
7% T A www A f ) fowam i
gart aifzw AET 7 &1 AT A W
T # w7 a7 fr gw oA Yet ® A
TART AT AL AT, WA AT EfEd
aTga ¥ ATE & ofr ag feerre g
wifgd | wrr wafs A gfan @
w frm w9 frefam 4 95 o X, &
IAEY ATE W T AT OATA {TAT AW
& | & forw a1 mw aTA g ofEd
gx T4 T ® A vw A g 8
a1 & 3T o AR FTA W wA"
f e 9% qeaey § gy ArRAT 71 AwAT
t AfFrdqung fs ofeem ¥
1 ArATd gAAT § IAR gAF AT A
w1 ¥ i oway dr gé ¥ oA e
s gfar & drre wAarEr 8t @
A A freadr 31 AR OFAT-
firez ATR FY ATO e &1 qufaw w7
& & Afer fepera & gaarl 7w
TR Wrx oY = o7 w oA A
W e e R AR e
& v F Ay swr Al w0 foow
arvi & #rxz =y oY X § T
oWETA § T A % AfEA TAAT ey
g § e o darw wrer fegz §
faafast & 0 amy ® qard w7 &Y
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[Eezr ¥%amw Fg)
W # v @ifen fE gaE art | agt
gAY AR AY o7 waseA wiew § 5
g T ot fram wifee s
fegmm & &9 o <= 7T & Wy A
g8 Afea 36 & amg g ag o
wfgm & fr og e da gn a gw &Y
it fr Fagemar & it &7 wam @
FgTET WA W I feat w e
g ® w7 g afaeam g F
qq T A H oawetr wor &
Tz arE sfrear w1 fedt feen o
wHArd A4 fearr feq wnfs @
art # fgpem w1 2y faegw w@
A $ATR 77 wwA & 1 AT e e
§ " gafag g%t o7 @ & fdy
femm &1 FH=ra A feaw iy
wa et g 7 Tifefors afam o
WA E1 Tt e T g1 9Ty e e
AT TEIE FT ATETE # W gHIC H¥
w1 AeE £ a7 4fF adr § o
T AT 97 §W A1 H GHAT g
=1fed o sy w7 dere g1 A e )

v fawfa @ & o% a1 g7 of
Fgr 9 g fF oW @ A ae
faame F7 d\T &1 AT & AT AT qET
T I TN F A9 & A ww A oww
TeAHE W% TfEa ®1 Oy &
aft =% T wifgd arfe v g
1 FW TN § Aol TN 6T A |
qefpR AT BT &7 o § oW
qafer o1 wfed | gl T -
A AT w1 it = @ pefe
wCT WIfEd | THE wATET s WR
qi w1 o Tt oy qfir
FTar 9rfeg | UE A9 FW FA fAw
rifag o= 7df # fe oot feelt &
a1 T W IR e feger ®
|ril W TR § vy 9y afer -
fora < 7z T A= 7 FEd ATy wfEd
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for s 3 =1 97 gW T AR AT
frars & d@7 & R w19 T OF
LT AV AR FTH FA AL A1 AR A
I aga wferw A A A 6w o
TR 39 A FT ZH KR ATH AE A
I |

wR Tura Al TTaeqT # oagA
g gt = ¢ farwr fe qEfer
frar s aga wwdr & W o e A
Tarar wefger dare drew Wl A
Y = ¥ ) 3 awty = 97 o
surer A ¥ ATq W FOAT AR
ify form faet ot o Tt & e T AT
o arr gaTY freR W w3 o A
g wfyw & wfw @am & a5
wT S €7 At F fAm 36 e
H ATAT AT A |

TEE qT F g ¥ AT ;T
¥ frafer # g5 vz g £ 1 fom
famr arfeear o feger @ @ At
qITH ¥ ¢ AT OFE & FOT avze Afw
FT ¥ATHT 97 AT A fo g7 w2, 2
ATE THE F FOA TTAT FY OAAT TET
YT o g o7 & fR 3y A &
w0 aree v ofar & W1 &, fo
AT OFE & FO9 TAT TR & gt
< fie arft w1 afE ¥ g & FET Lo
gE aw g WX gem ug § 5 amm &
et % agi 9¢ qefy &1 Afaw 0w oW
%z A1 &Y Ff o At A A7 g7 aw
% @t o & o 3w Tk X fe
faredt ey &1 &t Tt & =welt 1 =
arg o waw g damr § o ve,
¥y WT® UFEY ¥ TATRT ATET ANE
£ W 3w 7% fiF w17 = 99 1 A
Tt W 30 ¥ gw Y O W Aw
quTa & I Az vy ofran v fofrs
Aifrw wft | W@ qow # 9w
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s¥tem Wyt gu ¥, wifaewn, o,
gidt W T o g Shww ae
FEYT TORTC WY SUTAT B SOTAT w47
g1 wifgd Afwe &Y g wetew @
f AT T g @ AT g
Fq AT GAWM F IR TATH FT AT
dfam wrT 7w gz § Ay At Anaw o)
aF A7 TATHT AT FTA & ATGH ALT
&1 74T | ag =7 Ay ofar g7 A=
Ty wrat & W TH falr ady qanfon
£ f& o wasHEe w1 ST T A
H1fea | oF a1 g 1 § e arze A
* ST wY FEgE w3rq & Arq afaw
T4 o wifgr w@ife o7 weew @
qETfas § | ¥ FAA #1 &% qrove
qeafs g | W= AT A7 FTET WIS § AT
¥, Yo AT Yo fut & fad =i 1 ag
WHEA {1 AT § AT A AHAT e g1
a1 & Afe arex A F1 qeer o
qraTAzewEAl § | & A7 g §
gy, wqAwe, Afqa, fear AT
Fwer ® wHT g oA fy oy, u W
€, ¢ AT TS A4 g7 | WY AA
awA § & 37 el & Svri A7 war
A FHit WY AT wRTfaE S i
ey frem &Y g1fY 1 3 ot G e
& AT A § | Ty Aay AE & #
st ¥ 99 AT ¥ § | iAo
& Ay ¥ o gATh dAfER 7 ¥ A @
&t 7w 2 a1 gt & 1 frm gerw  fee
34T ¥ a7 © AT ¥ FHA A gL A
uTy Faq qaw A% & fE 39% arw qan
w7 7 oW A g 1 & S e e
arzr A & s w1 gw w & fad
wfrer &t =g T TIfEgd AT AT
A Frelt & I A G 7 T -
a1 TfEd fe arz At &1 w7 7 ¥9
AT &1 | | o Fgar g 6 A1 W -
q #Are freTAA =W IR WA
£ fr e tard 7 rromom fATR
FTTft IW CATE A Yo ATW W AET N
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A ¥ 9§ a7 dfaw 1y, v g
& qre g7 oM | W T oY
w1 T T 9 O T % fad g9
AR ® W ALY FOT AT FTAITE aw
T fppme & g & fed § fag
FME o arfad g1 e @ wfer
arzr Afimr ® a9 ¥ I ARl W
gt fF a% ATt @y % g 9w
o wfew g w1 waq @ war g
i & argar g fe o TE & & e
& fod tw ooy ¥ owix 1 fe gard
gNfast ot fs fog & 2 & s =
az zar § fr fiey & 21 fiew o agd
g & ) T oT wAw AW AT W
g1t E TE A9 7 e i # o e
H77 37 wiw w77 ® g gefr 1§
areat g e agt o7 A g5 39 A A
=t fear I o T AT f T
779 AATE AT AME U 7 AT FrAT
w1 Wt AT A 9 gE e A i Ay
¥7 wiw & m% Wt e T A
dae A wATET WY dATR E gAY
% fag ot stk wfrar Ay ferer At
TE CATET Yo, 1Y WA & T AT
A1y #1 AT W W AT & AT 4
win fe o7 Az gare wrar ¥ fag amf
wk o Afer g g Y Iwor T
wiife o Awar wfuw g1 7w § &
OTY TR I3 &T A AT | OF FATE
stz & ww v 6 S ag wwa X e
% A7T %1 79 w1 ywew A § ohv
T A7 §1 3% F7 D97 o7 19 agw
w1 vo1 #ifad | vafad § ax W g
fr arzr daew W aw At €
Raem wTq 7Ta Ay A Famn i qE
® §1w wod) ag §1 FF W7 9w
o Hfew § a7 Areft 11 w9 ATE I
SATH 1 AT Y FTOR TeNT AT
et § T IW CATE & Al Y A
AT &1 oft arw Y 1 e § 0w
AT TAAHZT FT FER w21 9T AT
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[w et w%ra Fag)
atfirn % Frmrfasy ® i &= § 3 w07
¥ AT v foen § 1 a8 wwdn awd-
o I A= w oy § 1 fgE A
oF FU% F9q7 {5 o7 4% €9 AT aw
fear wmrm Y7 3y sTEr IAET W
ferrm st i s € wéT & qg=AT AT
qTATAZ A 7 G w1 TATET & TETaT
wiE T TfET | T AR W duge
qfza & SAwY Q7T BT TEY EY AT |
UF Y9 FAAT § orw, 0w A ¥ oAy
I & AT AR § ) A o #
ag 7R €7 A= AT FY Ay § A
FAFT ®1E KA AL FT AFAT 1TH 7
aga AT &A1 AT & ) FEY T A qATH
O v T T ¥ @ A A E,
FEI AW F AT A, 6 AR R I
AR I T T A A E®
97 AT ET # | A E AT 9O | g
wTg guA 2AT § fF v owETs wveq
& AwaT savar gut & ) gafed w &
aF TUMAZ TR g afRd
W7 FATH A HE W TIHTAE AT AT
arfgd | 99 A% W9 A e ®
qUTH 1 &Y HLIE 47 AT FW KT TOHT-
Az qmve A8 & AT A GATA KT AL
T 1 wHAT B AR &1 A |

THEG WA § 9T w21 & Faafaer
§ §5 AT AEATE | TF A A T8 FH
wrwen g f fesiz e @43 e oy
o w wrfERT weTfEe e oA
€T WTfgq, SATC W1 AT AT GAT €T AT
9T 9FY w31 & fod faerar &, W
eatfm wrerT w1 #2 A g ¥
@t wa# 9gH 1H ferm ¥ =T 97 s
wrraT v & 1 v faefas F 4 fafey
A g w7 e g e gwer et
WA W AT e ) & AT
iy wo1 wifgw fe o7 =0 97 %z
A wme o T A %z gur & Iwe
WA T A AW &
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frm g s9an famer wifigm, anfe faa
TATHT § FE T AT TEAT & ART AT
¥ far o1 7 *1% == femr o
"E |

17 brs.

% arx f faoret & famfaw & 13
EAT WEAT F | G F WY aga A
=22 § oA gafefadt 918 ¥
| AT § 77 3% w19 ¥ | A @i
ferft Tr¢ & AT FT AP 2 AT F
am | Ffes o wm et A w5
fargm sgrifes @@ 37 & o7 faw
Tl T § i 7o e dan oAt 2,
AT I ALY H qTH AT HT LT FAAT
Y TGF AFAT | WY TF 7 A9 2
FRE Y 97 qz AhT frmmar, 41 1o v AT
ahr frmmar av ¢ 9vEE @t o9 v Az
%t femmay, afes = Ao & arg
T Frean wegy A8 1 A 1wl g
am 9% & fF W = gAfefadr ard
& 974 ag faars gar w37 9 § fif a7
a6 a6 dazfodi 7 A et 0w w1 T
auatt &7 3 # oY gAET ewgT dAv
fam 7T & | T@ a7 FmAT maTo A
w74 fis g0 3 & Wi &, g2 g2 &1
74 ATy ¥, g2 g geAwTe § | waw agr
=it 371 & o &Y gara wrafant
®) TrATTRZ fre AwAT & ) AATO 9
| Tt §Y awdt & ) T qard ag 07
w03 & fF 3% e F AT sEATE AT
Radt £ 917 o7 w2w F Fgex meg -
frm dedt Wt faaeht 2 %3 3 fe
eqrfam wAA w1 F7 A% fE A w6
1 3o FIIT BT FAAT IAT g9 4 T
Hz A% foqr , a1 vo FOY T FAL
wew &1 frar 3| 97 ged ¥ TR
Aot fiwam 1 & wraen g e @ O ol
# dfe oi Jumr wwdrag & o1 gt
EY R wy a® e ¥, saar
Faroreft el sfim W @ ot 3o
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grawar & o fe 227 § A gfefadt
Wi § 7 g Aadnft o | xw o
T qiY a7 & syrsfew &, T frelt & Ay
it ¥, o 97 qafaw adifras w1 ek
wA7 Af g, Al garg 39 & fod
F1§ mEATT AT ane AE &, Mo mHo
U &1 ®HFC AXN FGT A0 | TZ OF
frar?az ¢ 1 fo vt o Aoy
TR F ag awE AF Mg fF
fegeam waftw 71 Sady w19 Wi 7w
A T a1 fgEE W A%AT g,
e ot faaret &1 9gwwr & TEH 000
1 17 07T & | g qTAA § fEowm
fma wiE 7w A 97 e AT A §
f F@ gwre A | fawrt sy, feaa
famrs & a1 fe w1 am 97 s AR
iz ¥ fr 7% faoret fririt oY 3%
ZgT A= FAT, IAET WAL wrefy gRT W
59 7¢ § 3% wrAEAT &gt | s
WTEHT TR AT 77 wren Ay i & fe
IA¥ TEAwT & g12 g & fayet &
S | T AT LA SgATR(Ew WAL H
FEf Tz A @1 9T IR IH
FH T Ay oy ovelY | g e & feew
Aia ¥ fgor=) Aq ATGT AHAT ARG qIC
97 Az qarer o | vafed & amEAn g
fremezz safew & % arg qafas
arifaga w1 fam &7 1 w7 91 e
sAfefadt =i ¥ o foerds fag dz7
wiz # &, A Wiy Z@ fe aEi e
swrzt ¥ sarer faare firdr | FEra & ot
faari, areft WY e qe T A
W I & At S A faeet a4t
e €1 T I fo F wRAT
ot & WY ag From gy A B ) ewfEa
§ ww g fe 9 s i 6
ey & 3% AT g7 Ay, AT 0-
aTEadl arfra w1 et fem Wi
uw f aF FTowTR W g1 o foaref
w1 suTer aTETE & faat 3 A Fed W
e W@

CHAITRA 23, 1882 (SAKA)

for Grants 113§

T GATH ¥ wre v § | g e
ot fis gama F vt suver faeh @ft
afe wror oY FararelY qarma o dar et &
TR § wrErae feadl faeft 1 Wi
TG ®) WA W & | T &
fod g wr€ maeTr AT wqifE T oY
BT A7g AwTA & | Afew faemy A1
wHIT § | IARI HA TAAHZ A qi faer
awet & 1 F wwan § e qama ¥ et
w1 faoat & faeft arisr @ oot Wi
fefgaaadr g sam g am ¥
fr wmg W i 97 0w o Qa7
FT99 T W w6 aqae §
A & F=Et fqwAT Ay ) peer
e g9 7% & fr g § Apwfea
qrAT EE5E AwT EAT ARG | qATH F
A w3 oY gt Tererh awi
G v fad aw T} f T gt s
fawel} 3| 7wt a% wTrA da A
T w Tk AT A A AW Afew am
g wrEA AT AT ANA B | wmr W
BIZ dget wTEE) #, 3w O AW oA
s fawt A I AW A G W
wwET AE & wTwAT | gwfAw § e
£ f5 20 ofrg 47 wmmd) & 3wt ww
YR A | ¥R % weray ary fAe e
=rw §, 37 a7 ot 7ol wTH e fw
AT Wiy | FaraAt fararsfy s forn oY
& =y @ da1 gt I fageTA §
ot o et &t ) gy | yAfad o
MG T T § (AR aR
efersre wv s f foe vt fe o A,
folt fgesr #1919 A F = g
1 WTAAT i qTA § wATA | Afes
THET HAUA K7 TH 97 AFT €17 q%
g1 wifgd mfe g &1 59731 &/ Wy
faareft forr o

e fgrpam A ax g o # e
WET ATINY AET wvet ¥ awi fewma oy
73 & fad far7 o g1 | ovwT oW iy
A higamm warf o Yo



11355 Demands

[Fmm ywar fag)

wife ag T TATH ¥ wT & orat Aw #7
faezn agm AT & § | o @ w9 AR
F 477 TATwT frAT A aw o i
1A &1 gferams Adf w31 o o fear
€5 a1 A A wifE ag g7 A Ay
% for {a= wew W Ad v
qEHAT | GATH T A1 AT THH A/IH T
e w1 w19 g T d, A v
fart AT WY Yoo TA KA F ATAT Y
A g Af AT GwAT | TF FIAA AT
qTaTE ¥ § wgt fF A oog 9 § =
qrt & I A A el d5 @
aAT & 1 @ W T oAw A
fmorm ad #%7 &% 7% wroer frar
F1 17T T ALY BT AT |

wifadt a1 7 zq0 47 & fawfas
H TEAT SEAT E | WTTA AT ZawW &=
AMY ITH & aG7 § T A4} 7% | GO
‘I"‘ﬁmqﬂ'ﬂ?iolﬂuwsﬁﬂ'}ﬁ|
<arfam &t 7t a fafas § cemmrdy
%Tq & fAq uF wHE qArfr & oW
A% {7 g0 fEgo dro ¥ gy zgw
&= w33 for 7% Wvraw gy
AR | i Ara faq 97, €€ 1% P,
w1f 2y far = 1 gHwT fewtz T
7 feqrd & fagy mar &, gam 7Y a7 ot
qafeae g€ a7 78 | soFT ANE O & n
Zaa & & F oA AT 7 0 | I aw
oY 297 459 § fag owt daem
FATAT AT A% I GrAar A {1 Tt |
zgw &= el ot sumEn sdwe §
fe & arex da= w1 ¥ A F ) "W
7q7 457 ®1 T% TS AqT
& & 9T 419, A1 & TgA Fraarw @
£ 57 & wifE A1 Zga d9 TR
Y &, & aga ST AEHER & 1 A%
3z gz AT 4 fram wed Al a2
2N & aga "€ AW A Y | Oufad
e ¥ afed FH wfg @z
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#57 ¥ famfas & us =g =" T
wifed, fore & wenfaw 27 &= aaedie-
E5¥ T2 qT W AT A%, ANE AR
faw A1H ATAT AT HF |

4wt % @g & fafasr &
Femtgar «r fgumam w71 g |

Shri Halder (Diamond Harbour—
Reserved—Sch, Castes): Mr., Deputy-
Speaker, the Ministry of Irrigation
and Power is supposed to help in pro-
ducing plenty and throwing light into
the dark houses of the teaming mil-
lions, The Ministry's function is to
irrigate land so that our food problem
can be solved: it has also to control
floods which off and on cause havoc
in various paris of our country, ren-
dering thousands of people homeless,
and then it has to generale powcer to
industriallse the country.

But their activities present an
appalling picture. The projects of
DVC and Bhakra are the projects of
successful bungling in every respect,
whether of accounling, construction
or utility. These can be called monu-
ments of bungling par excellence,

It is not possible within the short
time ay my disposal to go into the
activities of this Ministry on various
aspects, and as such, T shall deal with
one aspect of its  activities only,
namely, the DVC. The people of
Wesi Bengal expected much from the
DVC scheme. But to their utter dis-
may, they are totally frustrated by
the uctivities of the Government. The
scheme did not help to remove the
danger of flood, but has aggravated it.
The two catastrophic foods of 1956
and 1959 have shatiered the sense of
security in the matler of recurrence
of flood in this State. In 1959, 11
districts out of 15 of the State were
affected by flood and water logging.
The total crop area damaged wa3
2,364 square miles, that is, about 13
per cent of the crop area of the dis-
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tricts. Over 54 lakhs of people
became victims 6f flood havoe, out
wof which 3,74,375 had to be rescued
and provided with shelter, The loss
of aman crop was 5.23 million toms.
"The number of dwelling houses des-
troyed and damaged was 5,04,468.
‘The total loss was estimated to be
nearly Rs. 100 crores. In the 1956
flood, the estimated loss was of the
-order of Rs, 11 crores.

A careful analysis of the two floods
of 1956 and 1859 will show that both
the depth ang duration of the floods
are increasing through long neglect
and wrong measures. It is not
nature’s freak but human frailty
which is mainly responsible for the
disaster.

It cannot be denied that the flood
-discharge capacity of the Mayurakshi
«channel has detleriorated considerably
during these years. The Government
tries to escape from all responsibility
by saying that the Mayurakshi scheme
is not a flood control scheme. But it
should not aect as a flood producing
scheme,

All other minor rivers and drainage
channels have deteriorated and have
been silted up through long years of
neglect by the alien rulers. After
independence, the Government has
done nothing to resusitate them with
the result that they cannot drain off
the rain water, and a slightly heavy
rainfall inundates the surrounding
‘areas,

The Bhagirathi, the main outfall of
the southern Bengal region, has also
‘deteriorated considerably during the
last few decades. Want of discharg-
ing capacity in the Bhagirathi is
causing water logging in wvast areas
within Murshidabad, Nadia, Burdwan
and Hooghly in the lower Damodar
area.

The D.V.C. and Mayurakshi scheme
instead of altering the statur ante
for the better, have made the situa-
tion worse. On the one hand, they
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have created further obstacles to
drainage by rmaising a network of
vana] embankments in all directions
throughout the length and breadth of
the counfry without providing
adequate water passage; but, on the
other hand, they arc discharging a
considerable volume of water through
irrigation canal . . .

The Deputy Minister of Irrigation
and Power (Bhri Hathl): Sir, 1 have
no objection if the hon. Member goes
on reading. But we cannot hear
because he is not facing the mike.
That is the difficulty. He is not at
all audible here; and we do not follow

him. (Interruptions),

Mr. Deputy-Bpsaker: The hon.
Member can come forward; He can
come to my seat. In fact, T am offer-
ing it to him.

Shri Halder: They discharge water
that swells all the drainage channels
of the area and quick drainage of this
augmented volume of waler has been
a very scrious problem.

Calcutta js the metropolitan city
and the most important part of the
country. So, its Importance in our
economy necd not be emphasised. The
solution of the serious drainage pro-
blem the city proper in particular
and of great Caleutta in general is
therefore of wvital importance, The
problem must be treated on a footing
of national emergency.

The area of Greater Calcutta which
includes the area east of the river
Hooghly, a large portion of which is
the 24 Paraganas District, including
a portion of the Sundarbans and
Nadia district, is 1,750 sg. miles.

Almost the whole of Sunderbans
from Budgé Budge to the Bay of
Bengal were over-flooded during the
heavy rainfal] of 1858. Some portion
of this city was submerged for several
days. On the other hand, a vast area
surrounding Calcutta 15 a vast water-
logged ome. The water-logged arem
is thug grafually increasing day by
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day. The area of the 24 Paraganas
district is 5,639'8 sq. miles of which
3,000 and odd sq. miles form part
of Sunderbans,

Sunderbans is a typical new deltaic
formation. It is a network of tidal
rivers, creeks and islands. The
islands to the north, which are
embanked, grow rich crops of rice.
But, during the last rainfall almost
the whole of Sunderbans was sub-
merged and the area which was once
a granary of West Bengal has become
a deficit area.

Unlike other districts of West
Bengal, the 24 Paraganas district
requires little necessity for irrigation.
Cultivation in this district, as a
whole, suffers frequently from rain-
fall rather than from deficit rainfall.

15.19 hrs.

|MR. SeeakEnr in the Chair,]

The problem of food in the 24
Parganas is entirely a problem of
drainage. Flood occurs not because
of a sudden onrush of & heavy volume
of upland water, but mainly due to
local rainfall,

Hooghly river is the life-line not
only of this district but of the State
as a whole. But due to criminal
negligence in fackling the urgent pro-
blem connected with the river, it has
been deteriorating very fast in the
past ten years. The Flood Enquiry
Committee of 18956 warned that the
deteriorating of the drainage capacity
of the river has been ‘very rapid' and
due to the deteriorating of the river
bed local drainage cannot function
properly and it caused water-logging.
The silting of the Khals, which con-
stitutes wvital drainage outlets of the
districts, had posed a great problem.

The great city of Calculta is now
Ain the point of danger. It is not only
that a big purt is going to be useless
because the river is heing silted up
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day by day. Even the shipping com-
panies in a Press conference recent-
ly drew the attention of the Govern-
ment to the dangers of the Calcutta
port and requested the Government
to take immedlate steps. Even before
Independence, the British banias
seeing the gradual ailting of Hooghly
planned to excavate a deep canal
from Diamond Harbour to Khidirpur
dock so that the big vessels can ply
up to that great city easily. But
after Independence the Government
did not take any major steps for
revival of this city. In this comnec-
tion I may say that in West Bengal
cities such as Murshidabad—Tamluk
were destroyed due to silting by these
rivers by the Ganges and the other
rivers,

The workers of the D.V.C. and the
Hirakud Dams who worked and built
such big dams are being turned out
after several years of work without
alternative jobs., Government should
take immediate steps so that they
can get appointments without delay
in other schemes.

1 shall mention only one point re-
garding the water-logged area near
Calcutta ari? 1ts suburbs. During the
last monsoon, due to heavy rainfall
vast areas of West Bengal, particular-
ly in the 24 paraganas district, were
flooded. Some portion of these areas
are still flooded. There are so many
canals which could be used for
irrigating but which are not taken up
by the Government.

As a result of this the area has
deteriorated so much that people
from this area are coming to Calculta
in search of jobs.

We expect from the Ministry of
Irrigation and Power big or small
irrigation schemes 1n this area so
that sufficient quantity of food is pro-
duced. The food situation in Bengai
ts gradually beccming bad. During
this period the food prices in West
Bengal are graduslly rising. The
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Government should take up irrigation
ang power projecis in tnis area. They
should take immediate steps to see
that such devastating floods do not
occur this year aiso making thousands
of people homeless und shelterless,

Some Hon Members rose—

Mr, Speaker: Shri Naldurgkar—if
he is not there, Shri Jena. There are
some hon. Members who have not
spoken at all.

Shri Khushwaqt Ral Kheri): Sir
here is also another hon. Member who
has nol spoken so far,

Mr. Speaker: I shall call him also.
All the hon. Members so far as [ am
concerned, those who have spoken and
those who have not spoken,

Shri Khushwaqt Rai: [ would re-
quest vou, Sir, to extend the time.

Shri Speaker: It is too early.

Shri Naldurgkar: (Osmanabad): Mr.
Speaker, Sir, I want to review the
progress made by this Ministry dur-
ing this decade. According to the
figures available, there are nearly 80
crores acres in our country out of
which 70 crore acres can be brought
under cultivation. After excluding
the total acreage that can be brought
under forests and excluding the land
that is uncultivable, above 70 crore
acres can be brought under cultiva-
tion

Now, when such a vast acreage can
be brought under cultivation, we have
to see whether we are making any
progress or not. That is the main
question, 1 am of the view that the
progress of this department lacks in
one respect. When we review the
agricultural progress made in any
other country, we find that the agri-
culturists are compelled to avail of
water or irrigation facilities available
as far as possible. From that point
of view, in our couniry we are not
taking this sort of steps. For instance,
there are certain lands on the banks
of certain rivulets or nallahs, as we

CHAITRA 23, 1882 (SAKA)

for Grants 11362

call in our country, There are some
irrigation facilities available on the
banks of those rivulets or rivers. The
agriculturists who own land on the
bank of those rivulets or rivers are
compelled to construct g bund. 1t
that is not done by the agriculturists,
then it is done by the gram pancha-
vats, If it is not done by gram pan-

chayats, then the Government con-

structs that bund and all those
charges are recovered from the vil=
lage. This step has not been ag yet
taken by our Government. In this
respect, | want to suggest to the Min-
ister to advise the State Gov-
ernments, because the main object
of the gram panchayats is the
same. When 70 crore acres are under
cultivation or can be brought under
cultivation, then, according to me,
there is no question of the production
of other countries exceeding ours, or
of our nced to import from abroad.
I the whole acreage can be brought
under cultivation, that will increase
our food supplies,

So, there are two aspects to be
taken into consideration. One is the
traditional agriculturist. By tradi-
tion, our country is an agricultural
country. We have to do two things,
We have to maintain the agricultural
standard, that iz to say, the standards
of the traditional agriculturists. Then,
we have to create another class of
agriculturists, namely, the crealea
agriculturists, as against the bom or
the traditional agriculturists. “Creat-
ed agriculturists” means those agri-
culturists who would be given lands
after reclamation.

There is also one defect, During the
past decade, only 25 lakh acres have
been reclaimed. Not more than that.
The progress therefore has been very
slow as far ag our reclamation 'pro-
gramme is concerned. When the lands
are given to certain persons who are
peasants or who may come under
what is called co-operatives, what-
ever it may be, then those agricul-
turists become created agriculturists.
‘They are agriculturists who are creat-
ed, and to them the land, the imple-
ments and all the paraphernalia of
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agriculture have to be given for cul-
tivation, Othorwise, they cannot do
anything.

In my own constituency, some lands
were allotted to the  Harijans.
It was done in Badagaon village, in
my own district, But I am sorry to
say that afterwards the Government
did not take any interest. The Hari-
Jans became quite helpless. They had
no bullocks or any implements to
proceed with cultivation. Therefore,
in epite of the fact that there was a
co-operative society which was form-
ed, they could not do anything. Seo,
my point is, when gram panchayats
huve been already established, the
main object must be this, It should
be the duty of the irrigation depart-
ments to instruct all the gram pancha-
yats to erect bunds on all nallahs and
small rovulets. If that is not done
by the gram panchayats, it will be
duty of the Government to construct
the bunds and recover the costs from
the gram panchayats and other res-
ponsible persons concerned with the
work,

My second point is this. When we
read the literature of other countries,
what do we find? There is one thing
which is apparent in this connection.
As far as our agriculture reports, irri-
gation reports and community deve-
lopment reporis, etc, are concerned,
there are certain experts and expert
committees that we find in regard to
these things. In other countries also,
we find a number of expert commit-
tees. The committee is entrusted
with the work or scrutinising or exa-
mining the soil of the land, that is
to say, the power of fertility, Ferti-
lity or the power of fertility is exa-
mined and then it is decided what
sort of crop can be grown on the
land. We have been doing certain
things by way of tradition. But such
experiments through expert commit-
tees have been successfully worked
out in other countries. Suppose, if
& certain piece of land can be suitable
for, say, groundnut production alone,
then, our people will grow groundnut
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alone on that land because of the
tradition. On those lands which are
capable of wielding rabi crop or
kharif crop no other crop will be
grown, But that is a wrong impres-
s10M,

In other countries, experiments
have been made and after conducting
an examination or scrutiny of the
fertility of the soil, it is proved by the
experts, and it is declared by them
that such and such a land is capable
of giving such and such production.
Then, improved sceds are made avail-
able to the agriculturists. So, in that
way, a nation can progress. 1am refer-
ring to all these matters because irriga-
tion and community development and
agriculture are all departments on
which the production of our country
depends, Though the Ministries are
separate, they are all interlinked with
each other so far as production is con-
cerned.

1 should mention one thing in this
respect. As far as irrigation is con-
cerned, there is another difficulty.
Whether in my constituency or in
other places, there are a large num-
ber of projects b'g and small, but
there is no mention in the report as
to how far the land that was brought
under irrigation has been utilised by
the agriculturist. The report is silent
on that point, The House must know,
w.thin the past decade when various
project; have already been construct-
ed, how much land was actually
brought under irrigation by the agri-
culturist. That has not been men-
tioned anywhere., Unless that is done,
irrigation is not doing its duty to the
country. The main object of irriga-
tion is not only to raise irrigation
facilities and power to beautify the
country. The main object of irriga-
t'on is, every agriculturist whose land
can be brought under irrigation must
utilise it for himself, If that is not
done, compulsion must be imposed
on him to do so. That is the object
of irrigation,

I would respectfully submit that
thiz step has not been taken either
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by the Central or State Government.
That is the main reason why there is
scarcity of food in this country. If
this step can be taken, I am convine-
ed that agricultural production of the
country will increase and the {ood
problem can be solved to a great
extent.

There is another thing as far as con-
struction of projects is concerned. 1
am referring to Marathwada. Some
days before, I had gone to see Purna
project, which is the major project
in Marathwada, It will cost nearly
Rs. 13 crores and more than 1 lakh
acres w.ll be brought under irriga-
tion, On one side there will be
power generation and on another side
irrigation. When I went there actual-
ly to see why the construction of the
project is being delayed, I found near-
ly all the bulldozers were lying idle,
1 enquired the reason. I came to
know that some tyres and other parts
of the bulldozers were to be import-
ed from aenother country and they
were not available in our country. I
enquired why they were not import-
ed. Then I came to know that the
Controller of Import and Export has
not issued the licence, After that, 1
went personally to the Controller of
Import and Export and submitted to
him my little request. But after that,
no reply has been given to me up to
this time.

When a Member of Parliament
approaches personally a certain autho-
rity and brings to his notice certain
facts due to which a certain irriga-
ton project has been delayed—not
due to the fault of the executing
authority, but due to the fault of a
higher authority in not issuing the
licence, in such cases, it is the duty of
every officer to give a reply to the
Member of Parliament, I think it is
against the dignity of the Member of
Parliament that a reply is not sent
to him. Therefore, I would request
the hon. Minister to take steps hence-
forward to see that whenever a Mem-
ber of Parliament sends any request
or any application or asks for any
sort of information to the highest

CHAITRA 23, 1882 (SAKA)

for Grants 11366
authority, it is the first duty of the
authority to send a reply to him.
Otherwise, it must be considered de-
rogatory to the dignity of Parlia-
ment, These are some of the reasons
why construction works are delayed.

In this respect, I want to say some-
th.ng about minor irrigation works in
Marathawads. Construction of minor
irrigation work has also been delayed
due to a variety of reasons, Because
of this delay, there is waste of money
and time. Also, we are not able to
achieve our targets. These are some
of the defects and 1 hope the hon.
Minister wil] take into consideration
zome of the suggestions that 1 have
made.

Then, some hon. Members have re-
ferred to the canal water dispute
between India and Pakistan Some
time back, when Shri 8. K. Patil was
the Irrigation Minister, he made a
categorical statement in the House
that after 1962 water supply to Pakis-
tan will be stopped, Now, after
reading the newspaper reports and
some information given in this House
it is seen that even after that date
water will be supplied to Pakistan.
I do not know why there should be
twe contradictory statements on the
same subject. My opinion is that the
water dispute between India and
Pakistan should either be amicably
settled before 1062, or if Pakistan is
trying to intimidate us in such a way
as to affect our progress in this mat-
ter, then it will be our duty to adhere
to our own statement, as given in this
Parliament by Shri S, K PatiL This
iz one of the important matters that
should be taken into consideration
s00N.

‘Then there is the important question
uf electrification of villages. Some
statement has been issued on that by
the Ministry and according to that
nearly 8,000 villages have been elec-
trified so far. I think the speed with
which we are proceeding is very slow,
Ag far as Bombay State is concerned,
only 461 villages have been brought
under electrification. Even there, the
names of the villages and their pope-
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lation have not been given here. 1
am of the view that electrification of
the villages should be done through
gram panchayats where there are
gram panchayats and by responsible
members of the public in other wvil-
lages and that they should be taken
into confldence, Then only will we
be able to progress and march for-
ward.

I hope the Minister will look into
the irrigation projects which are
under construction and the electrifica-
tion programmes and see to it that
they are not delayed.

Y 1o Wo War (WTETEIT—ThA—
wgfeaa anfagt) . seqer s, w
AR a1 w1 7w faa 8, 99k g &
HTTRY AR AT FATE

WEqW WY . AT R qEel
7 A1 RE

st %o wo W : 7 feafar & ¥ aw
T arz wrir g—

a% a7 sarer waw Afae

A qqwe] g faarsy |
wT & O o i & ae gErh
gk} e A R A g Al
& W v gw Wy § fis 3 wme gw
®1 WA KGO F, AT AR A A
feafar o¢ A gom, A A1 IF "™
TG o v A @ ¥ e
Y O GYET TN |

7 479 %1 FLA & 9% K 7g a0
oz wret § o s Feedt 2 w1 Wit agar
&, oft am gy, swhy woh @), A ae
TG o s @
A § e o | O e
FOTT ETY Iwhr w1 Jercaie fafret
wre sFcier ow qrac o voTar §, Fra

APRIL 12, 1960
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SR g A F @ E | FAm AT
niflFETT—pfT-1Y I Tga § 1 WA
77 ¥ & e #1 w7 wurar A
M ow ¥ fawg F gw wedt srew Fnde
g1 A&7 | 70 T T ATAATHT KT AT
#, I 9T FqraT K97 A FA 2, AfwA
IAH AT W Il A e § 1 G qw
Tt gt i @@ g AT AT
THATA F AL EVAT £ | T HIAIER qEAT
IS § | TAT THTRT ATH U0, AR AR
FATH AEET AGT EIAT & | WAL FH T ATH
ot WA FTAT Y, AT AT AX ATHAITA—
TraATHi—% §10 919 Gt gr AraArnt
1 W WA gH qA, A wTH A
o mma & famg § v W= & A=y
wTen Fnie 2t /4 |

F AT A ot B S
& ferdr W=z 3 wmgen g, Fored gy
O T AT THE AAA A ferars grft
| AW § g 9 At e faert 2,
TEA FATT TITHAT GTo¥e aam &
o g e R« T W
M am sgx & fs feshh g 1
fawra & g0 ATIE T TrorT Y AR H
& a1 &FF § | 4 I99 wrdn wE
ag wifire w1 s v fawwa %t grn w2
g AT w1 oA ¥ I 0
wT |

wfr %1 Ifa & fad e —amaex
JFET F—TEA T R W FAT
wifgd | F ag v e fod o &
FATTH AT A TUT K FY AA
AT W AE F e § —Tw A
w9 ¥ grer WY gE §A w g | du fe
woft 7wk A vy &, dw A IE R
a1, Afer i ol s fe awm @
FTHHA B YT 3T §, TR TFAHC
FTATT ®T AT §, T AT 7 {RIATH FAT
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arfgd & agr & ag at ey FT e
qAX F Fd) ¥ I W AT |

aqz ¥ feart foed fefewew &,
wt wrezw fefgeen §, 997 Wy g ¢
for gz 1 9T IwEd gd afE F =
AATR | I A wHA Ao g ot § W
A ATEA AT K FAZ § T g AT
g1t g, v o & fad &g oy @
arz g adr & fr agh w18 wrh A
gt 2 1 xafad & gradrg B o @
wrda F€m fF ag I Fifen &€ 5
#ATET §ATEAT BT 7 7w AT AT
7% fod ag gavw 7 1

aq & Framar fay # ara sgAv
AT | 7g7 Aot Ay w1 @ ¥ fad
Srefens WET g T &1 A ey
&g q97 AT 91, 7 dAoir 9% fiw
¢, %8 Fad g O 7T | T & |Te ATq
FEAER § uw ez faw, oW
%z wifafmaa Foae gaviter &, fog &
a gai w1 "aw § 1 3 ¥ & e,
Fre e e | ag o fagre ¥ Fr-
et g€ T F v aRE § qwdr g
ag T awelt wrar W afcdf o 8,
Avit ®r decare w § W w6
qez T Y & F wraA A ot &
st s fir ag wTE gFTE At A
FT 3@ T w1 wgEaT w7, g A
&t i wver F Gay 2 s fr ag
FATT wrafigl  ®Y dwar w1 o
@ e & 7R are & fe faer
awr ox & ey wT ar, @ dw fE
T &) e & w7 gfom A, P &
T ofy § 4 1 ], 9T FA N
I & Aw o felt & O
A gk §, ot e A R
T WiTd o ST pE T sr 1 3
Wiy ag g A AN E Fegw
e ¥ WX o, 7g gATd whx g—
wORTT ¥ §, wwhad wie ar=i 6

CHAITRA 23, 1882 (SAKA)
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T FTOT § g INE AN ok § 0 F
AT AT A § qrden wwm fe g
TRTE WA FT A W T WEYA
w04 5 w1 w0 & ag wodr afr w5y
gt asft ofcafaa 1 ®3

# AHIG ®AT AT w7 qg A wgW
f e g dgr A wfy gy £ @
T W ¥ AT G G2 G T o s
T T | wraws faasr w1 qu g )
1T g wui & fAg oy pAfefet o

v "GRG W W A g § W
fore wom & areft 42 wd &, 9w WWT
|12 g i & fag—fFaarslr frer ama,
W aTH aE ST & |

qai T kA @ AT ey e
et #% ¥ femr am, @ AT
T feeaw it | S fe 4 it W 8,
o s § 1 & v won g fe
arefn woft oft £ A 2w &
|Tq arreie Tk 39 T4 6 &y s
& art ¥ Ay w4

Wi & aw & fafre
¥ oAt o qada v @ gg QR
T AR

ot T swe ww (wnfeania)
TSI AR, A T TR d
s v AR o fafredy o foamas
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[=r T @FT =)
9 qrera #7 waw< faar § o fm
w7 AT ¥ agS a4 FEE § ) W09 TS
&t & wroEa gt 47 A OF Ew
gwEaT &, A1 oA W gAEdT &, awer
Tgifr g% w @ fra =ifgg
w1 e wfaw ¢ # & foi faard
w1 g aga w=d , W faand ¥ faa
qrAY 1 W&y o e Y s AwaT £
WA T A AT g § IAN O g
&t 7t gt & Fr g e X el &
AT ¥ FTIO N gEr qFar §, A
W a & AT gek ¥ o s qdf 3T
sRw wgeTar §, ag ¥F 9% | 7off I

wifi & | @i & ST SuTET AT &4 9 fr
fte w<a & 1 &t w7 gt o o femme

TR &Y FrAT W I T gy frer

APRIL 12, 1960
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w§ O dfF7 ag o a% o @t §
g€ § 1 AT g & e A -
ez Y aT% ¥ qaOw gur & W 9w
qIAT 1 FTHr G A AT wE g
o ag § 6 g o sofa =€ g o
&1 == & qrT F@ AT 0 A g
qg g% wgi wavé gl 1, g
T a1, 78 A &1 §F0 W AT w7
I GATH q@AHS § g § 7 agt
9T T g, go o & iy o &
& AT st 3w & e wmew arg I
AT g &Y T, g O e
et & W wad fod ofr femd o1 waew
&t Frar o & § ) O AT A uTgar
£ fF agt o waww ) faarf w1 sfawmw
ey g7 Tfgd | & W s §
T W AT qA wgIa sar &

ot e w¥w ¥ i amw Al 9%
Twit, wreegx g fET 6 o
ot gwer A § ag e TE 6
| Tt Y ¥ Ay ATt #T awg &
T

t

474

§, oW TOaT gEEE g
W T wT Y § | TEw
ag grar § fs dwi w FO
nﬁuﬁnﬁrﬂmwﬂuﬁtr
& are #§ w7f groAr T

133%5

¥ W T TR § e aEe
w1 §, Ffr o sy Y e
& wrawT saTer 3 Wi ot faemr =TT
it s or AAT A @
feraferey # s ot firar a7 o' ot

Mm&mfﬁmmﬁsw

adr fidr &, 7% v ool s ma
% ara ag g fr feard & fod
qrft frrerit ar omom, ARR ¥ At &
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o\ forg gor® ¥ o ) v g &
IR TATE FT FTHr AR Fw awe
FOT 2w HY FHL 7 oy ™ faa-
fay # aegdl X ©F @AW w9
At § o F g g v w9 0@
frame %7 1

gt aw faselt &1 aq® &, @
rii ®1 IeE 4) f& fgoe @ig @
AT & AT qGT F WU KT FTR AT
fam a%t foamd sa9t g5 91 I
HT, I FF TIMT § W9 g
& HEN | 79 Qeve & wrw e § Afe
ww T a® & sfeme & aw www
gw i fr @t et wEga
fayem orgiifom & WY 3, A
¥ 4wk § W gy T ATl w2 ot g
§ ok a o W foost
foeeft | @i, afE genfs & e
farareft 7Y Forey @aaft 1 &1 7€ 91 FergET
¥ T TAdr ¥ §, IEH 3e,000
etz faoreft ofr Gar & o et
TRT AR ATH §OT & | O TW TroEAT
W g9 § & faar oo o aedy, e
agaee & foai w faoredt faer gt
& X 3T T WS FwAT § | W ATy
# wrgen ¢ fF ¥@ g w1 g ¥ fan
T |

Wl T a1§ w1 g §, A fady
# o W o & frer wrege &
WY ®T guT & 1 A S e nd i
foredr I it w1 T feft & 1 g
o oft &g 47 § @i 97 AT ¥ g
¥ ot 3y qwmr gwr & 1 Afer 3 wiw
wq R, I G reA Ao &
oF We wiy O AT & AT T W
qiw frer o aew & Wi = § oF i
o7 § frw, et €@y foar )
WITA &7 o FrCr WA fwar mar oy
T WA fir cenfar wefteer & o wree
& 6, eV ww %< fie & 1 e

CHAITRA 23, 1882 (SAKA)
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adon ag & fe wia & s oA &
e or #r = o ot A @
ww g &, 7| @i tuT ¥ afy Ao,
e e FuT § W 9 F 0w @ fte
arer gwr & W TEE AT aF pen
it v ¥
T g w9 §, A ot A @ @
% wrgar § f ot oF @ A aw aiw
arur At mar §, agr 9T o Jwar fogr
ary fored o Ame ewar as gwr d
Ag AT 7§ AU WK femmr w1 of
|ATH TEH T |

T Ol g1 s TE 7 BN W fear
& &l aw orft 7 9, qgi a7 qoerly
Wit ¥ a fermr wam & fe oy ogw
dmwmmu g, g aw af ¥ Afer gt
firrat ) oy arft oy oy gy &, oY
€Y Fororer @ Forerer mfon ag grar & fe
A W g ol ¥ ooy AR A
e 6 o Wi wre = £

T ¥ qreT w1 AT of der
gor & 1 fewm ag wawa ¥ fs oo
ORI g9 § ar At &, ot oo oY e
FHA AT FORTC ¥ w79 § o qoerdy
WETETC ww At X § o1 www ¥ fx
WA T TAW 6 oAt & &
g § fe waw art ¥ ofr w deer
& amr wifgd 1 ar A Awe W Agwr
W6 TR ¥ ®T 47 T wiw ar e o
awrf ¥ fasdar @Y 1 wifE s
T €7 wre Y e & o e et
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ag @ & fe o gen g @, e
framii #1 ol & aE g &, A
o E & O A ST & T A
@ wre oft weEr = g wifgd
o gawr o 5 I g7 ThEd

T/ TT UF AVEF AT qroAT off
freeft ot | e Trw #r gw R A
&t oo & AT Y agee, T
 agd, T @ A ¥ faad
* EEar @ AFAY § Wi At 9
qgaTan A Al & | A e & fE
wra T oft T A s &

@ qefh ¢ fe wmri T R
aw g & afes & W & i
sTEgfe g AT @, AW
g A AT EA TeAT & o@rg 7 Ay
fewige <ot m § e arfx s
o wTEY, qE W A ¥ foa, s
qATE
18 hrs

st Tt o (Ffar) o e
wgg, faarf Wik feorely soare &
gy § ot why aw € of § I
T # g5 aor e ow am A
O & AT A A AR A wEr e
T § va fad & wrrer ST A
g

T Ffw wuT ¥ & o agt €
QF uTE §HET, §F € aHen 1w
o ¥ GEET W g w & fod wew
# wrg worrew § Afe o awen W
g F ¥ WICeR § oemow A
IJqw W W, miE aET F g ¥
T ST X §Y, $ot O Ay &
o9 # & | W amd T ¥ s
¥ [ W ETHAE § WO e
¥ Fow O wEnTr g | W ¥ oy

APRIL 12, 1960
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TEA ¥ AAAT gIEw A9 qF, gUA S
AT WAT, WK {1 AT | Wy &
aw ox  JEwffy g FETE gt
7t quadfy gy warer § o
ot e wm aeht § 0 greife agt
Tz s &1 ad) &, Afew F sg
fr wmy o fm § 7 &, ™ R
& 25t & Wy A A aRe v @
o & o gl § 0 i g
9F awT St W R A AT FE @
 fr 7Tt #r A gt ogw dw @
cifrr gf, ¥fer &7 a% o qgard
# cfi ot g€ 1 q T ¢ §feiery
¥ qgd IOC N2W H qULET AT T

¥ &7 aw T T H1 Tifaer R IEE
ama fear mar | e o & qow v
& & wrar, T ao gy § ok, L.

% WA e o foorE i fee
(Ll

st T i xEr qE S
gt o, o= & AR AT A 6y Ay
& =% fad nifeow & 8fFw &7 a%
I ST ®7 A & fad wrf ave
aft &, 3wk fod 1k ww i &)

st meft (fFOE) 0 W oW
Har oAl # § a1 gt anferat & 7

ot el wwi o ST A ) WY
Fawd § {5 &7 aF qrr agy & fod
Fifaat & w1 % . qg ST
AT e #1 g Foet \t g, i fe
firat arer oY §, wg g e s ol
qiar gt oy & 20 A7 Ay A AT AT
R qEft @R T TR PN | T e
# qrft W1 ey §, W O ¥ fad
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T &, e A A e g
I W & v A A A e

T

Q% QAT WO ag S SwE
sfar g A

it Tt wat ;T 4T T AT
= §, A A w1 A v , F
T oY @1 F7F § ag TPI IS ITA W
gl ag I MmN A
a1 w9 ag faad & W ek gfaw
o T Fa7 Af wmed | wieg § Fgar
# f& ot Gfar wa £T, 393 9 9§
& v 937 |, ST A &t aw g
TGATH FT TAAH F | THHT qrEoT
aa w< a1 fainft ¥3w & 99w w1
farr a0

wte opty fag (TRas) : sET
T =g Wy ?

o oot awt : sy oY WX, TAy
A T T

st e T (&Q) o A ofY
Hirfarg |

st Teelt wwi ;@ A A,
a9 $& Ffad o gt o At wmaw
fartt | tafed & gzt am a8 A
FLAT WTEAT § o a9 W Ay aw
@EN 1 Wifaew g owfed, yEd
<ol ®1 o g TRE | e -
#e #t mEx ¥ agw o A W S
= G E | ooft fevar ¥ S W) wee
& mf ¥ € aF aF IR " AA_
& w1 F wger f fr wre freT
& F € o Y ¥ myfa o §
36 A§ F ATH § oY W AW A6 Wi
arft e i A €, Wi et Tad A
I Wik #T 7 ah g A ae
s JY §) =T g Ardm e g

CHATTRA 23, 1882 (SAKA)
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TIAET §T T & AT AR A°T FAT 6T 2
T | fom ag @ wror fawsr
wm gt §1 g &, grenfE Ay e
wgit & ofw feT @ mx AW oW
wir gk e g1 mf §, ww wpy & f
zx ®1 §fad, gw w1 Hfod, caud wf
war 7Y, foadt dar gt & SEdr wwTEn
* i &, 3ot Ay & ol & e & N
T4 femr & T g =i ) A wm
A wr AT ¥ g £ a3 2
tfer ot ag oot g A g
et ®1 1 Ag0 F @ & qAww
fF art foe a2t & s=v A g A
HUZ | AT I | WA FAE w6 AT
& fad Azt ot ¢ @ Afagi w g
& & o 1w Y wqfer w1 aam &
fodt W gy e arht & 2 & wY
s goft o1 fasga qw 2 g,
59 7 a% ag for ot ot it
ot ¥ qer W Agd @ qe A oW
T g1 ¥HAT | TAE AT QT AT
& g § WY TR dAv @ oA
g 71 At wATA § & wwwen g e -
#ra =9 o 9 = 7 Wi &Aoo
THATE T T T4°9 §47 |

wh At gw oA i
FEAT WTEAT E | AL O TF AT A oy
a1 fF zgx &= g Fewrf o &
i €, a6 F At e | ofew 1w e
# g5 A w1 g O & A ey
g fear aman § e ot dwad oo @
T ferart & il oy erw ATwe B gt
IO T2 A1 A gff AT & W g
W A R § dw e it Tw wiwe
AT A 7 FrET, ofew § w9 ¥ g
fie w17 & arar fgama grm, ot zgw ey
w1 ey qfea § fafgee &, 9w ot
¥ ww Zqw = faw we oft el farerk
WM asfat feamacap
oreft & 1 Wt o o fY B da o
wik & fad, Jwk art ¥ 2w o syfer
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[t Tt i)

74 arfy BT drmat wd O § A
TgT SUTET & | T AWG A A7 WL
E A § @l A § qeardr 91 e
q § W FgTET TwEw g T §, Ay
Foifer F@adamaa 1w aw
! WfRw=E & FTCT FAL ATTHT FT
QT gL & # a faaT ame § ) gaw
W ®1 39 & fAd o W w5y
Lo qndl

ot mrft ;. ag T Ao W
wHE

ot Tt wwt : uA g ag TeT
HIFTU ®T KA g1, T T FATL §Q@IC
waw fog At ¥ s ooifew
feraré TG ¥1 W ww g ¥
witford, few o aw v 3w WY g @
aE, aw aw g g2 FWi F wara e
W g ¥1 frwrd g g awedt
oY T 9 %1 wow grg # ofrfad
o g7 wa Wil 2fed ) F ey
wgar § e s feamd w1 dur o
ag Zaq 4= ¥, AT WeT ¥, vy
® ¥ W A WA Fomr 1
Y & ot Wi FE &1y § o) 5y
¥ oAt Ay I W g diwE g
farmmt & @1 &Y feer i Y @ &
9T e aR € %7 Aew oY, dfew i
aeg wf fr ¥ WO sET gE
wafer w1 g & & fod, AT & o
AT @t s ot g ¥ fad, o
WL IHH K ST H aT oo £
a1 I T §H & fad, w owEw
FETER | WY TF FF T TEAT AR
e fr gy == wfaag & 1w
oAt &t a1 & awwen g 6 e o
& 1 afx are gy femr ow g o 3
o syEq ¥, a1 IEE aE A 6

wafer & ot Wt W Wy W A

APRIL 12, 1960

for Grants 11382

qma qEaw ¢ 8+ a9 ag Fg4 #r
& AET AT fw ST % T TR
FET qET & | IHH 1T WG FT (AT
HTC AR T AGY AT

TaE ax # 7z w1 A g
qATEY % ars foaw avg & aga § A
weTE § 9% T §, FHT FT qHAT 8,
T ®T ATHET §, W AT §, 9T
a § FT FATL qAT FT FAT § IAHT
W oF fgem TE-TE fATH AT
forgz & a0 & SorwT 977 § ) SEET
TF WSITT A9 AT & | O W19 &7 0F
wfrarft &) F@E tFAw fag &
weT i g o & ag A ot e 7§
qF AT § | W F qF T T Aoy F
&t oY fr 7 2853 ¥ ax gw arfem
w1 QAT G & 1 AT AT W 4
HIHET 9% TgE a9 g1 ATan, FfE
wat i == T & ag wmen g @
TRTEF A ®E IR AT ®
wTHE  ®1 A1 §F AW AT §, FHIT
& wrwer 1 1 §g wWS 8, BT ag
a1 AT feegz w1 AET & Aw A
aw F Af "W & | 39 F1 d3F o
arfemres & gt & = Afw F gt
# o Wit = & g &, ¥ T
IJEX A A ¥ AT G ) TG T
& Y s & 1 F awwa g foa o
T fF ¥ 949 § WrE W
W@ ag st st 5 faeefr o
A &7 T § W w9y § 9w
Az o faamz g fam @ &1 W=
p ot sy o wifae F wad oF
e A g o R A gw At 7 A
Tt § qARE §04 ¥ Ay quie g
Wt Fw % W% qfeRm § e
g &t 7 W woaman fi g oft wm-
dfer & # &4 § 1 @ e At
ATEN GARYAT HOA W FG & e
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dqre & @ Fa1 wrey goere 1 38+ far
dare A & 7 qwn A1 ag exfa fwa
@ AT w1 A A A AT
AT I fag Jame At & 1 F Awwen
g b w mamlar F0F ¥ A0 I
wrn afas weqw ¥ dare g e
§ At g fe a1t 9Emy 7 W geTm
TW fF wifat @ #a7 & s 7a W94
w1 a7 agary § a4 fe Fg "TAT
wfaragasiagigard ? qar e ?
§ qAATAT ATEe g 7T gwy F gurd
Hl AR TG OF FW R FAT
ag @A K oA 4§ A
ot fr wwT 2@3 § Wy ¥ weAm
WO 7 99 FIH CE( AT K AT
A8t fFar Wi 3wy ot 78 g g
@4t f wg &m0 gETEY € G
FAL Y | €T FTOVT TN AN 9T IAE
T a8 IBM 7 A7 AT A W
&hw § wTAArG G4 #9709 F&T
7 v® a1 | wasq qaan fx efer
W UY F § 917 GE AHAT A A%
mEAIwAarn i’

weow WY . §EAAE AT g1
faaz & w97 AT AHT ¥

st Tl Wi went AgRT, &
faindt 74 # W g, W7 qE AL Y
wfus awa fer nfgd

womw wEET W9 St AETE
w7 ¥ wif &7 o7 g1 6 g AR
etz 1 Awq & & o

ot wrweit wath : & faort & famfasr
# ot $g am sy ey e IR
§ 1 gt faordt 30T WWE WY W
fad & agi fewf o7 &6 &
3 forg ot faorelt o st e AR
2 afer oy wowY P ot oy AR
A, wrar & fad wry feet 153y

CHAITRA 23, 1882 (SAKA)
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4 4% ¥ fgar & gond v &, IO
a1 & fog v—eo aq 4%, vfy ® fodt
f—oe A7 43 oY =y st ¥ fad
o-13 AW 47 it gfire ¥ qT ¥ fuoreft
gt g sEiwTEy?

Sl QAN A A § Lo-U&
¥t dr AT gv s o Fogrd F
fear gar ¥ 1

ot v Wt wat: Ao egmaglfe
afe w1y wfr ) awfa ser A § @
wwl  faadl & wiwm T W) gEm
w11 wifwd 1 warr fawen, zer Wi
O T¥ I¥ Iorafaat e el 1T e
faselt semmf wox & o0 wf oY AT
voR amard fr fder 4w o faorft
Pryen o gegfron el w1 o
seE & A wwadt af | uw gy
T A% A sEETEAr W AW fawedt
a=fl 7T 9x & a1 g §oav fex
frmrat & faoreft w1 wfes Tz w91 e
amar & ? w1 oW 2w & frwmeT & g
FT% wde wiww duv § 9wy IR
fararsft 7w wrk e B 7 wigm
foe 5ot agrem o WY w7 AT W &
fs mfer w7 g g o 9§ ot
=1 ot gfw awi w1 faordft wgpft 2w
T w1 "eArE 7 At § 7 oI g
Tz a2 fawrdy wat A woATE 7 v ?

v 2o | fafaw gt F faordt w1
1 g7 #fyEr wAawA R AR TR
-

Fm= ty-fe
AT 13-4}
g Yoy

aext YLY-EC
Lae | 3-%7¢
FAT AW te—t%
Az 11-¥r
famre. Yoozt
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(v arreiy awf)

THY WITH! ATAH 77 i 6 A1

frg# gd work Feorte Wi fage &
g @ TTE wsTETEe 97 ST fo-gt
qEaT R W7 EEE WA Tg EATH AT
TOAT FTASA & 7 W N g 0w
vz fr 99 Faaeh gt adt & 3
& #vm wiifs o fore W T A
ar IuEr fawet arod & aF swaEw
e AT S W EET T o AT
wa d wTad g WA wnge g fF 9w
w2y o Afea} F qrir aga @ W fae
fir forw st oW wwe 7 A fear &0
AT F AwIG AT F A AE e
g oYz afe wm € WA w1 F ar
TR e FerrrE ¥ fird a2 e
%t fa wwar & afew famrelt fF sam
g9 wwa § o & awwan g fe
way g wfes fooe o gy f
mTOE R ¥ W1 FH qTAT HOATE %Y
q6T | wa ¢E% fad o fr oot
A A g o9 AW R U W
wian & famfeR A A qram R i
o IEE GTAATE W1 AE T TR
fefl o™ & &Y e & WA e
IT AN & TR § i gt 24
w g} O 9 A AT e &
Ty yeTw YA 91 gER 9t Sy
X7 AT T A YT aw e ?

AT ATg Aww WAwe w1 A #
oF AUTH W AOHIC A (AW WAT FT
far & & for ¥RE aAE § 30 @
P e % wETH IAR W ofes
§ fremge o aE WY oATs AR
Frwrait o & Y Iy areY e Y Fat
o femn mar § 9 3w e Ofgr =
& qre ot B oy o W% A § FEwa
fr 37% = TN, WAy o Ffrm
fost ®r wfew  afoamer & fard o
gfrnd 2 w¥ Wi faas o 76 3
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9T % g § AAG g1 HRT | gEiAT F
UTORT SN T NI STRfEA wTAT
SEATE |

T ¥ faafaw & & 5t o
FEAT AT F | AR AATA qAH TR
FEIEAT AT &7 AW & I37 A7 AT
T HAT WY G AT A AETT RY
vk # var fear fe a1 g9ear w1
FW AT Gfew 07 A Afew A A A
o § R ag ani &7 wwe agdt &
T o koWt A F geAl A off
afy & gy o & ¥ oY wa 7y FA
odf IT AANW FT FATH T TG FTqA
F S BT &7 FATH 4 04T ¥ | WX A
a7 ffew o7 famw w9 W w7 G 8
TR AT AT AR A T R & ?
# ATURT qAWTAT AvEaT g R gAw oy
Tg FHTT WY 7 | A W i E
dur ot Frar wvar & Sfew wy oA A
aft frar & | F wgen g fr o wErw
TH AW T AHEAT K g w77 & AT
TONTATEAE  HT 9N §7 qf%T wE
IETH | IAT TEW KT AT WY AT
afegt w1 ofz ®@m A1 owAm ¥
it gt FaraTE 7 oW sqawer g1 %,
agr fawrr At wfus a7 grir At oy
AT F HTOT §T RTH FEA qwiz A
a FTET R X N awqE A ¥ aw
A | TR HTA G AT K awg o
F A awidr gt § 3% W A A
T\ T qET | § wg g fE fam
1 wrr a7 e o7 foan gun &
art & gt & ZYT AT 2 o
OTIRT TR a1t § afFq w29 I3 fEw
arf wa w7 wfas &0 A% quAd §
T 1 F W Fv R AT 9 a
or qura fadt @ w9 o 5 wgew
T gd% faa s8R o dw
O T9E # TAF IO A WG e o
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fardreft 2= o e & fod md & ) Ao
TERY Y T¥ A4 GEET W G ¥
fardret o= ofy acw & @Y wwaAr wowTh
9w ¥ g T gETE A fn s
o 2w & fgr ot gwfa § agrow &
IR TR W A K A fgww
& G wifed 1 gF 2 T w0 ey
st ey w1 qE war Efw R
#fer gaw wfa st soere & 9w
T A fet a famgwm aff &
T T & §F F w6 A 6y ey

B oRT @ fs g AT &
gTargsaT & 1 49 afy OET F O A
o1y 7 fah wot 2w #1 gwfy w37 afew
gfaar o gafa & o wgTEw g
o7 oft urg Gy w7X § A A owae
TuTE & AT AT XA |

Mr. Speaker: I propose in the first
round to give opportunity to each
State. I am prepared to give an op-
portunity now to Bihar, Dr. Ram
Subhag Singh and Pandit D. N. Tiwari
may decide between themselves,

Shri Raghunath Singh (Varanasi):
The size of the State may also be
taken into consideration,

Mr. Speaker: 1 have atlready called
three hon. Members from Uttar Pra-

desh,

Shri Tyagl: A State which  has
been neglected must be given prefer-
ence.

Mr. Speaker: Uttar Prhdesh

(Laughter).

Shri Rameshwar Rao (Mahbubna-
gar): A State which is newly-born
should also be given preference.

CHAITRA 23, 1882 (SAKA)
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Mr. Speaker: I will call Andhra
next and then Mysore,

Shri Ram Krishan Gupta (Mahen-
dragarh): The Hindi-speaking area
of Punjab may also be given an oppor-
tunity.

Shri Maniyangadan (Kottayam)

rose—

Shri Basappa (Tiptur) rose—

Mr. Speaker: [ am going to give
an opoprtunity to one Member at
least from each State, Pandit D. N.
Tiwari.

Pandit D, N. Tiwari (Kesaria): Mr.
Speaker, Sir, I wish to congratulate
this Ministry for the good work done
by it during the first and second Five
Year Plans. The Ministry has done
a very good work and although they
were charged with the duty of dis-
charging a very stupendous work, their
achievements in both the first and the
second Five Year Plans have been re-
markable. It is true that the success of
our plans depends mostly on this
Ministry. Just as the food problem is
at the core of the success of the Plan,
this Ministry is at the core for the
success of agriculture, and it has got
to discharge a very onerous duty, It
is for this Ministry to see that through
the execution in time of all the plans
for irrigation the success of agricul-
ture is assured and thereby the suc-
cess of the Plan is assured. Other-
wise, if agriculture fails, the Plan
will fail. There is no dearth of water
in this country. We have got about
13,056 million acre-feet of water. In
1951, only £ 6 per cent. ie., 6 million
acre-feet, had been tackled. In the
first and second Plan, the figure is
154 million acre-feet That is also
not a very laudable target, If some
cfforts are made to tackle more, the
problem of food and agriculture will
be solved.

I wish to draw the attention of the
Ministry about the utilisation of the
water resources. Some friends have
said that water potential has been.
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created, but due to some fault in the
planning and also in the execution,
water is not fully utilised; they go
waste. [ am not of the opinion that
iree water should be given to the cul-
tivators, The cultivators like to pay,
but the facilities should be provided
to them to irrigate their land. This
Ministry of Irrigation should be run
on a commercial basis. I do not think
more irrigation facilities can be creat-
ed if loss is incurred. No undertaking
- can last for long if there is loss. This
should be done on a commercial
" basis, so that there may not be any
loss and the money granted to this
Ministry may be gainfully employed
for further progress of irrigation,

Having said this, I wish to draw
the attention of the Minister to the
- organisational pattern of this Minis-
try. At the present moment, there
are three kinds of works: major,
medium and minor. Major works are
under this Ministry and minor works
are under the Agriculture Ministry.
" This sort of dividing irrigation under
two Ministries hampers the work and
also delays execution, We have seen
“that minor irrigation works yield
quick results and are less expensive.
More attention should be given to
minor irrigation works, but due to this
-division of functions between the
Ministries of Irrigation and Power
and Agriculture, not much work is
done. Therefore, the benefit that
ghould have accrued to the agricultu-
ristg does not accrue to them.

There is another difficulty about the

- erganisation which becomes respon-
aible for earrying out major irrigation

works. At present there are three

sorts of organisations in thg country.

~One is the corporation, another is the
- pontrol board and the third is depart-
mental. T think if one set of organisa-

tion is made in charge of all the irri-

gation works in the country, that

would have been better and would

have served the purpose; the execu-

+tlon of the work would also have been
-done In a better way. Government
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should think and try to bring all the
irrigation works undeér one pattern of
organisation and not divide it into
three patterns, I think the works done
by the department departmentally are
not very encouraging. There is red-
tapism and also other hindrances in
departmental work.

In addition, there is another defect
They become very independent and
immune to public criticism. In my
opinion, & control board should be set
up for all major irrigation works so
that the work of all construction works
are expedited and they are economi-
cal.

Now I come to the problem of the
utilisation of idle machinery. In most
of our major irrigation works which
have been completed there is machin-
ery lyng idle which can be put to
better use in other projects, One
committee wag also set up by the
Ministry called Machine Utilisation
Enquiry Committee or some such
thing. Some benefit has accrued from
their suggestions. But I think there is
still scope for improvement and better
ulilisation of the machinery. We
must sec to it that there is better uti-
lisation of the machinery which are
lying idle in most of the major irri-
gation work sites.

Now I come to my State. There are
three major irrigation works in hand
in my State and they are the DVC,
Kosi and the much neglected Gandak
though now some attention is being
paid to that also. 1t is accepted on
all hands that Gandak is the cheap- st
and the best revenue yielding proj -t
But that was taken last and still not
much attention is paid to that. Ewven
though some allotment has been made
10 this project this year, I am sorry
to say that the work hasz not begun
yet. Also, the allotment made is so
inadequate that actually no work can
be done. [ would appeal to the Minis-
ter that after the finalisation of the
agreement with the Nepal Govern-
ment no time should lost in proceeding
with the work and it should be execut.
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ed at an early date, because this is the
project which can irrigate more land
i Bihar than any other project. DVC
is useless on the scorc of irrigation.
Although 20,000 acres were proposed
to be irrigated by DVC, even up io
now not a single acre of land has becn
irrigated and no arrangement has been
made yet for irrigation from the DVC
in Bihar, I know that electricity is
being produced. Of course, some
portion has also come to Bihar. But
Bengal gets the most of them.

There is no special benefit from DVC
to Bihar. If irrigation has been done
from DVC Bihar would have reaped
some benefli. About Kosi propeet we
have found that it is benefic'al in so
far as it has prevented the recurrence
of floods in that area. Some irrigation
potential is also being created by that,
but the western side of Kosi in
Darbhanga has not been taken up for
irrigation, although no extra expendi-
ture is required and no new dam Is
required with very little cost some
three m'llion to four million acres of
land eould be irrigated. I do not know
why the Ministry has not taken up
this work. I would appeal to the
Minister to take up this work also so
that lands in Darbhanga where water
iy needed most are made cultivable.

About the execution of projects I
would point out that Kosi has shown
the way. We have found that if the
works arc done on public co-operation
basis, not through contractors but
through such organisations as the

. Bharat Sevak Samaj, the cost becomes

pdens.

k-
.» In Kosi we have found that the

Bharat Sewak Samaj has been able to
execute, T think more than 35 per
cent of the work on bunds ete, There
the cost has been reduced by 30 to 35
per cent. 1f the Bharat Sewak Samaj
had not been there the cost would
have risen much more, even more than
the estimated cost. But now we find
that the work there has been done at
less than the estimated cost by as low
as 25 to 30 per cent. So this exper-
ience of Kosi should be taken note of
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und should be utillsed in other pro-
jects.

Gandak project is going to be taken
up soon, I would appeal the hon.
Minister to work on this pattern there
s0 that the cost max be less and the
work through public co-operation may
be piven a fillip.

About minor irrigation works in
Bihar I would like to mention one
thing. Under minor irrigation wells
have been uvxcavaled but they are not
abie (o irrigate even one acre of land.
The defect lies there with the wells.
They have no waler. Some boring Is
necessary so that the wells may be
useful for irrigation. When the culti-
vators or the well owners who have
been helping in digging the wells go
‘or some machine they are told that
no machine is available. Thus all the
expenses so far incurred on that well
becomes useless as no  irrigation is
done. There are thouands of wells in
Bihar which were to be utilised for
irrigation purposes but they have be-
vome dry and are not not being so
utilised. Attention should be given fo
that aspcet of Lthe matter and mach-
inery and other things should be sent
there so that the cultivators may
uti'ise the wells for irrigation pur-
poses.

Shri Rami Reddy (Cuddapsh): Mr.
Speaker, Sir, at the outset 1 would
like to congratulate the Ministry for
the splendid work that it has done in
respeet of at least two matters, that
is, in respect of economies effected in
some of the river valley projects and
utilisation of water pontential. In
three projects alone the Ministry has
been able to effect economies {o the
extent of Rs. 0 crores and it is really
a commendable thing. Then in regard
to the utilisation of the water potential
created during the First and Second
Plan periods which in the year 1857
was only 62 per cent, last year they
have been able to achicve ut'lisation
of 82 per cent. This also is really com-
mendable. 82 per cent of the water
potential has been untilised. From
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64 per cent. in two years it has been
raised to 82 per cent. This also is
really commendable. Then in regard
to the untilisation of surplus machine-
ry also they have been doing great
offorts and I have no doubt that they
will be able to utilise fully all the
surplus machinery that is available at
some of the major river valley pro-
jects.

Having said this I would like to say
something about power. The exten-
sion of electricity is basic to the deve-
lopment of the country. It constitu-
tes the foundation of all future pro-
gress, both in the industrial and rural
fields. The economic prosperity of a
State largely depends upon the rapid
progress of the rural areas. Among
the many measures undertaken to
develop and improve the standard of
living in the country supply of elec-
tricity plays a very vital role. Power
improves the earning capacity of the
villagers, removes unemployment and
under-employment and removes the
drudgery of rural life. Therefore I
submit that great emphasis should be
laid on power development in the
country.

Sir, coming to my State, the per
capita consumption of electricity is only
7 units at the beginning of the Second
Five Year Plan. The per capita con-
sumption of electricity is considered
as an index of the economic develop-
ment of any region or any country.
From this point of view the Andhra
Pradesh State has been wvery back-

ward both industrially as also other-
wise.

Andhra Pradesh State ig rich in
mineral wealth; it commands abun-
dant waler wealth; it is the principal
supplier of coal in South India; it
accounts for all the production of bary-
tes in the country; it accuonts for half
the production of asbestos in the
country; it accounts for 11 per cent. of
the total production of Manganese and
Mica and it has also considerable
deposits of iron ore. It hay also a
major port Vizagapatnam and there
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"are some other minor ports also, It has
also good canal system.

Sir, in spite of all these basic meces-
sities available for the development of
industries, the industrial develop-
ment has been very poor in my State.
Why is it? It is because the most
basic necessity for industrial develop-
ment, namely, the power has been
very much lacking in my State. In
spite of the great cfforts made by the
State Government, the Centre has not
been coming forward to help the
State in giving them more allocations
for power,

In this connection, I would like to
mention that in respect of all the
other States the plan provision for
power in the Sccond Plan was greater
than the plan provision made in the
First Plan. The increase in the plan
provision ranged from 20 to 80 per
cent in respect of other States. But in
respect of the Andhra Pradesh State,
the plan provision in the Second Plan
was lower than the plan provision
made in the First Plan. I have got
some flgures which I would like to
read.  In respect of the Andhra re-
gion of the Andhra Pradesh the pro-
vision In the First Plan was Rs. 25.65
crores whercas in the Second Plan it
was Rs. 21'66 crores which accounts
for 16 per cent lower than the pro-
vision made in the First P.an. Of
course, subsequently this plan provi-
sion was raised. On account of the
several represeniations made by the
Andhra Pradesh Government the plan
provision was raised from Rs. 21.66
crores o Rs. 24 crores. This was as
far as the Andhra region of the
Andhra Pradesh State was concern-
ed. Even though the plan provision
was raised by Rs. 3 crores, it was still
less than the provision made in the

First Plan. This is a very regrettable
feature.

Apart from this, 1 would like to
mention that some of the projects
which were included in the First Plan
and which were continuing schemes
as far as the Second Plan was con-
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cerned, weie also not completed on
account of the requirements of fore-
ign exchaage not being aliotted to
Andhra P-adesh.

As regards the Tungabhadra Hydro-
Electric scheme, this scheme was
sanctioned in the First Plan by the
composite Madras State and some of
the units wcre also completed in
the Second Plan. Tt is a continuing
scheme. When the foreign exchange
position became difficult, some of the
power projects were included in the
core of the Plan. The priority was
given for the continuing schemes to
ke included in the core of the Plan,
Now, Sir, this Tungabhadra Hydro-
Electric Scheme was a conlinuing
scheme because it was taken up in the
First Plan. This continuing scheme
which ought to have been given prio-
rity, which ought to have been includ
ed in the core of the Plan was not
included in the core of the Plan.
Therefore, the 5th uni! of the Tunga
bhadra Hydro-Electric  scheme has
not yet been completed. I would,
therefore, request the Ministry to sco
that the foreign exchange content
required for completing this 5'h uni'
of the Tungabhadra Hydro-Electric
scheme is sanctioned immediately and
the scheme is completed. This Tunga-
bhadra Hydro-Electric Scheme--
Second Stage a'mo Is essential'y a
continui h , b it was
included in the Second Plan itself,
but, for the same reason, the comple-
tion of this project also is held up.
Here, the power-house buildings are
completed, other civil works also arc
completed, the expenditure has been
incurred, but. for wgnt of generators,
the scheme has been held up. This
scheme serves the needs of very back-
ward areas in the Andhra State, such
as the Ravalaseema ares. On account
of the non-completion of the Tunga-
bhadra hvdro-electric scheme, the
power supply in that area has been
very poor; it has been retarded and
there has been severe rationing of
power supp'y in the State. Therefore,
I would request the Ministry to accord
priority for this Tungabhadra hydro-
electric scheme.

CHATTRA 23, 1882 (SAKA)
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Coming to Plan allocations in the
Third Plan, I would request that great-
er allocations should be made for the
power sector in the Third Plan. As
I said earlier, the provision for power
development in the Second Plan has
been lower than that in the First Plan,
and the per capita consumption in
Andhra Pradesh at the beginning of
the Plan is only 7 units as compared
'o 18 expected at the end of the
Plan......

Bhri T. B. Vittal Rao (Khammam):
25 is the all-India average.

Shri Rami Reddy: It is only 7 units
as compared to the all-India aver-
age of 25 units. At the end of the
Second Plan, the per capita consump-
tion in Andhra Pradesh is expected to
be about 1B units as compared with
the expected all-India average of 50
units for the whole country. That
means that Andhra Pradesh would be
Ingging 32 units behind the all-India
average.

From the statistics published by
the Central Water Power Commis-
sion, I find that in the second year
of the Plan, that is, in 1957-58, in the
industrial sector, about 4'#8 units
were being utilised in Andhra Pradesh
Sta'e by industries, whereas the all-
India average was 17:84 units, From
this, it can be known how backward
Andhra Pradesh is in regard to power
utilisation.

The load survey conducied by the
Central Water Power Commission
hus disclosed that there would be a
severe shortage of power during the
Third and Fourth Plan periods.
According to the survey conducted,
the power that ought to be generated
in the Third Plan to meet the require-
ments of the Andhra Pradesh State
in the Third Plan would be about 400
MW. and in the Fourth Plan, it
would be 600 MW. The generating
capacity by 1960-81, including the
power that would be generated by
the Tungabhadra hydro-electric
<~heme wou'd be about 205 MW
That means, the additional generating
capacity to be achieved during the
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Third Plan under new schemes would
be about 250 M.W. Therefore, a high-
er allocation for the power seclor is
absolutely necessary.

From the fijgures available in res-
pect of the number of villages that
are clecirified, we find that out of
about 26,500 villages that are there in
Andhra, only about 1082 villages, that
is, 4 per cent of the number of wvil-
lages in Andhra alone are electrified
so far. Even from this point of view,
the necessity for a higher allocation
for the power sector is evident.

In this connection, I would like to
mention a word about the Srisailam
project which has been sent up by
the State Government for considera-
tion by the Central Water Power
Commission and inclusion in the Third
Plan. The Srisailam project would
keep intact the benefits under the
Siddeswaran project, In  fact, it
makes possible the entire power avil-
able at Srisailam. and Siddeswaran
to be generated at one place, that is,
at Srisailam alone, thus avoiding the
consiruction of two dams with apper-
tunant works of power houses and
other connecting  transmission lines
etc. This project is centrally located
and it is almost equidistant from the
Telengana area, the Rayalaseema area
and from the Circar districts. There-
fore, it will be easier for the distri-
bution svstem to operate. It is one
of ithe most economical projects, It is
stated that it would cost only about
Rs. 600 per kw. of installed capacity
whereas elsewhere in the country
power projects are costing from Rs.
1,000 to Rs. 2,000 per kw. of installed
capacity. So it is one of the cheap-
est and highly remunerative projects,
and I have no doubt that the Central
Government would include it in the
Third Plan.

It is here that I want to mention
something about my  oonstituency,
that is, Cuddapah district. As I said,
the Srisailam project would ke~p in-
tact the irrigation facilities under the
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Siddeswaran project. The Krishna
Pennar East Canal and the Krishna
Pennar West Cana. are expec.ed to
irrigate about 3 lakh acres. I quote
from a report of a sta’'emen! made by
the Minister for Public Works in lhe
Assembly as reported in the Hindu.
He said:

“The Special Chief Engineer
(Irrigation) is of the view that
the irrigation benefits will be the
same as in the case of the Siddoes-
waran project and it will be
possible to irrigate a direct ayacut
of 3,12572 acres wunder the
Krishna  Pennar  East and
West Canals, besides giving &
supply of 1,000 cusecs limited to
45 TMC to the Somasila pro-
jeet...."

In this connection, I would like to
men'ion that the Krishna Pennar pro-
ject was originally investigated by
the Madras Government {o give bene-
fit mainly to the backward districts
of Kurnool, Cuddapah and Chittur
and give water supply to Nellore dis-
trick—which is also backward— to
Madras City and so on. Bu* the main
object in investigating the possibility
of the Krishna Pennar project was
to serve the irrigation neecds of the
backward districts of Cuddapeh, Chit-
tur and other districts.

In this connection, I may say that
it was also expected that the Krishna
Pennar West Canal would feed the
Mylavaram reservoir of New Gandi-
kota Project on the Pennar with a dis-
rharge of about 1,800 cusecs through
the Krishna Pennar West Canal. This
reservoir will irrigate 1'5 lakh acres
in Cuddapah district.

Though the Chief Engineer of An-
dhra Pradesh has s'ated that the irri-
gation benefits that would be availa-
ble under the Siddeswaram project
would be the same, there is a lurking
suspicion in the minds of the people
of the Cuddapsh district that the
avacut may not be the same as was
contemplated to be irrigated under
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the Siddeswaram project. The extent
of the ayacut may be equal, but th:-
ayacut may not be identical. As 1
said. the Kri-hna Pennar West Cana!
was expected to fecd the Mylavaram
reservoir at Gandikota and tha re-
servoir is expected to irrigate about
14 lakh acres. If the suspicion proves
true, the Cuddapah district stands to
lose to a very great cxtent. There arc
no other irriga‘ion facilities available
for the Cuddapah district. Therefore, 1
would request the Ministry and the
Central Water and Power Commis'on,
when it comes up for examination, to
see that the irrigation benefits tha
would have been available under thc
Krishna Pennar project are made
available under the Gandikota project
to the Cuddapah district,

In this connection I would like to
mention only jus* two words in respect
of the Tungabhadra High Level Canal
scheme. I have raised this question
of the Tungabhadra High Level Cana!
about half a dozen times in this House;
and I have mentioned on several occa-
sions that the second stage of that
scheme should also be sanctioned even
now though the expenditure migh‘ be
spread over a number of years. Wo
are not particular that the second stage
also should be executed immediately.
simultaneously with the first stage of
the project. It may be ‘aken up after
the completion of the first stage. Wc
do not mind that.

Mr. Bpeaker: The hon. Member's

time is up.

Isllrl Rami Reddy: Just one or two
minutes more, Sir.

Mr. Bpeaker: I have allowed him
sufficient time. (Interruptions).

Shri Rami Reddy:. Pochampad, |
leave it to Shri Rameshwar Rao. |
request this Ministry to sanction the
second stage of the Tungabhadra High
Level Canal scheme even now though
the expend'ture on the scheme, the
execution of the scheme may be spread
over any number of years.
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As 1 have sald here repea‘edly,
under the Mackenzie scheme, in 1904
it was envisaged that the Pulivendala
taluk was expected to be irrigated to
the extent of 14 lakh acres. Under
the 1954 scheme, 55,000 acres were
expected to be irrigated in the Puli-
vendala taluk and under ‘he Gandikota
reservoir about 150,000 acres were ex-
pected to be irrigated. But under the
revised programme, Pulivendala
scheme is completely eliminated and
under the Gandikota reservoir, the
ayacut is reduced from 1§ lakh acres
to 70,000 acres. Therefore, the net re-
sult is that Pulivendala ‘aluk is com-
pletely eliminated and half of the aya-
cut of Gandikota is reduced,

By the scheme being phased in two
stages and only the first stage be‘ng
sanctioned, Cuddapah district, which
would be benefited only under the
second s‘age, is completely elimina-
ted. It is absolute injustice to Cudda-
pah district. Therefore, I appeal to
‘he hon, Minister to see that the second
stage mlso is sanctioned straightway
now though *he expenditure may be
spread over a number of years.

Shri T. B, Vittal Rao: What about
congratulations? (Interruptions.)

Mr. Speaker: Shri Basappa.

Shri Basappa (Tiptur): Mr. Speakcr
Sir, I am glad 1 have been given this
chance to speak on the Demands of
this Ministry even though at the end
of the day. (Interrupiong). The im-
portance of this Ministry is seen in
writing the potentialities of power and
irrigation in this country. The indus-
trial and agricultural develepment of
this country naturally depend upon
the irriga‘ion and power potential.
Therefore, ‘his Ministry  pssumes
very great importance. From that
point of view, if W study
the various plans that have been, from
time to time, framed, the Fir:t Five
Year Plan and the Second Five Year
Plan, have laid emphasis on irrigation
and power.

I notice that in the Second Plan
period power produc‘ion has received
an oullay of nearly Ras, 427 crores and
ihe Irrigation pool §s about Rs 381
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crores. That means an additional 3°5
million kws. of power to be generated
and about 15 million acres of land to
be irrigated. Even though all this is
‘here, I find there is so much shortage
in the country. Wherever we go, we
hear of shortage of power. Our hon.
fr end was also saying that nearly 60
to 70 lakhs acres of cultivable land is
but irrigation is not there.

19 hrs,

We find that only one-third of the
cultivable land is brought under irri-
gation by this irrigation potential we
arc creating. With regard to power,
my hon, friend has already pointed out
that our per eapita consumption is 50
kws, compared to 1,573 kws. in UK.
and 3,605 kws. in U.S.A. From this
we can see to what extent we are
thort in power. So, the irrigation and
power potential should be taken into
consideration in the future develop-
ment. More foreign exchange should
be granted to these things. My hon.
friends point out: what about the uti-
lisation of the existing water poten-
tial? The power generated is used up
but with regard to the irrigation
potential, there is a controversy. The
Ministry should give us a correct
picture of the magnitude of the un-
utilised power notential in the country.
"1 soils in the Northern India are
very loose and we are told that about
40 per cent of the water is absorbed
hw the canals themselves. The com-
muni‘y development movement can
Wrein here and the village people can
take up this work of lining the canals
properly so that thern will be less
wastage of water. As D.. Ram Subhag
Singh has pointed out, the water levy
and the betterment levy and all these
things are coming in the way of
greater utilisation. Our Government
has given suggestions to the State
Government to see that reasonable
rates are filxed in this matter.

Mr. Speaker: The hon. Member may
continue tomorrow. Members may
now move their cut motions to varfous
Demands for Grants subiect to their
boing otherwise admissible.

APRIL 12, 1960
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Failure to take effective drainage
Schemes for water-logging areas

Shri Aurobindo Ghosal:
mave:

I beg to

“That the demand wunder the
head ‘Ministry of Irrigation and
Power' be reduced by Rs. 100.”
(575)

Failure to utilise properly the irriga-
gation potential created by Irriga-
tion Development Projects

Shri Ignace Beck: I beg to mowve:

“That the demand under the
head ‘Ministry of Irrigation and
Power' be reduced by Rs. 100."
(1225)

Failure to realise irrigation targets in
the Second Five Year Plan

Shri Ignace Beck; I beg to move:

“That the demand under the
head ‘Ministry of Irrigation and
Power' be reduced by Rs. 100."
(1738)

Revision of policy regarding irrigation
rates

Shri Ignace Beck: 1 beg to move:

“That the demand under the
head ‘Ministry of Irrigation and
Power’ be reduced by Rs. 100."
(1737)

Need for evolving policy regarding
operation of multipurpose river
valley projects

Shri Ignace Beck: I beg to move:

“That the demand under the
head ‘Ministry of Irrigation and
Power' be reduced by Ra. 100"
(1738)

Payment of statutory compensation to
workers of Hlirakud Dam whose
services were terminated on the lst
April, 1960.

Shri Tangamani: 1 beg to move:

“That the demand under the
head ‘Ministry of Irrigation and
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Power' be reduced by Rs. 100"
(1796)

Failure to pay construction allowance
to workcharged staff of Hirakud

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Ministry of Irrigation and
Power' be reduced by Rs. 100.
(1797)

Need to give same scales of pay and
conditions of services to the Hirakud
workers taken over by Orissa Gov-
ernment.

Shri Tangamani: 1 beg to move:

“That the demand under the
head 'Ministry of Irrigation and
Power' be reduced by Rs. 100."
(1798)

Common grid for power supply for
South Zone

Shri Tangamani: 1 beg to move:

“That the demand under the
head ‘Ministry of Irrigation and
tuwer’ be reduced by Rs. 100.”
1799)

Need for providing work to surplus
construction workers of Panchaet
Dam of the D.V.C.

Shri Tangamani: [ beg to move:

“That the demand under the
head ‘Ministry of Irrigation and
Power' be reduced by Rs. 100."
(1800)

Failure to tap and utilise the power
available in Kerala State

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Ministry of Irrigation and
Power' be reduced by Rs. 100."
(1801)

Need for completing the investigation
of fd.if:lw Project expeditiously for
inclusion in the Third Five Year Plan
Shri Warlor: I beg to move:

“That the demand under the
head ‘Ministry of Irrigation and

CHAITRA 28, 1882 (SAKA)
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Fower' be reduced by Rs. 100"
(1802)

Necessity to create a Central Pool of
technical personnel to give them
continuous employment,

Shri Warlor: 1 beg 1o move:

“That the demand wunder the
head ‘Ministry of Irrigation and
Power' be reduced by Hs. 100."
(1503)

Need to provide top priority in the

allotment of foreign exchange for
the Hydro-electric projects of
Kerala,

Shri Warlor: 1 beg to move:

“That the demand under the
head ‘Ministry of Irrigation and
Power' be reduced by Rs. 100.”
(1804)

Need to take final decision regarding

the Master Plan submitted by the
Kerala Government regarding the
utilization of irrigation and power
potential of Kerala State.

Shri Warlor: I beg to move:

“That the demand wunder the
head ‘Ministry of Irrigation and
Power' be reduced by Rs. 100"
(1805)

Need to reduce the confumption price

of electricity in accordance with the
low cost of production obiained in
Kerala State.

Bhri Warlor: 1 beg to move:

“That the demand wunder the
head ‘Ministry of Irrigation and
Power' be reduced by Rs. 100"
(1808)

Need to include the Kallada flood con-

trol scheme of Quilon District of
Kerala State in the Third Five Year
Plan.

8hri Warlor: 1 beg to move:

“That the demand under the
head ‘Ministry of Irrigation and
Power' be reduced by Rs. 100"
(1807)
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i ] ¥ i tion on
Need to give more financial assistance Slow progress jn the investiga
to compiete rtural electrification ’J_‘.kkerpurc and Naraj Dams Pro-
schemes in Kerala State. jects,
Shri Supakar: [ beg to move: n
“That the demand under the 'V

dedd MULpUrpdsy iuver suacmes’ |
be reduced by Rs. 100." (2)

Shri Warlo:: 1 beg Lo move:

“[hat the demand under the

head ‘Ministry of  lrrigation and T

Power' be reduced by Rs. 100" 2rublem of retrenchment of employees
(1808) from the Hirakud Dam Project
Need to provide funds for anti-sea- Shri Supakar: I beg to move:
erosion works in Kerala State, “That the demand under the
fead ‘Mulipurpose fiver scocemoes’
Shri Warior: 1 beg to move: be reduced by Rs, 100." (3)
Need to include a mulli-purpose river
“That the demand under the valley scheme to -T:mroi th'
head ‘Ministry of Irrigation and Ghaghra and the Rapti in the Thir,
l'ower' be reduced by Rs. 100" Five Year Plan. ¥
(1809)
Shri §, L. Saksena: 1 beg to move:
Need for extending the Western Canal “That the demand under the
from Gandak Barrage to be cons- head *Multipurpose River Schemes'
structed at Bhanisa Lotan upio Basti be reduced by Rs. 100" (360)
istricr by econs ructing a siphon : .
across River Rohind Rural electrification.

Shri Supakar: I beg to move:
“That the demand under the

Shri 8. L. Saksena: I beg to move:

“That the demand under the head '‘Other Capital Outlay of the
head ‘Ministry of Irrigation and Ministry of Irrigation and Power'
Power' be reduced by Rs. 100." be reduced by Rs, 100." (8)
(1810)

Mr. Speaker: These cut  motions

Flood control problem in Ori are now before the House,

19.04 hrs.
Shri Supakar: [ beg to move: The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday, the
“That the demand under the April 13, 1960 Chaitra 24, 1882
head ‘Muluipurpee stiver Scheme! (Saka).

pe reduced by Rs, 100." (1)




11408 DAILY DIGEST 11406
[Tussday, April 13, 1960/Chassra 23, 1882 (Sahka)]
ORAL  ANSWERS WRITTEN ANSWERS TO
QUESTIONS . 1113373 QUESTIONS—contd.
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WRITTEN ANSWERS TO
QUESTIONS—contd.

U.5.Q. Subject

No.
2023 Dial:lwd persons
Pakistan
2023 Strike by  Transport
wowken in Dmda-

Dis; in
|c°.':§m Py Del.}n
Employees® State Insur-
ance Corporation .
Constitution of Central
Information Service .
Confirmation of persons in
and Pub-

]!Hrypﬂb P

Bharat Scwak Samaj

Indian  Political Officer,
Sikkim . .

Park: and Squares in New

Dethi Government co-
lonies . B

E.C.A.F.E. Meﬂjng al
Bangkok . .
Subsidised Industrial
w Housing Scheme in
Punjab . .
Economic  Commission
for Asia and Far East .
Indians in Sudan . .
Hindustan Steel Ltd. .
Urnanium in Bl.h-r and
Rajasthan .

2035

2036
2037
2038

Coir Industry

Import of cookers .
Employees of the Minis-
try of Rehabilitation.

PAPERS
TABLE

203y
2040
2041

LAID ON THE

(1) A copy of Notification No.
G.5.R. 330, dated the 19th
March, 1960 making certain
further amendments w
the Khadi and Village Indus-
tries Commission Rules,
1957, un.d.er sub-section (3)
of  Section 26y of the
Khadi and \':Jb;: Indus-
tries Commission Act, 1956,

(2) A copy of each of the fol-
lowing papers §
(a) Annual Report of the
Indian Handicrafts Deve-
luopmem Corporation,

GMGIPND—LS LI—166 (AQ) LS—26-4-60—950

[DaiLy Dicest]

CoLumMNs

11302-03

11273
1120304
11204

11205

11305-06

11206=07
11207

. 1120708

11208

. 11208-09

. 11209-10

11310
11310
11211

11211-12

. 11213-13
. 11213-14

11214

11216-17

PAPERS LAID ON THE
TABLE—contd.

Lm;md for n:f.
195 59 along  wil the

d Accounts and Com-
mennoﬁhe Comptroller and
Auditor General thereun.
under sub-section (&
Section 639 of the m-
panies Act, 1956.

(&) Review by the Govern-
ment of the working of the
above Corporation.

(3) A copy of Notification No,
G.S.R. 374, dated the 2nd
April, 1 und:r sub-section
(2) of of the Em-

/ mlhn; oh fur-
1952 ing certain
amendment to the Em-

gl:hyen' Provident Punds
eme, 1952.

RESIGNATION OF A MEM-

BER : : . :

The Speaker informed Lak Sa-
bha that Shri Chowkhamoon
Gohain had resigned his seat
in Lok Sabha with effect
from the 15th April, 1960

ELECTION TO COMMITTEE
The Minister of Industry (Shn

DEMANDS FOR GRANT s

Further discussion on Demands
for Grants in respect of
the Ministry of Rehabilita-
tion concluded. The De-
mands were voted in full.

Discussion on Demands for

Grants in res of the Mi-
nistry of Irrigation and
Power com The

discussion was not concluded.

AGENDA FOR WEDNESDAY,
APRIL 13, 1 60/CHAITRA
24, 1882 (SAKA)

Further discussion on Demands
for Grants in respect of the
Ministry of [Irrigation and
Power and also discussion on
Demands for CGrants in res-

ot of the Ministry of
‘rks. Housing and Supply.

1140

Coromoe

Irany

11217-18

11218— 17404



